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RAJYA SABHA
Thursday, the 3rd December, 2015/12th Agrahayana,1937(Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

REFERENCE BY THE CHAIR
Victims of Bhopal gas tragedy

MR. CHAIRMAN: Hon. Members, today, we solemnly remember the innocent
victims of the Bhopal gas tragedy, which took place thirty one years ago, on the night of
the 2nd and the 3rd of December, 1984.

The scars of this man-made tragedy of unparalleled magnitude continue to haunt
us in the form of incapacitated people, people suffering from various ailments due to
the contamination and children born with physical and mental disabilities. Today, we
are reminded of the magnitude of the hazards that could be caused due to industrial
negligence and also the need to formulate stringent laws to tackle such situations. It is
also incumbent on us to do our utmost to alleviate the sufferings of the surviving victims
and to support them in every manner possible so that they can lead their lives with a

semblance of normalcy.

The House joins me in conveying our heartfelt sympathies to the people and their
families, who have suffered in this tragedy.

I request Members to rise in their places and observe silence as a mark of respect

to the memory of those who lost their lives in that tragedy.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Now Papers Laid on the Table. Shri Kalraj Mishra ...

(Interruptions)... Please allow papers to be laid on the Table. ...(Interruptions)...

(MR. DEPUTY CHAIRMAN in the Chair)
PAPERS LAID ON THE TABLE

Report and Accounts (2014-15) of various Technology Development Centres and

Tool Rooms and related papers
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(i)

(iii)

(iv)

™)

(vi)

(2)

(b)

(2)

(b)

(2)

(b)

(a)

(b)

(a)

(b)

(2)

Annual Report and Accounts of the MSME-Technology Development
Centre (Process and Product Development Centre), Agra, Uttar
Pradesh, for the year 2014-15, together with the Auditor's Report on the

Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3201/16/15]

Twenty-eighth Annual Report and Accounts of the MSME-Technology
Development Centre (Electronics Services and Training Centre),
Ramnagar, Uttarakhand, for the year 2014-15, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3200/16/15]

Annual Report and Accounts of the MSME-Technology Development
Centre (Centre for the Development of Glass Industry), Firozabad, Uttar
Pradesh, for the year 2014-15, together with the Auditor's Report on the

Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3203/16/15]

Forty-fifth Annual Report and Accounts of the MSME-Technology
Development Centre (Institute for Design of Electrical Measuring
Instruments), Mumbeai, for the year 2014-15, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3199/16/15]

Annual Report and Accounts of the MSME-Technology Development
Centre (Fragrance and Flavour Development Centre), Kannauj, Uttar
Pradesh, for the year 2014-15, together with the Auditor's Report on the

Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3202/16/15]

Fourteenth Annual Report and Accounts of the MSME-Tool Room (Tool
Room and Training Centre), Guwahati, for the year 2014-15, together
with the Auditor's Report on the Accounts.
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Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3192/16/15]

Twenty-third Annual Report and Accounts of the MSME-Tool Room
(Central Tool Room and Training Centre), Bhubaneswar, for the year

2014-15, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3190/16/15]

Annual Report and Accounts of the MSME-Tool Room (Central Tool
Room), Ludhiana, for the year 2014-15, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3196/16/15]

Annual Report and Accounts of the MSME-Tool Room (Central
Institute of Hand Tools), Jalandhar, for the year 2014-15, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3197/16/15]

Twenty-third Annual Report and Accounts of the MSME-Tool Room
(Indo German Tool Room), Indore, for the year 2014-15, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3194/16/15]

Twenty-third Annual Report and Accounts of the MSME-Tool Room
(Indo German Tool Room), Ahmedabad, for the year 2014-15, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3195/16/15]

Annual Report and Accounts of the MSME-Tool Room (Indo German
Tool Room), Aurangabad, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3193/16/15]
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(xiii) (a) Forty-fifth Annual Report and Accounts of the MSME-Tool Room
(Central Institute of Tool Design), Hyderabad, for the year 2014-15,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3198/16/15]

(xiv) (a) Annual Report and Accounts of the MSME-Tool Room (Indo Danish
Tool Room), Jamshedpur, for the year 2014-15, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3191/16/15]

(xv) (a) Annual Report and Accounts of the MSME-Tool Room (Central Tool
Room and Training Centre), Kolkata, for the year 2014-15, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3189/16/15]

...(Interruptions)...

Reports and Accounts (2014-15) of various Corporations, Institutes and

Centres and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, I on behalf of Dr. Jitendra Singh lay on the
Table :

I. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the Antrix Corporation Limited (ACL),
Bangalore, for the year 2014-15, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General

of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T.3218/16/15]

II. A copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Indian Institute of Space Science
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and Technology, (IIST), Thiruvananthapuram, for the year 2014-15,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3217/16/15]

(i) (a) Annual Report and Accounts of the North Eastern Space Applications
Centre (NE-SAC), Umiam, Meghalaya, for the year 2014-15, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.3216/16/15]

...(Interruptions)...

Report and Accounts (2013-14) of the Sarva Shiksha Abhiyan Rajya Mission
(SSA), Arunachal Pradesh, Itanagar and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the Sarva Shiksha Abhiyan Rajya Mission
(SSA), Arunachal Pradesh, Itanagar, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T.3493/16/15]

...(Interruptions)...

Reports (2008-09, 2009-10, 2010-11, 2011-12, 2012-13) of the Office of the Chief
Commissioner for Persons with Disabilities (CCPD), New Delhi And related papers

AT AT 3R SIRIBIRGT FATT # T5d #31 ($7} o1 °Ted): We1e 3, H F:2rad
fRT (T AR, AMHR A&V AR Ul HRNERT) AAIFIH, 1995 B &RT 64 BT ST
gRT (2) % 3efiF FrafeRad o= & ga-uad Uity (@it qen iRt #) 991 yedt 1R gl

(i) (a) Annual Report of the Office of the Chief Commissioner for Persons
with Disabilities (CCPD), New Delhi, for the year 2008-09.
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(b)

(©)

(i) (a)

(b)

(©

(i) (a)

(b)

(©)

(iv) (a)

(b)

(©)

V) @

(b)
(©)

Explanatory Memorandum on the above-said Annual Report.

Chronological Statement showing the sequence of events for laying the
papers at (i) (a) and (b) above.
[Placed in Library. See No. L.T.3213/16/15]

Annual Report of the Office of the Chief Commissioner for Persons
with Disabilities (CCPD), New Delhi, for the year 2009-10.

Explanatory Memorandum on the above-said Annual Report.

Chronological Statement showing the sequence of events for laying the
papers at (ii) (a) and (b) above.
[Placed in Library. See No. L.T.3213/16/15]

Annual Report of the Office of the Chief Commissioner for Persons
with Disabilities (CCPD), New Delhi, for the year 2010-11.

Explanatory Memorandum on the above-said Annual Report.

Chronological Statement showing the sequence of events for laying the
papers at (iii) (a) and (b) above.
[Placed in Library. See No. L.T.3213/16/15]

Annual Report of the Office of the Chief Commissioner for Persons with
Disabilities (CCPD), New Delhi, for the year 2011-12.

Explanatory Memorandum on the above-said Annual Report.

Chronological Statement showing the sequence of events for laying the
papers at (iv) (a) and (b) above.
[Placed in Library. See No. L.T.3213/16/15]

Annual Report of the Office of the Chief Commissioner for Persons
with Disabilities (CCPD), New Delhi, for the year 2012-13.

Explanatory Memorandum on the above-said Annual Report.

Chronological Statement showing the sequence of events for laying the
papers at (v) (a) and (b) above.
[Placed in Library. See No. L.T.3213/16/15]

...(Interruptions)...

Report and Accounts (2014-15) of the National Buildings Construction
Corporation Limited (NBCC), New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
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POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): Sir, I lay on the Table, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy each (in English
and Hindi) of the following papers:

(a) Fifty-fifth Annual Report and Accounts of the National Buildings Construction
Corporation Limited (NBCC), New Delhi, for the year 2014-15, together with
the Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T.3220/16/15]

...(Interruptions)...

Reports and Accounts (2014-15) of the NSFDC, New Delhi and NSKFDC,
New Delhi

|rIioTe < iR e Farerm #§ wrow w3ht (o fasr wiuen): weEiey, §
GO JATAFTIA, 2013 BT &RT 394 BT U &R (1) (F) b e FAferRad a3l &1 Udh-UsH
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(i) (a) Twenty-sixth Annual Report and Accounts of the National Scheduled
Castes Finance and Development Corporation (NSFDC), New
Delhi, for the year 2014-15, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T.3215/16/15]

(i) (a) Eighteenth Annual Report and Accounts of the National Safai
Karamcharis Finance and Development Corporation (NSKFDC), New
Delhi, for the year 2014-15, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T.3214/16/15]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FINANCE

DR. MAHENDRA PRASAD (Bihar): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing

Committee on Finance:
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(1) Nineteenth ReportonAction Taken by the Government on the recommendations
contained in the Fourth Report of the Committee on 'Demands for Grants
(2014-15)' of the Ministry of Planning;

(i) Twentieth Report of the Committee on the Subject "Planning Process - A
Review" Pertaining to the Ministry of Planning;

(iii)) Report of the Committee on the Subject "Planning Process - A Review"
pertaining to the Twenty-first Report of the Committee on the subject
"Efficacy of Regulation of Collective Investment Schemes (CIS), Chit Funds,
etc. pertaining to the Ministry of Finance (Departments of Economic Affairs,

Financial Services) and Ministry of Corporate Affairs;

(iv) Twenty-second Report on Action Taken by the Government on the
recommendations contained in the Tenth Report of the Committee on
'Demands for Grants (2015-16)' of the Ministry of Finance (Departments of
Economic Affairs, Expenditure, Financial Services and Disinvestment);

(v) Twenty-third Report on Action Taken by the Government on the
recommendations contained in the Eleventh Report of the Committee on
'Demands for Grants (2015-16)" of the Ministry of Finance (Department of

Revenue);

(vi) Twenty-fourth Report on Action Taken by the Government on the
recommendations contained in the Twelfth Report of the Committee on
'Demands for Grants (2015-16)' of the Ministry of Planning;

(vii) Twenty-fifth Report on Action Taken by the Government on the
recommendations contained in the Thirteenth Report of the Committee on
'Demands for Grants (2015-16)' of the Ministry of Corporate Affairs; and

(viii) Twenty-sixth Report on Action Taken by the Government on the
recommendations contained in the Fourteenth Report of the Committee on
'Demands for Grants (2015-16)' of the Ministry of Statistics and Programme

Implementation.

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions. Shri Md. Nadimul
Haque. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION
Non-payment of arrears to the ISP employees by SAIL

SHRIMD. NADIMULHAQUE (West Bengal): Sir, | would like to draw the attention

of this House towards the issue of nonpayment of arrears to the Integrated Steel Plant
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employees from 1997 to 2005. ...(Interruptions)... Sir the issue of nonpayment of arrears
has been pending with SAIL for eighteen years and has affected approximately 19,000
employees of the ISP, many of whom have retired or died. ...(Interruptions)... Moreover,
it is pertinent to mention that the payment of arrears to the employees have been delayed
due to the imposition of a new contingency on various occasions. ...(Interruptions)...
That being said, earlier, their payment for arrears was conditional on the issue of
renewal of the Chiria lease in favour of SAIL. ...(Interruptions)... ... (Interruptions)...
Subsequently, the payment of arrears was made contingent to the profits of the ISP. ...
(Interruptions)... ... (Interruptions)... However, when the condition relating to the profits
of ISP was crystallized in 2009-10 and 2010-11, then, the payment of arrears was again
made contingent subject to the integrated commissioning of a new plant at Burnpur.
...(Interruptions)... ... (Interruptions)... Presently, as the integrated commissioning of the
new plant has been successfully completed, it would be in the interest of justice that
the ISP employees are paid their arrears as decided in the 369th meeting of the SAIL
Board held on 29.3.2011. ...(Interruptions)... ... (Interruptions)... In this regard, I would
request the Minister of Steel to look into this matter with immediate effect as it involves
the payment of arrears of the Integrated Steel Plant employees who have already gone
through severe mental harassment on this issue. ...(Interruptions)... Although the first
instalment has been paid to the current employees, yet, many of the employees, specially

those who have retired, are still facing a lot of hardships. Thank you.

MR. DEPUTY CHAIRMAN: Now, Shri Tarun Vijay. ...(Interruptions)...

RE. SUGGESTION FOR ENDING STALEMATE IN THE HOUSE

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER
OF PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir,

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to the Minister. ...(Interruptions)...

...(Interruptions)... He is reacting on your subject. ...(Interruptions)... ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, I suggest that the
House be adjourned for a while. We will discuss with the Chair and we will come to
some solution. ...(Interruptions)... ... (Interruptions)... This way, it is not going to solve

the problem. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: Otherwise, let them go to their seats.

...(Interruptions)...

SHRI DEREK O' BRIEN (West Bengal): Sir, on your advice, we had a fruitful
discussion yesterday. All the parties were there. The Leader of the House was there. We
came up with a very good workable solution. If that solution can be executed here on the
floor of the House, it is good. It is a fair solution. But, for that, there needs to be some
generosity on this side because we had come up with a simple solution that the Leader
of the House would say a few words and, after that, the gentleman would withdraw and
regret his two words. ...(Interruptions)... ... (Interruptions)... Letus do that in that spirit.

We want the House to run. The Government also wants the House to run.

MR. DEPUTY CHAIRMAN: Now, please sit down. ...(Interruptions)...
...(Interruptions)... 1am coming to that. In fact, yesterday, we had a fruitful discussion.
I came to the Hosue and said, "There is a only a small hitch, and we will decide that in the
presence of the hon. Chairman." [ said that. And then, everybody agreed for starting the
discussion on the floods in Tamil Nadu. So, it was very clear that a decision was going to
be taken and there was only a small hitch. And we had already discussed it in the morning,
and it was only enough for you to stand up and ask what the decision is. ...(Interruptions)...
Instead of that, ...(Interruptions)... ... (Interruptions)... Let me speak. ...(Interruptions)...
...(Interruptions)... Listen...(Interruptions)... ... (Interruptions)... 1know you can say, 'l
was asking you'. But one of your Members could have asked, 'what is the decision?' or
the Leader of the Opposition could have asked, 'what is the decision?' Then the Chair
would have reacted to that. ...(Interruptions)... ... (Interruptions)... Now, please listen
to me. ...(Interruptions)... Now, please listen. My point is, today, I see no provocation
for this because yesterday, the process of dialogue was started. It was on. It was almost
to be finished. ...(Interruptions)... ... (Interruptions)... Now, listen. ...(Interruptions)...
...(Interruptions)... Thisis all wrong. ...(Interruptions)... ...(Interruptions)... You cannot
speak like this standing in the well. That is not the correct thing. But understand...
...(Interruptions)... ...(Interruptions)... No,please... ...(Interruptions)... ...(Interruptions)...
None of this will go on record. Those who speak from the well are doing the wrong
thing. This is indiscipline, but, anyhow, it should not go on record. ...(Interruptions)...
...(Interruptions)... Now, please, listen to me also. ...(Interruptions)... ...(Interruptions)...
By standing in the well you cannot ask me to do this or to do that. You back to your seats.
...(Interruptions)......(Interruptions)... Listentome. ...(Interruptions)......(Interruptions)...
You should be amenable to reason. ...(Interruptions)... ...(Interruptions)... You should be

amenable to reason. ...(Interruptions)... ...(Interruptions)... You don't want to listen to me.
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...(Interruptions)... Listen, I cannot be intimidated, I am telling you. ...(Interruptions)...
...(Interruptions)... 1 cannot be intimidated. ...(Interruptions)... ... (Interruptions)...
This way I will not act. You cannot shout at me. ...(Interruptions)... ... (Interruptions)...
Please, please... ...(Interruptions)... ... (Interruptions)... There was a decision, they know
it. ...(Interruptions)... ... (Interruptions)...  See, this kind of behaviour is not justifiable.
A decision was already almost arrived at. Instead of waiting for that, coming into the
well and shouting and trying to pressurize the Chair is an undemocratic behaviour of
these Members. I disapprove ofit. ...(Interruptions)... 1 disapprove . ...(Interruptions)...

...(Interruptions)... The House is adjourned for thirty minutes.
The House then adjourned at fourteen minutes past eleven of the clock.

The House reassembled at forty-five minutes past eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: Hon. Members, on the issue which some Members
from this side were agitated, as I told you earlier, at 12 o’clock, Mr. Chairman would be in
the Chair and, at that time, the final decision would be announced. There is already some
consensus. Therefore, please wait up to 12.00 noon. So, I am moving on to the next item

of the Business. ...(Interruptions)...

I have already said--yesterday I said, morning also I said--that Mr. Chairman
would be here at 12.00 noon. It is only a minor thing; it would be over in the presence of
Mr. Chairman. When he is in the Chair, it will be settled. So, don’t worry. Please wait till

that time.

SHRI M. VENKAIAH NAIDU: Sir, about the rains and floods, the debate has
taken place. ...(Interruptions)... The debate has taken place there also. The Minister has
to schedule his coming here and going there. ...(Interruptions)... Please try to understand

what I am saying. Let us work out the timing for Lok Sabha and Rajya Sabha.

I also have additional information to share with the Members about their concerns.
The hon. Prime Minister is going to Tamil Nadu, Pondicherry and Andhra Pradesh just

now for an aerial survey.

MR. DEPUTY CHAIRMAN: The time can be adjusted; there would be no

problem.

Now, let us take up the Zero Hour mentions. Mr. Tarun Vijay, please.

it T faoT ([FTRIETS) : AT ITFHIRT A2IST ... (GEH)....
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sft TR AT (ST USI): TR, TAX Wl 267 & & Alfes {1 8l ....(gaegm)..
National Judicial Appointments Commission YX B Wl 267 & d8d Alfed faar Bl
...(TAUT)...

MR. DEPUTY CHAIRMAN: Your notice under Rule 267 is not in order because
Rule 267 is for suspension of the Business under a particular rule. In the notice, you have
to mention the rule under which Business has to be suspended. In addition to that, Zero

Hour is not based on a particular rule. Therefore, I can’t suspend Zero Hour Mentions.
Sft AR AT : R, I R AR WS T 3T TSR FA AN | ... (FFE)....

SHRI DEREK O’BRIEN: Sir, no point of order in Zero Hour. Let us get on with
this.

Sft AR STUATSA : SN 1, Yg el AT JA Al AT .. (EET). ..

SHRI DEREK O’BRIEN: There are important issues and what is this point of

order? ..(Interruptions)...

sft R IRATA : R, 3N Article 368 G HISITI ... (TIET). ..

MR. DEPUTY CHAIRMAN: Nareshji, why do you do like this? Members get Zero Hour
submissions after a great difficulty. Article 368 T 22 I am not an expert on Constitution to

know what this Article 368 is without referring to the Constitution.

it AR AT : &, WAL T UIfaIHT & SHI a1 DI BIIA I DI UTar
&1, |fer H AeNgT HR B UTR < 3R I8 e Pl beicd © b g8 ATe Bl aI,
IS AfAgE H HeNEgd R AN db aFl G |l 4 Sl GeEd R gdh ol
..(TAETH)....

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I too have a point of order.

MR. DEPUTY CHAIRMAN: Let us listen to what Nareshji is saying. I am not

allowing yours, please. Let me listen to him first.

i} T AT : 2N, Vool 95§ 59 0 | B H G e fhan |fer
H HeNE BB National Judicial Appointments Commission §-TTIT TTI Afqer # e
PR I8 Al 9911 GH BIc B Fared 99 I 96 931 iR gH1 AJemT 7 i Henee
foram &1, I IH! null and void B fT|

S, 319 US54 914 Bl & [ 5T I ARG FeNET Bl null and void B T,
a1 Ty FfAem= 7 Article 368 BT Hacd I8 TIT AT el X8 TAT? T Article 368 & 3idiid 89
T | YT B Fhd © IT ] B Fhd 872
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MR. DEPUTY CHAIRMAN: If you are interested in having a discussion on this

subject, why don’t you give a proper notice?
i} R 3ATE : S B, AR, H G-I AINCH < ST g

MR. DEPUTY CHAIRMAN: Now, Shri Tarun Vijay.

MATTERS RAISED WITH PERMISSION - Contd.
Killing of nine youths in police firing in Manipur

it THUT IS ([TRIE) : IR, AR WRA 1 U 9gd &1 weeiiel uid &, STaf
ST 3TEdNT & HROT 107 {7, 170 f7 vd 80 fo7 & o7 o< 8I9 €, R ag1 &1
ST g g1 sl faml a8l & A1 Aot gfor o Tiellart § 9% U1 97, 9 §9R
blood ¥, I BAR kith and kin &, 9 BAR IRAR & [ 21 SH! 71 I8 ot {6 AR
HR 7 S < et aika frg, I 987 &t S grsad diele 2, SHd! Jallg e off
S 3R T8 Inner Line Permit T fT 17| IHS HROT S 3G U7 gaTl, IHD faog
J Y& PR 32 J1 d FATUE! A, ST U Pls SRR T8l ATl AT U4 JSeH Bl
R & oy gfers Tas gele a1 311 19 & el Bl 8, oifdh S IR ol1sd Joicd Blel
T8, Rt wfTgR & =t istar AR T

SRR HEIY, STH ST 3Ra iR 1 2 fF 9 = 9ai @t it ol &,
ID! I-H 7 TP B el fBAT 81 b S last rites B, I complete &1 fhT 7T &
J BT feooll § SiaR-HaR TR US3H H I Bl

Mr. Deputy Chairman, Sir, they are the children of India; they are the children of
Mother India. Whatever their demands are, whatever their issues are, they have to be
looked into seriously and sincerely. They have said that the State's response to agitation
is deplorable. The Manipur Police can use tear gas and, if necessary, rubber bullets for the
valley protestors. Live bullets were freely used against tribal protestors without warning.
This was not the first time. Sir, the Manipur Assembly has passed three Bills and they
have demanded that the Central Government must look into it. They are our children.
We must look into this issue with a sensitive heart, with the spirit of belonging. They
are always feeling a sense of alienation. They feel that Delhi does not listen to them; the
Government does not listen to them. I am voicing their concern here. They are sitting at
Jantar Mantar and more than 92 days have passed. They have not done the last rites of

the nine unfortunately dead children of Manipur.

I demand, Sir, that the Government should look into it. It should not be just the
Manipur Government, Central Government must look into it and help those children.

Thank you.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.
i} rfaemeT I/ = (4S9 < wEled, § 39 vy 9 W o Wag HRar gl

SHRI MAJEED MEMON (Maharashtra): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI P.L. PUNIA (Uttar Pradesh): Sir, I associate myself with the matter raised by
the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.
1. ARV Sfear (Fed UewT) - HeIed, § 39 fawy & ol Hag Hva g

MR. DEPUTY CHAIRMAN: All the names of the hon. Members, who have

associated themselves with it, may be included. Now, Shri Sanjiv Kumar.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I fully associate myself with
the matter raised by the hon. Member. =~ While associating with Shri Tarun Vijay

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; associate. No; it is his time. It is Shri Sanjiv

Kumar's time. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: The Central Government can bring a solution to that
issue by bringing that tribe into the Sixth Schedule and also by not ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, fine. ...(Interruptions)... ... (Interruptions)...
Shri Sanjiv Kumar, you start. ...(Interruptions)...

SHRI NEERAJ SHEKHAR (Uttar Pradesh): How can he start, Sir?

...(Interruptions)...
sft IT[HTTRT : ol FAR S, 377 AT ... (FILTH). ..
SHRI NEERAJ SHEKHAR: Sir, this is not fair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't speak like this. ...(Inferruptions)...
...(Interruptions)... Sanjiv Kumar, please. ...(Interruptions)... ... (Interruptions)...  Sit
down. ...(Interruptions)... ... (Interruptions)... Why do you disturb his Zero Hour.
...(Interruptions)... ... (Interruptions)...  Yes; that is on record. SSiId ERIN S, Mg

qiferyl
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Proposed six-laning of NH-2 in Nirsa, Dhanbad (Jharkhand) on unstable land

il Hollg PR FIRTS) : HEIGY, IRES & gare el # Ryed o & gAva-2
BT 70T SRAgT & U & 19 § 81 %81 ¥ YNNG U9 s)agT & 919 fREr 9w w,
1 1= 9 TITd-2 31 R oF Fed oAl 81 Heied, FREr & rqurd gga Al
BIIAT W &1 FHRYT 8% U ISP AU IRI 3R Il BT 3BT SR WX U<l &
STET | GAE-2 B fHa o Te® oIl , T8l MRET & R goeiiTel A8 &
PBROT I Y I&<H © Td 9 SATh Bl STHIF BTHT unstable 81 THAISH & 3T © fh
ST & unstable STHIF TR TS ® 99 & HRY RIRT o B TSH 9 Fhel § Td -
AT B WY &R 81 Ahell B1 TaFAUCH Td Sl & ANl @ 39 & {6 3R UAUE-2 &l
R & 9T IAd 1B A FBbrer Sy aF wiosy # {5 g 3 <o & A -an
IHPT eight lane H HIC B | T B1fT

wElqd, 39 W4y H f&7i® 22.5.2015 &1 U U, S Ministry of Labour and
Employment, Directorate-General of Mines Safety q Project Director, National
Highways & =M ot g, S¥&1 IRE% <1, § 989 & 99 Ul @edl gl The
proposed widening of NH-2 at Nirsa area from km 422.00 to km 435.00 on both sides

would extend it over the workings which had already been made may jeopardize the
safety of such underground workings and in turn the stability of NH-2 in future
considering depth of cover of such underground workings and presence of fire, etc.
However, proposed six-laning of NH-2 going beyond the coal bearing at Nirsa area
would be a better option in the national interest so that precious coal/natural resources
would not be blocked in the coal bearing areas which would be extracted judiciously in
future".

AgIeY, § 9o FrEdl § % &9 @ Rt o & g15d & Raard 181 &, offd afs
IS T A AT DI AT S 7 8RR Udh ER Bl 99 & fory 973 -9 99121 7 S
AR 8, T S g9 A1RTI SH AT G BT &, 1 98 IRBR BT YT 8] 7, ST BT
AT &, AT @ &1 o ST od: 39 e A1y, d1fds wgex # foret oY Riraef 1
uncertainty ¥ subject &1 [T ST AP, Igd-dgd g=IdIg|

R YR el (SR UY) : 7eIed, § AT 9o §RT Fa ¥ Yqd by
Y {7 & 379 S9! A DT g

U O e o 3 S it D e e 2t (g ) Yl e o 0 gt
gt B8 alan Sl 2w iy B K

it RS IR (SR IQY) : HEIed, H AFHY 9w §R1 969 H WA f$y Y
o 4 37U P! TG BT Gl

tTransliteration in Urdu Script.



16 Matters raised [RAJYA SABHA] with Permission

sft e ot (SR U<en): WEIey, H AN 9w §R1 98 § Ud fhy 1Y
o2 4 37U ! TG BT Gl

it fareraR gTe e ([STR U9 « /RISy, H A eI §RT 9ad H IR
foPQ ITQ fa=r I 37U 3MTUh] TG B g

MR. DEPUTY CHAIRMAN: Yes, all the names of the hon. Members who have

associated themselves with it may be added.
Steep fall in rubber prices

SHRI K.K. RAGESH (Kerala): Hon. Deputy Chairman, Sir, I thank you very much
for allowing me to speak on this subject. Sir, I rise to raise a very important issue so far as
the rubber farmers in our country are concerned. It is reported in the media that farmers'
suicide in our country has been increased to manifold. In Maharashtra alone, farmers'
suicide has increased by more than 40 per cent. Sir, the rubber farmers in our country
are also on the verge of suicide. Sir, in 2011, the rubber farmers were getting ¥ 248 for
one kilogram of rubber, and presently it has declined to less than ¥100. You can always
excuse by saying that it is because of the international prices. Yes, it is the international
financial crisis that had resulted in the crisis in the automobile industry, and subsequently
in the tyre manufacturing sector, which ultimately led to the fall in prices of natural rubber
worldwide. But the situation in our country was entirely different. Sir, in our country,
the tyre manufacturing sector had registered growth during this period. Then, why is it
happening in our country? Why are the rubber farmers paying for this? It is because of the
policy that has been implemented by the Government. You had allowed import of natural
rubber from the ASEAN countries. In 2008-09, our natural rubber import was 77,762
tonnes, and presently it has increased to 4,42,000 tonnes, which is an increase of 3.64 lakh
tonnes. It is a huge increase. So, such an unprecedented import is the reason for the steep
fall in the price of natural rubber, and the Government is responsible for that. When we
are producing natural rubber first to meet our domestic requirement, then, why should we
encourage this import? What is the outcome? JK Tyres itself had registered an increase in
its profits by 124 per cent. MRF's profit has increased by 94 per cent. On the other side,

the farmers are on the verge of committing suicides. (Time-bell rings)

MR. DEPUTY CHAIRMAN: The time is over. Now, Shri Joy Abraham.

...(Interruptions)...

SHRI K.N. BALAGOPAL (Kerala): Sir, I associate myself with the issue raised by

the hon. Member. Sir, the Government should respond. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Balagopal, his name is there, and I have to call
him. ...(Interruptions)... No; after Mr. Joy Abraham. ...(Interruptions)... No, no; you do
not stand up for everything. ...(Interruptions)... Shri Joy Abraham. ...(Interruptions)...
Sit down, Mr. Tapan Kumar Sen. ...(Interruptions)... 1 have allowed Shri Joy Abraham.

His name is there. ...(Interruptions)... You sit down. ...(Interruptions)...
SHRI JOY ABRAHAM(Kerala): Sir, | may add one point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't encroach on others' time, please.
...(Interruptions)... Yes, Mr. Joy Abraham.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by the

hon. Member.

DR. M.S. GILL (Punjab): Sir, I associate myself with the issue raised by the hon.
Member.

DR. VIJAYLAXMI SADHO (Madhya Pradesh): Sir, I associate myself with the

issue raised by the hon. Member.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI RANJIB BISWAL (Odisha): Sir, I associate myself with the issue raised by
the hon. Member.

sit &. 9. @rit (ER) : A815a, | 99T 9e §RT 9a 9 Wqd fohy Y fawy
H 3T 3TYD] ARG I g

et wEdHe WA ([ER) : A8igy, § AT 9aRI §RT 9e 3 WRdd fhy Ty
o & 37U ! TG B gl

SHRIJOY ABRAHAM : Sir, I may add one point only. The Parliamentary Standing
Committee on Commerce under the Chairmanship of Dr. Chandan Mitra has submitted a
Report before this House, and the Report is the property of this House. The hon. Commerce
Minister may kindly peruse the Report and do the needful. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Balagopal. ...(Interruptions)...
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12.00 Noon

SHRI K.N. BALAGOPAL: Sir, earlier, we had a discussion. ...(Interruptions)... A

discussion was here... ... (Interruptions)...

RE. SUGGESTION FOR ENDING STALEMATE IN THE HOUSE-(Contd.)

MR. DEPUTY CHAIRMAN: Itis now time for Question Hour. ...(Interruptions)...
...(Interruptions)... Question Hour. ...(Interruptions)... ... (Interruptions)... Question

Hour. ...(Interruptions)... ... (Interruptions)...
(MR. CHAIRMAN in the Chair)

MR. CHAIRMAN: Question Hour, please. ...(Interruptions)... Question
Hour. ...(Interruptions)... Question No. 46. ...(Interruptions)... One minute, please.
...(Interruptions)... Venkaiahji, do you want to say anything? ...(Interruptions)... Just

one minute. ...(Interruptions)...

SHRIM. VENKAIAH NAIDU: Hon. Chairman, Sir, in the course of the discussion
on the subject of Our Commitment to the Constitution on the occasion of 125th birth
anniversary celebrations of Dr. Baba Saheb Ambedkar, certain comments had been
made. One of them refers to * . I request the hon. Chair to go through the records and,
then, take appropriate action because a reference should not be made to a State and its
people. ...(Interruptions)... Secondly, my colleague, had made a ...(Interruptions)...
My colleague, Shri Piyush Goyal had made some comments. He wants to explain that.

...(Interruptions)...

MR. CHAIRMAN: Just one minute. ...(Interruptions)... Please sit down.
...(Interruptions)... One minute, please. ...(Interruptions)... One minute, please.
...(Interruptions)... The Chair will look into the verbatim record and will then take

appropriate action. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit

down. ...(Interruptions)... One minute, please. ...(Interruptions)... Please; please.
...(Interruptions)... Please listen to the hon. Minister. I3 SIEY, 938 ST 3MMY <l 96
SigUl  ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.

...(Interruptions)... 93 ST, 93 18U l..(AGHT).. Please sit down. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): Sir, in view of the Chair's decision to review the record, I have taken a...
(Interruptions)... 1 regret the comments made with reference to my distinguished

colleague, Kumari Selja. Thank you. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI M. VENKAIAH NAIDU: The Chair will decide what has to be done.

...(Interruptions)...

MR. CHAIRMAN: He has expressed regret. ...(Interruptions)... He has expressed
regret. ...(Interruptions)...

RIS B HATGI A AT HAl 9T WS B HAe A Uy w3l
(# T&R A THAY) : R, I8 WNIDI [depel S 8l gl ..(ALH)..3MIb Hael &
1%, 3t Rad fafRes 7 Rire fhar, S9¢ 91 W 3R S IR &1 U8R &N Al I8
A e B1..(FIHUF).. 3ADT Aded I8 ¢ 6 I B89 &I SRAE! Bl g Tel o
TS .. (AGHT)... ey & A1 a1 gs, AT AN & A1 I1d g1 91 814 & 918 I8 AH
He Al T 3R FEHT g1 S 1< IS 81 V8T 8, ISP a1 HI AR HaR....(FaeH)....

MR. CHAIRMAN: Please allow the Question Hour. ...(Interruptions)... Yes, Mr.

O'Brien. ...(Interruptions)... Please; please. ...(Interruptions)...

SHRI DEREK O'BRIEN : Sir, yesterday, we had a very fruitful discussion with
the Deputy Chairman in your room. The second part of the discussion was with regard
to what Mr. Goyal had said. He has withdrawn his statement and expressed regret. But,
there was chapter one in this. That has taken us all by surprise. We want to resolve
this and move on. So, you call again the Leaders for ten minutes and solve this.

..(Interruptions)..
MR. CHAIRMAN: Just one minute please. ...(Interruptions)...
SHRI DEREK O'BRIEN: This is not what was...(Interruptions)...
MR. CHAIRMAN: Will you please sit down so that I can say something?

SHRI DEREK O'BRIEN: Sir, it was an informal discussion. No one was trying to
win any brownie points. We want to resolve this and in the spirit of that, Mr. Goyal has
said something nice. There is a prelude to that. That we were expecting, Sir. So, we can

move on. That's all.

il IRE IIed: FITIRT AEIGY ... (TAU). ..
sft [Tk S, IRE S (aEM). ..

sft ¥RE ATeq: U A2IGd, SHH NI Si 7 THTIRT regret fHaT &, 3741 fovam 21
?ﬂTCI{:H:lﬁ‘:ITQ,Wﬁregret%%lﬁﬁﬁ%%,Wﬁregretﬂﬂﬁﬂﬂ%‘?
A ... (HALH). .. 3F I 1 IR ... (FG).... IS Tl ... (AGET)....
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ORAL ANSWER TO QUESTION
MoU signed by BHEL

*46. SHRI TAPAN KUMAR SEN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the details of MoU signed by Bharat Heavy Electricals Limited (BHEL) in the
last three years; and

(b) whether Government is taking initiatives to increase order to BHEL, if so, the
details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) The details of various Memorandum of Understanding (MoU) signed by
Bharat Heavy Electricals Limited (BHEL) during the last three years viz. 2012-13,
2013-14 and 2014-15 is given in the Statement-I (see below).

(b) Department of Heavy Industry (DHI), Ministry of Heavy Industries & Public
Enterprises undertakes review meetings with BHEL on regular basis and through suitable
interventions provides required support in taking up issues of the Company with other
Government Agencies/ Departments/ Ministries/ customers etc. on case to case basis. In
this regard, various inter-ministerial interventions by DHI have been taken up to enhance
the competitiveness of BHEL and also aimed to improve its order book position, besides
facilitating the domestic industry in general which operate in a globally stiff competitive
environment. These interventions inter-alia include :

- Pursuance for level-playing field to offset the disadvantages faced by the
domestic power equipment industry including BHEL vis-a-vis foreign
manufacturers / suppliers ;

- Successfully taking up of mandatory condition of domestic sourcing of main
power plant equipment (viz. Boiler and Turbine Generator) as part of tender
conditions for forth-coming Ultra Mega Power Projects (UMPPs) ;

- Taking up for enablement of participation of BHEL in some specific cases
of super-critical thermal power project tenders (floated by Central Utilities)
without the requirement of Deed of Joint Undertaking (DJU) from technology
providers/collaborators keeping in view the experience of BHEL in
manufacture, supply and execution of utility power projects ;

- Taking up with Ministry of Defence for consideration of BHEL in partnership
with Mishra Dhatu Nigam Limited (Midhani) and Hindustan Shipyards
Limited (HSL) as a prospective bidder for the proposed P-75 (I) project of the
Indian Navy for building of submarines ;
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- Supply of locomotives and other traction equipment by BHEL to the Indian
Railways ;
- Show-casing of BHEL capabilities under “Make in India” initiative ;

- Taking up specific request(s) for intervention in respect of funding support
for overseas power projects including through Government of India Lines of
Credit/ grants.

Staement-1

Major Memorandum of Understanding (MoU) signed by
BHEL during 2012-13, 2013-14 and 2014-15

A. MoU between BHEL and Department of Heavy Industry, Ministry of Heavy
Industries and Public Enterprises

Year Date/Month of  Purpose Brief details/Remarks

signing

2012-13  30.03.2012 Performance A negotiated agreement based on the
2013-14  25.03.2013 parameters Department of Public Enterprises (DPE)
2014-15 05/2014 and targets Guidelines and in line with the directions
of BHEL of the MoU Task Force constituted by DPE
inter-alia containing the performance
parameters & targets for the Company for

the respective financial year.

B. MoU between BHEL and BHEL-Electrical Machines Limited (BHEL-EML),
Kasaragod (subsidiary of BHEL)

Year Date/Month Purpose Brief details/Remarks
of signing

2012-13 Not Applicable  Performance = BHEL-EML was incorporated on 19th

2013-14 Not Applicable  parameters January 2011 and categorised as a

2014-15  25.06.2014 and targets Schedule 'C' CPSE in December

for subsidiary 2012. The first MoU of BHEL-EML with

BHEL based on the Department of Public
Enterprises (DPE) Guidelines and in line
with the directions of the MoU Task Force
constituted by DPE infer-alia containing
the performance parameters & targets (for
BHEL-EML, Kasaragod) was taken up for
the financial year 2014-15.
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C. Other MoUs
Sl.  Date/Month of Other Agency / Brief details / Remarks
No. signing Organisation
1 2 3 4
2012-13

(a) Business related co-operation

1. 10/2012 Megha Engineering
& Infrastructure Ltd.

(ME&IL)

2. 18.10.2012 ATVP, Ministry of

Defence

3. 03.09.2012 A Government Agency

of Tajikistan

4. 11.07.2012 Mabon Energy Limited,

Nigeria

(b) Technology related co-operation

5. 01.11.2012 DVS — German Welding
Society
6. 08.11.2012 Japan Welding Research
Institute (JWRI), Japan
2013-14

(a) Business related co-operation

1. 09/2013 Megha Engineering &
Infrastructure Ltd.

(ME&IL)

For participation in Boiler,
Turbine & Generator (BTG)
package for 1x525 MW

Tuticorin power project

Development and supply of
strategic equipments

For setting up of 2x50 MW
Hydro Power Project in
Tajikistan

For Electro-mechanical
package for a 2x20 MW Hydro
Power Project in Nigeria

To carry out collaborative
research work in materials
joining, allied areas, training of
welding personnel

To carry out fundamental
research related to welding
engineering & joining
technology

For execution of Boiler,
Turbine & Generator (BTG)
package for 1x525 MW

Tuticorin power project
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1 2 3 4
2. 27.11.2013 GE Global Sourcing For association as an equity
India Pvt. Ltd. partner and supply of equip-
ment and sub-assemblies to
new mainline diesel loco-
motive factory at Marhowra,
Saran District, Bihar for supply
of diesel electric locomotives
to Railways
3. 12.12.2013 Pipavav Defence Co-operation to leverage
Offshore Engineering respective strengths and
Corporation Limited competencies for the mutual
(PDOECL) benefit - provide solutions to
customers in various
businesses having synergy of
operations
4. 29.01.2014 Solar Energy For formation of a Joint
Corporation of India Venture Company (JVC) for
(SECI), Sambhar setting up of a Ultra Mega
Salts Limited (SSL), Solar Power Project (UMSPP)
Power Grid Corporation  with a cumulative capacity of
of India Limited 4,000 MW in phases at
(POWERGRID), Sambhar in Rajasthan on build,
Sutlej Jal Vidyut own and operate basis.
Nigam Limited
(SJVNL) and
Rajasthan FElectronics
and Instruments
Limited (REIL)
5. 23.04.2013 H.E. Power Limited, Setting up of 2 - 4 MW Solar
Malawi Photovoltaic Power Plant in
Malawi
6. 28.10.2013 Skipper Nigeria Limited, For Boiler, Turbine &

Nigeria

Generator (BTG) package for 3
power plants of 500 MW each

in Nigeria
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[RAJYA SABHA]

to Question

1 2

3

(b) Technology related co-operation

7. 10.04.2013

2014-15

CSIR, New Delhi

(a) Business related co-operation

1. 10/2014

2. 17.11.2014
3. 26.12.2014
4. 12.01.2015
5. 24.02.2015

Telangana State Power
Generation Corporation
(TSGENCO)

GE Global Sourcing
India Pvt. Ltd.

Mishra Dhatu Nigam
Limited (Midhani) and
Hindustan Shipyards
Limited (HSL)

Gujarat Energy
Research & Mgmt
Institute (GERMI)

NEC India Private
Limited

Leverage competencies of
CSIR Labs for R&D - as per the
need of BHEL

Setting up of 6,000 MW of
Thermal Power Plants in the

State of Telangana

Revalidation of earlier MoU
for association as an equity
partner and supply of
equipment and sub-assemblies
to new mainline diesel
locomotive factory at
Marhowra, Saran District,
Bihar for supply of diesel
electric locomotives to

Railways

To form a consortium to jointly
stake claim with the Ministry
of Defence for being
considered as a prospective
bidder for the proposed P-75
(D project of the Indian Navy

for building of submarines

For promoting training of
contractors for rooftop

installations

Jointly undertake market study
related to : 1. Smart Energy;
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1 2 3 4
2. Smart Water Solutions
(including Water Treatment
solutions) ; 3. Security &
Surveillance Solutions
6. 04.04.2014 Skipper Electricals India  For prequalification in a
Limited, India Transmission Line Project in
Kenya
7. 17.04.2014 McNally Bharat Setting up of 300 MW Thermal
Engineering Company Power Plant in South Africa
Limited, India
8. 25.04.2014 A Government Agency Setting up of 50 MW and 1-2
of Yemen MW Solar Photovoltaic Power
Plants at different locations in
Yemen
9. 04.06.2014 A Government Agency For Electro-mechanical
of Burkina Faso package for a 21 MW hydro-
power project in Burkina Faso
10. 01.08.2014 Tabas Coke Company, Setting up of a Waste Heat
Iran Recovery Steam Power Plant
(of minimum 40 MW) in Iran
11. 17.10.2014 PT Merlasakti Abadi Setting up 30-45 MW Solar
& PT Feedback Infra Power Project in Indonesia
12. 22.12.2014 A Government Agency Setting up of a Hydro Power
of Rwanda Plant in Rwanda
13. 17.03.2015 A Government Agency Setting up of Hydro Power
of Kyrgyzstan Plants in Kyrgyzstan
14.  26.03.2015 PT Multi Fabriodo Setting up of 2 x 150 /2 x 100

Gemilang, Indonesia

MW Coal Fired Power Plant in

Indonesia
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to Question

1 2 3

(b) Technology related co-operation

15. 04.03.2015 Central Institute for
Plastics Engineering &

Technology, Bhubaneswar

16. 03/2015 Indian Institute of
Technology — at
Chennai, Kanpur
and Delhi

Consultancy in R&D projects
in the areas of plastics,
thermoplastics, nano-compo-
sites, fibres, ceramics and other
relevant areas - as per the need
of BHEL

Consultancy in R&D projects
in the areas of advanced
materials for super-critical
applications, nano-materials,
surface coatings, robotics,
acoustics, noise control, turbo
machinery, Computational
Fluid Dynamics (CFD),
electrical machines, cryogenics
and similar other areas of

relevance to BHEL

MR. CHAIRMAN: The House is adjourned for 15 minutes. I request the hon.

Leader of the House and the Leader of the Opposition to see me in the Chamber.

The House then adjourned at six minutes past twelve of the clock.

The House reassembled at twenty-one minutes past twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now we are adjourning for another twenty minutes.

The House then adjourned at twenty-one minutes past twelve of the clock.

The House re-assembled at forty-two minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Iam sorry. The House is adjourned up to 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
World ranking of Indian universities

t#47. DR. SANJAY SINH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the whole world recognizes the talent of India, Indians

and we are playing a leading role in every developed and developing country;

(b) if'so, the status of higher education in the country which is young and talented

in comparison to the global scenario;

(c) whether Government has any data about the world ranking of our universities

compared to the global scenario of higher education; and

(d) whether Government plans to improve the education level of the country and

to bring it at par with the international standards, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes Sir. India has produced scientists, engineers,

technologists, doctors, teachers and managers who are in great demand all over the
World.

(b) The status of higher education as reflected in the All India Survey of Higher
Education for the year 2013-14 is placed at Statement-I (See below).

(¢) The information regarding world ranking of Indian institutes is at Statement-
IT (See below). As can be seen, the performance of the top Indian institutions has been

improving every year in the global rankings.

(d) Government is taking several steps for improving the performance of the
higher educational institutions in the Country such as — starting the National Institutional
Ranking Framework for benchmarking their performance on objective criteria, Global
Initiative for Academic Network (GIAN) for promoting global networks, IMPRINT India
for focusing research on socially productive domains, SWAYAM for providing e-learning
material using the MOOCs pedagogy, National Digital Library for providing quality
reading material for all, campus connect programme for providing high speed internet
connectivity to the institutions, Uchhatar Avishkar Abhiyan for promoting industry-

relevant innovation. Details of some of these programmes are placed at Statement-III.

FOriginal notice of the question was received in Hindi.
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Statement-1
Key results of the all India survery of Higher Education 2013-14

Number of universities has gone up to 738 from a meager 20 in 1950. The number
of colleges has also registed massive increase from just 500 to as many as 40160. As
on date there are 46 Central Universities, 341 State Universities, 226 State private

universities and 125 deemed to be universities.

10 Universities are exclusively for women, 3 in Rajasthan 2 in Tamil Nadu and

1 each in Andhra Pradesh, Haryana, Karnataka, Maharashtra and Uttarakhand.

Top 7 States in terms of highest number of colleges in India are Uttar Pradesh,
Maharashtra, Karnataka, Rajasthan, Andhra Pradesh, Tamil Nadu and Madhya
Pradesh

Bangalore district tops in terms of number of colleges with 888 colleges followed

by Jaipur with 552 colleges. Top 50 districts have about 36% of colleges.

College density, i.e. the number of colleges per lakh eligible population (population
in age group 18-23 years) varies from 6 in Bihar to 60 in Puducherry as compared

to All India average of 26.

Total enrolment in higher education has been estimated to be 31.8 million with 17.4.

million boys and 14.4 million girls. Girls constitute 45% of the total enrolment.

Gross Enrolment Ratio (GER) in Higher Education in India is 22.6 which is
calculated for 18-23 years of age group. GER for male population is 23.7 and for
females it is 21.4. For Scheduled Castes, it is 17.4 and for Schedule Tribes, it is 12%
as compared to the national GER of 22.6.

Scheduled Cast students constitute 13.2% and Scheduled Tribes students 4.5%
of the total enrolment. 32.4% students belong to Other Backward Classes, 4.3%
students belong to Muslim Minority and 2% from other Minority Community.

Total number of foreign students enrolled in higher education is 34,774.

Foreign students come from 160 different countries from all across the globe. Top

10 countries constitute 64% of the total foreign students enrolled.

Highest share of foreign students come from the neighboring countries of which
Nepal is 21% of the total, followed by Bhutan (7%), Afghanistan (7%), Iran (6%)
m Malaysia and Iraq constitute (5%) each and Sudan, Rwanda, Sri Lanka, United
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States and UAE, constitutes 4.7%, 3%, 2.9%, 2.5% and 2.3% of foreign students
respectively.

. Total number of teachers is 1390612. Out of which more than half about 61% are

male teachers and 39% are female teachers.
. Pupil Teacher Ratio (PTR) in Universities and Colleges is 23.
Statement-I11

World rankin of Indian Institute

Institute QS Ranking

2013 2014 2015
[ISc Bangalore NA 147
IIT Delhi 222 235 179
IIT Bombay 233 222 202
IIT Madras 313 322 254
IIT Kanpur 295 300 271
IIT Kharagpur 346 324 286
IIT Roorkee 401-410 461-470 391
1T Guwahati 601-650 551-600 451-460
University of Delhi 441-450 421-430 481-490

The World University rankings

Title 2014-15 2015-16
Indian Institute of Science 276-300 251-300
Indian Institute of Technology Bombay 351-400 351-400
Indian Institute of Technology Delhi NA 401-500
Indian Institute of Technology Kharagpur NA 401-500
Indian Institute of Technology Madras NA 401-500
Panjab University 276-300 501-600

Indian Institute of Technology Roorkee 351-400 501-600
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Statement-111
Rashtrirya Uchchatar Shiksha Abhiyan (RUSA)

Rashtrirya Uchchatar Shiksha Abhiyan (RUSA) is a Centrally Sponsored Scheme
launched in 2013. Itaims at providing strategic funding to eligible State Higher Educational
Institutions. The Central funding (in the ratio of 65:35 for general category States and
90:10 for special category States) would be norm based and outcome dependant. During
the XII Plan period provision of ¥ 22855 crore has been made for RUSA with the Central
share of ¥ 16227 crores and I 6628 as the State share.

Components

1. Creation of new universities through upgradation of existing autonomous colleges

and conversion of colleges in a cluster.
2. Creation of new model degree colleges and professional colleges
3. Provide infrastructural support to universities and colleges.

4.  Provide faculty recruitment support, faculty improvement programmes and

leadership development of educational administrators.

5. In order to enhance Skill Development the existing Central Scheme of Polytechnics
has been subsumed within RUSA.

6.  Support to reforming, restructuring and building capacity of institutions in
participating States.

National Digital Library

The Government has envisaged creation of a National Digital Library with the
objective to provide access to the knowledge depository in terms of books, e-learning
material, encyclopedia, journals, monographs, reviews, research work and other knowledge
material for the benefit of learners /professionals/scholars and other interested people to
overcome the constraint of time and finances.

The project for development of NDL has been granted to IIT Kharagpur and a
sum of ¥ 9.97 crore has been released in March, 2015 as fir réches ntent. It has been
conceptualized to provide access to the students and scholars even from South Asian

Countries.
Unnat Bharat Abhiyan

Ministry of Human Resource Development has launched the Unnat Bharat Abhiyan on

11th November, 2014, with a view to bring a transformational change in rural development
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processes by leveraging knowledge institutions to help build the architecture of an Inclusive
India. The Unnat Bharat Abhiyan is conceptualized as a movement to connect institutes
of higher education with local communities to address the development challenges of
rural India through appropriate technological inventions. The details regarding the Unnat

Bharat Abhiyan can be accessed at Attp.//unnat.iitd.ac.in.
National Institutional Ranking Framework

Global university rankings are often disputed but they can offer some information
to Governments, students, funding agencies and individual institutions/universities to
understand where they stand against international benchmarks. Taking into consideration
the specificities of the Indian Higher Education system, a need has been felt to establish
an independent institutional framework to undertaken the tasks relating to institution/
university rankings and carefully identify the attributes to be adopted for rankings of
Indian institutions/universities. Accordingly, National Institutional Ranking Framework

has been developed in the Ministry and has been launched on 29th September, 2015.

The Ranking Framework is based on a set of metrics around 5 parameters. These

are-
1. Teaching, Learning and Resources
2. Research, Professional Practice and Collaborative Performance
3. Graduation outcome
4. Outreach and Inclusivity
5. Perception

These 5 parameters have further been divided into suitable sub-heads. Suitable
weights have been assigned to each head and sub-head. Institutions desirous of
participating in the ranking exercise will supply the data in a given format. The data will
be uploaded by the Institutions which would be publically visible on the website and
should be verifiable. This data to remain in an archive form for the next 3 years to enable

easy verification where required.
Impacting Research Innovation and Technology (IMPRINT)

Impacting Research Innovation and Technology (IMPRINT) is a Pan-IIT and IISc
joint initiative to develop a (a) New Education Policy, and (b) Roadmap for Research
to solve major engineering and technology challenges in ten technology domains as

engineering challenges or goalposts relevant to India. The programme is based on the
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suggestion of Hon’ble Prime Minister to link the research done by institutions of national

importance with that of the immediate requirements of the society at large.

Following (10) themes constitute the focus of the IMPRINT India initiative. Each of the

initiative is coordinated by one IIT.
1. Health care: IIT Kharagpur
2. Computer Science and ICT: IIT Kharagpur
3. Advance Materials: IIT Kanpur
4.  Water Resources and River systems: IIT Kanpur
5. Sustainable Urban Design: IIT Roorkee
6.  Defense: IIT Madras
7. Manufacturing: IIT Madras
8. Nano-technology Hardware: IIT Bombay
9.  Environmental Science and Climate Change: IISc, Bangalore
10. Energy Security: IIT Bombay

IMPRINT India was launched on 5th November 2015 in Rashtrapati Bhavan
auditorium by H.E. President of India.

Global Initiative of Academic Networks (GIAN)

Government of India approved a new program titled Global Initiative of Academic
Networks (GIAN) in Higher Education aimed at tapping the talent pool of scientists and
entrepreneurs, internationally to encourage their engagement with the institutes of Higher
Education in India so as to augment the country’s existing academic resources, accelerate
the pace of quality reform, and elevate India’s scientific and technological capacity to

global excellence.

In order to garner the best international experience into our systems of education,
enable interaction of students and faculty with the best academic and industry experts
from all over the world and also share their experiences and expertise to motivate people
to work on Indian problems, there is a need for a Scheme of International Summer and
Winter Term. During the ‘Retreat’ of IITs on 29th June, 2014 at Goa, it was decided
that “A system of Guest Lectures by internationally and nationally renowned experts

would be evolved along with a comprehensive Faculty Development Programme not only
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for new IITs, IIMs, IISERs but also other institutions in the country. Gian will initially
include all IITs, IIMs, Central Universities, [ISc Bangalore, IISERs, NITs and IIITs and
will subsequently cover good State Universities where the spinoff is vast. GIAN is an
evolving scheme which will initially include participation of foreign faculty in institutes
as Distinguished/Adjunct/Visiting Faculty/Professor of Practice etc. to participate in
delivering short or semester long courses. Other activities will be included in due course.
GIAN was launched in IIT Gandhinagar and IIT Kharagpur simultaneously on 30th
November, 2015

SWAYAM

SWAYAM is an indigenous (Made in India) IT Platform for hosting the Massive
Open Online Courses (MOOCs) with a capacity to revolutionise the education system by
providing best quality education using the IT system to the students even in the remotest

corner of the Country.

SWAYAM would provide:
1.  High quality learning experience using multimedia on anytime, anywhere basis.

2. One-stop web location for interactive e-content for all courses from School to

University level.
3. State of the art system that allows easy access, monitoring and certification.
4.  Peer group interaction and discussion forum to clarify doubts
5. Hybrid model that adds to the quality of class room teaching

Following types of content shall be prepared with the best teachers in the country,

using the multi-media techniques covering the following:

1. Curriculum based course contents covering diverse disciplines such as arts, science,
commerce, performing arts, social sciences and humanities subjects, engineering,
technology, law, medicine, agriculture etc. in higher education domain (all courses

would be certification-ready in their detailed offering)

2. School education (9-12 levels) modules and teacher training as well as teaching and
learning aids to children of India to help them learn subjects for better preparedness

for competitive examinations for admissions to professional degree programmes

3. Skill based courses which cover both post-higher secondary school skills that are
presently the domain of polytechnics as well as industrial skills certified by the

sector skill councils of various Ministries
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4. Advanced curriculum and professional certification under a unified scheme in
higher education domain that can be tailored to meet the demands of choice based

credit system (CBCS) currently being implemented in India

5. Curricula and courses that can meet the needs of life-long learners of Indian citizens

in India and abroad.

National Mission on Education through Information and Communication Technology
(NMEICT)

National Mission on Education through Information and Communication Technology
(NMEICT) is under implementation since March, 2009 to leverage the potential of ICT,
in teaching and learning process for the benefit of all the learners in Higher Education

Institutions in any time any where mode. It has two major components:

(a) Providing connectivity, along with provision for access devices to institutions and

learners;
(b) Content generation.

NMEICT has made significant progress since its inception particularly in providing
connectivity, creating e-content, and coming out with a low cost access device, 403
universities and over 22,026 colleges in the country have been connected. As e-content
more then over 1000 courses in various disciplines in engineering and science are getting
generated in phase-I1 of NPTEL. E-content for 77 PG subjects are assigned to be generated
by UGC and 87 UG subjects assigned to be generated by the CEC in collaboration with its
media Centres. Over 125 virtual labs in 9 Engineering and Science disciplines, comprising
about 1000 experiments are currently ready for use and available at one common website.
“Talk to a Teacher” program is being deployed successfully for synchronous training of
over 80,000 participants. 800+ Spoken Tutorials are available on line also dubbed in
22 Indian Languages modules numbering 3500. Various other projects pertaining to

pedagogy and teacher empowerment are in progress.
Technical Education Quality Improvement Programme

In 2002-03, the Government of India with the financial assistance from the World
Bank launched Technical Education Quality Improvement Programme (TEQIP) as a
long-term Programme of 10-12 years, to be implemented in three phases for systemic
transformation of the Technical Education System with focus on Degree level Engineering
Education. TEQIP-I commenced in March 2003 and ended in March 2009, covering 127
institutions in 13 States. (TEQIP-II) is presently being implemented in 191 competitively
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selected engineering institutions (127 State Government funded/aided, 38 private unaided
institutions and 26 centrally funded technical institutions) with 30 Centres of Excellence
established in these project institutions to improve quality of Technical Education through
institutional and systemic reforms. The second phase boosts efforts to prepare more post-
graduate students to reduce the shortage of qualified faculty, and to produce more R&D

in collaboration with industry with following objectives:

0 Strengthening Institutions to produce high quality engineers for better

employability,

0 Scaling-up postgraduate education and demand-driven Research and Development

and Innovation,
0 Establishing Centers of Excellence for focused applicable research,
0 Training of faculty for effective Teaching, and
0 Enhancing Institutional and System Management effectiveness.

Further, Planning Commission (now NITI Aayog) and Department of Economic
Affairs (DEA) has given its in-principal approval for third-phase of TEQIP, however
the in-principal approval from World Bank is awaited. TEQIP-III is proposed to be
implemented as a “Central Sector Scheme” which would cover 250 competitively
selected State Government aided/ funded and centrally funded technical institutions. In
TEQIP-III the main focus would be at Low Income States and Special Category States. It
has been also proposed to support Affiliating Technical Universities (ATUs) for academic
reforms, learning assessment, examination reforms, student placement and improving

data management and administration.
Technical Education in Jharkhand

*48. SHRI SANJIV KUMAR : Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) what thrust is being given by the Central Government to bolster technical

education in Jharkhand; and

(b) whether there are any plans to set up ITIs in Jharkhand in general and in

Santhal Paraganas in particular, if not, reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The technical

education and Vocational Training is imparted at various level through ITIs, Polytechnics,
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Engineering Colleges including Schools. The Government of India has taken various

initiatives to bolster technical education in the State of Jharkhand.

During the last 3 financial years, All India Council for Technical Education (AICTE),
the technical education regulator in the country, has granted approval for expansion to
the existing Engineering Colleges and Polytechnics in the State of Jharkhand adding
2892 seats under various courses. The details are given in the Statement-I (See below).
Further, in the last 3 years, AICTE has granted approval to 9 new Engineering Colleges
and Polytechnics in the State of Jharkhand to start various courses. The details are given
in the Statement-II (See below).

There 215 ITIs affiliated to NCVT in the State of Jharkhand with seating capacity
of 46,792 for skilling of youth. Out of these 21 Government ITIs. For modernization/
upgradation of existing Government ITIs, the Government of India implementing three
Centrally Sponsored Schemes in the country including the State of Jharkhand. Under
Vocational Training Improvement Project three ITIs, i.e. ITI, Dhanbad; Ranchi (Welfare)
and Sahebganj have been taken up for upgradation and ¥ 10.05 crore have been released
to the State under the Project. Further, one new ITI and two new Skill Development
Centre (SDC) are proposed to be established in each of 10 districts from the State of
Jharkhand named Chatra, West Singhbhum, Palamau, Garhwa, East Singhbhum, Bokaro,
Lohardaga, Gumla, Latehar and Hazaribagh under the scheme “Skill Development in 34
Districts Affected by Left Wing Extremism”. A total amount of ¥ 69.48 crore has been
sanctioned for Jharkhand under project out of which of I 22.84 crore has already been
released to the State. In addition to above, 08 Government ITIs i.e. Chaibasa, Daltonganj,
Kharswan, Dumka, Jamshedpur, Ranchi (Welfare), Jamshedpur(W) and Giridih have
also been covered under Public Private Partnership scheme and fund of ¥ 20.00 crore @

% 2.5 crore per ITI have been sanctioned for upgradation/modernization of these ITIs .

Under Multi-sectoral Development Programme (MsDP), Ministry of Minority
Affairs, Government of India has sanctioned 11 new ITIs and 3 Polytechnics in the State
of Jharkhand. Out of these, 04 ITIs and 01 Polytechnic is located in Santhal Paraganas
region. The list is at Statement-III (See below).

Day to day administration of existing Government ITIs and opening of new ITIs
falls under the domain of State. Accordingly, the Government of Jharkhand under the
State plan has also approved construction of 43 ITIs at different locations for skill training
including ITI Jarmundi (Dumka), ITI Saraiyahat (Dumka), ITI Sunderpahari Godda, ITI
Poraiyahat Godda, ITI Deoghar, ITI Madhupur (Deoghar), ITI Pakur, ITI Sahebganj, ITI

Jamtara located in Santhal Paraganas.
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Education to poor children in Uttar Pradesh

1*49. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has implemented any new scheme for fulfilling the
various requirements for imparting primary and secondary level education to poor
children of the backward areas of Uttar Pradesh, if so, the details thereof; and

(b) the number of such children studying in Government aided schools of Uttar
Pradesh whose poor parents are unable to educate their children/send their children to

schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) and (b) Under the programmes of Sarva
Shiksha Abhiyaan (SSA), the Mid-day-Meal (MDM) and the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) support is being provided to all States/UTs including Uttar
Pradesh to strengthen elementary and secondary education in all districts of the country.
During the current financial year, the Central Government has approved programmes
worth ¥ 15139.52 crore under the SSA, ¥ 1673.40 crore under the MDM programme and
¥ 328.42 crore under the RMSA scheme for the State of Uttar Pradesh.

In Uttar Pradesh, there are 38 Special Focus Districts (SFDs) with substantial
SC, ST and minority population and these districts have been sanctioned an outlay of
% 8022.31 crore (53% of the State’s total outlay) under SSA. In addition, 746 Kasturba
Gandhi Balika Vidyalayas (KGBVs) have been sanctioned for Educationally Backward
Blocks (EBBs) in Uttar Pradesh with an enrolment of 72077 girls.

UnderRMSA, 191 girls’hostels with total outlay of ¥275.87 crore have been approved
in EBBs of Uttar Pradesh. Under the “Information and Communication Technology (ICT)
in schools” component of RMSA, 5608 secondary and higher secondary schools of Uttar
Pradesh have been sanctioned an outlay of ¥ 366.71 crore. Under Vocational Education
(VE) component of RMSA, 100 schools have been sanctioned with an outlay of ¥ 10.00

crore for Uttar Pradesh.

As per the Right of Children to Free and Compulsory Education (RTE) Act, 2009,
elementary education is free in all Government schools and further all Government aided
schools have to provide free education to such proportion of children admitted, as in

the proportion of the Government grants received to their annual recurring expenses,

+ Original notice of the question was received in Hindi.
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subject to a minimum of 25%. As per Unified-District Information System for Education
(U-DISE), the total enrolment of children at elementary level in Government aided
schools of Uttar Pradesh has marginally reduced from 2.74 crore in 2012-13 to 2.71 crore
in 2013-14. At the secondary level, the enrolment in Government aided schools in Uttar
Pradesh has increased from 15.97 lakh in 2012-13 to 17.74 lakh in 2013-14.

Assistance to manual scavengers

*50. SHRI TIRUCHI SIVA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether according to the Socio-Economic Caste Census data for 2011, there
are still 90 lakh households that are engaged in manual scavenging, and the Skill India

initiative had initially listed scavenger as a job profile;

(b) if so, whether the Ministry is undertaking any measures to move people out of

this profession, if so, the details thereof and if not, the reasons therefor; and

(c) whether any assistance is being provided to the family members of manual

scavengers and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) The Socio- Economic and Caste Census-
2011 (SECC-2011) data is based on respondent input as revealed by the household to
the enumerator. Ministry of Rural Development has informed that 1,82,505 respondent
households in rural areas reported themselves as manual scavengers. However, this
does not reveal manual scavenging as their main source of income. SECC-2011 data
in respect of urban areas has not been released. Under the “Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act, 2013 (MS Act, 2013)” which has
come into force with effect from 06.12.2013, the claim of any person of being a manual
scavenger is to be got verified by the local authority for inclusion in the list of identified
manual scavengers to become eligible for rehabilitation as per the provisions of the
MS Act, 2013. Accordingly, the State Governments and Union Territory Administrations
have been requested to verify the SECC- 2011 data of manual scavengers and upload
the list of identified manual scavengers on the website www.mssuvey.nic.in for their

rehabilitation.

(b) and (c) As per MS Act, 2013 survey of insanitary latrines and manual scavengers
is to be carried out by the local authorities in the States and Union Territories (UTs).

MS Act,2013 also provides for rehabilitation of manual scavengers included in the final
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list of manual scavengers published by the States/UTs. Subsequent to coming in to force
of the MS Act, 2013, the Self Employment Scheme for the Rehabilitation of Manual
Scavengers (SRMS) was revised to provide the following benefits to the identified

manual scavengers,
I.  One time cash assistance of ¥ 40000/- to identified manual scavenger.
II.  Loans for project cost upto ¥ 15.00 lacs on concessional rates of interest.
III. Credit linked back-end capital subsidy upto ¥ 3,25,000/-.
IV.  Skill Development Training with stipend of ¥ 3000/- per month.

The above scheme is implemented through National Safai Karamcharis Finance
and Development Corporation (NSKFDC). A total amount of ¥ 29.38 crore has been
released as onetime cash assistance to 7346 identified manual scavengers upto
30th November 2015. In addition, 97 identified manual scavengers have also been
provided comprehensive rehabilitation which includes skill development training with
stipend and loans at concessional rate of interest with capital subsidy as per the option

exercised by them.

The Ministry is also implementing “Pre-matric scholarship for the children of those
engaged in occupation involving cleaning and prone to health hazards” under which the

children of manual scavengers are also eligible.

A provision has been made under “Indira Awas Yojana” of the Ministry of Rural
Development for special coverage of identified manual scavengers for providing them
housing facilities in rural areas. Non-Below Poverty Line (BPL) families of manual

scavengers are also eligible for the benefits of the scheme.
Cleaning projects under Swachh Bharat Abhiyan

*51 SHRIMATI NAZNIN FARUQUE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has called off the Swachh Bharat Abhiyan as there is no

visibility of cleaning wastage accumulated throughout the country;

(b) if not, the action being taken to pace up the cleaning project under Swachh

Bharat Abhiyan; and

(c) the amount of money that has been spent so far?
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THE MINISTER OF URBAN DEVELOPMENT(SHRI M. VENKAIAH NAIDU):
(a) to (c) No Sir. The Swachh Bharat Mission is an ongoing Mission which is presently
in the second year of its implementation. Against the target of construction of 25 lakh
individual household toilets, upto March, 2016, work has commenced on around 19 lakh
individual toilets and 5.91 lakh have been constructed. Against the target of construction
of 1 lakh community and public toilet seats upto March, 2016, work has commenced on
1.29 lakh seats and 28,948 have been constructed. Against the target of achieving 100%
door to door collection in 50 % of the wards and processing of 30% of the waste upto
March, 2016, 42.69% of the wards have door to door collection and 17.64 % of the waste

is being processed.

So far ¥ 1361.37 crores has been released to the States and UTs. The Government
has taken a number of measures for effective implementation of the Mission such as
organizing workshops at both the national and the regional levels with participation
from the urban local bodies and the State Governments to ensure sensitization of the
officials and promote coordination. Further many Swachh Bharat Ambassadors have
been appointed from all walks of life who act as icons for the Mission to propagate the
spirit of jan andolan. The private sector also actively associates with the Mission through

Corporate Social Responsibility.
Dam on Brahmaputra by China

*52. SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether China has operationalised the biggest dam on Brahmaputra recently
in October, 2015, if so, the details thereof;

(b) whether Chief Minister of Assam has expressed concern over the Chinese dam

on Brahmaputra, if so, the details thereof and the details of steps taken in this regard,;

(c) whether China has started building ten such other dams on Brahmaputra, if so,

the details thereof and the reaction and response of Government thereto; and

(d) whether Government has taken up the matter with Chinese authorities, if so,
the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) According to reports, Zangmu hydro-electric project has been operationalized in
October, 2015. Reports indicate that it is a 510 MW run-of-the-river project. The ‘Outline

of the Twelfth Five Year Plan for National Economic and Social Development of the
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People’s Republic of China’ indicates that three more hydropower projects on the main
stream of the Brahmaputra River in Tibet Autonomous Region have been approved

for implementation by the Chinese authorities.

Government, in close cooperation with various State Governments including
Government of Assam, which are users of the waters of river Brahmaputra, continues to
carefully monitor the water flow in river Brahmaputra for early detection of abnormality
so that corrective and preventive measures are taken to safeguard livelihood of peoples of

these States of Union of India.

Various issues relating to Trans-border Rivers are discussed with China under
the ambit of India-China Expert Level Mechanism which was established in 2006.
9th Meeting of the ELM was held in Beijing in May, 2015. Government of India, under the
Memorandum of Understanding on Strengthening Cooperation on Trans-border Rivers,

signed in October, 2013, obtains hydrological data from China on river Brahmaputra.

As a lower riparian State with considerable established user rights to the waters of
the river, India has conveyed its views and concerns to the Chinese authorities, including
at the highest levels of the Government of the People’s Republic of China. India has urged
China to ensure that the interests of downstream States are not harmed by any activities in
upstream areas. During the visit of Prime Minister Shri Narendra Modi to China in May,
2015, this matter was discussed. The two sides agreed to further strengthen cooperation
on the provision of flood-season hydrological data and emergency management, and

exchange views on other issues of mutual interest through the Expert-Level Mechanism.
NCERT books carrying pictures of Asaram Bapu

*53. SHRI PRAMOD TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a National Council of Educational Research and Training (NCERT)
book for class-III students continues to carry picture and write up about the self-styled
Godman Asaram Bapu in the same category as Guru Nanak, Lord Mahavira, Gautam

Buddha, Swami Vivekananda, Ram Krishna Paramahans and Mother Teresa; and

(b) the reason for not making the corrections/removing his photo and references

after his imprisonment ever since the registration of rape cases against him?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) No, Sir.

(b) Does not arise in view of reply at (a) above.
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Allotment of land for schools in Aali village by DDA

*54 SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether any proposal has been sent to Delhi Development Authority (DDA)
for allotment of land for Girls Senior Secondary School by Delhi Government in Aali

Village of Okhla Assembly segment under Adarsh Gram Yojana;

(b) whether DM South-East has given his report that the said school is very

essential for the village; and

(¢c) ifso, when would DDA allot the land for construction of the said school under
Beti-Bachao-Beti-Padhao Scheme and Sansad Adarsh Gram Yojana?

THE MINISTER OF URBAN DEVELOPMENT(SHRI M. VENKAIAH NAIDU):
(a) Delhi Development Authority (DDA) has informed that they have received a request
from Directorate of Education, Government of National Capital Territory of Delhi for
allotment of land for a Government Girls Senior Secondary School in Aali Village of

Okhla Assembly segment.
(b) DDA has informed that they have not received any such report.

(c) DDA has informed that they are examining the availability of land for

construction of school.
Promoting R&D in States

*55. SHRI S. THANGAVELU: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government is considering to set up science centres and zonal systems

to support research in all States, if so, the details thereof;

(b) whether it is a fact that Government has received requests from many State

Governments to promote Research and Development works in their States; and
(c) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH
VARDHAN): (a) to (c) The Ministry of Science and Technology is already implementing
Central Schemes like State Science and Technology Programme (SSTP) and missions
like National Mission for Sustaining the Himalayan Ecosystem (NMSHE) and National
Mission on Strategic Knowledge for Climate Change (NMSKCC), under which Councils/

Centres have been established for promoting R&D works in various States.
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Under the State Science and Technology Programme (SSTP), 36 State Councils
for S&T in all the States including those in 7 Union Territories (UT’s) have been
established. These councils address the State level S&T issues and challenges through
S&T interventions. The objective of the programme is to build capacity and capability in

finding technological solutions through application and demonstration.

Under the National Mission for Sustaining the Himalayan Ecosystem (NMSHE),
support has been extended for strengthening of State Climate Change Centers/Cells in
seven States of Indian Himalayan Region i.e. J&K, Himachal Pradesh, Manipur, Mizoram,

Tripura, Sikkim, Meghalaya for State level climate change actions.

Similarly, under the National Mission on Strategic Knowledge for Climate Change
(NMSKCC), support has been extended for the establishment/strengthening of State
climate change knowledge centres/cells in the State of Madhya Pradesh and Punjab.

Under these mission programmes, the remaining States and Union Territories will

be targeted in due course of time for creation of climate change centres/cells.

The Ministry of Science and Technology also supports Research and Development
(R&D) proposals from research institutions and laboratories situated in various States in
the country. The proposals are evaluated through a scientific committee mechanism and if
found suitable, are supported to such institutions. Proposals received from the State S&T

Councils are also supported after its scientific evaluation.
Skill development through universities and colleges

*56. SHRI A.W. RABI BERNARD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry has failed to meet its skill development
targets in 2014-15, as the higher education department achieved just 24.67 per cent of
the skill training target and in 2013-14, it had a meagre success rate of 17 per cent as per
official data, if so, the details thereof;

(b) whether Government decided to rope in universities across the country to help

implement Government's skill development mission, if so, the details thereof; and

(c) whether the University Grants Commission (UGC) has asked over 700

universities and 35,000 colleges to join the mission, if so, the details thereof?

THE  MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) No, Sir. The higher education institutions
have provided skill training in 2013-14 and 2014-15 as below:
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Year Target Achievement Percentage
2013-14 5,86,190 3,31,815 57%
2014-15 5,09,040 3,69,155 73%

The scheme-wise details are given in the Statement (See below).

(b) and (c) Apart from the above initiatives, it is proposed to use all engineering
institutions in the country to train unemployed youth in engineering skills after the college

hours. A scheme in this regard is proposed to be implemented from 2016-17.

Statement

Sl.  Name of the Scheme 2013-14 2014-15
No. Target  Achievement Target Achievement

1. Scheme of Community 40,000 12,300 18,900 16,823
College under Pilot
Project

2. Career oriented courses 23,790 - 19,740 -
(COC) in Universities and
colleges under UGC

3. Colleges and Universities - - 12,700 6,173
under NVEQF through
UGC (B.Voc)

4. Employability Enhancement 17,400 15,000 20,900 22,578
Training Programme (EETP)

5. National Employability - 2,000 15,000 2,756
Enhancement Mission
(NEEM)

6. AICTE approved Public/  1,73,000 1,000 85,000 -
Private Institutes under
NVEQF

7. Skill Development Centres 10,500 - - -
to institutionalize NVEQF

8. Community Development 2,20,000 2,00,015 2,15,000 1,99,025
through Polytechnics
(CDTP)

9. Apprenticeship Programme 1,01,500 1,01,500 1,21,800 1,21,800

GRAND TOTAL 586,190 331,815 509,040  3,69,155

PERCENTAGE 57% 73%
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Delay in issuance of certificate by ITIs

*57. SHRIAMBETH RAJAN: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) whether, it is a fact that there is inordinate delay on the part of National
Council of Vocational Training (NCVT) to issue certificate to those who have completed

training from various Industrial Training Institutes (ITIs); and

(b) ifso, the reasons for inordinate delay in issuing certificates, and the steps taken

by the Government to ensure timely distribution of certificates to students/trainees?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) and (b) The
NCVT Certificate for successful candidates was being issued based on the examinations
conducted by the States and data provided by the States for successful candidates. It
was felt that the process was leading to inordinate delay in issue of certificates to the

successful candidates.

The Government has taken concrete steps to expedite issuance of certification
for successful candidates by setting up and operationalising NCVT MIS Portal. All
the candidates who have been admitted to ITIs from August, 2014 onwards, the data is
available on-line on the portal. Their admission tickets for examination are issued on- line
and after examination, their assessment data is uploaded on the portal and e-certificate/
marksheet is issued to the candidates through this portal. Due to the aforesaid change
in methodology, we have been successful in issuing marksheet for all the students, who
appeared for first semester examination in February, 2015. Further, majority of results
for the students appearing for their second semester/final examination in August, 2015
has also been released. There is a continuous effort in NCVT to ensure that results and

certificates are issued on-line to successful candidates in a time bound manner.

Further, all efforts have been made to reduce the previous of issue of certificates for
candidates, who have been admitted to ITIs on or before August, 2013. In this process, a
total of 23,88,203 certificates to successful candidates have been issued in last two years

to reduce the majority pendency of the old system.
Ban on migration of women to Gulf

*58. DR. K.VP. RAMACHANDRA RAO: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) whether the Union Government is considering to ban migration of women
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from Andhra Pradesh and Telangana to the Gulf countries to work as house maids, if so,

the details thereof; and

(b) whether Government is aware that such ban would create a spurt in return

migration besides swelling the ranks of jobless people in the two States?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRIMATI SUSHMA
SWARAJ): (a) No, Sir. The Union Government do not, at this stage, propose to ban
migration of women from Andhra Pradesh and Telangana to the Gulf countries to work

as house maids.
(b) Does not arise.
Creches under Rajiv Gandhi Creche Scheme

1* 59. SHRI RAMDAS ATHAWALE : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the number of new creches opened during the last three years under the Rajiv

Gandhi Creche Scheme. State-wise and city-wise;

(b) whether there are still no creches in the Ministries/Departments of the Central

Government, PSEs and the autonomous organisations situated in Delhi; and

(c) if so, whether Government has issued necessary guidelines to such Central

Government Organisations for opening créches for their women employees?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No new creches have been opened during the last

three years under the Rajiv Gandhi National Creche Scheme.

(b) As per information furnished by Department of Personnel and Training
(DOPT), DOPT runs 12 creches through Grih Kalyan Kendra in Delhi including one each
in Noida and Faridabad. Out of these, 2 are located in office building (Shastri Bhavan and
OIDB Bhavan Noida) and other 10 are located in residential colonies. These creches are

being run as welfare measure to Central Government employees and their dependents.

Also, as per information furnished by Department of Post, Department of Post

supports 3 creches in Delhi for children of employees.

(c) DoPT has issued guidelines to all Ministries/Departments regarding opening

of creches/day care centres in office premises for women employees.

FOriginal notice of the question was received in Hindi.
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Role of civic bodies under Swachh Bharat Mission

*60 SHRI PALVAI GOVARDHAN REDDY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether as per one online survey, 71 per cent of more than two lakh netizens
from all over the country feel that there is not much change in one year even after Swachh

Bharat Mission;
(b) if so, what is the response of the Ministry; and

(c) to what extent Ministry has been able to rope in civic bodies and address their

capacity gaps in achieving the targets set under Swachh Bharat Mission?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) The online survey referred to in the question was carried out by a private party and
not mandated by the Government. As the methodology adopted by the private party is not
known, hence the findings of the survey cannot be authenticated. However, to encourage
cities to improve urban sanitation and achieve objectives of the Swachh Bharat Mission,
the Ministry of Urban Development will be conducting a survey from 1st January, 2016,
and subsequent rating of 75 cities including 53 cities with population of more than 1
million and State capitals. The ratings would foster a spirit of competition between cities
and act as a trigger to improve sanitation. The survey will have data collection at three
sources, the municipal corporation, the citizens and direct observation which will lead to

ratings based on an objective assessment.

The Ministry is seized of the capacity gaps in the urban local bodies and hence has
taken proactive measures to ensure that these are addressed for effective implementation
of the mission. The Ministry is continuously handholding the States through tele-
conferences and video-conferences to remove bottlenecks and ensure that the targets of
the Mission are met. To facilitate procurement, solid waste management linked equipment
in DGS&D rate contracts has been notified, consultants have been empanelled to assist
States with project preparation, and model Request For Proposals (RFPs) have been
shared on the Swachh Bharat Urban portal for the various components of the mission.
The Ministry has launched an e-learning platform for interactive learning and exposure

to municipal functionaries.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Kakrapar and Kudankulam Nuclear Power Projects

481. DR.T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to

state:

(a) the progress of commissioning of third and fourth units of Kakrapar Atomic

Energy Project and seventh and eighth units of Rajasthan Atomic Power Project;

(b) when would the Unit-2 of Kudankulam Nuclear Power Project is likely to be

commissioned;
(c) the capacity of each unit, project-wise and unit-wise; and

(d) what is the total amount for these projects, unit-wise and the amount spent so

far?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR.JITENDRA SINGH): (a) The cumulative physical progress of the units up to October
31, 2015 is as tabulated below:

Unit Location Cumulative physical

progress (%)

Kakrapar Atomic Power Project - 3 Kakrapar, Gujarat 78.6
Kakrapar Atomic Power Project - 4 63.4
Rajasthan Atomic Power Project - 7 Rawatbhata, Rajasthan 60.9
Rajasthan Atomic Power Project - 8 49.9

(b) All efforts are being made to commission the second unit of Kudankulam

Nuclear Power Project in the first quarter of 2016-17.

(¢) The capacity of the Atomic Power Projects in the country presently under

commissioning and construction are as tabulated below:

Project Location Unit Capacity
(MW)

1 2 3 4

Kudankulam Nuclear Kudankulam, Tamil Nadu KKNPP-2 1x1000

Power Project
(KKNPP)
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1 2 3 4

Kakrapar Atomic Power  Kakrapar, Gujarat KAPP -3 1 x 700
Project (KAPP) KAPP -4 1 x 700
Rajasthan Atomic Power =~ Rawatbhata, Rajasthan RAPP -7 1x700
Project (RAPP) RAPP -8 1 x 700

(d) The financial sanction for any Nuclear Power Project is accorded on a twin-
unit basis. Accordingly, the amount sanctioned for each of these projects and that spent

up to October 31, 2015 is as tabulated below:

® in Crore)

Project Sanctioned Cost Actual Expenditure
Kudankulam Nuclear Power Project - 1 & 2 17270%* 20962
Kakrapar Atomic Power Project - 3 & 4 11459 7477
Rajasthan Atomic Power Project - 7 & 8 12320 5279

*Under second revision to 22462 crore.
Projects for nuclear power generation

482. SHRI B.K. HARIPARASAD: Will the PRIME MINISTER be pleased to

state:

(a) the present status of the progress of projects for nuclear power generation
proposed by Government in the last Five Year Plans along with the success achieved
in this regard and the names and sites where such projects have been commissioned/are

pending during the said period;

(b) the total power generation achieved/expected to be generated by these projects

and which States would be benefited from each, plant-wise; and

(c) the reason for total number of nuclear power projects pending for approval from

the Government, State-wise?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR.JITENDRA SINGH): (a) and (b) The details of the status of nuclear power projects
in last five year plan (XI plan period from 2007 - 2012) are as under:
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Project

Location

Capacity (MW)

Status

Kakrapar Atomic
Power Project Units-

3&4

Rajasthan Atomic Power

Project Units- 7 & 8

Kudankulam Nuclear

Kakrapar, Gujarat 2 X700

Power Project Units- 3 & 4 Nadu

Gorakhpur Haryana Anu
Vidyut Pariyojana Units-
1&2

Chutka Madhya Pradesh
Atomic Power Project

Units-1 & 2

Jaitapur Nuclear Power

Project Units- 1 & 2

Kovvada, Units- 1 & 2

Chhaya Mithi Virdi,
Units- 1 & 2

Fast Breeder Reactor

Units- 1 & 2

Rajasthan Atomic Power

Station Units-(RAPS)

Kaiga Units (KGS) 3 & 4 Kaiga, Karnataka

Rawatbhata, 2 X700
Rajasthan

Kudankulam, Tamil 2 x 1000
Gorakhpur, Haryana 2 x 700
Chutka, Madhya 2 x 700

Pradesh

Jaitapur, Maharashtra 2 x 1650

Kovvada, Andhra 2x 1500
Pradesh
Chhaya Mithi Virdi, 2 x 1100
Gujarat
Kalpakkam, Tamil 2 x 500
Nadu
Rawatbhata, 2x220
Rajasthan

2x220

Under construction

Under construction

Being prepared for

launch

Under Pre-project

activities

Under Pre-project

activities

Completed in the year
2010

Completed in the year
2011

Capacity addition of 880 MW by means of putting RAPS - 5 & 6 and KGS - 3 &
4 into commercial operation during the XI Plan period was achieved. The allocation of

power from KGS 3 & 4 & RAPS- 5 & 6 among the beneficiary States are as follows:
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States Allocation in Percentage
Andhra Pradesh 14.15
Karnataka 33.51
Kerala 7.95
Tamil Nadu 24.25
Telangana 16.69
Puducherry 3.45
ToraL 100%
RAPS- 5 & 6 (440MWe)
States Allocation in MWe
Chandigarh 3
Delhi 56
Haryana 25
Himachal Pradesh 15
Jammu and Kashmir ok
Punjab 45
Rajasthan 88
Uttar Pradesh 86
Uttarakhand 15
Unallocated 107%*
ToraL 440 MWe

** As per the allocation by MoP, 41 MW has been allocated to Jammu & Kashmir for meeting its requirement
during winter season. During rest of the year, the 4IMW will be reallocated among the rest of the constituents

as per their requirement.

The State-wise power allocation from the remaining nuclear power plants will be

decided by the Central Electricity Authority (CEA) as and when these power plants are

due for commissioning.

(c) There are presently no proposals for nuclear power projects pending with the

Government.
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Shortage of nuclear fuel

483. SHRI B.K. HARIPRASAD: Will the PRIME MINISTER be pleased to

state:
(a) whether there is shortage of fuel for atomic plants in the country;

(b) if so, the time by which the country is likely to become self-dependent in the

field of atomic fuel; and

(¢) the quantity of uranium imported from various countries and expenditures
incurred thereon during the last three years and the current year, country-wise and year-

wise?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR.JITENDRA SINGH): (a) and (b) Currently, there are 21 nuclear power reactors with
an installed capacity of 5780 MW. Of this, a capacity of 3380 MW, comprising thirteen
(13) reactors is under International Atomic Energy Agency (IAEA) safeguards and use

imported fuel, which is available in required quantity.

Eight (8) reactors with a total installed capacity of 2400 MW are fuelled by
indigenous fuel. The Government has made efforts to augment indigenous uranium
supply by opening of new mines and processing facilities. Thus the demand of reactors

using indigenous fuel is also being almost met.

(c) The quantities of uranium imported and the expenditure incurred thereon

are mentioned below:

Year M/s. JSC TVEL Corporation, M/s.NAC Kazatomprom,
Russia @ Kazakhstan #
Quantity Expenditure Quantity Expenditure
(MT) (R in crore) MT) (X in crore)

2012-13 295.64 52291 402.5 329.32
2013-14 296.31 549.91 460 382.78
2014-15 296.54 401.49 283.4 216.93
2015-16 242.99 393.89 Nil.
(up to Oct.-15) 42.15% 292.06

@ Natural Uranium Dioxide Pellets.
#Uranium Ore Concentrate.

*Enriched Uranium Dioxide Pellets.
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Nuclear power plants in Gujrat and Jharkhand

484. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to

state:

(a) the States where nuclear power plants are functional at present and the quantum

of power generated by these plants, State-wise;

(b) the States where nuclear power plants are proposed to be set up and the power
generation capacity of the proposed plants; and

(c) Whether the State Governments of Jharkhand and Gujarat have sent
any proposal for setting up of nuclear power plants in the States and if so, the details
thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR.JITENDRA SINGH):

(a) The details of the nuclear power reactors in operation with installed capacity
and location are given in the Statement-I (See below).

(b) The details of nuclear power plants proposed to be set up along with their

capacity; State/location and present status is given in the Statement-II (See below).

(¢) InGujarat State already two reactors each of capacity 220 MW are in operation
at Kakrapar site. In addition, two reactors each of 700 MW are under construction at the
existing site. In addition, Government has ‘in-principle’ approved a site at Chhaya Mithi
Virdi in Bhavnagar district of Gujarat to locate six Light Water Reactors (LWRs), each of
capacity 1000 MW or more to be set up in International Co-operation with USA. There is
no other proposal for additional site from the State of Gujarat.

Currently there is no proposal to set up Nuclear Power Reactors in the State of
Jharkhand.

Statement-I

The nuclear power reactors in operation with installed capacity and location

Location and State Units Capacity (MW)

Tarapur, Maharashtra TAPS-1 160
TAPS-2 160
TAPS-3 540
TAPS-4 540

Total Nuclear Power from Maharashtra 1400




Written Answers to [3 December, 2015]

Unstarred Questions 59

Location and State Units Capacity (MW)
Rawatbhata, Rajasthan RAPS-1* 100
RAPS-2 200
RAPP-3 220
RAPS-4 220
RAPS-5 220
RAPS-6 220
Total Nuclear Power from Rajasthan 1180
Kalpakkam, Tamil Nadu MAPS-1 220
MAPS-2 220
Kudankulam, Tamil Nadu KKNPP-1 1000
Total Nuclear Power from Tamil Nadu 1440
Narora, Uttar Pradesh NAPS-1 220
NAPS-2 220
Total Nuclear Power from Uttar Pradesh 440
Kakrapar, Gujarat KAPS-1 220
KAPS-2 220
Total Nuclear Power from Gujarat 440
Kaiga, Karnataka KGS-1 220
KGS-2 220
KGS-3 220
KGS-4 220
Total Nuclear Power from Karnataka 880

*Under extended shutdown for techno-economic assessment for continued operation.
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Nuclear power plants proposed to be set up along with their capacity,

State/location and present status

Project Location/State ~ Capacity (MW) Status
Kudankulam Nuclear Kudankulam, 1 x 1000 Under commissioning
Power Project Unit-2 Tamil Nadu

(KKNPP 2)

Prototype Fast Breeder  Kalpakkam, Tamil 1 x 500

Reactor (PFBR) Nadu

Kakrapar Atomic Kakrapar, Gujarat 2x 700 Under various stages of
Power Project Units construction

3&4 (KAPP3 & 4)

Rajasthan Atomic Rawatbhata, 2 x 700

Power Project Units Rajasthan

7 & 8 (RAPP 7 & 8)

Gorakhpur Haryana Gorakhpur, Haryana 2 x 700 Being prepared for
Anu Vidyut Pariyojana launch

(GHAVP 1 & 2)

Chutka Madhya Chutka, Madhya 2x 700 Under Pre-project
Pradesh Atomic Pradesh activities

Power Project

(CMPAPP 1 & 2)

Kudankulam Nuclear Kudankulam, Tamil 2 x 1000 Being prepared for
Power Project Nadu launch.

(KKNPP 3 & 4)

Mahi Banswara, 1 & 2

Kaiga 5 & 6

Fast Breeder Reactor
(FBR1 & 2)

Mahi Banswara,

Rajasthan
Kaiga, Karnataka

Kalpakkam,
Tamil Nadu

2x 700

2x700

2x 500

Planned to be set up
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Project Location/State ~ Capacity (MW) Status

Jaitapur Nuclear Power Jaitapur, 2 x 1650
Project (JNPP 1 & 2) Maharashtra

Kovvada, 1 & 2 Kovvada, Andhra 2x 1500
Pradesh

Chhaya Mithi Virdi, Chhaya Mithi 2x 1100

1&2 Virdi, Gujarat

Haripur Unit, 1 & 2 Haripur, West Site is approved for 6X1000* MW.
Bengal The reactors to be set up at this site

are yet to be planned

* Nominal Power.
Radiation linked cancer cases
485. SHRI C.M. RAMESH: Will the PRIME MINISTER be pleased to state:

(a) inwhat manner India look at the reported first radiation linked cancer case due

to Fukushima disaster;

(b) whether a few similar cases of cancer are still awaiting confirmation of a link
to accident; and

(c) in view of above, whether the Ministry reconsider its decision about nuclear
energy, if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR.JITENDRA SINGH): (a) According to Reuters news dated October 20, 2015 the
dose received by the deceased worker is 19.8 millisievert (mSv) of which 15.7 mSv was
received between October, 2012 to December, 2013 during post Fukushima clean-up
operations.

World over occupation workers involved in radiation jobs are governed by the
International Commission on Radiological Protection (ICRP) recommendations for dose
limits by regulatory bodies. The dose limit for an occupational worker is 20 mSv/year
averaged over a period of 5 years and in a year, the limit is 30mSv as per the guidelines
of Atomic Energy Regulatory Board (AERB). The dose received by the worker in the
present case is within the safe limit stipulated by the respective regulatory body. Although
radiation is considered as a possible cause of cancer, according to literature survey, and
based on the experience, the cancer cannot be conclusively attributed to radiation at this
low dose. The dose received by the worker is well within the safe limit being practised

world over.
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(b) These cases of exposure are not directly resulting from release of radioactivity
to environment from Fukushima disaster, but they are from the planned exposure situation
during post clean-up operations at Fukushima. At low doses (within the safe limit), it
cannot attribute radiation as the only cause of cancer if detected only in few individuals.
The scanning of large number of population anywhere in the world can find cases of
cancer like leukemia, lung cancer, thyroid cancer etc., even if they are not exposed to
radiation. There is no scientific evidence of confirmed cancer incidences for exposure to

less than 100 mSv and the exposure reported from Fukushima is much below this dose.

(¢) Indian nuclear power programme believes in protection of the worker, public
and their environment from potential radiation hazards, while at the same time making it
possible for advancing the nation to enjoy all the benefits resulting from use of nuclear

energy.

There is no reason to reconsider the decision of going ahead with nuclear energy
programme in India. Fukushima accident was caused by an unexpected severe tsunami
followed by a massive earthquake. Such major nuclear accident is not anticipated in any
of the Indian Nuclear Power Plants due to their location as well as engineering design and

operating condition.

The Indian Nuclear Power programme follows stringent guidelines on safety at all
stages such as siting, design, construction and operation of nuclear power plant and strict
regulatory control and compliance. The safety of the workers and public is ensured during
normal operation as well as under off-normal conditions. Hence, the Government does

not see any detrimental impact on worker and public due to nuclear energy programme.
Deaths due to radiation related hazards

486. SHRI DILIP KUMAR TIRKEY: Will the PRIME MINISTER be pleased to

state:

(a) how many persons have died due to radiation related hazards, accidents and

sickness in India’s nuclear installation spread all over the nation; and

(b) the steps taken by Government to provide all the safety kits to people working

in such places particularly the Uranium mines?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR.JITENDRA SINGH): (a) There has been no death due to radiation related hazards,

accidents and sickness in India’s nuclear installations.
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(b) The safety of the radiation workers in the nuclear installations, including the
Uranium mines, is fully ensured by the Health Physics Unit (HPU) situated in every plant.
It is also enforced by regular monitoring and regulatory inspections. Various types of
protective equipment are provided depending on the type of operations being undertaken
to ensure radiological safety of the workers. Moreover, they are periodically monitored
by appropriate dosimeters to ascertain that the dose received by them does not exceed the

stipulated/permissible limit.

For example, at all Nuclear Power Plants, as a first step of prevention, radiation
exposure to occupational workers is controlled and maintained at very low levels. The
occupational workers are imparted training on safety aspects prior to their employment.
In addition, they undergo periodic refresher safety training courses during the period of
their employment. For carrying out jobs in the Nuclear Power Plant, the occupational
workers are provided with protective clothing like coveralls, boiler suits, lab coats etc.,
respiratory protective equipment like oro-nasal, iodine and airline respirators, ventilated
plastic suits etc., and protective gears like rubber gloves and shoes, head caps, etc.
Further, all occupational radiation workers are provided with dosimetry devices for close
monitoring of their radiation exposure to maintain it well below the stipulated limits as
set by Atomic Energy Regulatory Board (AERB).

Steps to deal with nuclear waste
487. SHRI AHMED PATEL: Will the PRIME MINISTER be pleased to state:

(a) whether as per the latest records, nuclear energy is cheaper than pit based

energy for the final consumer, if so, the details thereof, State-wise/UT-wise;

(b) whether Government has been able to effectively deal with nuclear waste;

and

(c) what is the impact of disposing nuclear waste on the overall cost that the final

consumer would have to pay?

(d) THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DRJITENDRA SINGH): (a) The tariffs of electricity through nuclear energy are
comparable to those of the contemporary conventional base load power generating units
(like coal based thermal power) located in the area/region. The tariffs of nuclear power
projects presently in operation range from 94 paise per unit for the first generation plants
at Tarapur Atomic Power Station Units 1 & 2 (TAPS-1 & 2) to 388 paise per unit for latest
commissioned plant in Dec., 2014 at Kudankulam Nuclear Power Project (KKNPP). The
average tariff of nuclear power was about 278 paise per unit in 2014-15. The range of

tariffs of fossil fuel based sources of electricity in the central sector are given below:
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Technology Tariff Range (paise/kWh)
as on 31.03.2015

Coal (Pithead Generating Stations) 163 — 347

Coal (Non Pithead Generating Stations) 360 — 529
Natural Gas (APM) 431-579
Natural Gas (NAPM) 590 — 657
Liquified Natural Gas (LNG) 1040 — 1273
Naphtha/ HSD 790- 1500

Source: CERC Report on short term power market in India 2014-15.

(b) Yes, Sir. The wastes generated at the nuclear power stations during the
operation are of low and intermediate activity level and are managed at the site itself.
These wastes are treated, concentrated, compacted, immobilised in solid materials like
cement, bitumen, polymers etc. in high integrity steel containers and stored in specially
constructed structures such as reinforced concrete trenches and tile holes, located at the
site. Such facilities are located at all the nuclear power stations. The area around the
facility including ground water is monitored for radioactivity. The radioactivity level
of the stored wastes reduces with time and by the end of the plant life, falls to normal

levels.

(c) The cost of waste management, including waste storage at the nuclear power

plant sites, is small and is internalised in the Operation and Maintenance (O&M) cost.

Incentives under Industrial and Investment

Promotion Policy

488. DR. SANJAY SINH: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the progress of Industrial packages of incentives under North East Industrial
and Investment Promotion Policy (NEIIPP), 2007 for the States of North Eastern Region
(NER), including Sikkim, in the last three years;

(b) whether fresh registrations under the Scheme have been suspended; if so, the

reasons therefor; and

(c) whether there is any proposed project/scheme for Industrial Development of

the Region, if so, details thereof, if not, reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) State-wise details of
subsidy sanctioned by the Department of Industrial Policy and Promotion under schemes
of NEIIPP, 2007 to the industrial units of the States of North Eastern Region (including

Sikkim) in the last three years is as follows:-

(X crore)
State 2012-13 2013-14 2014-15
Arunachal Pradesh 6.16 0.003 —
Assam 30.89 32.57 134.02
Manipur 1.47 — —
Meghalaya 58.97 116.84 40.27
Mizoram — — 1.00
Nagaland — — —
Sikkim -- 0.08 44.06
Tripura 2.34 0.47 2.55

(b) and (c) Fresh registration under schemes of NEIIPP, 2007 has been suspended
wee.f. 01.12.2014 due to budgetary constraints. However, Business summits are being

regularly organized to attract investment in the North East.
Implementation pattern for projects/scheme

489. SHRI K.K. RAGESH: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) whether Government has conducted any study to ascertain the efficacy
of various projects/schemes to support North East being organized under the aegis of
North Eastern Development Finance Corporation Ltd. (NEDFi), North Eastern Regional
Agricultural Marketing Corporation Limited (NERAMAC), and North Eastern Handlooms
and Handicrafts Development Corporation (NEHHDC); and

(b) whether any change in the implementation pattern is being mooted in the

projects/schemes to address the growing unrest in the region?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) No specific study
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has been conducted to ascertain the efficacy of projects/programmes undertaken by
North Eastern Development Finance Corporation Limited (NEDFi) and North Eastern
Handlooms and Handicrafts Development Corporation (NEHHDC).

A Techno Economic Viability Study on North Eastern Regional Agricultural
Marketing Corporation Limited (NERAMAC) has been undertaken.

Advancement in IMD for forecasting calamities

490. SHRI VIVEK GUPTA: Will the Minister of EARTH SCIENCES be pleased

to state:

(a) the technology used by the Indian Meteorological Department (IMD) to

forecast and prevent flood situations in the country;

(b) the comparison of the technology used by India vis-a-vis Global Standards for

the same;

(c) whether Government is planning to improve the current forecasting technology

so as to predict and prevent wide scale destruction of floods in the country; and

(d) the proposals, action-taken and committee recommendations that Government

has received in the last three years for the same?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRIY. S. CHOWDARY): (a) ESSO-IMD provides Quantitative Precipitation Forecast
(QPF) up to 72 h at sub-basin scale through Flood Meteorological Offices (FMOs). FMOs
provide meteorological support to the Central Water Commission (CWC) for issuing
flood warnings in respect of the 43 rivers of India covering 137 sub-basins. CWC issues
flood forecasts 6 h to 30 h in advance for 176 stations using QPF received from FMOs of
ESSO-IMD and in-situ hydro-meteorological data.

ESSO-IMD operates Flood Meteorological Offices (FMOs) at ten locations viz.,
Agra, Ahmedabad, Asansol, Bhubaneshwar, Guwahati, Hyderabad, Jalpaiguri, Lucknow,
New Delhi and Patna. During the flood season, FMOs provide valuable meteorological
support to the Central Water Commission (CWC) for issuing flood warnings in respect
of the 43 rivers of India: (i) Agra-Lower Yamuna and Betwa; (ii) Ahmedabad-Narmada,
Tapi, Mahi, Sabarmati, Banas and Deman Ganga; (iii) Asansol-Ajay, Mayurakshi
and Kangsabati; (iv) Bhubaneshwar-Mahanadi, Brahmani, Baiterini, Bruhaba-lang,
Subernarekha, Rushkulya and Vansdhara; (v) Guwahati-Brahmaputra and Barak; (vi)
Hyderabad-Godawari and Krishna; (vii) Jalpaiguri-Teesta; (viii) Lucknow-Ganga,
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Ramganga, Gomti, Sai, Rapti Ghagra and Samda; (ix) New Delhi-Upper Yamuna, Lower
Yamuna, Sahibi; (x) Patna-Kosi, Mahananda, Baghmati, Kamla, Gandak, Buri Gandak,
North Koel, Kanhar, Punpun and Upper Sone.

(b) All emerging technologies used for data collection and transmission are at par

with such systems used by other developed countries in the world.

(c) and (d) Improvement of the flood forecasting system is a continuous process
as per the emerging needs. Inundation using 2D modelling tools are getting employed

through creation of suitable Digital Elevation Models for the flood prone areas.
Technology for forecasting natural calamities

491. SHRI PARIMAL NATHWANI: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether the Indian sub-continent is among the most disaster prone areas in the

world and if so, the details thereof and the reasons therefor;

(b) whether the India Meteorological Department has been able to forecast natural

calamities accurately and if so, the details thereof;

(c) whether adequate technology is available in the country to forecast natural

calamities such as earthquake, cyclone, drought and floods etc.; and

(d) if so, the details thereof and if not, the reasons therefor along with the action

taken/proposed to be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI'Y. S. CHOWDARY): (a) Yes sir. The Indian sub-continent is amongst the most
earthquake prone area in the world. Earthquakes occur along the “Alpine-Himalayan belt”,
which also runs through the Andaman Sumatra arc, Indo-Burmese arc, and Himalayan arc.
The continued collision/subduction of Indian plate with the Eurasian and Sunda plates
causes these earthquakes. These earthquakes highly impact in the Indian subcontinent.
A few earthquakes also occur within the peninsular shield region of India, which are

grouped under intra-plate category and occur due to internal deformation of the plate.

The Indian sub-continent is having 40 M.ha. of flood-prone area out of the total
geographical area of 329 M.ha due to the spatial and temporal variations in temperature

and rainfall.

Coastline of India is prone to cyclones during April-May and October-November

periods with more frequency of cyclone landfall over the East coast of India.
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(b) Yes Sir. ESSO-India Meteorological Department (IMD) is responsible for
monitoring, detection and forecasting of weather including severe weather events such as
cyclones, heavy rainfall, extreme temperature etc. It provides forecast of these events at
national, regional and State levels through its three tier structure. In order to provide early
warning of severe weather events, ESSO-IMD has setup a network of state meteorological

centres to have better coordination with a State and other agencies.

Earth System Science Organization-National Center for Seismology (ESSO-NCS)
is monitoring earthquake activity in and around the county round the clock through
its national seismological network. There is no proven scientific technique worldwide
exists so far to predict/forecast the occurrence of earthquakes with reasonable degree of

accuracy in space, time and magnitude.

Monitoring of the seasonal (monthly/weekly) rainfall scenario with reference to
respective normal (mean value) is only carried out by ESSO-IMD to regularly assess and
identify zones of deficit rainfall leading to drought conditions, the declaration of which
remains with the mandate of Ministry of Agriculture in consultation with various State

Governments.

The Crop Weather Watch Group of Ministry Of Agriculture coordinates with ESSO-
IMD, Central Water Commission, Indian Council of Agricultural Research (ICAR)
institutions and the State Governments to review on a weekly basis (on every Friday)
the weather forecast scenario as it impacts on agriculture, level in Water Reservoirs
monitored by the Central Water Commission (CWC), Progress of Sowing, crop health
including incidence of Pest Attacks and availability of inputs etc. The steps suggested

under this process are available at www.agricoop.nic.in/weather.html.

In order to meet specific requirements of flood forecasting which is provided by
central water commission, ESSO-IMD operates Flood Meteorological Offices (FMOs)
at ten locations viz., Agra, Ahmedabad, Asansol, Bhubaneshwar, Guwahati, Hyderabad,
Jalpaiguri, Lucknow, New Delhi and Patna. During the flood season, FMOs provide
valuable meteorological support to the Central Water Commission (CWC) for issuing
flood warnings in respect of the 43 rivers of India: (i) Agra -Lower Yamuna and Betwa;
(i) Ahmedabad-Narmada, Tapi, Mahi, Sabarmati, Banas and Deman Ganga; (iii) Asansol
-Ajay, Mayurakshi and Kangsabati; (iv) Bhubaneshwar-Mahanadi, Brahmani, Baiterini,
Bruhaba-lang, Subernarekha, Rushkulya and Vansdhara; (v) Guwahati -Brahmaputra and
Barak; (vi) Hyderabad - Godawari and Krishna; (vii) Jalpaiguri —Teesta; (viii) Lucknow
-Ganga, Ramganga, Gomti, Sai, Rapti Ghagra and Samda; (ix) New Delhi -Upper

Yamuna, Lower Yamuna, Sahibi; (x) Patna-Kosi, Mahananda, Baghmati, Kamla, Gandak,
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Buri Gandak, North Koel,Kanhar, PunPun and Upper Sone. Central Water Commission
(CWC) is working in close association with IMD and State Governments for timely flood
forecast whenever the river water level rises above warning level. To meet the requirement
of State Governments, ESSO-IMD Officers invariably attend all the meetings called by

the State Governments for reviewing the preparedness on floods by various agencies.

(¢ ) and (d) ESSO-IMD and ESSO-NCS has existing mechanism to coordinate
with various State authorities. As such ESSO-IMD provide inputs to State Crop Weather
Watch Group, State Disaster Management Authorities, Relief Commissioners. During
cyclones a coordination mechanism with district authorities has also been established.
Round the clock weather surveillance and forecasting system is operational at ESSO-
IMD for continued monitoring, detection and warning of cyclones; river basin scale
meteorological support (monitoring and warning) for CWCs river flood warning system

and other severe weather systems.

Operational forewarning systems are already in place by the Central Water
Commission of the Ministry of the Water Resources for river basin scale flood. Fully
organized protocol exists between ESSO-IMD,CWC and with the various designated
disaster management authorities at Centre and State levels for dissemination of weather
forecast warning alerts and such existing dissemination protocol is always duly complied

with.

Country’s record in predicting rain

492. SHRIRANIJIB BISWAL: Will the Minister of EARTH SCIENCES be pleased

to state:

(a) whether according to a recent international audit, India’s record at predicting
the vital rain bearing system is not sufficiently good with an accuracy rate of fifty

per cent;
(b) if so, the details thereof and the reasons therefor;

(c) whether Government is working on a new monsoon mission aimed at achieving

a better skill level by upgrading the model;

(d) if so, the details thereof and the funds spent/likely to be spent in this regard,;

and

(¢) whether Government has set up a cloud physics lab in Maharashtra’s
Mabhabaleshwar city in this regard and if so, the details of the achievements made by it so

far?
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THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
Y. S. CHOWDARY): (a) and (b) No Sir. There is no practice of international auditing
of forecast issued by any country. The weather forecasting systems in the country are
comparable to most of the countries in the world with respect to rainfall forecasting.
Efforts are being made to optimize the level of efficiency of the forecasting systems.
During the past few years, the Earth System Science Organization-India Meteorological
Department (ESSO-IMD) has been continuously improving weather prediction services
in terms of accuracy, lead time and associated impact. Manifestation of such quantitative
improvement may be seen with accurate prediction of Monsoon 2015 and Very Severe
Cyclonic Storms “Phailin”, “Hudhud” and the heavy rainfall events during monsoon
season of 2014 and 2015. The deep depression 8-10 November, 2015 which crossed

Tamil Nadu coast near Pudducherry were correctly predicted.

Performance evaluation of seasonal long range forecast of summer monsoon rainfall
for India as a whole suggests a global reduction of absolute error (difference between
forecast and actual rainfall) of 5.92% for the 13 years (2003 - 2015) of Long Period
Average (LPA) as compared to 7.94% the preceding period (1990 -2002) .

(c) and (d) Yes Sir. Government has launched the National Monsoon Mission to
set up a state-of-the-art coupled ocean-atmospheric climate model for: (a) improved
prediction of monsoon rainfall on extended range to seasonal time scale (16 days to one
season) and b) improved prediction of temperature, rainfall and extreme weather events

on short to medium range time scale (up to 15 days).

The mission is envisaged to achieve the operational implementation of the state-
of-the-art dynamical prediction system for more accurate monsoon rainfall prediction
on all spatial and time scales over the Indian region. The improved system will help us
in issuing more accurate short range forecasts (up to 3days) and warnings for extreme
weather events like heavy rainfall events, active (heavy) and break (weak) spells during
the monsoon season in advance and more accurate seasonal forecasts for all-India

monsoon rainfall.

The details of funds incurred to improve monsoon prediction to all time scale during

last three years are given below:

SI. No. Year Expenditure Incurred

(X in crores)

1. 2012-13 11.94

2. 2013-14 11.65

3. 2014-15 25.69
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(¢) Yes Sir. A High-Altitude Cloud Physics Laboratory at Mahabaleshwar in
Western Ghats is established by ESSO-IITM, Pune. The high-altitude Cloud physics
Laboratory, Mahabaleshwar has completed one year of observations of cloud Physics and
aerosol. X-Band and Ka-Band radars have been deployed at Mandhardev in co-location
with each other for spatial/temporal distributions of precipitation and clouds respectively.
Study microphysical characteristics of aerosols, clouds and associated environmental

conditions are pursued.
Expansion of Security Council

493. SHRI RANIJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the UN General Assembly has adopted a text based proposal for the
expansion of the Security Council, if so, the details thereof;

(b) whether India is a leading contender for a permanent seat in an expanded

Security Council;

(c) if so, the number of current permanent members backing India’s bid for a
UNSC seat; and

(d) the steps being taken by Government to have support of other countries in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Under the Agenda item ‘Question of equitable
representation on and increase in the membership of the Security Council and related
matters’, the UN General Assembly by its Decision 69/560 (A.69/L.92) of 14 September
2015 decided to further build on the positions of and proposals made by Member States
reflected in the text and its annex circulated by the President of the General Assembly in
his letter dated 31 July 2015.

(b) and (c) India is a leading contender for a permanent seat in an expanded UN
Security Council. 4 out of the 5 permanent members of the UN Security Council have
bilaterally expressed official affirmations of support for India’s candidature to a permanent
seat in an expanded UN Security Council.

(d) Government has taken a series of initiatives, both at the bilateral and
multilateral levels, towards securing India’s permanent membership in a reformed UNSC.
These encompass actively campaigning for UNSC reform through the G-4 forum (Group
of Four — India, Japan, Brazil and Germany), the L.69 Group (cross regional grouping
of developing countries) and in the Inter governmental Negotiations (IGN) process
currently underway at the United Nations. Due to India’s consistent outreach efforts with
partner member States, the unanimous decision 69/560 was adopted by the UN General
Assembly on 14 September, 2015. Further, a large number of countries have publicly
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expressed support for India’s candidature to a permanent seat in an expanded UN Security
Council.

Opposition to uniform migration policy at BRICS

494, SHRI RAVI PRAKASH VERMA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has decided to oppose uniform migration policy at
Brazil, Russia, India, China and South Africa (BRICS) meet in Sochi, Russia, if so, the
details thereof;

(b) whether Government has decided to push for a liberalized visas regime for
'skilled workers' among BRICS nations to promote business and economic interests; and

(c) if so, the response received by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL(RETD.) V. K. SINGH]: (a) The issue of uniform migration policy was not
on the agenda of the meeting of BRICS (Brazil, Russia, India, China and South Africa)
Migration Meeting at Ministerial level in Sochi, Russia on 8 October 2015.

(b) No specific proposal for a liberalized visa regime for skilled workers amongst

BRICS nations is currently under consideration.
(¢) Does not arise.
Bringing back of dead bodies of Indians died abroad

495. SHRI D. KUPENDRA REDDY: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether it is a fact that a number of persons who went abroad for earnings
are killed/died due to extreme weather conditions/stressful working conditions, if so, the
details thereof, country-wise;

(b) what are the steps taken by Government to bring back their dead bodies from
abroad to our country on time; and

(¢) whether any compensation provided to their family members in the country, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Country-wise data regarding number of Indian
nationals who died abroad during January 2013 to November 2015 due to extreme weather
conditions/stressful working conditions as obtained from Indian Missions abroad is given

in the Statement (See below).

(b) Requests for transportation of bodies of Indian nationals who died abroad are
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conveyed to the concerned Indian Mission abroad by the family members/friends of the
deceased.

The Indian Mission facilitates the transportation of mortal remains back to India, in
coordination with local agencies and authorities.

In deserving cases, payment is made by the Mission for transportation of mortal
remains back to India through the Indian Community Welfare Fund (ICWF) where the
sponsor or Foreign Employer is unable or unwilling to do so as per the contract and the
family is unable to meet the cost.

(¢) The family members file a claim with the concerned sponsor, foreign employer
or the foreign government to obtain compensation for the death of Indian national, as per

the provision in the employment contract and local laws of that foreign country.

As per data obtained from Missions, in nearly 4433 cases, of deaths of Indian
nationals abroad, due to whatever reason, compensation was provided to the family of the

deceased during Jan., 2013 to Nov., 2015. (Country-wise data is at Statement )
Statement

Bringing back of dead bodies of Indians died abroad

S1. No. Country Number of Number of Number of death
Indians who Indians who cases in which
died due to died due to compensation was

extreme weather stressful working provided to family
(January, 2013 conditions members (due to

to November, 2015) (January, 2013  whatever reason)
to November, 2015) (January, 2013 to

November, 2015)

1 2 3 4 5

1. Afghanistan 1 Nil 1

2. Algeria Nil Nil Nil
3. Angola Nil Nil Nil
4. Antigua & Barbuda Nil Nil Nil
5. Argentina Nil Nil Nil
6. Armenia/Georgia Nil Nil Nil
7. Australia Nil Nil Nil

8. Austria Nil Nil Nil
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9. Azerbaijan Nil Nil Nil
10. Bahrain Nil Nil 163
11. Bangladesh Nil Nil Nil
12. Belarus Nil Nil Nil
13. Belize Nil Nil Nil
14. Bolivia Nil Nil Nil
15. Botswana Nil Nil 2
16. Bhutan Nil Nil 23
17. Brazil Nil Nil Nil
18. Brunei Nil Nil 1
19. Burundi Nil Nil Nil
20. Cabo Verde Nil Nil Nil
21. Canada Nil Nil Nil
22. China Nil Nil Nil
23. Chile 1 Nil Nil
24. Colombia Nil Nil Nil
25. Cote D' Ivoire Nil Nil Nil
26. Croatia Nil Nil Nil
27. Cyprus Nil Nil Nil
28. Czech Republic Nil Nil Nil
29. Democratic Republic Nil Nil Nil
of Congo
30. Denmark Nil Nil Nil
31 Djibouti Nil Nil Nil
32. Dominica Nil Nil Nil
(Commonwealth of)

33. Egypt Nil Nil 1
34. El Salvador Nil Nil Nil
35. Eritrea Nil Nil Nil
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36. Ethiopia Nil Nil 6

37. Finland Nil Nil Nil
38. Fiji Nil Nil Nil
39. France Nil Nil Nil
40. Germany Nil Nil Nil
41. Ghana/Burkina Nil Nil 4

Faso/Sierra
Leone/Togo*

42. Grenadines Nil Nil Nil
43. Guatemala Nil Nil 1

44, Guinea Bissau Nil Nil Nil
45. Republic of Guinea Nil Nil Nil
46. Guyana Nil Nil Nil
47. Honduras Nil Nil Nil
48. Hungry Nil Nil Nil
49. Indonesia Nil Nil Nil
50. Iceland Nil Nil Nil
51. Iran Nil Nil Nil
52. Iraq Nil 7 3

53. Italy Nil Nil Nil
54. Israel Nil Nil Nil
55. Istanbul N Nil Nil
56. Jamaica Nil Nil Nil
57. Japan Nil Nil Nil
58. Johannesburg Nil Nil Nil
59. Jordan Nil Nil Nil
60. Kazakhstan Nil Nil Nil
61. Kenya Nil Nil Nil
62. Korea (Republic of) Nil Nil 1
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63. Kuwait Nil Nil 121
64. Kyrgyzstan Nil Nil Nil
65. Lao, PDR Nil Nil Nil
66. Lebanon Nil Nil 14
67. Lesotho Nil Nil Nil
68. Liberia Nil Nil Nil
69. Libya Nil Nil 2
70. Madagascar Nil Nil Nil
71. Mali Nil Nil Nil
72. Malawi Nil Nil Nil
73. Malaysia Nil Nil 26
74. Maldives Nil Nil 1
75. Mauritania Nil Nil Nil
76. Mauritius Nil Nil Nil
77. Mongolia Nil Nil 1
78. Mozambique Nil Nil Nil
79. Myanmar Nil Nil Nil
80. Namibia Nil Nil Nil
81. Nepal Nil Nil Nil
82. New Zealand Nil Nil Nil
83. Niger Nil Nil Nil
84. Norway Nil 1 Nil
85. Oman Nil Nil 171
86. Pakistan Nil Nil Nil
87. Palestine Nil Nil Nil
88. Panama Nil Nil Nil
89. Peru Nil Nil Nil
90. Philippines Nil Nil Nil
9l Poland Nil Nil Nil
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92. Portugal Nil Nil Nil
93. Romania Nil Nil Nil
94. Rome Nil Nil Nil
9s. Rwanda Nil Nil 2

96. Russian Federation Nil Nil Nil
97. Saudi Arabia Nil Nil 72
98. Senegal Nil Nil 1

99. Seychelles Nil Nil 14
100.  Serbia Nil Nil Nil
10l.  Singapore Nil Nil Nil
102.  Spain Nil Nil Nil
103.  Somalia Nil Nil Nil
104.  South Africa Nil Nil Nil
105.  Sri Lanka Nil 3 Nil
106.  St. Kitts & Nevis Nil Nil Nil
107.  St. Lucia Nil Nil Nil
108.  St. Vincent Nil Nil Nil
109. Sudan Nil Nil Nil
110.  Suriname Nil Nil Nil
111.  Sweden Nil Nil Nil
112.  Switzerland Nil Nil 1

113.  Syria Nil Nil Nil
114.  Tajikistan Nil Nil Nil
115. Tanzania Nil Nil Nil
116.  Texas Nil Nil Nil
117.  Thailand Nil Nil 2

118.  The Gambia Nil Nil Nil
119.  The Netherlands Nil Nil Nil
120.  Tunisia Nil Nil Nil
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1 2 3 4 5
121.  Turkey Nil Nil Nil
122.  Turkmenistan Nil Nil Nil
123.  Uganda Nil Nil 88
124.  Ukraine Nil Nil Nil
125. UAE Nil Nil 3708
126. UK Nil Nil Nil
127.  USA Nil Nil Nil
128.  Uzbekistan Nil Nil 1
129.  Vietnam Nil Nil 2
130.  Venezuela Nil Nil Nil
131. Zambia Nil Nil Nil
TotaL 2 11 4433

* Missions have been asked to provide country-wise data.
Human rights abuses during civil war in Sri Lanka

496. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government’s attention has been drawn to the report of the United
Nations High Commissioner for Human Rights Investigation on Sri Lanka calling upon
Colombo to establish a special court to try the horrific abuses committed by the authorities

and the rebels in the last phase of the country’s civil war; and
(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The United Nations High Commissioner
for Human Rights submitted a report on Sri Lanka on 28 September, 2015 during the
30th Regular Session of Human Rights Council held from 14 September-2 October, 2015.
Subsequent to the submission of the report, a resolution titled ‘Promoting reconciliation
accountability and human rights in Sri Lanka’ was adopted by consensus. India made a

statement after the adoption of the resolution which is given in the Statement.
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Statement

Statement by India regarding Resolution on Sri Lanka during the
ongoing 30th Session of UNHRC

The Consensus Resolution, co-sponsored by Sri Lanka, underscores the collective
desire of Sri Lankans expressed in elections earlier this year for change, reconciliation

and unity and the rejection of extremist voices.

As Sri Lanka’s closest neighbor, India cannot remain untouched by developments
in that country. India had always supported efforts to preserve Sri Lanka’s character as a
multi-ethnic, multi-lingual and multi-religious society in which all citizens, including the
Sri Lankan Tamil community, can live in equality, safety and harmony, and prosper and

fulfil their aspirations within a united Sri Lanka.

Towards this direction, we reiterate our firm belief that the meaningful devolution of
political authority through the implementation of the 13th Amendment of the Constitution
of Sri Lanka and building upon it would greatly help the process of national reconciliation

in Sri Lanka.

We hope that with the sagacity and political will of its leadership and the support of

its people, Sri Lanka will achieve genuine reconciliation and development.
Use of atomic bombs by Pakistan against India

497. SHRI RAJKUMAR DHOOT: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether itis a fact that some top ranking Pakistani leaders have threatened use

of atom bomb against India in the recent past, if so, the details thereof; and
(b) the reaction of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH] : (a) and (b) Government has seen recent reports

regarding the following statements made at high levels by senior Pakistani dignitaries:

(i) Defence Minister Khwaja Asif (6 July, 2015) — “Use of nuclear weapons is an

option as they are not merely kept for show but as deterrents”.

(il) Advisor to the PM on Foreign Affairs Sartaj Aziz (20 October, 2015) —
“Pakistan has been maintaining the stock of its nuclear arms at a minimum

deterrence level against its conventional enemy (India)”.
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(ii1) Foreign Secretary Aizaz Ahmad Chaudhry (20 October, 2015) — “Pakistan is
fully capable of answering any aggression from India as it has developed

short-range tactical nuclear weapons”.

Government continues to monitor all relevant developments in this regard and
is committed to taking all necessary steps to safeguard national security in accordance
with its own assessment. This includes the maintenance of a credible minimum nuclear

deterrent.
Diplomatic plans for foreign policy

498. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has formulated any diplomatic plan/vision for the next

twenty or thirty years;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government to have a considered and clear foreign policy

with India’s short/long term national interests clearly defined?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH] : (a) to (¢c) The Government constantly assesses
and refines its diplomatic stance and policies, to adjust to the evolving challenges and
opportunities impacting on India’s short-term and long-term interests in the world. While
no single overarching and formalized policy document can capture all aspects of India’s
foreign policies over the next twenty or thirty years, the basic underpinnings of our
diplomatic strategy remain long-established and enduring. These include the conviction
that the primary rationale for diplomacy is to act as an enabler of India’s domestic
development, and to create the most salubrious security and economic international

context for this through bilateral, multilateral and regional efforts.

In recent months, the Ministry of External Affairs has significantly strengthened
its Policy Planning and Research Division by increasing its manpower and budget,
including the inclusion of experts from other specialized departments of Government of
India and scholars from the wider strategic community. This effort is aimed at improving
the Government’s effort to anticipate and react to long-term international trends and

developments through rigorous analysis.
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Extradition treaties with countries

499. SHRIMATI SASIKALA PUSHPA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Government signs extradition treaty with other

countries;

(b) if so, the details of such treaties signed with other countries and the success

achieved so far in extraditing persons; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Yes.

(b) and (c) India has signed extradition treaties with the following countries:
Australia, Bahrain, Bangladesh, Belarus, Belgium, Bhutan, Bulgaria, Canada, Chile,
Egypt, France, Germany, Hong Kong, Indonesia, Kuwait, Malaysia, Mauritius, Mexico,
Mongolia, Nepal, Netherlands, Oman, Philippines, Poland, Portugal, Republic of Korea,
Russian Federation, Saudi Arabia, South Africa, Spain, Switzerland, Tajikistan, Tunisia,
Turkey, United Arab Emirates, United Kingdom, United States of America, Ukraine,

Uzbekistan and Vietnam.

Efforts are on to sign extradition treaties with more countries. The Government of
India continues to make efforts to extradite fugitive criminals from foreign countries. As
a result of such efforts, 59 fugitives have been brought back to India since 2002, to face
trial in India.

Border dispute with neighbouring countries

500. SHRI BHUPINDER SINGH: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the details of border disputes between India and its neighbouring countries

including China and Pakistan;

(b) whether a high degree of mistrust continues between India and its neighbours

mainly due to border disputes, if so, the steps taken to solve these disputes; and

(c) the details of the policy initiatives taken by Government in last more than one

year to have cordial relations with our neighbours?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH] : (a) to (c) Information in respect of border disputes

with neighbouring countries is given in the Statement.
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Statement

Border dispute with neighbouring countries

Country

Details of disputes and steps taken to resolve

and policy initiatives

1

2

Bangladesh

China

There is no border dispute between India and

Bangladesh.

India and Bangladesh share 4096.7 km. of
border, which is the largest land border that
India shares with any of its neighbouring
countries. Both countries concluded a Land
Boundary Agreement (LBA) in 1974, soon
after the independence of Bangladesh, to find
a solution to the complex nature of border
demarcation. The agreement was implemented
in its entirety with the exception of three issues
pertaining to (i) undemarcated land boundary
of approximately 6.1 kms in three sectors, viz.
Daikhata — 56 (West Bengal), Muhuri River
— Belonia (Tripura) and Lathitila — Dumabari
(Assam); (ii) exchange of 111 enclaves in
Bangladesh with 51 Bangladesh enclaves
in India; and (iii)) adverse possessions.
During the visit of the then Prime Minister
Dr. Manmohan Singh to Bangladesh in
September 2011, a Protocol to the 1974
LBA was signed which settled these three
outstanding issues. Subsequently, Instruments
of Ratification of the Agreement were
exchanged on June 6, 2015 during Prime
Minister Shri Narendra Modi’s visit to

Bangladesh.

China disputes the international boundary
between India and China. In the eastern

sector, China claims apprx. 90,000 sq. mts.
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1 2

of Indian territory in the state of Arunachal
Pradesh. Indian territory under the occupation
of China in J&K is apprx 38,000 sq. mts. In
addition, under the so-called China-Pakistan
“Boundary Agreement ” signed between China
and Pakistan on 2nd March, 1963, Pakistan
illegally ceded 5180 sq. km of Indian territory
in PoK to China. The fact that Arunachal
Pradesh and J&K are integral and inalienable
parts of India has been cleary conveyed to the
Chinese side on several occasions including at

the highest level.

India and China, under the agreement on
Confidence Building Measures in the military
field along the Line of Actual Control in the
India-China border areas, signed in November
1996 and subsequent protocol on modalities
for the implementation of Confidence Building
Measures in the military field along the Line
of Actual Control in the India-China border
areas, signed in April 2005 and Border Defence
Cooperation Agreement, signed in October
2013, are committed to the clarification and
confirmation of the Line of Actual Control
to reach a common understanding of the

alignement of the Line of Actual Control.

The two sides have agreed to each appoint a
Special Representative (SR) to explore the
framework for a boundary settlement from the
political perspective of the overall bilateral
relationship. The 18th round of special
representatives talks on the India-China
boundary question was held in New Delhi
from March 22-24, 2015.
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2

Myanmar

Nepal

India and China have established a
Working  Mechanism on  Consultation
and Coordination (WMCC) on India-
China Border Affairs to deal with important
border affairs related to maintaining peace and
tranquility in the India-China borders areas.
A meeting of WMCC was held in Beijing on
8 October, 2015.

India and China are committed to resolve
bilateral issues through dialogue and peaceful
negotiations and in a fair, reasonable and

mutually acceptable manner.

There is no boundary dispute between India
and Myanmar.

There are nine unresolved Boundary Pillars
(BPs) along the India-Myanmar Border in
the Manipur sector. Regular dialogue is
held between India and Myanmar on issues
related with boundary demarcation and
border management, through institutionalised
mechanisms such as Foreign Office
Consultations, National Level Meetings
(NLM), Sectoral Level Meetings (SLM) and

Heads of Survey Department meeting.

Boundary strip maps covering 98% of the
India-Nepal boundary have been authenticated
and initiated in 2007 at the Surveyor-General
level, though they are yet to be signed at the
plenipotentiary level. Issues relating to the
maintenance and management of the India-
Nepal boundary are discussed in existing
bilateral mechanisms at both senior official

and working levels.

Our unique, centuries-old civilizational ties

with Nepal, based on shared geography,
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history, culture, language and religion and
characterized by close political relations,
wide-ranging economic cooperation and
deep-rooted people-to-people  friendship,
have been rejuvenated since May, 2014 with
sustained interaction at the highest political
level, including Hon’ble Prime Minister’s
two visits to Nepal in 2014. The India-Nepal
Joint Commission was revived at the level of
External Affairs Minister in July 2014. India
continues to maintain close engagement and
bilateral exchanges with Nepal, as well as
extend all assistance in accordance with the
aspirations of the people of Nepal, for peace,
stability and socio-economic development of

the country

Pakistan India is willing to address all outstanding
bilateral issues with Pakistan through bilateral
peaceful means. However, continued support
by Pakistan to terrorism directed at us from
the territory under Pakistan’s control has
prevented creation of necessary environment.
Government has urged Pakistan on several
occasions to fulfil its assurances, given and
reiterated at the highest level, to put an end to
anti-India activities on its soil and territories

under its control.

Sri Lanka There is no border dispute between India and
Sri Lanka

Status of passport application

501. SHRI GULAM RASOOL BALYAWI: Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to answer to Unstarred Question 1711 given in the Rajya
Sabha on 24th July, 2014 and state:
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(a) the number of applications received for passport and the number of passports

issued during the last three years, year-wise and the current year; and

(b) the number of applications received during the last three years, year-wise
against which passports have not been issued so far, if so, the reasons therefor and the

action taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Lists of number of applications received and
number of Passports issued during the last three years, including the current year are

enclosed at Statement-I (See blow) .

(b) Details of number of applications received during last three years (year wise)
against which passports have not been issued so far for some reasons are enclosed at
Statement-II (See below). The reasons for delay in issuing these passports are: pending
police reports (38.5%), pending with passport offices due to adverse/incomplete police
reports (32.5%) and pending receipt of requisite documents/information from applicants
(29%). The Ministry has launched special efforts to clear the pendency at each stage
by conducting Passport Adalats, reminding police authorities for expediting reports and

sending notices to applicants for statutory compliance on their part.
Statement-1

Number of applications received and passports issued in 2013

RPO Name Passport Applications Received Passports Issued
RPO Ahmedabad 3,27,352 3,23,722
RPO Amritsar 88,042 86,888
RPO Bangalore 4,48,309 4,23,303
RPO Bareilly 78,565 73,503
RPO Bhopal 1,10,843 1,03,482
RPO Bhubaneswar 78,191 78,860
RPO Chandigarh 2,94,220 2,84,038
RPO Chennai 3,60,236 3,55,083
RPO Cochin 2,69,941 2,72,277
RPO Coimbatore 98,185 1,01,924

RPO Dehradun 49,945 46,450
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RPO Name Passport Applications Received Passports Issued
RPO Delhi 4,07,698 3,93,924
RPO Ghaziabad 1,12,523 1,10,624
RPO Goa 43,684 45,570
RPO Guwahati 62,446 50,560
RPO Hyderabad 5,90,965 5,80,820
RPO Jaipur 1,95,661 1,92,276
RPO Jalandhar 1,63,348 1,64,025
RPO Jammu 26,162 25,803
RPO Kolkata 3,45,095 3,28,129
RPO Kozhikode 2,46,978 2,46,074
RPO Lucknow 4,27,546 4,02,879
RPO Madurai 1,89,982 1,88,639
RPO Malappuram 2,16,746 2,23,676
RPO Mumbai 3,35,380 3,41,623
RPO Nagpur 80,448 75,589
RPO Patna 1,78,754 1,61,870
RPO Pune 1,81,397 1,75,873
RPO Raipur 30,061 30,351
RPO Ranchi 62,620 59,455
RPO Shimla 28,842 27,021
RPO Srinagar 65,052 59,903
RPO Surat 1,18,572 1,24,581
RPO Thane 2,06,103 1,97,647
RPO Trichy 1,64,704 1,57,791
RPO Trivandrum 1,65,338 1,64,344
RPO Visakhapatnam 1,22,212 1,19,845

TotaL 69,72,146 67,98,422
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Number of applications received and passports issued in 2014

RPO Name Passport Applications Received Passports Issued
RPO Ahmedabad 4,05,717 4,02,841
RPO Amritsar 1,00,743 1,01,490
RPO Bangalore 5,07,350 5,40,712
RPO Bareilly 1,11,351 93,298
RPO Bhopal 1,33,025 1,40,166
RPO Bhubaneswar 89,730 89,906
RPO Chandigarh 3,67,126 3,069,114
RPO Chennai 3,77,260 3,70,403
RPO Cochin 3,04,759 2,99,433
RPO Coimbatore 1,13,268 1,14,098
RPO Dehradun 70,172 70,086
RPO Delhi 4,46,961 4,38,767
RPO Ghaziabad 1,61,666 1,45,343
RPO Goa 42,944 42,109
RPO Guwahati 62,488 63,936
RPO Hyderabad 6,73,886 6,47,480
RPO Jaipur 2,46,584 2,38,178
RPO Jalandhar 2,16,929 2,12,260
RPO Jammu 28,559 28,299
RPO Kolkata 4,31,629 3,94,391
RPO Kozhikode 2,77,609 2,78,739
RPO Lucknow 6,00,127 5,70,871
RPO Madurai 2,23,626 2,28,197
RPO Malappuram 242,712 2,42,206
RPO Mumbai 3,75,444 3,72,457

RPO Nagpur 97,757 91,097
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RPO Name Passport Applications Received Passports Issued
RPO Patna 2,89,941 2,45,110
RPO Pune 2,20,887 2,10,855
RPO Raipur 33,943 34,068
RPO Ranchi 66,608 63,085
RPO Shimla 31,670 30,883
RPO Srinagar 55,217 55,839
RPO Surat 1,30,160 1,27,865
RPO Thane 2,38,342 2,27,106
RPO Trichy 1,93,907 1,99,533
RPO Trivandrum 1,89,017 1,87,503
RPO Visakhapatnam 1,87,082 1,80,159
ToTAL 83.,45,196 81,17,883

Number of applications received and passports issued in 2015 (upto 31st October)

RPO Name Passport Applications Received Passports Issued
RPO Ahmedabad 4,58,066 4,49,373
RPO Amiritsar 1,07,771 1,10,360
RPO Bangalore 5,39,499 5,19,217
RPO Bareilly 1,25,349 1,41,061
RPO Bhopal 1,33,887 1,37,195
RPO Bhubaneswar 84,301 83,894
RPO Chandigarh 3,84,784 3,71,738
RPO Chennai 3,48,362 3,45,984
RPO Cochin 3,30,735 3,27,538
RPO Coimbatore 1,10,267 1,07,593
RPO Dehradun 70,183 68,924
RPO Delhi 4,45,493 4,08,963
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RPO Name Passport Applications Received Passports Issued
RPO Ghaziabad 1,79,787 1,75,348
RPO Goa 39,397 37,506
RPO Guwahati 68,944 66,331
RPO Hyderabad 5,89,256 5,80,034
RPO Jaipur 2,53,679 2,43,613
RPO Jalandhar 2,16,146 2,13,388
RPO Jammu 31,749 32,234
RPO Kolkata 4,72,874 4,68,092
RPO Kozhikode 2,36,270 2,35,051
RPO Lucknow 7,34,355 7,78,898
RPO Madurai 2,08,799 2,06,164
RPO Malappuram 1,78,333 1,74,723
RPO Mumbai 3,63,489 3,67,119
RPO Nagpur 95,563 96,608
RPO Patna 2,57,534 2,85,854
RPO Pune 2,45,215 2,40,010
RPO Raipur 33,687 31,465
RPO Ranchi 65,602 66,623
RPO Shimla 33,699 33,152
RPO Srinagar 59,913 59,569
RPO Surat 1,54,095 1,51,973
RPO Thane 2,58,298 2,54,585
RPO Trichy 1,65,561 1,65,899
RPO Trivandrum 1,75,596 1,72,344
RPO Visakhapatnam 1,76,793 1,72,341

ToraL 84,33,331 83,80,764
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List of applications received and Passports not issued

RPO Name Passport Applications Received Passport not issued
2013

RPO Ahmedabad 3,27,352 1,091
RPO Amritsar 88,042 178
RPO Bangalore 4,48,309 9,198
RPO Bareilly 78,565 1,319
RPO Bhopal 1,10,843 1,715
RPO Bhubaneswar 78,191 1,643
RPO Chandigarh 2,94,220 17
RPO Chennai 3,60,236 3,001
RPO Cochin 2,69,941 767
RPO Coimbatore 98,185 4
RPO Dehradun 49,945 626
RPO Delhi 4,07,698 9,399
RPO Ghaziabad 1,12,523 2,676
RPO Goa 43,684 101
RPO Guwahati 62,446 2,321
RPO Hyderabad 5,90,965 14,203
RPO Jaipur 1,95,661 2,512
RPO Jalandhar 1,63,348 0
RPO Jammu 26,162 501
RPO Kolkata 3,45,095 17,965
RPO Kozhikode 2,46,978 96
RPO Lucknow 4,27,546 8,115
RPO Madurai 1,89,982 1,168
RPO Malappuram 2,16,746 331
RPO Mumbai 3,35,380 3,666
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RPO Name Passport Applications Received Passport Not issued
RPO Nagpur 80,448 776
RPO Patna 1,78,754 4,288
RPO Pune 1,81,397 3,868
RPO Raipur 30,061 316
RPO Ranchi 62,620 823
RPO Shimla 28,842 322
RPO Srinagar 65,052 2,163
RPO Surat 1,18,572 99
RPO Thane 2,06,103 1,098
RPO Trichy 1,64,704 1,028
RPO Trivandrum 1,65,338 32
RPO Visakhapatnam 1,22,212 2
ToTAL 69,72,146 97,428
2014

RPO Ahmedabad 4,05,717 4,486
RPO Amritsar 1,00,743 332
RPO Bangalore 5,07,350 14,638
RPO Bareilly 1,11,351 3,079
RPO Bhopal 1,33,025 2,605
RPO Bhubaneswar 89,730 2,142
RPO Chandigarh 3,67,126 4,806
RPO Chennai 3,77,260 5,352
RPO Cochin 3,04,759 1,193
RPO Coimbatore 1,13,268 49
RPO Dehradun 70,172 1,514

RPO Delhi 4,46,961 23,493
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RPO Name Passport Applications Received Passport Not issued
RPO Ghaziabad 1,61,666 6,410
RPO Goa 42,944 402
RPO Guwahati 62,488 3,621
RPO Hyderabad 6,73,886 26,797
RPO Jaipur 2,46,584 6,672
RPO Jalandhar 2,15,929 0
RPO Jammu 28,559 3,128
RPO Kolkata 4,31,629 27,711
RPO Kozhikode 2,77,609 369
RPO Lucknow 6,00,127 12,605
RPO Madurai 2,23,626 3,222
RPO Malappuram 2,42,712 956
RPO Mumbai 3,75,444 7,418
RPO Nagpur 97,757 2,611
RPO Patna 2,89,941 8,848
RPO Pune 2,20,887 7,572
RPO Raipur 33,943 694
RPO Ranchi 66,608 1,012
RPO Shimla 31,670 522
RPO Srinagar 55,217 4,070
RPO Surat 1,30,160 1,121
RPO Thane 2,38,342 3,777
RPO Trichy 1,93,907 2,159
RPO Trivandrum 1,89,017 536
RPO Visakhapatnam 1,87,082 6,211

TortaL 83,45,196 2,02,133
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RPO Name Passport Applications Received Passport not issued

2015 (upto 31st October)

RPO Ahmedabad 4,58,066 42,602
RPO Amritsar 1,07,771 5,483
RPO Bangalore 5,39,499 59,072
RPO Bareilly 1,25,349 14,588
RPO Bhopal 1,33,887 13,784
RPO Bhubaneswar 84,301 10,499
RPO Chandigarh 3,84,784 37,177
RPO Chennai 3,48,362 23,305
RPO Cochin 3,30,735 22,106
RPO Coimbatore 1,10,267 7,444
RPO Dehradun 70,183 7,765
RPO Delhi 4,45,493 71,148
RPO Ghaziabad 1,79,787 35,800
RPO Goa 39,397 3,712
RPO Guwahati 68,944 21,091
RPO Hyderabad 5,89,256 52,036
RPO Jaipur 2,53,679 28,333
RPO Jalandhar 2,16,146 8,437
RPO Jammu 31,749 8,519
RPO Kolkata 4,72,874 1,01,067
RPO Kozhikode 2,36,270 13,962
RPO Lucknow 7,34,355 80,425
RPO Madurai 2,08,799 17,112
RPO Malappuram 1,78,333 15,596
RPO Mumbai 3,63,489 29,750

RPO Nagpur 95,563 14,462
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RPO Name Passport Applications Received Passport Not issued
RPO Patna 2,57,534 51,507
RPO Pune 2,45,215 38,608
RPO Raipur 33,687 6,075
RPO Ranchi 65,602 7,970
RPO Shimla 33,699 4,759
RPO Srinagar 59,913 16,100
RPO Surat 1,54,095 10,103
RPO Thane 2,58,298 42,204
RPO Trichy 1,65,561 12,181
RPO Trivandrum 1,75,596 7,869
RPO Visakhapatnam 1,76,793 14,970
ToTAL 84,33,331 9,57,621

Steps to protect interests of India due to unrest in Nepal and Maldives

1502. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the steps taken by the Ministry to protect the interests of India in view of the

turbulence occurring in our neighbouring countries Nepal and Maldives;

(b) whether it is a fact that Nepal has made a complaint in UN that India is

interfering in the internal matters of Nepal;

(¢) whether the relationship of Nepal and India has turned ugly in last two years;

and

(d) whether situation on Indo-Nepal border is not normal, if so, the details

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) India has always stood for peace, prosperity and
progress of Nepal, which is also in India’s interest. Throughout the process of Constitution

making in Nepal, India has supported a broad-based and inclusive Constitution. India has

+Original notice of the question was received in Hindi.
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consistently advised the Government of Nepal that the issues facing Nepal are political in

nature, which cannot be resolved through force.

The Ministry is continuously monitoring developments in the Maldives and
maintains a regular dialogue at various levels with the Government of Maldives to

safeguard India’s interests.

(b) In his speech at the Universal Periodic Review of Nepal at the UN Human
Rights Council on 4th November 2015 in Geneva, the Head of the Nepalese delegation
Deputy PM and Foreign Minister Shri Kamal Thapa spoke about difficulties in flow of
supplies to Nepal. In our statement at that forum, the Government of India reiterated that

obstruction is on the Nepalese side caused by Nepalese protestors.
(c) No.

(d) Sections of the Nepalese population have been causing obstructions at the
India-Nepal border from the Nepalese side, in protest against the new Constitution.
There is no hindrance from the Indian side. Government of India has facilitated supplies
wherever possible. Several thousand trucks have remained stranded for weeks and have
been waiting on the Indian side of the border crossings. The primary crossing of Raxaul-
Birgunj, which accounts for two-thirds of our trade, remains closed from their side for
more than two months. However, every day several hundred cargo trucks have still been
passing through those crossing points that are open and available. Movement of POL and

medical supplies have been facilitated, including by re-routing.
Nepal going close to China

503. SHRI MADHUSUDAN MISTRY:
SHRI DILIP KUMAR TIRKEY:
SHRI NARESH AGRAWAL:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that India’s relationship with the Himalayan nation Nepal

have gone from bad to worse;
(b) whether this is also a fact that Nepal is now moving towards China; and

(c) the actions Government propose to take to mollify Nepal and smoothen our

relations with Nepal?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD) V. K. SINGH]: (a) No.
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(b) The two nations have a long-standing relationship. But India’s ties with Nepal

stand on their own merits.

(¢) India continues to maintain close engagement and bilateral exchanges, as well
as extend all assistance in accordance with the aspirations of the people of Nepal, for

peace, stability and socio-economic development of the country.
Diplomatic protection for embassy officials

504. SHRIK.N. BALAGOPAL: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the action taken by Government in rape case in which a Saudi diplomat is

involved; and

(b) whether Government has taken any measures to avoid such incidents in the
future and also to protect Indian domestic helpers and other staff personnel from such

misbehaviours from Embassy officials having diplomatic protection?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The alleged rape case of Nepalese housemaids
by a Saudi diplomat has been taken up with the Government of the Kingdom of Saudi
Arabia through the established diplomatic channels. The matter is under investigation by
the Indian Law Enforcement Agencies. Any further action will have to await the results

of the investigation.

(b) The Vienna Convention on Diplomatic Relations 1961 deals with the
immunity and privileges granted to foreign diplomats for their conduct during their
diplomatic/consular assignments abroad. The case of the Saudi diplomat is being dealt

with accordingly.
MoU during India Africa Summit, 2015

505. SHRIAVINASH RAIKHANNA: Will the Minister of EXTERNALAFFAIRS

be pleased to state:

(a) how many dignitaries and countries attended India Africa Summit, 2015, the

details thereof along with the names of the countries;

(b) the details of agreements and memoranda signed by Government with various

countries during the said Summit; and

(c) whether any promise of aid has been made to the African countries, if so, the

details thereof along with names of countries?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The Third India-Africa Forum Summit was
held on 29, October 2015 in New Delhi. All 54 African countries, with whom India has
diplomatic relations, participated at the Summit. The African Union Commission was

also represented at the Summit.

The Summit was preceded by a Ministerial Meeting of Foreign Ministers on 27
October, 2015 and a meeting of Senior Officials’ on 26 October 2015.

A list of the participating countries along with Heads of their delegation is as

follows:
SI. No. Country Designation
1. Algeria Minister of Commerce
H.E Mr. Bakhti Belib
2. Angola Vice President
H.E. Eng. Manuel Domingos Vicente
3. Benin President
H.E. Dr. Boni Yayi
4. Botswana Vice President
H.E. Mr. Mokgweetsi Eric Keabetswe Masisi
5. Burkina Faso Foreign Minister Bedializoun Nebie Moussa
6. Burundi Ist Vice President
H.E. Mr. Gaston Sindimwo
7. Cameroon Foreign Minister Lejeune Mbella Mbella
8. Cape Verde Foreign Minister
H.E. Mr. Jorge Homero Tolentino Araujo
9. Central African Republic Ambassador Economic Adviser Ministry of Foreign
Affairs Madam Julienne Desiree Gaudeuille
10. Chad President
H.E. Mr. Idriss Deby Itno
11. Comoros President
H.E. Dr. Ikililou Dhoinine
12. Cote d’ Ivoire Minister of Industry and Mines
H.E. Mr. Brou Kasi Jean-Claude
13. Democratic Republic Foreign Minister

of Congo Raymond Tshibanda N'Tungamulongo
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Sl. No.  Country Designation
14. Djibouti President
H.E. Mr. Ismail Omar Guelleh
15. Egypt President
H.E. Mr. Abdel Fattah Al-Sisi
16. Equatorial Guinea President
H.E. Mr. Obiang Nguema Mbasogo
17. Eritrea Foreign Minister
H. E. Mr Osman Saleh
18. Ethiopia Prime Minister
H.E. Mr. Hailemariam Dessalegn
19. Gabon President
H.E. Mr. Ali Bongo Ondimba
20. Gambia Vice President
Her Excellency Dr. Aja Isatou Njie Saidy
21. Ghana President
H.E. Mr. John Dramani Mahama
22. Guinea President
H.E. Professor Alpha Condé
23. Guinea Bissau President
H.E. Dr. Jose Mario Vaz
24, Kenya President
H.E. Hon. Mr. Uhuru Kenyatta C.G.H
25. Lesotho Prime Minister
The Right Honourable Dr. Bethuel Pakalitha
Mosisili
26. Liberia President
H.E. Madam Ellen Johnson Sirleaf
27. Libya Ambassador of Libya to India
H.E. Mr. Ali Al Isawi
28. Madagascar President
H.E. Mr. Rajaonarimampianina Rakotoarimanana
Hery Martial
29. Malawi Foreign Minister

H. E. Mr George Chaonda
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SI. No. Country Designation
30. Mali President
H.E. Mr. Ibrahim Boubacar Keita
31. Mauritania President
H.E. Mr. Mohamed Ould Adbel Aziz
32. Mauritius Prime Minister
The Right Honourable Sir Anerood Jugnauth
33. Morocco King
His Majesty Mohammed VI, King
34. Mozambique Prime Minister
H.E. Mr. Carlos Agostinho do Rosario
35. Namibia President
H.E. Dr. Hage G. Geingob
36. Niger President
H.E. Mr. Issoufou Mahamadou
37. Nigeria President
H.E. Mr. Muhammadu Buhari
38. Republic of Congo Foreign Minister Jean Claude Gakosso
39. Rwanda Prime Minister
The Rt. Hon. Anastase Murekezi
40. Sao Tome and Principe  Prime Minister
H.E. Dr. Patrice Emery Trovoada
41. Senegal President
H.E. Mr. Macky Sal
42. Seychelles Foreign Minister
H. E. Mr Joel Morgan
43. Sierra Leone President
H.E. Dr. Ernest Bai Koroma
44. Somalia President
H.E. Mr. Hassan Sheikh Mohamoud
45. South Africa President
H.E. Mr. Jacob G. Zuma
46. South Sudan President
H.E. Mr. Salva Kiir Mayardit
47. Sudan President

H.E. Mr. Omer Hassan Ahmed Elbashir
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Sl. No.  Country Designation
48. Swaziland King
His Majesty Mswati-III

49, Tanzania Vice President
H.E. Mr. Mohd. Gharib Bilal

50. Togo Foreign Minister Robert Dussey
51. Tunisia Foreign Minister

H.E. Mr. Taieb Baccouche
52. Uganda President

Mr. Yoweri Kaguta Museveni
53. Zambia Vice President
Her Honourable Mrs Inonge Wina

54. Zimbabwe President of Zimbabwe and the President of the
African Union

H.E. Mr. Robert Gabriel Mugabe

55. African Union President African Union Commission
Commission H.E. Nkosazana Dlamini Zuma
(b) Nil

(c) Atthe Summit, Prime Minister announced the following development assistance
over the next 5 years for African countries:

(i) Concessional credit of US$ 10 billion;
(ii) Grants in aid of US$ 600 million; and
(iii) 50000 scholarships for training and higher education.

Indian mariners jailed in Nigeria

506. SHRIRITABRATA BANERIJEE: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether any progress have been made regarding the Eleven jailed Indian

Mariners in Nigeria; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH] : (a) and (b) The case relating to arrest of 11 Indian
sailors in Nigeria is currently being tried at the Federal High Court in Yenogoa. The next

hearing of the case is scheduled for December 2, 2015.
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Blockage of supplies to Nepal

507. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether India has taken note of the assertion by Nepal before the UN Human
Rights Council that Nepal is likely to witness severe humanitarian crisis if the on-going

blockade of supplies is not resolved and lifted;

(b) whether Nepal being a landlocked country depends heavily on India through

which seventy per cent of its imports pass through; and

(c) whether India has made it clear that it had not imposed any embargo on
supplies to its neighbour and the blockade was due to continuing unrest in Nepal posing

threats to the safety and security of Indian transporters?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Yes. In his speech at the Universal Periodic
Review of Nepal at the UN Human Rights Council on 4th November, 2015 in Geneva,
the Head of the Nepalese delegation Deputy PM and Foreign Minister Shri Kamal Thapa
spoke about difficulties in flow of supplies to Nepal. In our statement at that
forum, the Government of India reiterated that obstruction is on the Nepalese side caused
by Nepalese protestors.

Issue of Passport in Passport Mela

508. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total number of passports issued in 2014-15, State-wise;

(b) the specific steps Government has taken to ensure faster passport clearances

for applicants;

(c) the details of Passport Melas conducted in 2014-15, State-wise and to what
extent the above Melas are helping in issuing passports;

(d) whether there are demands to convert such Melas into temporary passport

centres; and

(e) if so, whether any policy decision has been taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The total number of 86,91,828 passports have
been issued in 2014-15 by Passport Issuing Authorities in India, excluding Passports
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issued by Missions/Posts abroad. The State-wise list of number of passports issued is

given in Statement-I (See below)

(b) The Government has taken several steps to render faster passport delivery
with expanded Passport Service network consisting of 37 Passport Offices, 77 Passport
Seva Kendras and 18 Passport Seva Laghu Kendras of which 6 are already operational.
The major reforms achieved under Passport Seva Project are: (i) Anywhere anytime
access: Citizens can seek an appointment on payment of fees online through Passport
Seva portal. (ii) Improved amenities: The Passport Seva Kendras provide a world class
ambience with Electronic Queue Management System (iii) State-of-the-art Technology
Infrastructure: Passport Seva is supported by state of the art technology infrastructure
which enables end-to-end passport services with enhanced security. (iv) Integration
with Police and India Post. The Passport Seva Project network connects with the State
Police across all the States and Union Territories for applicant data sent electronically for
police verification and India Post for tracking delivery of poassport to citizens.(v) Call
Centre and Help Desk: Multi-lingual national call centre operating in 17 languages to
provide them information relating to passport service and update about the status of the
applications. m-Passport Seva app provides information on passport services. Besides, a

Grievance Cell is also operating for the redressal of grievances.

(c) and (d) The total number of 431 Passport Melas have been conducted during
2014-15. The details of State-wise Passport Melas conducted during 2014-15 is given in
Statement-II (See below). The Melas are conducted on Saturdays and Sundays and other
holidays to meet out the rising demand of the citizens and also to attend to those who
could not visit Passport Office during working days. However, there is no such demand to

convert Mela into a temporary Passport Centres as they take place at PSKs itself.
(e) Does not arise.
Statement-1

State-wise list of passports issued in 2014-15

State/UT Passports issued
Andaman & Nicobar Islands 4284
Andhra Pradesh 4,55,583
Arunachal Pradesh 1,186

Assam 51,320
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State/UT Passports issued
Bihar 2,85,474
Chandigarh 26,097
Chhattisgarh 33,784
Dadra and Nagar Haveli 1,338
Daman and Diu 6,453
Delhi 3,53,956
Goa 43,308
Gujarat 5,69,204
Haryana 2,15,428
Himachal Pradesh 35,829
Jammu and Kashmir 83,504
Jharkhand 67,803
Karnataka 5,67,659
Kerala 10,33,201
Lakshadweep 1,692
Madhya Pradesh 1,52,434
Mabharashtra 9,45,450
Manipur 4,500
Meghalaya 3,588
Mizoram 2,477
Nagaland 2,822
Odisha 91,934
Puducherry 20,589
Punjab 5,69,266
Rajasthan 2,49,020

Unstarred Questions
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State/UT Passports issued
Sikkim 4,404
Tamil Nadu 9,41,363
Telangana 4,00,789
Tripura 14,510
Uttar Pradesh 9,51,141
Uttarakhand 79,481
West Bengal 4,25238
TotaL 86,96,109
Statement-11

Details of Passport Melas conducted in 2014-15
State/UT Number of Melas in FY 2014-15
Andhra Pradesh 60
Assam 2
Bihar 12
Chandigarh 4
Chhattisgarh 5
Delhi 12
Goa 2
Gujarat 42
Haryana 7
Himachal Pradesh 0
Jammu and Kashmir 10
Jharkhand 10
Karnataka 31
Kerala 24
Madhya Pradesh 10
Maharashtra 54
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State/UT Number of Melas in FY 2014-15
Odisha 7

Punjab 19

Rajasthan 12

Tamil Nadu 37

Uttar Pradesh 48

Uttarakhand 10

West Bengal 13

TotAL 431

Corruptions in houses built by India in Sri Lanka

509. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Ministry has come across allegations of sexual favours sought for
giving houses built by India in Sri Lanka for Sri Lankan Tamils, if so, the details thereon;

and
(b) what action the Ministry has taken on the same?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) On 3 October 2015, a local Tamil
newspaper ‘Sudaroli’ in Jaffna reported that a Sri Lankan Red Cross official had allegedly
demanded sexual favours from a woman beneficiary of the Indian Housing Project for
release of funds for construction of house. Sri Lankan Red Cross (SLRC) is one of the
implementing agencies for the Indian Housing Project and it works in partnership with

International Federation Red Cross (IFRC) in Sri Lanka.

The High Commission of India in Colombo took up the matter strongly with IFRC
and asked for an immediate enquiry into the allegation. A joint investigation was carried
out by the Consulate General of India in Jaffna, [IFRC and SLRC. The report concluded that
the allegation of sexual harassment made by the complainant was false and baseless. The
report concluded that a few disgruntled employees of SLRC had fabricated the allegations
to malign the reputation of SLRC. The joint investigation report was handed over to the

Ministry of Law and Order and Prison Reforms of Sri Lanka by IFRC/SLRC.
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Prime Minister’s visit to UK

510. SHRI NEERAJ SHEKHAR:
SHRI PRABHAT JHA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of the agreements signed by Government in the recent visit of
Prime Minister to UK

(b) the details of the declarations made during the visit; and

(¢) whether Government has raised issues related to global terrorism, if so, details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Eight agreements were signed during the recent
visit of the Prime Minister to UK from 12-14 November 2015. A list of these agreements

is enclosed in the Statement (See below).

(b) Five outcome documents were issued by the two Prime Ministers during
the visit: A Vision Statement outlining an ambitious vision to upgrade the India-UK
relationship; a Joint Statement highlighting initiatives to deepen the bilateral partnership
in a wide range of areas including economic cooperation, urban development, education,
skill development, science & technology, health and culture; a new Defence and
International Security Partnership to deepen collaboration in combating global threats
and enhance cooperation in defence, counter terrorism, cyber security, maritime security
and organized crime; a Partnership for Cooperation in Third Countries to leverage mutual
competencies to assist developing countries in addressing their development challenges;
and a Joint Statement on Energy and Climate Change to address climate change and

promote affordable and sustainable supplies of energy.

Four agreements were also announced in the areas of Ease of Doing Business, Skill
Development, Crop Sciences, Climate Change, Agriculture, Anti-microbial Resistance

and Vaccine Development.

(c) The issue of global terrorism and the regional security situation was discussed
by the two Prime Ministers. They reaffirmed their commitment to cooperate in countering
terrorism and extremism and to disrupt support for terrorist networks including ISI, Al
Qaeda, Lashkar-e-Toiba, Hizb-ul-Mujahideen, the Haqqanis and associated groups.
They also committed to support early finalisation of a Comprehensive Convention on

International Terrorism.
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Statement

List of Agreements signed between India and UK during the Prime Minister s
visit to UK from 12-14 November, 2015

I.  Agreement between India and UK for cooperation in the peaceful uses of nuclear

energy

II.  Memorandum of Understanding between India and UK on cooperation in the energy

sector

III. Memorandum of Understanding between Ministry of AYUSH and a leading UK
institute for Integrated Medicine to strengthen and develop cooperation in the field

of research and education in this area.

IV. Memorandum of Understanding between Ministry of Personnel, Public Grievances
and Pensions and UK Cabinet Office on cooperation in public administration and

governance reforms

V. Memorandum of Understanding between the Department of Atomic Energy and the
UK Department of Energy and Climate Change on cooperation with India’s Global
Centre for Nuclear Energy Partnership

VI. Memorandum of Understanding between Ministry of Railways and UK Department

for Transport on technical cooperation in the railways sector

VII. Statement of Intent on partnership for cooperation in the Third Countries to assist
developing countries in addressing their development challenges by capacity

building in a wide range of areas

VIIL Joint announcement by India and UK on setting up of fast track system for

investments by UK in India
Declaration during G-20 Summit

511. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) the details of declarations made during the recent G-20 Summit; and

(b) whether Government has raised issues to terrorism, cross border terrorism and

increasing threat of ISIS to India, if so, the details therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Prime Minister led the Indian delegation to
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the 10th G-20 Summit held in Antalya, Turkey on 15-16 November, 2015. A Leaders'
Communique and a standalone statement on the Fight Against Terrorism were adopted

at the Summit.

The Leaders' Communique calls for promotion of quality jobs, better integration
of youth in the labour markets, commitment to strengthen efforts to promote and
provide assistance to refugees and displaced persons, participation of SMEs in global
value chains, commitment to reduce global average remittance costs, investments into
agriculture, commitment to reduce food losses and waste and pays particular attention to
small farmers, rural women and youth. Refugee crisis and security in use of Information

and Communication Technologies also figure in the Leaders' Communique.

The Statement on Fight Against Terrorism unequivocally condemns all acts,
methods and practices of terrorism and reaffirms that terrorism should not be associated
with any religion, nationality, civilization or ethnic group. Centrality of United Nation's
role in the fight against terrorism is also recognized in the statement. It stresses enhanced
cooperation in exchange of information and freezing of terrorist assets, criminalization
of terrorist financing and swift implementation of Financial Action Task Force (FATF)
standards in order to strengthen the combating of terrorism financing. The statement
also emphasises that terrorism cannot and should not be associated with any religion,
nationality, civilization or ethnic group. It expresses agreement of the G-20 to work

together for strengthening global aviation security.

(b) In his intervention on Terrorism, Prime Minister made strong pitch for
deepening of cooperation against terrorism. He urged adoption of a Comprehensive
Convention on International Terrorism without any delay. He called for vigorous efforts to
prevent supply of arms to terrorists, disrupt terrorist movements, and curb and criminalize
terror financing. He also stressed mutual assistance in minimizing use of internet and
social media for terrorist activities. He emphasized the need to delink terror and religion
and work together to counter radicalization. Prime Minister underscored the need to
involve religious leaders, thinkers and opinion makers for a social movement against
extremism, particularly addressed to the youth. Prime Minister also drew attention to the

importance to promote broader peace and stability in West Asia and Africa.
National policy on capital goods

512. SHRI MOHD. ALI KHAN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether Government in consultation with industry association and bodies has
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drafted a National Policy on Capital Goods, which has been envisaged to unlock the

potential in the sector and establish India as a global manufacturing powerhouse; and
(b) if so, the details thereof and the present status thereof?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ANANT GEETE): (a)and (b) Yes, Sir. Adraft has been prepared by the Department of Heavy
Industry (DHI)-Confederation of Indian Industry (CII) Joint Task Force on Capital Goods
and Engineering (JTF). The Draft National Policy on Capital Goods has suggested policies
and measures to unlock the potential of the Sector and establish India as a globally significant
manufacturer of capital goods. The draft Policy has been posted on the website of the
Department of Heavy Industry: dhi.nic.in under the Head: Announcements> Notifications>
Draft National Policy on Capital Goods. http.//dhi.nic.in/writereaddata/UploadFile/
DraftPaperNationalPolicyCapital pdf

States participation in “Housing for all” Mission
513. SHRI A.W. RABI BERNARD:
SHRI D. KUPENDRA REDDY:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) how many States have signed MoU with the Ministry for "Housing for all"

Mission in urban areas of their States and if so, the details thereof;
(b) whether these States have agreed to implement six mandatory norms; and

(c) how many cities and towns in these States have been identified for building

houses for urban poor and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) As on 30.11.2015,
22 States have signed Memorandum of Agreement (MoA) by agreeing to implement the
six mandatory conditions under Pradhan Mantri Awas Yojana (PMAY) (Urban). List of

States is given in the Statement-I (See below).

(c) Ason30.11.2015, 1046 Cities have been selected in 22 States under Pradhan
Mantri Awas Yojana (PMAY) (Urban). State-wise list is given in the Statement-II.
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Statement-I

List of States who have signed the MoA along with Mandatory
Conditions under PMAY-HFA (Urban) (As on 30.11.2015)

S1. No.  Name of State SI. No.  Name of State

1. Andhra Pradesh 12. Meghalaya

2. Arunachal Pradesh 13. Mizoram

3. Bihar 14. Nagaland

4. Chhattisgarh 15. Odisha

5. Gujarat 16. Punjab

6. Himachal Pradesh 17. Rajasthan

7. Jammu and Kashmir 18. Sikkim

8. Jharkhand 19. Tamil Nadu

9. Kerala 20. Telangana

10. Madhya Pradesh 21. Uttarakhand

11. Manipur 22. West Bengal
Statement-11

State-wise list of the cities selected under PMAY (As on 30.11.2015)

SI. No. Name of State Cities Selected
1. Andhra Pradesh 57
2. Arunachal Pradesh 29
3. Chbhattisgarh 36
4. Gujarat 57
5. Haryana 9
6. Himachal Pradesh 13
7. Jammu and Kashmir 25
8. Jharkhand 14

9. Kerala 14
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S1. No. Name of State Cities Selected
10. Madhya Pradesh 74
11. Manipur 28
12. Meghalaya 10
13. Mizoram 23
14. Nagaland 23
15. Odisha 42
16. Punjab 139
17. Rajasthan 40
18. Sikkim 8
19. Tamil Nadu 191
20. Telangana 28
21. Uttarakhand 61
22. West Bengal 125
ToraL 1046

Share of Tamil Nadu in" Housing for all" by 2020

514. DR. R. LAKSHMANAN : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of Class I cities that have been identified in the State of Tamil Nadu
under phase I of “Housing for all” by 2020 Mission:

(b) the details of the fund earmarked for these cities during the current financial

year; and

(c) the details of the fund released so far to the State of Tamil Nadu under
Phase I of the Mission?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) 191 cities (ULBs) of the
State of Tamil Nadu have been included under Pradhan Mantri Awas Yojana — Housing
for All (Urban) Mission based on the proposal sent by Government of Tamil Nadu. Of
these 191 cities, 19 cities are Class I cities; a list of which is given in the Statement
(See below).
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(b) Anindicative allocation of ¥ 314.55 crore under Pradhan Mantri Awas Yojana

(c) As of now, the Ministry has approved 6 Affordable Housing in Partnership
(AHP) projects under the Mission for release of Central assistance of ¥ 4374.00 lakhs for

construction of 2916 houses of EWS category in these projects.

Statement

19 Class-1 cities of Tamil Nadu out of approved 191 cities

under PMAY-HFA(Urban)

Sl. No. Name Urban Population as per Census 2011
1. Chennai 4646732
2. Coimbatore 1050721
3. Cuddalore 173636
4. Dindigul 207327
5. Erode 157101
6. Hosur 116821
7. Kanchepuram 164384
8. Madurai 1017865
9. Nagapattinam 102905
10.  Nagercoil 224849
11.  Pudukkottai 117630
12.  Salem 829267
13.  Thanjavur 222943
14.  Thoothukkudi 237830
15.  Tiruchirappalli 847387
16.  Tirunelveli 473637
17.  Tiruopur 444352
18.  Tiruvannamalai 145278
19.  Vellore 185803
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Current status of BSUP, IHSDP and RAY

515. SHRIMATI RAJANI PATIL: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the current status of the ongoing projects under Basic Services to the Urban
Poor (BSUP), Integrated Housing and Slum Development programme (IHSDP) and Rajiv

Awas Yojana (RAY) in various States, State-wise;
(b) Whether there has been time and cost overruns in many of these projects;

(c) if so, the reasons therefor, project-wise along with the revised schedule for

completion of the said projects; and
(d) the overall achievement made by these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The current status of the
ongoing projects under Basic Services to the Urban Poor (BSUP), Integrated Housing
and Slum Development Programme (IHSDP) and Rajiv Awas Yojana (RAY) in various

States, State-wise is given in the Statement (See below).

(b) and (c) Yes Sir, there has been delay in completing some projects under BSUP
and IHSDP components of JNNURM resulting in cost overruns due to reluctance of
slum dwellers to shift temporarily in case of in-situ development of project and non-
availability of encumbrance free land. The States/UTs have been advised to complete
ongoing projects as early as possible within the extended Mission period of INNURM i.e.

by 31.03.2017, and to bear any cost overrun in these projects.

(d) Under these schemes, a total of 1695 projects with a total project cost of
% 40,536.45 Cr involving Central share of ¥ 21,101.71 Cr for construction of 13,92,589
houses have been approved. Out of the 13,92,589 houses approved 9,91,454 houses have

been completed of which 7,70,093 houses are now occupied.
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House to Economically Weaker Sections of Delhi

516. SHRI PARVEZ HASHMI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether there is plan to provide house to Economically Weaker Sections in
Delhi;

(b) whether Government has provided and constructed some houses under this

scheme; and

(c) the number of dwelling units constructed and handed over to (EWS) people in

the last three years till October 2015?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) ‘Land’ and ‘Colonisation’
are State subjects and therefore it is the responsibility of States to provide house to
Economically Weaker Sections (EWS). Government has recently launched Pradhan
Mantri Awas Yojana-Housing for All (Urban) Mission to provide central assistance to
implementing agencies through States/UTs for providing houses to eligible families
including EWS.

(b) and (c) Under the earlier scheme of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) of Central Government, 12,500 dwelling units (DUs) have been
constructed in Delhi during last three years, of which 4081 houses have been allotted by
the State to EWS people till October, 2015.

Unregistered street vendors and hawkers

517. SHRI MD. NADIMUL HAQUE: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that there are a number of unregistered street vendors and

hawkers in the country;
(b) if so, the details thereof and the reasons therefor;

(c) the measures taken by the Ministry to create awareness amongst vendors and

hawkers to register themselves with their local municipalities; and

(d) the details of total registered street vendors in the country last year,

State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (d) The State/UT-wise
data on registered and unregistered street vendors is not maintained in the Ministry. The
concerned State/UT Governments and Urban Local Bodies are responsible for registration

of street vendors.

In order to protect the rights of urban street vendors and to regulate street vending
activities, the Ministry of Housing and Urban Poverty Alleviation has enacted an Act
namely “the Street Vendors (Protection of Livelihood and Regulation of Street Vending)
Act, 2014. The Act, inter-alia, provides for survey of street vendors and issue of certificate

of vending as per the Scheme framed by the State/UT Governments.

The Act also provides for undertake capacity building programmes by the States/
UTs and urban local bodies to enable the street vendors to exercise their rights under the
Act.

Cheap house for the urban poor in Gujarat

1518. SHRILAL SINH VADODIA : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government is chalking out any plan to build cheap

houses for the urban poor;

(b) if so, whether Government also prepare to build houses for the poor living in

the cities of Gujarat State; and
(c) if so, the names of such cities and by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) In pursuance of
Government’s vision of facilitating housing to all by 2022, the Government of India has
launched the Pradhan Mantri Awas Yojana (PMAY) - Housing for All (HFA) (Urban)
Mission on 25.6.2015. The new mission comprises four components viz. in-situ slum
redevelopment; affordable housing through credit-linked subsidy; affordable housing in
partnership; and subsidy for beneficiary-led individual house construction to facilitate the

efforts of the State Government in meeting the housing shortage among the urban poor.

(b) and (c) A total of 57 cities from Gujarat State have been selected for inclusion in

PMAY- HFA (Urban) mission is given in the Statement.

FOriginal notice of the question was received in Hindi.
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Statement

Cheap house for the urban poor in Gujarat

S1. No. Name of the City S1. No. Name of the City
1. Ahmedabad 31. Navsari

2. Ankleshwar 32. Palanpur

3. Anand 33. Patan

4, Amreli 34. Porbhandar
5. Bardoli 35. Petlad

6. Bawla 36. Palitana

7. Bharuch 37. Rajkot

8. Bhavnagar 38. Radhanpur
9. Bhuyj 39. Sihor

10. Borsad 40. Sidhpur

11. Botad 41. Surat

12. Deesa 42. Savarkhudla
13. Dahod 43. Surendranagar
14. Dhangrandha 44. Thangadh
15. Gandhinagar 45. Una

16. Gandhidham 46. Unjha

17. Himmatnagar 47. Upleta

18. Jetpur 48. Vyara

19. Junagadh 49. Vadnagar
20. Jamnagar 50. Vallabh Vidyanagar Nagar
21. Kalol 51. Visnagar

22. Kadi 52. Vadodra

23. Keshod 53. Veraval

24. Karamsad 54. Valsad

25. Kapadvanj 55. Vapi

26. Limbdi 56. Wankaner
27. Mahesana 57. Wadhwan
28. Morbi

29. Mahuva

30. Mangrol
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Vacant houses constructed under Urban Housing Schemes

519. SHRI DEREK O' BRIEN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the number of houses constructed under various Urban Housing Schemes that

are lying vacant, State- wise and year- wise since 2010;
(b) the number of days houses constructed lie vacant before allocation;

(c) whether Government has taken steps to expedite the allocation of these houses;

and
(d) if so, the details thereof; and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) The details of houses
constructed under Jawaharlal Nehru National Urban Renewal Mission (JNNURM) and
Rajiv Awas Yojana (RAY) that are lying vacant, State- wise and year- wise since 2010 are

given in the Statement-I and Statement-II respectively (See below).

(c)and (d) Allotment of houses constructed under these schemes is the responsibility
of the State/UT Governments concerned. The Ministry, however, reviews of the status
of ongoing projects under these schemes are made on basis of quarterly and monthly
Progress Reports, in the meetings of Central Sanctioning and Monitoring Committee
(CSMC) and review meetings at the level of Secretary (HUPA). Through these reviews,
State/UT Governments have been advised to complete the ongoing projects as early as
possible within the extended period of INNURM i.e. by 31.03.2017, submit plan of action
for completion of ongoing projects, plan for 100% occupancy and submit the project

completion certificates.
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Inclusion of slum population in Uttar Pradesh

520. SHRT AMBETH RAJAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of the slum population-which have been identified by Government
to include in the 1st Phase of ‘Housing for All by 2022’ from the total slum population of
62,39,965 in the State of Uttar Pradesh;

(b) the details of the amount earmarked for this during the current financial year;

and
(c) the details of the amount spent so far for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The Government has
launched “Pradhan Mantri Awas Yojana (PMAY) (Urban)” Mission. The Mission aims
to provide assistance to States/UTs in addressing the housing requirement of the slum

dwellers and urban poor through following four verticals:

(1) “In-situ” slum redevelopment through private participation using land as

resource;
(il) Credit Linked Subsidy Scheme (CLSS);
(ii1) Affordable Housing in Partnership; and
(iv) Subsidy for beneficiary-led individual house construction or enhancement.

To participate in the PMAY (Urban) Mission, the State/UT Governments are required
to sign a Memorandum of Agreement (MoA) with the Government of India by agreeing
to mandatory conditions and also to propose inclusion of cities. The State Government
of Uttar Pradesh has, however, not completed these formalities. After completion of
these formalities, the State Government of Uttar Pradesh will have flexibility to propose
as many slums as per their available resources under “/n-situ” slum redevelopment

component of the PMAY (U) Mission.

(b) The Government of India has earmarked ¥ 369.96 crores for the (i), (iii) and
(iv) verticals of the PMAY (U) Mission for the financial year 2015-16 for the State of
Uttar Pradesh.

(¢) Inview of (a) above, the question does not arise.
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Houses to middle class families in Delhi

+521. SHRI LAL SINH VADODIA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government is seriously contemplating to provide

houses to middle class families in Delhi and other parts of the country;

(b) if so, whether Government is also contemplating to provide houses to the

middle class families living in the cities of Gujarat State as well; and

(c) if so, the number and the names of the cities where it is contemplating to

provide houses and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (c) No, Sir. In pursuance
of the Government’s vision of facilitating housing to all by 2022, the Government has,
however, launched “Pradhan Mantri Awas Yojana (PMAY)-Housing for All (HFA)
(Urban)” Mission on 25.6.2015 with the aim to provide assistance to States/UTs in
addressing the housing requirement of the slum dwellers and urban poor [Economically
Weaker Sections (EWS)/Low Income Group (LIG) Categories] through following four

verticals:

(1)  “In situ” Slum redevelopment through private participation using land as

resource;
(ii) Credit Linked Subsidy Scheme (CLSS);
(iii)  Affordable Housing in Partnership; and
(iv) Subsidy for beneficiary-led individual house construction or enhancement.

The Mission covers all 4041 statutory towns as per Census 2011 across the

country.
National urban rental housing policy

522. PROF. M. V. RAJEEV GOWDA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether according to the 2011 census data 11.09 million houses are vacant in
urban areas, if so, the whether the Ministry is considering the draft National Urban Rental
Housing Policy’s incorporation with the Housing for All Mission as has been suggested

by experts;

FOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and if not, the reasons therefor;

(c) whether the Ministry has any plans of operationalizing or financing this policy,

if so, the details thereof and if not, rationale thereto; and

(d) what provisions in the rental policy are focussed on augmenting supply of

housing for rent, if any?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Yes, Madam.
According to the 2011 census data 11.09 million houses are vacant in urban areas. “Land”
and “Colonisation” are State subjects and therefore, it is the primary responsibility of
State Governments and Urban Local Bodies to provide housing including rental housing.
However, in order to supplement the efforts of State Governments, this Ministry
has prepared a draft National Urban Rental Housing Policy and has shared the same
with the States. Pradhan Mantri Awas Yojana — Housing for All (Urban) Mission has
four components viz. “in situ” Slum Redevelopment, Affordable Housing through Credit
Linked Subsidy, Affordable Housing in Partnership and Subsidy for beneficiary-led
individual house construction. Rental Housing Policy is not a component of Pradhan

Mantri Awas Yojana — Housing for All (Urban) Mission.

(¢) The Draft National Urban Rental Housing Policy (NURHP), 2015 would be a
model policy for state level adoption with such changes as are locally suitable, and is not
a central Bill or Act. As such, there is no proposal for financing this Policy.

(d) The Draft National Urban Rental Housing Policy (NURHP), 2015 focuses on
adoption of a multi-pronged approach to augment supply i.e. enabling legal and regulatory
measures, encouraging involvement of Private Sector, Cooperative, Non- Governmental
Sector, Industrial Sector and the Services/Institutional Sector, to promote rental housing.

Rehabilitation of poor families

523. SHRI MANSUKH L. MANDAVIYA : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to refer to answer to Unstarred Question
2885 given in the Rajya Sabha on 19th December, 2012 and state:

(a) the updated status of action taken by the Ministry, in consultation /
coordination with the State Governments and Ministry of Railways for rehabilitation of
poor families residing nearby railway tracks in urban cities to remove slums nearby the

railway tracks;

(b) whether the Ministry would take the opportunity of initiating slum-free urban
cities, from country’s capital Delhi itself taking a cue from the Prime Ministers dream of

providing houses to all; and
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) Government of India has
launched a new mission ‘Pradhan Mantri AwasYojana (PMAY)- Housing for All (Urban)’
on 25th of June, 2015 to assist States/UTs in providing a pucca house to all eligible

families/beneficiaries.

PMAY-HFA (Urban) mission guidelines advocates that Central Government land
owning agencies should undertake “in-situ” slum redevelopment on their lands occupied
by slums by using it as a resource for providing houses to slum dwellers. Pursuant to the
issuance of scheme guidelines, this Ministry has written to both Minister of Railways
and Chairman, Railway Board on the need to arrive at a mutually acceptable solution in

respect of slums on Railway land.

Ministry of Railways in their response have stated that most of the slums /
encroachments are on narrow strip of vacant railway land in close vicinity of Railway
tracks. This narrow strip of land is required for servicing and maintenance of track,
bridges and other operational uses and also utilized for execution of various infrastructure
projects for meeting future growth needs of railways. It has been added that due to special
needs of Railways’ the slums on Railway land are untenable settlements and hence ‘in-
situ’ settlement of slum dwellers on Railway land would not be feasible. Ministry of
Railways is of the view that State Government may include slum in Railway land in their
plan for rehabilitation/ resettlement of slum dwellers of a city. Ministry of Railways has,
however, expressed inability to bear any cost of such rehabilitation citing its financial

condition.

(b) and (c) Under the PMAY- HFA (urban) mission, Centre will provide an assistance
under different components of the scheme including in-situ redevelopment of slums using
land as resource, credit- linked subsidy scheme, affordable housing in partnership, and
beneficiary led individual construction/improvement. The mission will cover all 4,041

statutory towns as per Census 2011.
MoU for financial support to Government agencies

524. SHRI T. RATHINAVEL : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government is considering to build two crore houses

in urban areas by 2022;
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(b) whether it is also a fact that the main hurdle in filling the housing stock is
shortage of land in urban areas, stringent land use regulations, inadequate infrastructure
to support more housing neighborhoods, rising cost of constructions material, insufficient

financing, restricted mortgage financing and rent control laws; and

(c) whether it is also a fact that around 140 lending agencies had signed
Memorandum of Understanding with the Government nodal agencies for extending
financial support to housing projects under Housing Mission and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTYALLEVIATION (SHRIBABUL SUPRIYO): (a) Inpursuance of Government’s
vision of facilitating housing to all by 2022, the Government of India has launched the
Pradhan Mantri Awas Yojana (PMAY) - Housing for All (Urban) Mission on 25.6.2015.

Housing shortage is estimated at 20 million by 2022 in urban area.

The mission aims to assist the States / UTs for providing housing for all eligible
families / beneficiaries among the urban poor and comprises four components viz. in-
situ slum redevelopment; affordable housing through credit-linked subsidy; affordable

housing in partnership; and subsidy for beneficiary-led individual house construction.

(b)  The main hurdles in meeting the large housing requirements are in form of
constraints relating to land availability, resource mobilization, supporting infrastructure

and stringent land use regulations.

(¢)  Under the Credit-Linked Subsidy Scheme (CLSS) component of the Pradhan
Mantri Awas Yojana (PMAY) - Housing for All (HFA) (Urban) Mission, 155 Primary
Lending Institutions (PLIs) have signed MoUs with Central Nodal Agencies (CNA). Out
of these 155 PLIs, there are 69 Housing Finance Companies (HFCs), 26 Public Sector
Banks, 11 Private Sector Banks, 29 Regional Rural Banks (RRBs) and 20 Co-operative
Banks.

Cities with night shelters

525. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOUSING
AND URBAN PROVERTY ALLEVIATION be pleased to state:

(a) whether Government is aware that thousands of people die every year in

various cities due to extreme cold and want of shelter during cold nights;

(b) if so, what steps have been taken by the Ministry to equip the cities with night
shelters and provide financial help to States to build them before the starting extreme cold

nights;
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(¢) how many cities in India are equipped with night shelters and step taken in

Delhi to protect the elderly homeless people; and
(d) how many homeless people are there in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) The urban homeless
persons face many challenges including the harsh weather conditions. It is the primary
responsibility of the State Governments to provide shelter for the Urban Homeless people.
However, in order to complement and supplement the initiatives taken by State/UT
Governments, the Ministry of Housing and Urban Poverty Alleviation is implementing
a scheme namely ‘Shelter for Urban Homeless’ (SUH) as a component of the National
Urban Livelihoods Mission (NULM) for providing permanent shelters with basic facilities

to urban homeless. The scheme is implemented through respective States/UTs.

(c) A Statement showing the State/UT-wise details of the shelters sanctioned and
operationalized under NULM is given in the Statement- I (See below). Some States/UTs
are running shelters from State/UT funds also. The Government of Delhi has so far not

sanctioned any urban homeless shelter under NULM.

(d) A Statements showing State/UT-wise number of homeless people in urban

areas, as per Census of India 2011, is given in the Statement- II.
Statement-1
State/UT-wise number of shelters sanctioned and operationalised under NULM

(Ason 15.11.2015)

S1. No. State/UT Number of shelters Shelters
sanctioned under NULM Operationalised
(New Construction, Refurbished
and assistance for operational

and maintenance)

1 2 3 4
1. Andhra Pradesh 31 23
2. Bihar 48 -
3. Chbhattisgarh 6 -

4. Gujarat 5 -
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1 2 3 4
5. Haryana 5 -
6. Himachal Pradesh 7 -
7. Jammu and Kashmir 2 -
8. Karnataka 9 3
9. Kerala 4 -
10. Madhya Pradesh 129 99
11. Mabharashtra 13 -
12. Mizoram 11 -
13. Odisha 10 -
14. Punjab 11 -
15. Rajasthan 49 3
16. Tamil Nadu 95 37
17. Telengana 41 24
18. Uttarakhand 7 -
19. Uttar Pradesh 73 -
20. West Bengal 45 37
Statement-11
Statement showing State/UT-wise Houseless Household in
urban areas as per Census 2011
Sl. No. States/Union Territories Total Urban Houseless Households
1. Andhra Pradesh* 23376
2. Arunachal Pradesh 68
3. Assam 915
4. Bihar 3043
5. Chhattisgarh 2531
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SI. No. States/Union Territories Total Urban Houseless Households
6. Goa 498
7. Gujarat 23987
8. Haryana 5864
9. Himachal Pradesh 227
10. Jammu and Kashmir 1623
11. Jharkhand 2235
12. Karnataka 10922
13. Kerala 3992
14. Madhya Pradesh 18508
15. Maharashtra 32664
16. Manipur 326
17. Meghalaya 62
18. Mizoram 24
19. Nagaland 125
20. Odisha 4763
21. Punjab 4422
22. Rajasthan 16385
23. Sikkim 13
24, Tamil Nadu 11035
25. Tripura 385
26. Uttar Pradesh 41227
27. Uttarakhand 1947
28. West Bengal 21087

29. Andaman and Nicobar Islands 42
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Sl. No. States/Union Territories Total Urban Houseless Households
30. Chandigarh 867
31. Dadra and Nagar Haveli 65
32. Daman and Diu 131
33. Delhi 23078
34, Lakshadweep 0
35. Puducherry 459
InpIA 2011 2,56,896

Source: Primary Census Abstract: Houseless Population office of the Registrar General and Census
Commissioner, India

Note:*: Andhra Pradesh means the erstwhile State of Andhra Pradesh i.e., the area now comprising the present-
day State of Andhra Pradesh and Telangan.

Indians studying in foreign countries

526. SHRI K. N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has any data of the number of Indian students studying

in foreign countries; and
(b) if so, the details for the last ten years, country-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Studies abroad being a matter of individual will and choice,
specific information regarding the number of Indian students studying in foreign countries

is not maintained by the Ministry of Human Resource Development.
(b) Does not arise in view of (a) above.
Shortage of specialized subject teacher

527. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetheritis a fact that under Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
scheme there is a shortage of specialized subject teachers for students in Class 10th, if so,

the details thereof and reasons therefor;
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(b) the details of measures taken by Ministry to direct the schools to recruit

subject-wise specialized teachers for class 10th students; and

(c) the details of specialized teachers recruited under RMSA scheme for last three

years, State- wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Under the Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
Scheme, there is provision for sanction of the posts of one headmaster and five subject
teachers for a new /upgraded secondary school. Additional teacher posts are sanctioned
for existing secondary schools as per the norm of 30:1 Pupil Teacher Ratio (PTR). So
far, based on the viable proposals received from the States/UTs, engagement of 105053
specialized subject teachers (including 41307 additional teachers) for Mathematics,
Science, Social Studies, English and Indian Languages has been approved. Out of these,
70490 subject teachers (including 40618 additional teachers) have been recruited by the
States/UTs.

(b) The Ministry has been advising States through various fora including State
Education Secretaries meetings, Joint Review Missions and Project Approval Board
meetings on filling up vacancies of teachers in Government secondary schools so as to

ensure availability of specialized teachers.

(¢) The State-wise details of subject teachers recruited under RMSA for last 3

years is given in the Statement.
Statement

State-wise details of subject teachers recruited under RMSA for last 3 years

Sl. No. States/UTs Year-wise number of specialized subject teacher
recruited under RMSA

2013-14 2014-15  2015-16 (till date) Total
1 2 3 4 5 6
1. Andhra Pradesh 0 5488 0 5488
2. Arunachal Pradesh 0 102 114 216
3. Assam 0 0 0 0
4. Bihar 0 2214 0 2214

5. Chandigarh 0 0 0 0
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1 2 3 4 5 6
6. Chhattisgarh 0 1077 607 1684
7. Daman and Diu 5 0 0 5
8. Gujarat 0 0 0 0
9. Haryana 63 5682 1551 7296
10. Himachal Pradesh 0 0 90 90
11. Jammu and Kashmir 0 1485 664 2149
12. Jharkhand 0 0 0 0
13. Karnataka 1774 0 0 1774
14. Kerala 475 0 85 560
15. Madhya Pradesh 1065 8116 0 9181
16. Manipur 442 401 10 853
17. Meghalaya 32 0 0 32
18. Mizoram 0 0 0 0
19. Nagaland 0 212 0 212
20. Odisha 1304 0 183 1487
21. Puducherry 0 0 24 24
22. Punjab 803 0 0 803
23. Rajasthan 0 8098 0 8098
24. Sikkim 0 4 31 35
25. Tamil Nadu 8804 1273 3243 13320
26. Tripura 292 49 26 367
27. Telengana 0 4136 0 4136
28. Uttar Pradesh 808 1059 191 2058
29. Uttarakhand 394 238 0 632
30. West Bengal 0 0 3 3

GRaND ToTAL 16261 39634 6822 62717
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Job oriented higher education

528. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a)  whether Government is aware that Ph.D. scholars and post graduates are
applying for Class IV jobs in various States and most of them are finding it difficult to get

jobs in the academics or in the other areas;

(b) if so, whether Government has made any endeavour to make higher education

job oriented and ensure jobs or placements for candidates having higher degrees; and

(c) whether Government have assessed the quality of higher education being

imparted in various universities, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI):

(a) and (b) The Government of India, has initiated extensive consultations to bring
out a National Education Policy to meet the changing dynamics of the population’s
requirement with regards to quality education, innovation and research, aiming to make
India a knowledge superpower by equipping its students with the necessary skills and
knowledge and to eliminate the shortage of manpower in science, technology, academics

and industry.

Further, the University Grants Commission (UGC) has started three schemes namely
Community Colleges, B.Voc Degree Programme and Deen Dayal Upadhyaya KAUSHAL
Kendras so as to enhance employability of students and make them industry-ready. The
objectives of these schemes are the following, namely: (i) to make higher education
relevant to learner and community; (ii) to integrate relevant skills in to higher education
system; (iii) to provide skill based education to students currently pursuing higher
education but actually interested in entering the workforce at the earliest opportunity; and

(iv) to provide employable and certifiable skills with necessary general education.

The UGC is also implementing the scheme ‘Career Oriented Courses’ to impart
knowledge, skills and aptitude for gainful employment in wage sector in general and
self employment in particular to candidates taking these courses so as to reduce the
pressure on institutions of higher learning for Master Degree. These courses run parallel
to the conventional B.A., B.Com and B.Sc. degree. The courses offered are in the form
of Certificate/Diploma/Advance Diploma which students may opt parallel to their
convention B.A /B.Com/B.Sc. degrees.
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(¢) Assessment and accreditation of quality of University and Colleges in the
country is undertaken by National Assessment and Accreditation Council (NAAC) and
National Board for Accreditation (NBA). The details regarding quality assessment by

these agencies are available at http.//www.naac.gov.in and http://'www.nbaind.org .

Institute for River Sciences

529. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has planned to set up institutions/universities
(Institute for River Sciences) for higher studies, if so, details thereof, if not, the reasons

therefor; and

(b) what are the measures taken by Government to improve the river literacy and

education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) No, Sir. At present, there is neither any proposal
nor any request with the Ministry to set up River Sciences institute/university for higher

studies.
Infrastructural facilities in Tamil Nadu

530. SHRIMATI SASIKALA PUSHPA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government gives emphasis on providing toilets in
all the schools in the country, if so, the details thereof, including the guidelines given, if

any;

(b) the steps taken by Government to provide infrastructural facilities in this

regard, including the State of Tamil Nadu; and

(c) the details of the funds allocated for this purpose during the last two years,

year-wise and State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Central Government financially supports States and
Union Territories (UTs), for augmentation and improvement of school infrastructure

including separate toilets for boys and girls under the schemes Sarva Shiksha Abhiyan
(SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA).



Written Answers to [3 December, 2015] Unstarred Questions 143

In pursuance of the announcement by Hon’ble Prime Minister in his Independence
Day Speech on 15th August, 2014 to provide separate toilets for girls and boys in all
schools in the country within a year, this Ministry launched a nation-wide campaign titled

Swachh Vidyalaya.

(b) Under SSA, 10.14 lakh toilets have been sanctioned so far since the inception
of the scheme in all States/UTs including 57257 toilets in the State of Tamil Nadu.
Similarly, 66441 toilet blocks have been sanctioned under RMSA for secondary schools
from 2009-10 till date in States/UTs including 4131 toilet blocks in Tamil Nadu.

Under the Swachh Vidyalaya Initiative, 4,17,796 toilets were constructed in a period
of one year alone, thus ensuring that every single government school now has separate

toilets for girls and boys.

(c) Details of the central share released to States/UTs including Tamil Nadu under
SSA and RMSA schemes for approved activities including construction of school toilets

during the last two years is given in the Statement.
Statement

Details of Central Share released to States/UTs including Tamil Nadu under SSA
and RMSA Schemes for approved activities including construction of

school toilets during the last two years

(X in lakh)
SI. No. State/UT 2013-14 2014-15
SSA RMSA SSA RMSA
1 2 3 4 5 6
1. Andaman and 612.35 0.00 147.21 65.00

Nicobar Islands

2. Andhra Pradesh 174715.39 19869.00 154566.68 8671.00

3. Arunachal Pradesh ~ 19261.85 0.00 33607.83 137.57
4. Assam 131820.73 7062.00 97782.17  15981.06
5. Bihar 261013.11 6884.90 216336.05  14484.50
6. Chandigarh 3009.26 22.00 3893.53 181.20

7. Chbhattisgarh 76699.64 18693.36 92705.34  19018.66
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1 2 3 4 5 6
8. Dadra and Nagar 927.19 36.00 911.74 49.80
Haveli

9. Daman and Diu 145.54 180.14 72.77 51.44
10. Delhi 8322.82 443.43 6223.73 2114.07
11. Goa 1333.57 104.30 1310.38 323.15
12. Gujarat 80559.63 0.00 78476.48 9600.80
13. Haryana 35088.42 7204.27 42110.65 15018.76
14. Himachal Pradesh 11453.10 11244.12 12547.30 3609.39
15. Jammu and Kashmir 89143.50 13578.00 51276.51  11544.16
16. Jharkhand 45010.71 11883.00 75775.18  11120.31
17. Karnataka 65371.33 12883.00 66213.52  30351.27
18. Kerala 20800.66 1719.00 21844.02 3991.25
19. Lakshadweep 0.00 0.00 58.83 2.12

20. Madhya Pradesh 200408.56 52455.38 149094.91  21010.77

21. Mabharashtra 65653.65 768.13 58288.54  23451.85
22. Manipur 13193.93 3929.00 21465.80 6242.42
23. Meghalaya 28340.86 340.92 20404.51 58.62
24. Mizoram 10657.69 3945.04 14739.69 2802.65
25. Nagaland 15803.02 506.47 20568.72 363.88
26. Odisha 73956.08 26553.62 66695.31  20100.26
27. Puducherry 443.19 716.60 100.00 75.43
28. Punjab 38323.72 9260.38 36215.98 9938.55
29. Rajasthan 242488.70 26714.00 248041.55  34421.25
30. Sikkim 4195.08 862.22 4526.13 1118.81

31. Tamil Nadu 96827.48 35936.40 135819.79  33364.51
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1 2 3 4 5 6

32. Telangana - - 81406.88 8289.07

33. Tripura 15991.09 2365.62 19800.13 599.04

34. Uttar Pradesh 466698.04 9680.00 449867.53  14228.11

35. Uttarakhand 22043.51 7571.60 22880.56 5825.84

36. West Bengal 153196.42 76.52 97240.30  10743.70
TotaL 2473509.82 293488.42 2403016.25 338950.27

Caste discrimination in II'Ts

531. DR. R. LAKSHMANAN:
SHRI AMBETH RAJAN:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that caste-discrimination, particularly
against SC/ST students in the IITs across the country, had led to increase in number of
suicide by SC/ST students studying in the IITs across the country, if so, the details thereof;

and

(b) whether Government has taken any positive steps to arrest this trend so that
students belonging to SC/ST category are not humiliated by anybody in the IITs, if so, the
details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI):

(a) No incident of caste-based discrimination including SC/ST students has been

reported in the IITs.

(b) Robust monitoring mechanisms including by SC/ST Liaison Officer, Wardens &
Faculty, and Students Committee are in place in IITs to prevent / detect caste-discrimination

incidents/trends.
Reserved teaching posts in II'Ts

532. SHRI DILIP KUMAR TIRKEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that most of the IIT and Central Universities are short of

faculty upto 40 per cent;
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(b) whether it is also a fact that the teaching posts which are reserved for OBC, ST

and SC are not filled in time; and

(¢) whether Government will make a adequate system to fill all such vacant

posts?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) No, Sir. Although 2463 teaching positions in IITs and
5987 teaching positions in Central Universities are vacant, the research scholars, contract,
adjunct and visiting faculty contributing to the teaching/learning process more than
adequately compensate for the vacant positions. Further, the Government has launched the
Global Initiative for Academic Networks (GIAN) to enable foreign faculty to teach some
courses in the higher educational institutions. All IITs and the Central Universities have

been directed to strictly adhere to the reservation policy of the Government of India.

(c) Allthe Institutions have been taking various measures to attract quality faculty,
which include year-round open advertisements, selection through video conferencing,
invitation to alumni/scientists/faculty to reach out to potential candidates, advertisement
in international journals, and appointment of NRIs and PIOs to faculty position on same
terms as applicable to regular faculty. In addition, Institutes are engaging contract, adjunct

and visiting faculty.
Ragging cases in colleges

533. SHRI BAISHNAB PARIDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that ragging cases in the colleges of India, have been going

up unabated;

(b) the number of complaints that have been received by the University Grants

Commission during the last three years;

(¢) whether it is a fact that majority of such complaints pertain to harassment of

girls in the colleges; and
(d) if so, the details with action plan to control such harassment?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, Sir.

(b) University Grants Commission, the nodal agency, has reported the

following complaints of ragging from 2013-2015:
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Year No. of complaints
2013 640
2014 543
2015 389
ToraL 1572
(¢) No, Sir.

(d) To address the issue of ragging in Higher Educational Institutions, the
University Grants Commission (UGC) has brought out the UGC Regulations on Curbing
the Menace of ragging in Higher Educational Institutions, 2009. These are to be followed
by all Higher Education Institutions.

Unchecked growth of coaching institutes

534. SHRI SANJAY RAUT:
SHRI MOHD. ALI KHAN:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is an unchecked growth of coaching institutes all over the

country;

(b) whether they are fleecing aspirants by charging a hefty amount of ¥ 2 to 3 lakh
as fee per year for the preparation of the civil services exams and over ¥ 1 lakh for AIEEE;

and

(c) if so, will Government consider creating a regulatory body to keep a vigilant

eye on it?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) No, Sir. No such information is available in this
Ministry.

List of top educational institute of world

1535. SHRI VIJAY GOEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that even a single educational institute of India appears in

the list of top 200 educational institutes of the world;

(b) the criteria for including these institutes in this list; and

TOriginal notice of the question was received in Hindi.
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(¢) whether Government is making any efforts to include our educational institutes

in this list, if so, the details of the efforts made thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Two institutions viz. Indian Institute of Science (IISc),
Bangalore and Indian Institute of Technology (IITs), Delhi have been placed on 147 and
179 respectively in the QS World University Rankings for 2015-16.

(b) While certain institutions or agencies publish list of universities or educational
institutions ranked according to their own criteria, there is no single international agency
for the global ranking of universities. These different international ranking systems use
different values, indices and parameters to rank higher educational institutions. Some of
these parameters are not wholly relevant for Indian higher educational institutions and
therefore, these rankings cannot constitute the principal basis for the benchmarking of

Indian Institutions.

(c) However, since many of these ranking systems attach considerable importance
to perception, despite faring well in the research, many institutions from India have not
secured the ranks as per their performance. While working on their strengths, the Indian
higher education institutions have to work on improving their perception index if they have
to better their global rankings. Accordingly, Government has brought out the National
Institutional Ranking Framework (NIRF) for Higher Education Institutions. Under this,
each institution is evaluated on 5 broad parameters namely teaching / learning resources,
research, graduation outcomes, outreach / inclusive nature and the public perception. The
NIRF is now operational, and will provide valuable inputs and objective benchmarkings

to the benefit of parents, students and institutions.
Moral education for students

536. SHRIMATI RAJANI PATIL:
SHRI K.C. TYAGI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to make moral education compulsory in the

curriculum from nursery to university level;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the fresh steps taken by the Government to devise appropriate syllabus on the
subject in consultation with educationists and spiritual scholars of various religions in

order to inculcate moral values in students in the country especially in Haryana?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (c) Education is a subject on the Concurrent List of
the Constitution and a majority of School Education lies primarily with the State
Governments. The National Council of Educational Research and Training (NCERT)
textbooks prescribe themes and examples related to moral conduct across the subject
areas and across the various stages of school education in the syllabi and textbooks for
classes I - XII as a follow-up of the National Curriculum Framework- 2005. The NCERT
has also brought out a Value Education Framework entitled “Education for values in
schools - A framework” which provides guidelines to schools to identify their priorities
of values and plan their actions accordingly. The NCERT has also developed a Resource

Book for teachers ‘Ways to Peace’.

The Central Board of Secondary Education (CBSE) has made values education
compulsory in the curriculum offered to the schools affiliated to it. The CBSE has
published source books for classes VI-VIII and a Teacher’s Manual on Life Skills for
Classes IX-X and also on Environmental Education and Adolescent Education which
help to foster values in children. The CBSE has also introduced values based questions
from the prescribed books in the Summative Assessment II in classes IX-X and in the
final examination in classes XI-XII from the year 2012-13. The CBSE has also launched
a values education kit comprising of a Hand Book for Teachers, Values Cards and a CD

on songs on the theme of Duty, Solidarity and Respect for Nature.

All Universties being completely autonomous in academic matters are free to
revise the syllabi and curricula. However, The University Grants Commission (UGC) is
funding various programmes at the Under-Graduate and Post-Graduate levels concerning
Human Rights and Values Education in the universities and colleges. Th Commission
has also been implementing the scheme of Human Rights and Values Education and
provides financial assistance to the eligible Universities/Colleges under this scheme. The
objectives of this scheme, infer-alia, include the creation of awareness and commitment
to values where the individualistic self-interest is properly reconciled with the collective

and common good.
Panel for New Education Policy

537. SHRI DEVENDER GOUD T.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry has constituted a panel for framing new

Education Policy, if so, the details thereof;

(b) when the Report is likely to be submitted; and
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(¢c) terms of reference given to the panel?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (¢) The Government of India has constituted a Committee
for the Evolution of the New Education Policy (NEP). This Committee consists of Shri
T.S.R. Subramanian, Former Cabinet Secretary as the Chairman and Shrimati. Shailja
Chandra, former Chief Secretary, NCT of Delhi, Shri Sevaram Sharma, former Home
Secretary, NCT of Delhi, Shri Sudhir Mankad, former Chief Secretary, Gujarat and Prof.
J.S. Rajput, former Director, NCERT as members of the Committee. The report is likely
to be submitted by the 31st of December, 2015. The Committee will examine the outcome
documents, recommendations, suggestions and views received and formulate a Draft
National Education Policy as well as a Framework For Action (FFA). The Committee

may hold further consultations with experts, if that is felt necessary by them.
Funds under SPQEM Scheme

538. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there has been delays in releasing of funds to Madrasas
under Scheme for Provided Quality Education in Madrasas, (SPQEM) if so, details thereof

and reasons therefor;

(b) whether the delay in releasing of funds has led to non payment of salaries to

teachers in Madrasas;
(c) the steps taken by Government in this regard; and

(d) the details of funds sanctioned and released under SPQEM Scheme for last

three years, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) As per procedural requirements of the Scheme for
Providing Quality Education to Madarsas (SPQEM), the proposals received from various
States and UTs recommended by the State Grant-in-aid Committee of the concerned
State/UT are considered by the Central Grant-in-aid Committee (CGIAC). 50% of the
grant recommended by the CGIAC is released as 1st instalment subject to the condition
that no previous Ultilisation Certificate is pending with the concerned State/UT. The

funds for the 2nd instalment are released only after receipt of the Utilisation Certificate
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components is the responsibility of the concerned State /UT Governments.

(c) States/UTs have been sensitized to send the proposals after proper scrutiny and

after ensuring that they are complete as per scheme guidelines.

(d) A Statement showing grant-in-aid sanctioned and released under SPQEM

Scheme during the last three years is given in the Statement.

Statement

Details showing Grant-in-Aid sanctioned and Released under

SPQEM Scheme during the last three years

S1. Name of State/ 2012-13 2013-14 2014-15

No. UT Amount  Amount Amount  Amount Amount Amount
sanctioned released sanctioned released  sanctioned released
by CGIAC by CGIAC by CGIAC

1 2 3 4 5 6 7 8

1. Andhra Pradesh 97.92 48.96

2. Assam - *349.85

3. Bihar 55.54 55.54 ***3139.27  19.79

4. Chhattisgarh 434.52 721.79 606.13 5294.33 108.56

5.  Haryana 36.75 18.36

6. Karnataka 162.81 81.41

7. Kerala 7097.89 776.88 7117.9

8. Madhya Pradesh 2070.49 2104.4 1674.17  1912.02 2515.06 1323

9.  Mabharashtra 338.17 168.44 81.95 210.7 115.34

10. Rajasthan 650.43 392.66 335.21

11. Tripura 329.27 199.41 306.68 288.72 290.72 145.4
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12.  Uttar Pradesh 9640.80 12987 11121.12 7351.5 16010.37 8586

13.  Uttarakhand 554.73 493.44 399.62 460.71 651.51 3243
14.  West Bengal Nil Nil 1090.98 303.6
ToraL 21171.84 18249 14324.34 18273 24084.62 10783

*Previously sanctioned.

** Amount released in a particular year includes releases sanctioned during previous years also.

***Qut of the sanctioned grant during 2014-15, an amount of ¥ 1543.36 Lakh has been released during 2015-16
to the Government of Bihar.

Choice based credit system

539. SHRI A.U. SINGH DEO: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has received complaints after the introduction of the

Choice Based Credit System;

(b) whether universities are facing a shortage of teachers after this system, if so,

the details thereof and corrective action taken by Government;

(¢) whetheruniversities have terminated contracts of teachers after the introduction
of the Choice Based Credit System due to unpopularity of certain subjects, if so, details

thereof and action taken by Government to rectify the same; and

(d) whether universities are increasing working hours due to the introduction of
the Choice Based Credit System, if so, details thereof and corrective action taken by

Government?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Several Universities have adopted Choice Based Credit
System (CBCS) by following the laid down process of adoption by their statutory bodies.
Taking into account various issues and concerns regarding CBCS, the University Grants
Commission (UGC) has laid down detailed template for adoption of CBCS. The template
is at http://www.ugc.ac.in/pdfnews/442633 I-Instructional-Template.pdf .

(b) Shortage of teachers arises from a number of factors, primarily vacancies in
faculty positions. The implementation of CBCS is not a causal factor, since the student-
teacher ratio has not been altered under the CBCS. The Central Government has urged

various State Governments to fill up the faculty positions at the earliest. The UGC has also
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directed the Central Universities to fill up the vacant faculty positions at the earliest.

(¢) The UGC has informed that no such incident came to the notice of UGC in

case of Central Universities.

(d) No, Sir. The UGC has further informed that none of the Central Universities

have reported increase in working hours due to the introduction of the CBCS.
Funding pattern of Sarva Shiksha Abhiyan

540. DR. K.P. RAMALINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to reduce its share of funding
in the flagship Sarva Shiksha Abhiyan from 65 per cent to 50 per cent and revise funding

pattern to 50:50 instead to 65:35, if so, the reasons therefor; and

(b) whether itis also a fact that many State Governments have raised their concern

in this regard, if so, the details and the steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) It has been decided that the funds sharing pattern of Sarva
Shiksha Abhiyan (SSA) will be in the ratio of 60:40 between Centre and States (90:10 for
the 8 North-Eastern States and 3 Himalayan States) with effect from the year 2015-16.
The revision has been done in view of the higher devolution of funds to the States from

32% to 42% as recommended by the 14th Finance Commission.

(b) Some State Governments namely Bihar, Odisha, Puducherry, Tamil Nadu,
Karnataka and West Bengal had raised their concern about interim reduction of the central
share of funding in the SSA from 65 per cent to 50 per cent, which has subsequently been
rationalized to 60 per cent based on the report of the Sub-Group of Chief Ministers on
Rationalization of Centrally Sponsored Schemes constituted by the National Institution

for Transforming India (NITI) Aayog.
Gyandeep schemes for soldiers

541. DR. CHANDAN MITRA:
SHRI D. KUPENDRA REDDY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Indira Gandhi National Open University (IGNOU) had signed an
MoU with the Indian Army to provide degrees to soldiers through Gyandeep Scheme, if

so, the details thereof; and
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(b) whether it is a fact that the said scheme has not been implemented properly
thereby causing problems to the soldiers, if so, the details thereof and the reasons
therefor?

THE  MINISTER OF HUMAN  RESOURCE  DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) and (b) As per the information furnished
by IGNOU, a MoU was signed between IGNOU and Indian Army on 4th September,
2009 for Gyandeep Scheme with the objective of conferring educational certification on
soldiers of the Indian Army, within the parameters laid down by IGNOU, for Community
Colleges, recognizing the ‘In Service’ training done by them. This would be within the
broad framework set out by the University, through registration of Regimental Training
Centres/Human Resource Development centres of the Indian Army and Army Schools
of Instruction under IGNOU Community Colleges. Further, as per the provisions of the
aforesaid MoU, the students after acquiring skills’knowledge worth 64 credits from the
Army-IGNOU Community Colleges, have the option of vertical mobility into 3rd year of
B.A./B.Com./B.Sc. of IGNOU.

Certain issues that led to the non-issuance of the degrees/grade cards had been
brought to the notice this year of the Ministry of Human Resource Development, and
have been subsequently resolved. There is now no such issue. So far the University has
already issued 3,73,047 Degrees/Grade Cards/Provisional Certificates based on the results
provided by the Indian Army and also permitted vertical mobility of Advance Diploma
holders to 3rd year of B.A./B.Com./B.Sc from July, 2015 Session as per the decision of
the 64th Academic Council meeting of IGNOU held on 10th July, 2015.

Implementation of Right to Education Act

1542. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the name of the States of the country who have not implemented the Right to
Education Act after the enactment of the said legislation;

(b) whether private educational institutions and guardians protested against the
implementation of the Right to Education Act and cases were lodged in the courts, if so,
the details thereof; and

(¢) whether Government proposes to make amendment in the Right to Education
Act, if so, by when and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 has been extended to the whole of India except the State of Jammu and

+Original notice of the question was received in Hindi.
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Kashmir and accordingly, the Act is not applicable in the State of Jammu and Kashmir.
All other States and UTs are implementing the RTE Act, 2009.

(b) State Governments implement the RTE Act, 2009 alongwith their State RTE
rules and regulations. Several Court cases have been filed in the Supreme Court and
other Courts. However, the Supreme Court has upheld the constitutional validity of the
RTE Act, 2009 and its applicability vide its judgement dated 12th April, 2012 on the writ
petition filed by the Society for Unaided Private Schools of Rajasthan & Others. By order
of the Constitutional bench on 6th May, 2014, Hon’ble Supreme Court has exempted
minority schools, from the purview of the RTE Act, 2009.

(¢) There is no such proposal at present.
Model School Scheme

1543. DR. SANJAY SINH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has conducted review of Model School Scheme under
which 2500 schools are proposed to be set up under Private Public Partnership in blocks
not academically backward, as benchmark of excellence at block level, if so, the result

thereof;

(b) the manner in which preference will be given to the eligible institutions from
the applications received under PPP, the list of which was circulated by the Ministry, if

so, the details thereof; and

(c) if not, whether Government will refund the fees deposited by the institutions

alongwith their applications?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Under the PPP component, Model schools were to
be set up by the private entities on a design, build, finance and operate basis in blocks
which are not educationally backward. Private entities were shortlisted based on the
shortlisting criteria specified in the Request for Qualification (RFQ) document. Further,
the Ministry decided to review the PPP component of the Model School Scheme before
proceeding further and accordingly the selection process was cancelled. As per the Budget
Announcement 2015-16, the Model School Scheme has been delinked from the support
of the Government of India with effect from 2015-16 and as such the scheme stands
transferred to the States/UTs.

FOriginal notice of the question was received in Hindi.
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(¢) No, Sir. The fee of ¥ 10,000/- was charged per application as the cost of RFQ

process.
Shortage of faculty in IITs

544. SHRI ANAND SHARMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether itis a fact that IITs are facing serious shortage of faculty and if so, the

details thereof;

(b) whether uniform qualifying standards for the faculty in various disciplines

have been prescribed for IITs and the institutes of national importance; and
(c) the action initiated to overcome the shortage and availability of faculty?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, Sir. Although 2463 teaching positions in IITs are vacant,
the research scholars, contract, adjunct and visiting faculty contributing to the teaching/
learning process more than adequately compensate for the vacant positions. Further, the
Government has launched the Global Initiative for Academic Networks (GIAN) to enable

foreign faculty to teach some courses in the higher educational institutions.

(b) The uniform recruitment rules are prescribed for appointment of faculty in

IITs which inter alia provide Ph.D. as essential qualification for recruitment.

(c) Arising of vacancies and filling up thereof is a continuous process. Institutes
have been taking various measures to attract quality faculty, which include year-round
open advertisements, selection through video conferencing, invitation to alumni/scientists/
faculty to reach out to potential candidates, advertisement in international journals,
and appointment of NRIs and PIOs to faculty position on same terms as applicable to
regular faculty. In addition, Institutes are engaging contract, adjunct and visiting faculty.
Steps such as outstanding young faculty awards, mobility of faculty from one Central
Educational Institute to another, and pay parity to faculty have also been taken to attract

best faculty in these Institutions.
Funding under Rashtriya Uchchatar Shiksha Abhiyan (RUSA)

545. SHRI BHUPINDER SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) what are the norms fixed by Ministry for funding of Government technical

institution/ constituent colleges of Government Universities;
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(b) how many Government colleges/ constituent colleges of State Government run
universities have been selected for funding under component 7 of Rashtriya Uchchatar
Shiksha Abhiyan (RUSA) across the country; and

(c) what are the reasons for exclusion of Government Engineering/professional
colleges under component No. 7 of RUSA by the Ministry when there is no specific

provision under RUSA guidelines to debar such institution?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per Rashtriya Uchchatar Shiksha Abhiyan (RUSA)
norms, funding to existing colleges is prioritised on the basis of whether they are included
under section 12 B of the University Grants Commission (UGC) Act, 1956 or not; whether
despite being included under section 12B, they have received funding from UGC or not;
inter-se antiquity; accreditation status etc. Further, based on the needs assessment and
prioritisation made by the States in their State Higher Education Plans (SHEPs), funding
for professional/ engineering colleges may be considered by the PAB. There is a separate
component under RUSA which supports establishment of new technical/ professional

colleges.

(b) Ason date 814 government colleges have been approved under Component 7
of RUSA.

(c) Professional Colleges are not debarred from support under component 7 of
RUSA. Across various States / UTs 16 professional colleges have been provided support
from RUSA under this component. General colleges are accorded priority for funding

under this component.
Hike in tuition fee at IIT

546. DR. K.P. RAMALINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has taken a decision to defer the hike in

tuition fee at the Indian Institutes of Technology (IIT); if so, the details thereof; and

(b) whether it is also a fact that Government has decided to set up panel to revamp

examinations in IITs; if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The committee constituted by the Council of IITs to consider

the funding of IITs is examining the issue.
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(b) The IT Council has appointed a Committee to review the current Joint
Engineering Entrance (JEE) System for admission in IITs. The Committee has submitted
its report, which is currently under stakeholder consultation.

Dropouts from schools

547. SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) what are number of dropouts from schools during last three years;

(b) how many of such dropouts were due to unsympathetic attitude of school
authorities;

(c) how many children were tortured physically and/or mentally in this process;
and

(d) whether Government has taken any action in this connection, if so, in how
many cases action has been taken?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) National University of Educational and Planning and
Administration (NUEPA) annually collect information in the form of Unified District
Information System for Education (UDISE) on various educational indicators including
annual average dropout rates. The annual average dropout rates at primary level were
6.5%, 5.62% and 4.67% respectively during 2011-12, 2012-13 and 2013-14.

At secondary level the annual average dropout rates were 14.54% and 17.86%
respectively during 2012-13 and 2013-14. Data prior to this is not available since the
Rashtriya Madhyamik Shiksha Abhiyan (RMSA) scheme started in 2009-2010 and data
on dropouts were collected only from 2012-13.

(b) to (d) A study entitled “National Sample Survey to Assess dropout rate at the
elementary level in 21 States” was commissioned by the Government of India and the
results were reported in 2013. The reasons for dropouts include the migration of families,
children staying for household work etc.

Section 17(1) of the Right of Children to Free and Compulsory Education (RTE)
Act, 2009 provides for prohibition of physical punishment and mental harassment to
child. In this connection, the Ministry has issued an advisory under 35(1) of the RTE Act,
2009 for elimination of corporal punishment in schools.

Vacant seats in recognised engineering colleges

1548. SHRI MAJEED MEMON: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering to put a check on those engineering
colleges recognised by All India Council for Technical Education (AICTE) in which

tOriginal notice of the question was received in Hindi.
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seats are remaining vacant frequently due to which it is also considering to derecognise
them;

(b) whether AICTE has also made its rule for recognising new colleges stringent;
and

(c) the details of rules framed in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, Sir.

(b) and (c) The All India Council for Technical Education (AICTE) grants approval
for setting up of new technical institutions strictly on fulfilment of norms/criteria
prescribed in the Approval Process Handbook published by AICTE. The Approval Process
Handbook 2015-16 is available on AICTE web portal www.aicte-India.org.

Compliance for RTE Act

549. SHRI AHMED PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) how many schools in India have violated the norms set under the Right to
Education Act (RTE), the details thereof, State-wise;

(b) whether there have been budget cuts that make it difficult for RTE compliance
to be achieved in the near future, if so, the details thereof; and

(c) what steps are being taken to ensure that its constitutional obligation, with
regards to the RTE, is being fulfilled?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) After enactment of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 all states except Jammu and Kashmir (to which
it is not applicable) have notified their State RTE rules for effective implementation of
the Act. Complaints on non-compliance/violation of the provisions of the RTE Act, 2009
are immediately referred by the Central Government to the concerned State Government/
UT Administration for remedial action. School-wise details of violation of RTE Act,
2009 are not maintained centrally. However, the details of complaints regarding violation
of RTE Act, registered with National Commission for Protection of Child Rights
(NCPCR) from the year 2010-11 to 2015-16 (State/UT-wise) are given in the Statement-I
(See below). As per Unified District Information System for Education (UDISE) 2013-14,
37.35% government elementary schools have adverse Pupil Teacher Ratio (PTR), State-
wise details are given in the Statement-II (See below). There are 6.04 lakh professionally
unqualified teachers teaching in schools in 16 States namely Arunachal Pradesh (8334),
Assam (50042), Bihar (112176), Chhattisgarh (66482), Jammu and Kashmir (24536),
Jharkhand (22841), Madhya Pradesh (28897), Manipur (7223), Meghalaya (23644),
Mizoram (2614), Nagaland (9828), Odisha (34973), Tripura (11884), Uttar Pradesh
(15242), Uttarakhand (949), and West Bengal (185196).
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(b) The Central Government in partnership with State Governments and Union
Territories implement the SSA programme to meet the objective of Right of Children to
Free and Compulsory Education (RTE) Act, 2009. Section 7 of the RTE Act provides
that the Central and State Governments will have concurrent responsibility for providing
funds for carrying out the provisions of the RTE Act. BE for 2014-15 for Sarva Shiksha
Abhiyan (SSA) was ¥ 28258.00 crore, and RE for 2014-15 was ¥ 24380.00 crore, with
actual expenditure of ¥ 24122.51 crore. The Government has allocated ¥ 22000.00 crore
as BE for 2015-16 for implementation of the SSA scheme.

Central Government funds are provided in addition to funds earmarked by the State
Governments for the education sector. Further, there has been a higher devolution of funds
to the States from 32% to 42% as recommended by the 14th Finance Commission.

(c) The Central Government has issued 11 Guidelines and 4 Advisories under
Section 35 (1) of the RTE Act to facilitate State Governments and UTs for effective

implementation for the respective provision of the Act.
Statement-1

Details of complaints regarding violation of RTE Act, 2009 registered
with NCPCR from the 2010-11 to 2015-16 (Till 31.10.2015)

SI.  Name of the 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16

No. State/UT (tin
31.10.2015)

1 2 3 4 5 6 7 8

1. Andaman and 0 0 0 0 0 0

Nicobar Islands

2. Andhra Pradesh 21 925 38 5 4 0
3. Arunachal Pradesh 1 3 1 0 0 0
4. Assam 2 14 13 0 1 1
5. Bihar 1 12 27 30 5 1
6. Chandigarh 0 0 0 0 0 0
7. Chhattisgarh 1 4 4 3 0 0
8. Dadra and Nagar 0 0 0 0 0 0
Haveli
9. Daman and Diu 0 0 0 0 0 0

10.  Delhi 631 119 329 26 9 5
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1 2 3 4 5 6 7 8
11. Goa 1 1 0 0 0 0
12.  Gujarat 2 2 12 3 2 2
13.  Haryana 114 31 8 19 7 2
14. Himachal Pradesh 1 5 3 0 0 0
15. Jammu and Kashmir 0 3 1 1 0 0
16.  Jharkhand 3 4 47 9 12 5
17.  Karnataka 3 5 7 4 1 1
18. Kerala 0 2 4 3 0 0
19. Lakshadweep 0 0
20. Madhya Pradesh 37 14 32 8 2 0
21. Maharashtra 3 149 19 22 4 3
22.  Manipur 0 28 1 1 0 0
23. Meghalaya 0 0 0 0 1 0
24.  Mizoram 1 0 0 1 0 0
25.  Nagaland 0 1 0 0 0 0
26. Odisha 4 43 10 10 4 0
27.  Puducherry 1 0 0 1 0 0
28.  Punjab 6 9 8 1 4 0
29. Rajasthan 757 105 4 41 3 1
30.  Sikkim 1 1 0 0 0 0
31.  Tamil Nadu 115 16 32 3 4 4
32. Telangana 0 0 0 0 0 3
33.  Tripura 0 0 0 0 0 0
34. Uttar Pradesh 23 136 98 54 45 14
35.  Uttarakhand 3 7 8 41 6 0
36. West Bengal 10 38 20 11 1 0
ToTAL 1742 1677 726 297 115 42
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Statement-I11

State-Wise percentage of schools with adverse PTR (As per UDISE 2013-14)

State/UTs Percentage of schools with adverse PTR
Andaman and Nicobar Islands 11.63
Andhra Pradesh 32.17
Arunachal Pradesh 45.07
Assam 35.57
Bihar 82.96
Chandigarh 28.57
Chhattisgarh 26.93
Dadra and Nagar Haveli 49.09
Daman and Diu 20.45
Delhi 40.80
Goa 41.95
Gujarat 23.28
Haryana 33.49
Himachal Pradesh 12.59
Jammu and Kashmir 11.15
Jharkhand 62.52
Karnataka 19.11
Kerala 9.80
Lakshadweep 2.27
Madhya Pradesh 47.74
Mabharashtra 14.69
Manipur 9.82
Meghalaya 14.47

Mizoram 9.15
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State/UTs Percentage of schools with adverse PTR
Nagaland 11.99
Odisha 31.47
Puducherry 4.62
Punjab 23.14
Rajasthan 31.86
Sikkim 1.95
Tamil Nadu 14.46
Telengana NA
Tripura 9.20
Uttar Pradesh 54.82
Uttarakhand 21.41
West Bengal 32.00
InDIA 37.35

Level playing field for education boards

550. SHRI A.K. SELVARAI:
SHRIT. RATHINAVEL:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is true that education boards across the country have demanded to
bring in changes in practices that will be common to all of them, if so, the details thereof;

and

(b) whether it is also true that Government had met members of the Council
of Boards of School Education in this regard, if so, the deliberations made in the said

meeting?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Education being a subject in the Concurrent List of
the Constitution, most of the school education boards come under the purview of the State
Governments. State Education Boards in consultation with respective State Governments
may modify the existing practices. However, the Department of School Education and

Literacy held a meeting with State Education Boards on 28.10.2015 for maintenance of
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standards of school education and timely declaration of Class-XII Board results by all the

Boards across the country for timely preparation of rank list for all India entrance tests.
German as additional foreign language in Kendriya Vidyalaya

551. SHRI A.K. SELVARAJ: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the students in Kendriya Vidyalayas will be able to
opt again for German as an additional foreign language in conformity with the National

Education Policy, if so, the details thereof;

(b) whether it is also true that Government has signed a joint declaration of intent

with Germany in this regard; and
(c) ifso, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Students from classes VI to VIII of Kendriya Vidyalayas
desirous of learning German language are allowed to study it as an additional foreign

subject provided at least 15 or more students in a school opt for the same.

(b) and (c) A Joint Declaration of Intent (JDI) has been signed between this Ministry
and the Federal Foreign Office of the Federal Republic of Germany, on 5th October,
2015. The JDI aims at promotion of the teaching of German as an additional foreign
language in the Kendriya Vidyalayas in conformity with the National Education Policy of
India and for promotion of teaching of Modern Indian Languages in German educational

institutions.
Steps for nutritious mid-day meal

7552. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the Report of FICCI Research and Analysis
Centre, according to which the mid-day meal provided to the school children is not

nutritious and less than the approved weight;

(b) the number of schools in Delhi where mid-day-meal is being supplied by
NGOs and the payment being made to them for it; and

(c) the steps taken by Government to ensure that the mid-day-meal provided to

children is nutritious, if not, the reasons therefor?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per available information, the East Delhi Municipal
Corporation has engaged Shriram Institute (SRI) / FICCI for testing of food samples to
ensure the quality of food supplied under Mid Day Meal Scheme. Out of 208 samples
checked by SRI/FICCI, 127 samples have been passed by the aforesaid institute. The

remaining 81 samples have not fulfilled the prescribed levels of protein / calories.

(b) In Delhi, the mid day meals are supplied in all 3077 schools through centralized
kitchens run by NGOs and payment is made to the NGOs by the Government of NCT
Delhi.

(¢) The Government of India has issued updated guidelines on quality, safety and
hygiene on school level kitchens to all the States/UTs on 13th February, 2015. These
guidelines, inter alia, provide for instructions to schools to procure Agmark quality and
branded items for preparation of mid day meals, tasting of meals by 2-3 adults members
including at least one teacher before serving to children and to put in place a system of
testing of food samples by accredited laboratories. Further, the MDM Rules 2015 provide
for mandatory testing of food samples on a monthly basis by Government recognized
laboratories to ensure that the meals meet with nutritional standards and quality. In
addition, an expert committee has been constituted to analyse the adequacy of the present
nutrient content of meal, suggest optimal nutrient mix meal and assess nutrient adequacy

of varying menus.
Low education level in youth

+553. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that as per the census data released by the Registrar General
and Census Commissioner of India, 32.6 per cent population has not been educated even
upto primary school level and 25.2 per cent is educated upto the level of primary school

and only 11.1 per cent population is educated upto matric level;

(b) if so, the steps being taken by Government to provide higher education to the
youth; and

(c) ifnot, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) A Statement showing percentage of persons by literates and

FOriginal notice of the question was received in Hindi.
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various educational levels as per Census, 2011, Registrar General of India is given in the

Statement (See below).

(b) and (c) To attract students to higher education, the Government has taken
several initiatives such as opening of new institutions, scholarship and interest subsidy on
educational loans availed by the students. Extensive use of ICT applications is also being
made in furtherance of higher education in the country. In order to expand educational
opportunities in 374 Educationally Backward Districts (EBDs), the Central Government
had, in 2009, launched the scheme of setting up of 374 Model Degree Colleges (MDCs)
in districts having Gross Enrolment Ratio for higher education less than the national
average. The scheme of setting up MDCs has since been subsumed in the Twelfth Five
Year Plan under a new scheme called the Rashtriya Uchchatar Shiksha Abhiyan (RUSA)
which aims to achieve equity, access and excellence in state higher education system.
The scheme supports components such as upgrading autonomous colleges to universities,
clustering colleges to establish a university, setting up of new professional colleges in
un-served and underserved areas as well as providing infrastructure grants to universities

and colleges to scale up capacity.
Statement

Percentage of persons by literates and various educational level : Census 2011

Educational level Persons Percentage

To total Population To total Literates

1 2 3 4
Total population 1,210,854,977 100.0

[lliterate 447216165* 36.9

Literate 763,638,812 63.1 100.0
Literate without 35,153,231 4.6

educational level

Below primary 146,897,589 19.2
Primary 184,170,832 24.1
Middle 133,903,267 17.5

Matric/Secondary 105,939,743 13.9
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1 2 3 4
Higher secondary/ 77,942,593 10.2
Intermediate Pre-

University/Senior

secondary

Non-technical 1,072,289 0.1

diploma or certificate
not equal to degree

Technical diploma 7,238,719 0.9
or certificate not
equal to degree

Graduate and above 68,288,971 8.9

Unclassified 3,031,578 0.4

* includes 164,515,253 "0-6" population who are mandatory treated as illiterate

Disaster management lessons in schools

554. SHRI KIRANMAY NANDA:
SHRIMATI RAJANI PATIL:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether school children are being imparted disaster management lessons,
both in Government and private schools in the country to meet any kind of eventuality

during disasters, if so, the details thereof;

(b) whether such training is also being imparted to students of all States of the

country, if so, the details thereof; and

(c) whether such students would be provided with certain gadgets for use during

such eventualities, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Education being a subject in the Concurrent List of
the Constitution, a majority of the schools are under the purview of the State Governments.
It is, therefore, for the respective State/Union Territory Governments to impart education
in disaster management in schools. However, Central Board of Secondary Education
(CBSE) has introduced Disaster Management Education in Classes VIII to X in 2003-04
and in Class-XI in 2005-06 in its affiliated schools.

(c) CBSE has not prescribed any special gadgets for its affiliated schools.
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Charges against Vice-Chancellor of Visva Bharati University

555. SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the charges against the Vice-Chancellor of Visva

Bharati University has been proved, if so, the details thereof; and
(b) whether any action is initiated, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. Four out of five charges relating to financial
and administrative illegalities and irregularities levelled against the Vice-Chancellor,
Visva Bharati have been established. Hon’ble President of India, in his capacity as the
Visitor of the University, is the appointing authority of the Vice-Chancellor. The reply of
the Vice- Chancellor, alongwith its examination by the Ministry, was sent to the Visitor
for appropriate decision in the matter. The Visitor has returned the file recently with the

observation to get it legally examined once again.
Basic facilities in schools of rural areas

+556. SHRI RAMDAS ATHAWALE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken any effective steps to provide basic facilities
to such schools situated particularly in the backward and rural areas of the country
that do not have proper building/teachers and the schools building is in a dilapidated

condition, if so, the details thereof, as on date; and
(b) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Government of India financially supports States
and Union Territories (UTs), for creation and improvement of infrastructural facilities in
schools across the country including rural and backward areas under the Sarva Shiksha
Abhiyan (SSA) and the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) programmes.

The requirement of infrastructural facilities in schools are worked out every year by

FOriginal notice of the question was received in Hindi.
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the respective State/Union Territory on incremental basis depending on their need and
priority and this is reflected in their Annual Work Plan and Budget (AWP&B). Details of
Central share released to the States/UTs under SSA and RMSA programmes according to
the outlay approved under their AWP&B for the various activities including creation and
maintenance of infrastructural facilities in schools during last three years are given in the

Statement (See below).

Under SSA scheme 3.11 lakh school buildings, 18.61 lakh additional classroom,
2.38 lakh drinking water facilities, 19.48 lakh teachers post and 10.14 lakh toilets have
been sanctioned so far since inception of the scheme across States and UTs. Under RMSA
scheme, from 2009-10 to 2014-15, 10513 new secondary schools, 51750 additional
classrooms, 19705 toilet blocks, 12301 drinking water facilities, and 2130 residential

quarters have been sanctioned.

Under Swachh Vidyalaya Initiative aimed to provide separate toilet blocks for girls
and boys in each school 4,17,796 toilets were added to 2,61,400 government elementary

and secondary schools during one year between 15.8.2014 to 15.8.2015.

As per Unified District Information System for Education (UDISE) 2013-14, the
percentages of government schools with RTE compliant facilities in rural areas in terms
of drinking water, boundary wall, playground, Pupil teacher ratio and Student classroom

ratio are 94.98, 56.24, 52.41, 62.19 and 74.99 respectively.
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Number of children out of school

557. SHRI A.W. RABI BERNARD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether around 60.6 lakh children between the ages of 6 to 13 are still out of
the school after the RTE came into effect, if so, the details thereof;

(b) whether the majority of these children are in rural areas and the families in

rural area fail to send their children to school largely due to non-affordability;

(¢) whether the UNESCO report clubs India with some of the worst performing

nations like Kenya, Nigeria, Indonesia, Sudan and Tanzania; and
(d) if so, the details thereof and the necessary steps taken on this issue?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) As per an independent survey commissioned by Ministry of
Human Resource Development in 2014, 60.64 lakh children are out of school in the age
group of 6 to 13. The survey indicates consistent decline in the number of out of school
children from 134.59 lakh in 2005 to 60.64 lakh in 2014 in the same age group.

(b) As per the survey, there are 46,95,518 out of school children from rural areas
which constitute 77.43% of the total number of such children. As per the survey findings,
reasons for not attending the school includes, inter-alia, poverty/economic reasons, child
not interested in studies, girls needed to help in domestic work or to take care of siblings,
boys required to supplement household income and education not considered necessary
by the head of the household.

(c) and (d) UNESCO Report of 2015 points out that India has made remarkable
strides towards ensuring education for all, while access is now close to universal.
Improvement in early childhood education, universal primary education, huge reduction
in out of school children and gender equality are big achievements for India. The Report
states that India is predicted to be the only country in South and West Asia to have an
equal ratio of girls and boys in both primary and secondary education, where more than
220 million children are in schools. Countries like Indonesia (1.3 million), Kenya (1.1
million), Nigeria (8.7 million) and Sudan (2.7 million) have large number of out of school

children as given in parenthesis.

The Right of Children to Free and Compulsory Education Act, 2009 provisions
for free and compulsory education to children between the age group of 6-14 years. The

Central Government’s programme Sarva Shiksha Abhiyan provides assistance to State



Written Answers to [3 December, 2015] Unstarred Questions 173

Governments/UTs to ensure quality elementary education for all children. Universal
enrolment is the first goal of Sarva Shiksha Abhiyan (SSA), and hence all efforts are
being made to bring all children in schools. SSA has provided 2.04 lakh primary and 1.59
lakh upper primary schools for ensuring universal provisioning of schooling facilities.
Preference for opening of school is given to tribal areas, and areas with high concentration
of SC, ST and minority population. In addition, 3609 Kasturba Gandhi Balika Vidyalayas,
which are residential schools for girls at upper primary level, have also been sanctioned
to the States for improving access to marginalised girls particularly out of school, either

drop out or never enrolled.

Under the SSA, provisions have also been made for residential schools/ hostels
and transportation/ escort facility for children living in sparsely populated areas, children
living in areas where schools cannot be opened due to unavailability of land and children
in need of care and protection. Special training is also provided to all such children who
are school dropouts and long absentees and they are enrolled in back to school camps

which may be residential and non residential.
Development fee charged by KVS

1558. SHRIMATI KANAK LATA SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Right of Children to Free and Compulsory Education (RTE) Act,
2009 came into the force in April, 2010 in which there is a provision of not collecting any
type of fee or charge or expenditure from children in lieu of education, if so, the details

thereof;

(b) whether it is also a fact that ¥ 500 is being charged every month from the
students in the Kendriya Vidyalayas throughout the country in the name of development
fund; and

(c) if so, whether the objectives of RTE Act, 2009 are being fulfilled or money is
being collected by adopting other means, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) Yes, Sir. The Right of Children to Free and Compulsory
Education (RTE) Act, 2009, which came into force from 1st April, 2010, provides for
free and compulsory education to all children in the age group of six to fourteen years
in a neighbourhood school. As per Section 3 of the RTE Act, 2009, no child shall be

+Original notice of the question was received in Hindi.
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liable to pay any kind of fee or charges or expenses which may prevent him or her from
pursuing and completing the elementary education. The term ‘free education” must be
read in consonance with the provisions of section 12(1)(a)-(c) which specify the extent of

the school’s responsibility for free and compulsory education.

(b) and (c) As per Section 2(p) of the RTE Act, 2009, Kendriya Vidyalayas are
covered under ‘specified category’ schools which are bound to give admissions to the
children belonging to disadvantaged groups and economically weaker sections to the
extent of 25% at entry level in Class 1. No fee is chargeable from the children admitted
under these provisions. However, ¥ 500 per month is payable by rest of the students
towards Vidyalaya Vikas Nidhi. This amount has to be utilized exclusively for the purpose
of welfare of the students as reiterated in the last Board of Governors (BoG) meeting of

Kendriya Vidyalaya Sangathan (KVS).
Sanctioned amount for mid-day meal scheme

559. SHRT ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the mid-day meal was started with an idea to provide nutritious food to the
poor children and to attract them to the schools, if so, per head sanctioned amount for

providing mid day meal to the students;

(b) whether the Ministry feel that in present day’s inflation the sanctioned amount

is insufficient to provide nutritious food to the poor children to keep them healthy; and

(c) if not, what would the Minister propose to ensure that the students continue
to get the nutritious food despite all odds and the credibility of the mid-day meal scheme

sustains?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (¢) Under the Mid Day Meal Scheme (MDMS) foodgrain
at the rate of 100 gram per child for primary school and 150 gram per child for upper
primary schools is provided by the Central Government to States/UTs. In addition,
cooking cost is provided for eligible schools / implementing agencies for meeting the cost
of pulses, vegetables, oil/fats, salt and condiments and fuel. In order to cover the impact
of price rise in the items of consumption in the MDM basket, the cooking cost has been
revised upward annually since 2010 @ 7.5%. The present cooking cost is ¥ 3.76 per child
per day for primary stage and ¥ 5.64 per child per day for upper primary stage.
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Right to Quality Education Act

560. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to replace the current RTE Act with Right to
Quality Education Act;

(b) if so, by when would the Minister bring in the new legislation before the

Parliament; and
(c) the salient features of the Bill?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) No, sir. There is no such proposal at present.

(b) and (¢) Do not arise.
Out of School Children

561. SHRIMATI WANSUK SYIEM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether in its Millennium Development Goals (MDG) assessment in 2015,
the United Nations Development Programme (UNDP) has stated that India is moderately
on track of universalizing primary education but cautions that a large number of children

are still out of school and are not completing their primary education;

(b) whether the third and latest round of National Survey on Estimation of Out of
School Children (NSEOSC) conducted in 2014 estimated a fall in number to 6 million or
2.97 per cent of the total number of children; and

(c) whether the Census 2011 figures on children (6-13) not attending educational
institutions are in steep variance with NSEOSC figures for the third round for surveys
conducted in 2014?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) The Millennium Development Goals (MDGs) Report, 2015
points out that India has witnessed significant progress towards meeting the MDGs, with
some targets having been met ahead of the 2015 deadline. It says that India has made
significant progress in universalizing primary education, and is moderately on track to
achieve this Millennium Development Goal. Enrolment and completion rates of girls in

primary school have improved and are catching up with those of boys, as are elementary
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completion rates. It also addresses the issue of large number of children remaining out
of school and failing to complete primary education, particularly in the case of girls,

children in rural areas and those belonging to minority communities.

(b) The survey commissioned by the Ministry of Human Resource Development
(MHRD) through an independent agency in 2014 reported an overall decline in the
number of out of school children in the age group of 6 to13 years in the country. While
there were 134.59 lakh out of school children in 2006, it decreased to 81.50 lakh in 2009
and the number further reduced to 60.64 lakh children in 2014 in the same age group. The

latest figure accounts for 2.97 percent of the total children in the said age group.

(¢) Census 2011 showed that about 32 million children aged between 6 to 13
years have never attended any educational institution, even though government estimates
of out of school children show substantial lower number. This variance may be due to
different criteria for identifying out of school children and the nature of data used for

research study.
Reservation for EWS in KVS and private schools

562. SHRI RAJ BABBAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether under the Right to Education Act, 2009, 25 per cent reservation
meant for children belonging to the Economically Weaker Sections (EWS) is being
implemented uniformly in all the private schools including Kendriya Vidyalayas etc.

across the country;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the details of the claims and the amount of money reimbursed to the private
schools for providing free education to the EWS students during the last three years and

the current year, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Section 12(1) (c) of the Right of Children to Free
and Compulsory Education (RTE) Act, 2009 mandates that all specified category schools
including Kendriya Vidyalayas (KVs) and private un-aided schools shall admit children
belonging to weaker section and disadvantaged group in the neighbourhood in class I
(or pre-school, as the case may be), to the extent of at least 25 per cent of the strength
of that class and provide free and compulsory elementary education to them till its

completion. 27 States/UTs have issued notification or made provision in their State RTE
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Rules regarding admission of children belonging to disadvantaged and weaker sections
under section 12(1) (c). States have reported enrolment of a total of 14.22 lakh children
in private unaided schools in the year 2014-15 under Section 12 (1) (c¢) of the RTE Act,
2009. As per section 2 (p) of RTE Act, 2009, KVs are covered under ‘specified category

schools’ and provide admissions to the extent of 25% EWS at entry level in Class-I.

(¢) The Sarva Siksha Abhiyan (SSA) Framework has been amended with effect
from 1st April, 2014 to assist States/UTs towards reimbursement of costs incurred with
respect to admissions under Section 12(1)(c). The reimbursement is based on per child
cost norms notified by the State/UT concerned for classes I to VIII, subject to a maximum
ceiling of 20 percent of the size of the total Annual Work Plan and Budget (AWP&B)
approved for the State/UT under SSA and is available from 2015-2016. The Ministry has
approved an allocation of ¥ 250.65 crore, as per its norms, to 7 states in their AWP&B,
2015-2016 against expenditure incurred for reimbursement of fee to private unaided
schools under section 12(1)(c). Since the SSA Framework has been amended from 1st
April 2014 to assist States/UTs towards reimbursement of costs incurred with respect to

admissions under Section 12(1)(c), the state-wise details for 2015-16 are as under:-

(X in crore)

SI. No.  State No. of Children Amount
1. Chhattisgarh 81316 30.65
2. Gujarat 13033 13.03
3. Karnataka 155378 123.55
4. Odisha 310 0.15
5. Rajasthan 189083 41.71
6. Uttar Pradesh 108 0.05
7. Uttarakhand 65889 41.51
TotaL 505117 250.65

Irregularities in conduct of All India Pre-Medical Test (AIPMT)

563. SHRI RAJ BABBAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether large scale irregularities were detected in the conduct of All India
Pre-Medical Test (AIPMT) conducted by the Central Board of Secondary Education
(CBSE) in May, 2015, if so, the details thereof;
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(b) the details of States from where such irregularities were reported;

(¢) whether such irregularities have been reported in the earlier years also by the
CBSE, if so, the details thereof and the action taken by the CBSE in all such cases; and

(d) the steps taken by Government to ensure that entrance tests conducted by the

CBSE is transparent and free from irregularities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) Central Board of Secondary Education
(CBSE) has not found any large-scale irregularities in the AIPMT examination. However,
pursuant to an FIR lodged by the Haryana Police, Rohtak, the Hon’ble Supreme Court
of India vide its judgement dated 15.06.2015 and 19.06.2015 in CWP No. 298/2015,
299/2015, 305/2015 and 325/2015 ordered the CBSE to re-conduct the All India Pre-
medical/Pre-Dental Entrance Test (AIPMT)-2015 examination due to adoption of unfair

means using modern communication device.
(d) CBSE has taken following steps to prevent irregularities in the examination:-

(i) Candidates are not allowed to carry mobile phones and other electronic devices

to the examination hall.
(i1) Frisking at the time of entry.
(ii1) Videographer of the candidates appearing in the examination.

(iv) Recording biometric identification, Index Finger Printing on a specialized

attendance sheet.
(v) Provision of pens to the candidates by the CBSE.
(vi) Not allowing any candidate to leave before the examination is over.
Setting up of Rural Universities

564. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) what action has been taken by Ministry in consultation with University Grants
Commission to set up Rural Universities to execute ideas of our Father of Nation Mahatma
Gandhi; and

(b) what action has been taken by Government to introduce various Gandhian

literatures in education syllabus, the details thereof?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) At present, there is no proposal to set up a
Rural University in the country by the University Grants Commission (UGC) or Ministry
of Human Resource Development (MHRD). However, MHRD is funding the Gandhigram
Rural Institute (Deemed to be University), which engages in promoting an integrated and

sustainable rural development based on the Gandhian philosophy.

(b) The UGC has started a scheme of “Epoch Making Social Thinkers of India”
in various universities/colleges to introduce various courses on great thinkers and social
leaders, their thoughts and philosophies including Gandhian studies. As reported by the
UGC, under this scheme 85 Gandhian Studies Centres have been approved by the UGC
for continuation in the XII Plan and 55 Centres have been approved for establishment
during XII Plan w.e.f 2013-14. Details of the scheme are available at http://www.ugc.
ac.in/pdfnews/0594822 Guideline-EPOCH-XII-Plan.pdf

Discontinuation of Non-Net Fellowship

565. SHRID. RAJA:
SHRI NEERAJ SHEKHAR:
SHRI K.N. BALAGOPAL.:
SHRI MOHD. ALI KHAN:
SHRI DEVENDER GOUD T.:
SHRI S. THANGAVELU:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether Government has discontinued the Non-NET Fellowship to M.Phil
and Ph.D students at Central Universities, if so, the details thereof;

(b) the reasons and rationale for the same;

(c) whether students have protested against the decision of Government in this

regard, if so, the details thereof; and
(d) the response of Government thereto?

THE  MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) No, Sir. The Central Government has directed
the University Grants Commission (UGC) not to discontinue the Non-National Eligibility
Test (NET) Fellowship.



180  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) In view of above does not arise.

(c) and (d) The Government has taken note of the protests against the decision of
the UGC discontinuing the Non-NET Fellowship. The Central Government has issued an
Order under Section 20(1) of the UGC Act, 1956 directing the UGC not to implement the
Commission’s decision against agenda item No. 4.01 in its 510th meeting discontinuing
the Non-NET Fellowships and to continue all existing and continuing fellowships, NET

as well as Non-NET and there be no change retrospectively in the fellowships.

The Government has appointed a Committee on 28th October, 2015, under
the Chairpersonship of Prof. Gautam Barua, former Director, Indian Institute of
Technology (IIT), Guwahati to go into the issues related to the research fellowships
provided by the UGC, covering both NET Fellowships and Non-NET Fellowships. The
details of the committee are available at http.//mhrd.gov.in/sites/upload files/mhrd/ files/
ReviewUGCFellowships.pdf .

This Committee has been constituted to bring the benefits and opportunities of
the Non-NET Fellowship scheme to a larger number of Universities, including State
Universities. It has also been decided that the existing awards under Non-NET Fellowships
will not be reduced but expanded instead and that guidelines for selection, coverage,

award and administration of Non-NET Fellowships will be developed.
National Means-cum-Merit Scholarship

566. SHRI HUSAIN DALWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount allocated to the National Means-cum-Merit Scholarship for the
year 2015-16;

(b) the number of beneficiaries under this scholarship; and

(¢) whether Government has disbursed all scholarship, if not, details and the

reasons therefor?

THE  MINISTER OF HUMAN RESOURCE  DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) An amount of ¥ 70.00 crore has been allocated
in BE 2015-16 for National Means-cum-Merit Scholarship scheme.

(b) The estimated number of beneficiaries under this scheme during 2015-16 is
205000.
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(¢) 96521 scholarships pertaining to previous academic years has been sanctioned
under the scheme with an expenditure of ¥ 58.61 crore during current financial year. The
scholarships for the academic year 2015-16 could not be sanctioned as the proposals for
disbursement of scholarships for academic year 2015-16 have so far not been received from
the State/UT Governments on-line on National e-Scholarship portal, made operational in
October, 2015.

Funds for quality research in II'Ts

567. SHRI PAUL MANOJ PANDIAN:
SHRI MOHD. ALI KHAN:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is true that the Government has earmarked ¥ 250 crore per annum

for fostering very high quality research in the IITs, if so, the details thereof; and

(b) whether it is also true that Government has made it mandatory for the IITs
to have clearly defined outcome and 25 per cent of the expenses have to be borne by an

industry partner, if so, the details thereof?

THE  MINISTER OF HUMAN  RESOURCE DEVELOPMENT
(SHRIMATI. SMRITI ZUBIN IRANI): (a) and ( b) Yes Sir. An initiative named Uchatar
Avishakar Yojana which aimed to provide I 250 crore for carrying out research relevant
to the issues faced by the industry is under consideration of Government. Under this,
it is proposed to sanction research projects which are part-funded by the stakeholder

industry.
Steps for 100 per cent literacy

568. SHRTI PAUL MANOJ PANDIAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetheritis a fact that from 18 per cent in 1951 to 72.5 per cent in 2011, India

needs to accelerate the pace for 100 per cent literacy;
(b) if so, the steps taken by Government in this regard; and

(c) whether it is also a fact that the State Government of Tamil Nadu has been
felicitated as the best performing State in the field of improving literacy, if so, the details
thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) As per Census reports, there has been steady

improvement in literacy rates since independence as the literacy rate has increased from
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18.33 per cent in 1951 to 72.98 per cent in 2011. Government keeps phase-wise targets to
achieve higher levels of literacy. The present target is to achieve 80 per cent literacy rate
by the end of XII Five Year Plan.

(b) Two major interventions of Government of India, namely Sarva Shiksha
Abhiyan, for universalisation of elementary education and Saakshar Bharat, a Centrally
Sponsored Scheme for the Adult population help to bring effective improvement in
literacy. The Sarva Shiksha Abhiyan (SSA) is being implemented for universalisation
of elementary education for all children in the 6-14 age group. Saakshar Bharat is being
implemented in rural areas of 410 districts in 26 States and one Union Territory (UT) that
had adult female literacy rate of 50 per cent or below as per Census 2001, and left wing
extremism affected districts, irrespective of their literacy rates. The scheme has a target
of making 70 million adult non-literates, including 60 million women as literates, with

special thrust on disadvantaged groups.

(¢) Yes Sir. The State Literacy Mission Authority (SLMA), Tamil Nadu has
been felicitated with State level Saakshar Bharat Award 2015, as the best performing
State in the field of literacy, on the occasion of the International Literacy Day on the
8th September, 2015.

National Institute of Technology in Goa

569. SHRI SHANTARAM NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) what is the status of land acquisition for establishing National Institute
of Technology in Goa and whether the land identified at Cuncolim (Goa) has been

acquired;

(b) what is the exact status of acquisition, whether market value of the land has
been assessed by the State Government Authorities, if so, the estimated amount required

for the purposed acquisition of land;

(c) whether Government proposes to share the burden of the State Government in

this regard; and

(d) by what date the land is expected to be handed over by State Government to

the Central Government?

THE  MINISTER OF HUMAN RESOURCE  DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) and (b) The State Government of Goa is in the
process of acquiring land for National Institute of Technology (NIT), Goa.
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(¢) No Sir, as per the existing Central Government Policy, the identified land for
the permanent campus of NIT, Goa is to be acquired and subsequently transferred by the

State Government of Goa free of cost in the name of NIT, Goa.

(d) The process of land acquisition is currently in progress and the land is likely

to be handed over by the State Government of Goa shortly.
Prime Minister Employment Generation Programme in Maharashtra

570. SHRI RAJKUMAR DHOOT: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government is implementing Prime Minister’s Employment

Generation Programme (PMEGP) in the country, if so, the details thereof; and
(b) what is the status of implementation of PMEGP in the State of Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes Sir. Government in the
Ministry of Micro, Small and Medium Enterprises (MSME) is implementing Prime
Minister’s Employment Generation Programme (PMEGP) which is a major credit-
linked subsidy programme aimed at generating self- employment opportunities through
establishment of micro-enterprises in the non-farm sector by helping traditional artisans
and unemployed youth. Khadi and Village Industries Commission (KVIC) is the nodal
implementing agency at the national level. The details of rate of Margin Money subsidy

being provided to various categories of beneficiaries are detailed below:

Categories of beneficiaries Beneficiaries contributions Rate of subsidy

under PMEGP. (of the project cost) (of the project cost)
[Area (location of the project/unit)] Urban Rural
General category. 10% 15% 25%
Special category (including 05% 25% 35%

SC/ST/OBC/Minorities/Women,
Ex-servicemen, Physically
Handicapped, NER, Hill and

Border Areas.

The maximum cost of project is X 25 lakh in the manufacturing sector and ¥ 10 lakh

in the service sector.
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(b) The status of PMEGP implementation in the State of Maharashtra since
inception is given below:

Target Achievement
No. of Fund Employment No. of Fund Employment
project  Allocation project Utilization
( in lakh) (X in lakh)
2008-09 5526 6628.91 55242 1692 2455.61 16920
2009-10 1606 5011.54 16060 3281 4769.30 21961
2010-11 3425 4793.80 34250 4845 6193.48 33285
2011-12 3379 4730.15 33790 2705 4548.95 24661
2012-13 2990 6875.53 23920 3640 6794.14 22358
2013-14 5156 6539.82 41248 2186 4737.62 20183
2014-15 5027 6299.38 40216 3469 7843.81 28311
2015-16 2870 5738.38 22960 1358 2937.31 10971

(upto 26.11.2015)

Special programme for Small Scale Industries

571. SHRIK.C. TYAGI:
SHRI DARSHAN SINGH YADAV:
SHRI KIRANMAY NANDA:
Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state:

(a) whether Government has launched any special programme to promote Small
Scale Industries (SSIs) in various States of the country including Uttar Pradesh, Bihar and
West Bengal;

(b) if so, the details thereof and the total number of SSIs in various States, State/
Union Territory-wise;

(c) the quantum of funds released to various States for the said purpose during
each of the last three years and the current financial year, State/ Union Territory-wise;
and

(d) the amount of loans provided by banks to the SSIs in various States during the
said period, State/ Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) The Ministry of
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Micro, Small and Medium Enterprises has been implementing various schemes and
programmes for promotion of Micro, Small and Medium Enterprise (MSMEs) at all India
level including Uttar Pradesh, Bihar and West Bengal. The major schemes/programmes
include Prime Minister’s Employment Generation Programme (PMEGP), A Scheme for
Promoting Innovation, Rural Industry and Entrepreneurship (ASPIRE), Credit Guarantee
Scheme, Credit Linked Capital Subsidy Scheme (CLCSS), National Manufacturing
Competitiveness Programme, Cluster Development Programme, Marketing Development
Assistance, Skill Development Programmes, International Cooperation Scheme etc. The
details of State-wise distribution of number of enterprises in Micro, Small and Medium

Enterprises (MSME:s) in the country are given in the Statement-I (See below).

(¢) The funds are not allocated State-wise as all the plan schemes implemented by
Ministry of Micro, Small and Medium Enterprises (MSMEs) are Central Sector Schemes.
The total outlay allocated to Ministry of MSME for promotion of MSMEs sector during
last three years and current year i.e. 2012-13, 2013-14, 2014-15 and 2015-16 is ¥ 2835.00
crore, ¥ 2977.00 crore, ¥ 3327.00 crore and T 2612.51 crore respectively.

(d) AsperReserve Bank of India, outstanding credit to Micro and Small Enterprises
(MSE) sector in the country by Scheduled Commercial Banks were ¥ 5,27,684.61 crore,
3 6,87,208.74 crore, ¥ 8,51, 092.48 crore and ¥ 9,61,174.19 crore at the end of March,
2012, March, 2013, March, 2014 and March, 2015 respectively. State/UT-wise details
of outstanding credit to MSE by Scheduled Commercial Banks are given in the

Statement-II.
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Export through MSMEs

572. PROFE. M.V. RAJEEV GOWDA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether the Ministry has a plan of action to extend requisite support to MSMEs
to make their exports more competitive, as only 6 percent of MSMEs are currently

exporting, if so, details thereof; and

(b) whether the Ministry have any plans to help MSMEs cope with the negative
impact on them by recent changes in FDI policy given the dilution of the 30 per cent local

sourcing requirement, if so, details thereof, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Government has been
implementing various schemes/programmes to support the micro, small and medium
enterprises for making their exports more competitive. Some of these schemes/programmes
include Market Development Assistance; International Co-operation Scheme; Training
Programmes on Packaging for Exports; National Manufacturing Competitiveness
Programme (NMCP); Credit Guarantee Scheme; Credit Linked Capital Subsidy Scheme;

Cluster Development Programme; etc.
(b)  No. The FDI Policy has recently been revised.
Direct transfer of benefits for PMEGP

573. SHRI S. THANGAVELU: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether itis true that Government is considering introduction of direct transfer
of benefits to those setting up units under the Prime Minister Employment Generation

Programme, if so, the details thereof; and

(b) whether it is also true that Government has introduced single page registration

which is simple, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Prime Minister’s Employment
Generation Programme (PMEGP) is a major credit-linked subsidy programme aimed at
generating self-employment opportunities through establishment of micro-enterprises
in the non-farm sector by helping traditional artisans and unemployed youth. Under

PMEGP Scheme, the project proposals of the potential beneficiary, at district level are
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recommended to the banks by the District Task Force Committee headed by District
Collector. Financing Banks appraise projects both technically and economically and
sanction the loans taking into account viability of each project. After release of the loan
either partly or fully, the financing branch submit margin money (subsidy) claim to the
Nodal Branch, which after scrutiny transfer the subsidy to financing branch. Once the
subsidy is released in favour of the beneficiary, it is kept in the Term Deposit Receipt
(TDR) of three years in the name of the beneficiary. After physical verification of the
actual establishment and working status of each of the units, the TDR amount is credited
to the beneficiary’s account and adjusted against the loan. Government in the Ministry of
MSME is considering the introduction of direct transfer of Margin Money Subsidy from
the Ministry to the financing branches under PMEGP Scheme. This will eliminate the
nodal bank branches from the process of credit flow thereby reducing the time taken for

disbursement of loan applications.

(b) Yes Sir, In order to enable ease of registration of MSME units, Ministry
has notified a simple one-page registration Form ‘UdyogAadhaar Memorandum’. The
simplified one page registration form “Udyog Aadhaar” was made after consultations
with the states and stakeholders, on recommendation made by the Kamath Committee
and observations/approvals by Department Related Parliamentary Standing Committee,
National Board and Advisory Committee etc. The one page simplified registration form
constitutes a self-declaration format under which the MSME units will self-certify its
existence, bank account details, promoter/owner Aadhaar details, other minimum basic

information required, etc.

Also the PMEGP application form has been simplified and reduced to a single page.
The applicants can now fill the simplified PMEGP Application form Online through
KVIC’s/Ministry’s website.

Productivity in MSME

574. SHRI S. THANGAVELU: Will the minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whetheritis a fact that there is a need for developing a multi-pronged approach
to improve productivity in the MSME Sector through innovative means, if so, the steps

taken by Government in this regard; and

(b) whetheritis also a fact that Government is considering to enhance productivity
in the MSME Sector through the National Productivity Council, if so, the details
thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Ministry of MSME already
implementing following schemes with a multi pronged approach through innovative means
like technology upgradation, waste reduction through adoption of lean manufacturing
techniques, improvement in product design, etc for improving the productivity in the
MSME Sector.

(i) Lean Manufacturing Competitiveness Scheme (LMCS).

(i1)) Enabling manufacturing sector to be competitive through Quality Management
Standards and Quality Technology Tools (QMS/QTT).

(i) Technology and Quality Upgradation Support to MSMEs.
(iv) Design Clinics Scheme for MSME sector.
(v) Credit Linked Capital Subsidy Scheme (CLCSS).

(b) Office of the Development Commissioner (MSME), Ministry of MSME
has already signed Memorandum of Understanding (MoU) with National Productivity
Council (NPC) as a “National Monitoring and Implementation Unit’ for implementation
of “Lean Manufacturing Competitiveness Scheme (LMCS)” since inception (2009) of the
scheme to enhance the productivity in the MSME Sector. The benefits have been observed
in the areas of enhanced space utilisation, inventory reduction, reduction in rejection/
rework rate, resulting into improved labour productivity and creating an environment for

continuous improvement.
Small scale industrial units in Maharashtra

1575. SHRI RAMDAS ATHAWALE: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has any plan to set up small scale industrial units in

Maharashtra;

(b) if'so, details thereof particularly of the backward and tribal areas the location-

wise and State-wise; and
(c) the amount of funds allocated for this purpose, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (¢) Setting up of an enterprises

is an individual's endeavour. However, Ministry of Micro, Small and Medium Enterprises

FOriginal notice of the question was received in Hindi.
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(MSMEs) supplements their efforts through various schemes/programmes for promotion
and development of MSMEs at all India level including Maharashtra covering the
backward and tribal areas. The major schemes/programmes include Prime Minister’s
Employment Generation Programme (PMEGP), A Scheme for Promoting Innovation,
Rural Industry and Entrepreneurship (ASPIRE), Credit Guarantee Scheme, Credit Linked
Capital Subsidy Scheme(CLCSS), National Manufacturing Competitiveness Programme,
Cluster Development Programme, Marketing Development Assistance, Skill Development
Programmes, International Cooperation Scheme etc. For implementing various scheme
for the development of MSMEs, Government has allocated ¥ 2,835.00 crore, ¥ 2,977.00
crore, < 3,327.00 crore and ¥ 2,612.51 crore during 2012- 13, 2013-14, 2014-15 and
2015-16 respectively.

Promoting information and communication technology among MSME

576. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government agree on automation nirvana for Small and Medium

Enterprises to encourage self-reliance at the grass roots level; and

(b) if so, the steps Government is taking to promote use of Information and
Communication Technology among Small and Medium Business to fully tap local and

export market potential?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Ministry of Micro, Small and
Medium Enterprises (MSME) provide support to Micro Small and Medium Enterprises

for job creation and use of technology for making them competitive.

(b) Ministry of MSME is implementing a scheme for “Promotion of Information
and Communication Tools (ICT)” in MSME sector for promotion of IT and Communication

tools in MSMEs to make them competitive to tap the local and export market.
Tax break for MSME Sector

577. SHRI PAUL MANOJ PANDIAN: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that Micro, Small and Medium Enterprises which are
labour intensive, have sought to provide tax break based on employment or employment

generation for a large number of people, if so, the details thereof; and
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(b) whether it is also a fact that MSME sector contributes about 8 per cent to

India’s GDP and a capital infusion of ¥ 24,000 crore under the Twelfth Five Year Plan, if
so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Various industry associations
submit requests for tax related benefits for MSMEs. FICCI has submitted a pre-budget
memorandum for 2016-17 covering the suggestion to introduce an employment linked
tax rebate to entrepreneurs to boost the MSMEs and Start-ups. A rebated income-tax for
small start-up businesses was also suggested to encourage small Start-ups and to boost
job creation.

(b) Yes, the Manufacturing Segment of the Micro, Small and Medium Enterprises
sector contributes about 8% to India’s GDP. There is no capital infusion of ¥ 24,000
crore under the 12th Five Year Plan to the sector. However, the Ministry of MSME was
allocated ¥ 24,124 crore as Plan Budget to boost the country’s Micro, Small and Medium
Enterprises sector during the 12th Five Year Plan period (2012-17).

Hate crime against Indians abroad

578. SHRI AVINASH RAI KHANNA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether it is a fact that number of hate crimes against Indians in foreign
countries have increased over the last three years, the details thereof;

(b) the kind of help provided to the victims of hate crimes in foreign countries;

and

(c) the steps taken by Government to reduce the number of hate crimes against

Indians?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V.K. SINGH]: (a) to (c) No, Sir. As per the information
received on hate crimes against Indians from 178 Indian Missions/ Posts, as on 30.11.2015,
Indian missions in only 5 countries have reported hate crimes against Indians in the last

three years. The details are given in the Statement (See below).

The Indian Mission and Consulates remain in constant touch with the Indian
community, elected officials and law enforcement agencies at various levels and take up
such cases appropriately. Such interactions have been proved helpful not only in seeking
justice to the victims of violence but also to prevent it. Prompt and appropriate assistance

as per the demands of the situation is also provided to the victims and their families.
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Statement

Hate crimes against Indians

S1. No. Country No. of hate crime

2013 2014 2015
1. Germany Nil Nil 3
2 Lithuania Nil 2% Nil
3 Poland 4 2 1
4. United Kingdom Nil 1 Nil
5 USA Nil Nil 3

*The Lithuanian Government has disputed it to be the hate crime.
Pravasi Bhartiya Welfare Centres

579. SHRIMATI SAROJINI HEMBRAM: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) whether Government has established any Pravasi Bhartiya Welfare Centres in

our country or abroad to facilitate the NRIs;
(b) if so, the details thereof and number of such Centres working; and
(c) if not, whether Government is proposing any such Centres in the near future?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a) to (c) The Government has set up a
24X7 helpline ‘Overseas Workers Resource Centre’ (OWRC) in Gurgaon, Haryana which
provides information and guidance on all matters and problems pertaining to overseas

employment of Indian nationals.

The OWRC is linked to four Migrant Resource Centres (MRCs) located in Kochi,

Hyderabad, Gurgaon and Chennai in India to facilitate walk-in counseling.

The Ministry is examining the feasibility of setting up one more Migrant Resource

Centre in the country in near future.

An Indian Workers Resource Centre (IWRC) has also been set up in Dubai by
Embassy of India, in UAE, which provides guidance and counseling on all matters

pertaining to overseas Indian workers in UAE.
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Implementation and review of Rule 56(j) of Fundamental Rules

580. SHRI SANJIV KUMAR : Will the Minister of PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS be pleased to state :

(a) the number of officers in All India Services, who on the basis of Rule 56(j)
of the Fundamental Rules, have been retired during last three years by Government of

India;

(b) the number of officers in Group 'A' Central Services who on the basis of above

Rule have been retired during last three years by Government of India; and

(c) the number of officers in All India Services, who on the basis of above Rule

have been retired during last three years in Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c¢) Rule 56 (j) of
Fundamental Rules (FR) is not applicable to All India Services. So far as Group ‘A’
Central Civil Services is concerned, Cadre Controlling Authorities are empowered to
constitute Review Committees and take appropriate action in accordance to the extant

guidelines.
Panel for identification of privacy issues

581. SHRI DILIPBHAI PANDYA : Will the PRIME MINISTER be pleased to

state :

(a) whether Government has set up a panel to identify privacy issues and prepared

a document to facilitate the proposed Privacy Act and if so, the details in this regard,

(b) whether the said panel has submitted their recommendations on various such

issues and if so, the details thereof; and

(c) the details of action so far taken/ proposed to be taken by Government on such

recommendations?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR.
JITENDRA SINGH): (a) and (b) An Expert Group under the chairmanship of Justice
A.P. Shah, former Chief Justice of Delhi High Court was constituted by the Planning

Commission on the issues related to right to privacy. The Group submitted its report on
16.10.2012.

(c) The drafting of the bill is at preliminary stage and details of the bill are yet to

be finalized.
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Study of vigilance cases by CVC
582. SHRI RANIJIB BISWAL : Will the PRIME MINISTER be pleased to state:

(a) whether Central Vigilance Commission (CVC) had conducted a study of

vigilance cases over the last three years, if so, the details and the outcome thereof;

(b) whether the disciplinary proceedings in a large number of cases took as much

as ten to twenty years;
(c) ifso, the details thereof and the reasons therefor; and
(d) the steps taken by the CVC to reduce delays and improve service delivery?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR.JITENDRA SINGH): (a) to (c¢) The Central Vigilance Commission (CVC) had
constituted a committee to conduct a study of the existing pattern of prolonged Disciplinary
Proceedings and suggestion for Remedial Action on 17.6.2015. The committee conducted
the study based on samples of disciplinary cases advised by the Commission to find out

the delays in various stages of disciplinary cases.

The committee concluded that on an average, it takes about 8 years for finalizing a

major vigilance case from the date of occurrence of irregularity.

(d) The Commission has, in pursuance of the report, reviewed the position with
each department and PSU case-wise and sensitized them on the need to finalize these cases
expeditiously and in a few cases of inordinate delays advised them to fix responsibility
of the officer concerned (Inquiry Officer) and to take action against them also. The
Commission has also taken up with the individual Chief Vigilance Officers (CVO) of the
Ministries/ Departments/Organisations concerned on the need for expeditious finalization
of disciplinary proceedings. CVC is also monitoring the pendency of disciplinary cases

by sending alerts through SMSs and E-mail to the concerned CVOs.
Representation of SC/ST/OBC officers in Government

583. DR. BHALCHANDRA MUNGEKAR : Will the PRIME MINISTER be

pleased to state:

(a) what is the number of Secretaries, Joint Secretaries, Deputy Secretaries

excluding equivalents in Government of India;

(b) the number of SCs, STs and the OBCs excluding equivalents in these posts;

and



Written Answers to [3 December, 2015] Unstarred Questions 199

(c) the steps that are being planned to increase their representation in these

posts?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Numbers of Secretaries, Joint Secretaries and
Deputy Secretaries excluding equivalents in the various Central Government Ministries/
Departments appointed under the Central Staffing Scheme (CSS) and belonging to SCs,
STs and OBCs are as under :

S1. No. Posts SC ST OBC Total
1. Secretaries 3 3 ¥ 70
2. Joint Secretaries 24 10 10* 278
3. Deputy Secretaries 4 3 10 45

*Details of officers recruited under the general category prior to introduction of OBC quota are not
maintained.

(c) To fill up the posts of Secretaries, Joint Secretaries and Deputy Secretaries
in the Ministries/ Departments of Government of India under the CSS, the officers of
various services participating under the CSS are considered for empanelment/retention
to hold these posts. These posts are not cadre posts of any service. Out of the empanelled
officers, those who give their option for deputation are considered for appointment for
Joint Secretary & above under the CSS. There is no provision for reservation in the posts
under the CSS. However, at the time of empanelment every effort is made to empanel
officers belonging to SC/ST categories; if necessary, by adopting liberal benchmark as

compared to officers of General category.
Creation of skill development cadre through UPSC
584. SHRI T. RATHINAVEL : Will the PRIME MINISTER be pleased to state:

(a) whether Government is speeding up on the creation of a dedicated skill

development cadre through Union Public Service Commission (UPSC); and

(b) whether aspirants for civil services would have one more service to choose from
in the annual examination to be conducted by the UPSC from next year onwards, if so,

the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Central Government has approved formation of a
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service in the name of “Indian Skill Development Service”. The Service will be notified

shortly in consultation with the UPSC and other concerned Departments.
C.V. Raman International Fellowship for African Researchers

585. DR. ANIL KUMAR SAHANI: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government has launched C.V.Raman International Fellowship for

African Researchers;
(b) if so, the details thereof including fund utilised/unutilised so far;

(c) whether audit of expenses incurred by FICCI under the programme has
been carried out by competent authority, if so, the details thereof and if not, the reasons

therefor;
(d) whether there is any mechanism to monitor the misuse of funds; and

(e) if so, the steps taken by this Department and Ministry of External Affairs in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) and (b) Yes, Sir. The Department of
Science & Technology and Ministry of External Affairs, Government of India, have
jointly launched CV Raman International Fellowship for African Researchers in 2010
under the India-Africa Forum Summit (IAFS). So far, 325 CV Raman Fellows from 32
countries have availed this fellowship approved under IAFS I & 11, utilizing an amount
of ¥ 5,39,24,625/-. In addition, return air tickets were provided by MEA to the awardees
of CV Raman Fellowship and the unspent grant of ¥ 1,71,85,375/- shall be utilized for
fellowships approved under IAFS III.

(¢) Yes, Sir. The accounts are duly audited by Statutory Auditors drawn from a
panel maintained by Controller and Auditor General of India . FICCI also submits the
annual statement of expenditure and utilization certificate for funds released by DST to

administer the CV Raman Fellowship programme.

(d) and (e) Yes, Sir. There is an inbuilt mechanism in the sanction order for releasing
funds to FICCI stipulating terms and conditions and budget heads under which the
expenses can be incurred by the grantee institution. The sanction order also stipulates
that the accounts of the grantee institution shall be open for inspection by the sanctioning
authority/audit whenever the institution is called upon to do so as per General Financial
Rules.
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Development of design for quake-resistant buildings

586 . SHRI BAISHNAB PARIDA: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether the IIT Roorkee Scientists or others have developed a design for
quake-resistance system for buildings with used tyres etc., in the country, if so, the details

thereof; and

(b) to what extent this would help to control deaths during earthquakes and other

such calamities?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) and (b) Yes Sir. A new construction technique for
earthquake resistant housing is being developed in the Department of Earthquake
Engineering, IIT, Roorkee. This is based on interlocking of pre-cast slotted concrete

blocks with the help of energy dissipation links.

This complete interlinked block masonry system is well inter- connected and robust
in itself. The seismic performance of this interlocked block masonry system with energy
dissipator links has been verified under simulated strong earthquake conditions on the
shake table and shock table testing facility. The simulated motion corresponds to the
strongest earthquake motion expected in the seismic zone V (the most severe zone) of IS-
1893. The concept of block masonry with visco-elastic link is completely successful since
the energy is completely released through friction between the blocks and yielding of
links at the bottom portion of the model. The developed low- cost system has been found

to be very effective in withstanding strong earthquake motions without any distress.
Vacant posts in the institutions

587. SHRI C.P. NARAYANAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of posts of Directors, Scientists and Student researchers vacant at

present in various Science and Technology Institutions;
(b) whether Government have initiated action to fill them;
(¢) when are the positions expected to be filled;
(d) how many of these vacancies are reserved for SCs, STs and OBCs; and

(e) how many vacancies earmarked for these sections remain unfilled for more

than two years?
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THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRIY. S. CHOWDARY): (a) to (e) The information is being collected
and will be laid on the Table of the House.

Measures to promote traditional knowledge

588. SHRIVIVEK GUPTA: Will the Minister of SCIENCEAND TECHNOLOGY

be pleased to state:

(a) whether any substantive measures are being undertaken for promotion of

traditional knowledge and local wisdom in the country, if so, the details thereof;

(b) whether Government proposes to improve the employability of the tribal and

backward youth in the field of science and technology, if so, the details thereof; and

(¢) whether any steps have been taken to strengthen the human capability in
scientific research and promotion of grassroot innovation in various States including West

Bengal and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRIY.S. CHOWDARY): (a) Yes, Sir. National Innovation Foundation
—India (NIF) was set up by Department of Science & Technology (DST), Government of
India as a national initiative to promote and support grassroots technological innovations
and outstanding traditional knowledge and local wisdom from all parts of the country. NIF
has built up a database of over 2, 11,600 technological ideas, innovations and traditional
knowledge majority of which are pertaining to agricultural, veterinary or human use. The
traditional knowledge documented at NIF is screened for its novelty and then validated
with the help of State Agricultural Universities, Veterinary Universities, R&D institutions,
etc. NIF has a MoU with Indian Council of Medical Research (ICMR) and Council of
Scientific and Industrial Research (CSIR) to validate novel claims of herbal healers. For
the practices found to be unique/novel, NIF also files patent in the name of knowledge
holders. Besides, the CSIR has been playing an important role in protecting India's rich
traditional knowledge in healthcare by creating a Traditional Knowledge Digital Library
(TKDL) in collaboration with Department of AYUSH. To document/protect traditional
knowledge of the tribal people in the country, Tribal Cooperation Marketing Development
Federation of India Limited (TRIFED), Ministry of Tribal Affairs, has also made an effort

to prepare briefs on the products/crafts practiced by them and their marketing.

(b) The Ministry of Science and Technology has no specific programme to

improve the employability of the tribal and backward youth in the field of Science and
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Technology. However, the Tribal Sub-Plan scheme of the Department of Science &
Technology provides opportunities to motivated scientists, technologists and field level
S&T organizations to take up action-oriented and location-specific projects aiming at
socio-economic up-liftment of tribal population through appropriate technological

interventions.

(¢) Yes, Sir. To strengthen the capability of grassroots innovators, NIF has
established thirty seven (37) community workshops in rural areas of the nineteen (19)
States of the country at the premises of seasoned innovators so that other grassroots
innovators of the region can have access to fabrication facilities and also learn from the
experiences of such innovators. NIF is committed to making India innovative by scouting,
documenting, adding value, protecting the intellectual property rights of the contemporary
unaided technological innovators at the grassroots, as well as of outstanding traditional
knowledge holders on a commercial as well as non-commercial basis. Seventeen (17)
grassroots innovators from Kolkata, Murshidabad, Darjeeling, Purulia, South 24
Parganas, Bankura, Howrah, Burdwan and Cooch Behar Districts from West Bengal have
been recognized for their innovative work like developing pedal operated paddy thrasher,
cycle operated water pump etc. In this endeavor, through collaboration with Research
and Development Institutions, NIF helps to strengthen the human capability in scientific
research for getting these grassroots innovations validated and converting them into value
added technologies/products. Further, N.B. Institute of Rural Technology, Kolkata, a core
support group of DST working on innovative technological solutions to rural problems
has been able to develop simple and affordable technology product i.e. Solar Dome for
capturing sunlight for lighting thatched roof houses in remote rural areas. Besides, a
national good manufacturing practices (GMP) facility for extraction, formulation and
packaging of traditional (Indian System of Medicine) herbal medicines has been set
up at CSIR-Institute of Integrative Medicine, Jammu. CSIR has also instituted "CSIR
Innovation Award" for school children across the country to promote intellectual property

and invention related awareness amongst them.
Skill gap assessment

589. SHRI AVINASH PANDE: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has undertaken any research or directed any study for

the skill gap assessment under the National Skill Development Corporation; and

(b) the details of the skill gap assessment conducted and the results thereof,

State- wise?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) In order
to understand the sectoral and geographical spread of skill requirement/gaps and
incremental human resource requirement across the sectors, studies have been undertaken
by the Government through National Skill Development Corporation (NSDC), a Public
Private Partnership (PPP) entity. As per the study, employment opportunities in India
would increase from 461.1 million in 2013 to 581.9 million in 2022, across the 24 sectors,
pointing at an incremental human resource requirement of approximately 120.8 million.
Considering the overlap in the human resource requirement across a number of sectors,
the unique number for incremental demand would be 109.7 million by 2022, wherein the
top 10 sectors would account for 80% of this requirement. State-wise incremental human
resource requirement has also been worked out according to which incremental demand
is accessed at 120.33 million by 2022. Sector-wise and State-wise incremental human
resource requirement projected in the study report for the period 2013-2022, is given in

the Statement.

Statement

Incremental Human Resource requirements across States (2013-22)

Sl. No.  Sector Incremental HR requirement Total 2013-22
1. Andhra Pradesh 10871315
2. Arunachal Pradesh 147046
3. Assam 1234357
4, Chhattisgarh 3043736
5. Delhi 6341921
6. Goa 227261
7. Gujarat 5756711
8. Haryana 3577999
9. Himachal Pradesh 1206379
10. Jammu and Kashmir 1122787
11. Jharkhand 4452801
12. Karnataka 8476134
13. Kerala 2956896

14. Madhya Pradesh 7816045
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SI. No. Sector

Incremental HR requirement Total 2013-22

15. Mabharashtra 15522185
16. Manipur 233446
17. Meghalaya 248954
18. Mizoram 140188
19. Nagaland 97382
20. Odisha 3345584
21. Punjab 2899005
22. Rajasthan 4242438
23. Sikkim 147821
24. Tamil Nadu 13552000
25. Tripura 259330
26. Uttar Pradesh 11011055
27. Uttarakhand 2061143
28. West Bengal 9342561

ToraL 120334480

Unstarred Questions

MoU for training of youth

+590. SHRI VIJAY GOEL: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the number of State Governments, Universities, educational institutes and
vocational units with which Memorandum of Understanding (MoU) has been signed by

the Ministry till date; and

(b) the number of youth targeted to be trained during the current financial year,

and the future plans of Ministry?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) The National Skill
Development Corporation under Ministry of Skill Development and Entrepreneurship
has signed Memorandum of Understanding with UGC, AICTE, 31 Universities and
Government of Karnataka for skill development. NSDC is also working with 15 State

Governments to introduce vocational education in more than 3000 schools across the

TOriginal notice of the question was received in Hindi.
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country. Ministry of Skill Development and Entreprencurship has also entered into MoUs
with a number of Central Ministries/Departments for coordinated approach and optimal
utilization of existing infrastructure for skill development. In addition, the Ministry has
engaged actively with several countries and signed MoUs with Germany, China and

United Kingdom for bilateral cooperation in skill development.

(b) Ministry of Skill Development and Entrepreneurship has launched Pradhan
Mantri Kaushal Vikas Yojana during the current financial year targeting to cover 24 lakh
youth in the country in one year. The Government has launched the National Policy for
Skill Development and Entrepreneurship, 2015 to accomplish the vision of skill India and
give a coordinated approach and focus direction for future skill development endeavours.
It encompasses the guiding principle and future strategy for skill development schemes/
programmes. In addition, the National Skill Development Mission has been launched
by the Government to scale up skill development efforts across the country by creating
an end to end outcome focus implementation framework. The implementation aims to
provide strong institutional framework at the centre and in the States for implementation
of skilling activities in the country. The key institutional bodies under the missions have

been constituted in this regard.
Certificates for existing skill

591.DR. T. SUBBARAMI REDDY : Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) number of youths to be skill trained under the National Policy for Skill

Development in the next two years;

(b) the institutions that would assess and give certificates for existing skills or

give certificate of skill training, under Recognition of Prior Learning;

(c) how do they ensure that quality of training is maintained, to the satisfaction of

end-users; and

(d) how many skill cards and skill certificates were distributed to trainees in the

last six months and how many of them were gainfully employed, with details?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) The National
Policy for Skill Development and Entrepreneurship, 2015 projects Recognition of Prior
Learning (RPL), reskilling, upskilling and skilling of 298.25 million existing workforce
especially below 45 years of age. In addition, the report projects skilling of 104.62 million

new entrance over 2015-2022.
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(b) Ministry of Skill Development and Entreprencurship has Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) which targets to train 14 lakh persons and certificate
10 lakh persons under Recognition of Prior Learning. Under PMKVY 31 Sector Skill
Councils have been allocated a targets of 5 lakh under RPL. The candidates under RPL
are assessed by 3rd party assessment agency/body empanelled by Sector Skill Councils.
The candidates passing the assessment are certified by SSCs by issue skill card and skill

certificate.

(¢) Under PMKVY, following measures are followed to ensure quality of trainings

to the satisfaction of enrolled candidates (end user):

(1) Site Visits: The SSC & PMKVY monitoring team conduct site visits on
sample basis to ensure that quality trainings are being provided to students,
also before authorizing a centre it is the responsibility of the SSCs to ensure

that training centre is well equipped to conduct the trainings.

(ii)) Call Validation: Candidates undergoing training are contacted via phone

calls to seek their feedback on the training being provided.

(i) Student Feedback Forms: The students have to fill a Student Feedback Form
which seeks candidate’s experience of training, these forms are collected by

the Assessor at the time of assessments.

(iv) Grievance Portal: Candidates in case of any complaints can contact PMKVY
monitoring team via the grievance portal named “Happy Fox”, on receiving
a complaint, PMKVY monitoring team conducts investigation and actions as

per PMKVY consequence management system are taken.

(d) Under PMKVY, 83759 persons have been certified under RPL. A number of
persons assessed under RPL were already in employment. In addition after RPL, 7159

persons got placement.
Training centre under PM skill development scheme

1592. SHRI NARESH AGRAWAL: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that training centres have not been established in 90
per cent of districts of the country under Prime Minister skill development scheme, if so,

the reasons therefor; and

FOriginal notice of the question was received in Hindi.
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(b) if not, the number of training centres established throughout the country at

present and the number of youth being trained in those centres?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The
Government has introduced Pradhan Mantri Kaushal Vikas Yojana (PMKVY), which is
a flagship outcome based skill training scheme to align the skill development initiatives

with the incremental human resource requirement.

Under PMKVY scheme, as on 30th November, 2015, there are 6,468 training
centers operating in 571 districts out of total 676 districts of the country and total number
of youth enrolled (as on 30th November, 2015) under PMKVY, is 5.32 lakhs.

Filling competency gap through skill training

593. SHRIA.U. SINGH DEO: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) whether Government has evaluated the competency gap in the Indian job
market to provide appropriate skill training, if so, the details thereof, if not, the reasons

therefor;

(b) whether Government has undertaken measures to dispense skill training in

remote areas of the country, if so, the details thereof, if not, the reasons therefor; and

(c) whether Government plans to involve the private sector in conducting skill
development training, if so, the details thereof and time-line for introduction of the same,

if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRIRAJIV PRATAPRUDY): (a) In order to understand
the sectoral and geographical spread of skill requirement/gaps and incremental human
resource requirement across the sectors, studies have been undertaken by the Government
through National Skill Development Corporation (NSDC), a Public Private Partnership
(PPP) entity. As per the study, employment opportunities in India would increase from
461.1 million in 2013 to 581.9 million in 2022, across the 24 sectors, pointing at an
incremental human resource requirement of approximately 120.8 million. Considering
the overlap in the human resource requirement across a number of sectors, the unique
number for incremental demand would be 109.7 million by 2022, wherein the top 10
sectors would account for 80% of this requirement. State-wise incremental human
resource requirement has also been worked out according to which incremental demand
is accessed at 120.33 million by 2022.
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(b) and (¢) Government of India is implementing following schemes for skill
training of the people in remote areas of the country:

(i) Enhancing skill development infrastructure in North Eastern States and
Sikkim. State- wise list of Industrial Training Institutes covered under the
scheme is given in the Statement (See below); and

(i)  Skill development in 34 districts of 9 States affected by Left Wing Extremism.
State- wise list of Industrial Training Institutes covered under the scheme is
given in the Statement (See below);

Besides, to promote private training providers across the country, Government has
set up National Skill Development Corporation (NSDC) as a Public Private Partnership
entity. As on 31st October, 2015, the 266 NSDC affiliated training partner, have 4648
operational training centers, including 812 mobile centers across 27 States and 5 Union
Territories in 525 districts of the country.

Statement

State-wise list of ITls covered under the scheme “Enhancing Skill Development
Infrastructure in NE States and Sikkim”

SI. No. State No. of ITIs Fund Location of ITIs
allocation @ ¥
9.5 crore per ITI

1. Arunachal Pradesh 4 38.00 ITI Manipoliang (Ziro), ITI
New Sagalee, ITI Mipang and
ITI East Siang

2. Nagaland 2 19.00 ITI Dimapur and ITI Peren

3. Sikkim 1 9.50 ITI Kewzing

4. Manipur 2 19.00 ITI Sekmai

5. Mizoram 3 28.50 ITI Serchhip and ITI
Champhai

6. Meghalaya 2 19.00 ITI Ampati

7. Assam 5 47.50 ITI Nalbari, ITI Bongaigaon
and ITT Jorhat

8. Tripura 3 28.50 ITI Kanchanpur, ITI
Gandacherra and ITI
Santirbazar

ToTtAL 22 209.00
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State-wise list of ITIs under the scheme “Skill Development in
34 districts affected by Left Wing Extremism”

SI. No. States Fund allocation ~ No. of Location of ITI
(R in crore) ITIs
1. Telangana 5.33 1 Khamam
2. Bihar 31.98 6 Jamui, Gaya, Aurangabad,

Rohtas, Jehanabad, Arwal

3. Chhattisgarh 37.31 7 Dantewada, Bastar, Kanker,
Surguja, Rajnandgaon,

Bijapur, Narayanpur

4, Jharkhand 53.3 10 Chatra, West Singhbhum,
Palamau, Garhwa, East
Singhbhum, Bokaro,
Lohardaga, Gumla, Latehar,

Hazaribagh

5. Madhya Pradesh 533 1 Balaghat

6. Maharashtra 10.66 2 Gadchiroli K, Gondia

7. Odisha 26.65 5 Gajapati, Malkangiri,
Rayagada, Deogarh,
Sambalpur

8. Uttar Pradesh 533 1 Sonebhadra

9. West Bengal 533 1 Paschim Midnapur

ToTtaL 181.22 34

Allocation for schemes of skill development

594. SHRI GULAM RASOOL BALYAWI: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) the schemes prepared by the Ministry for the skill development and

entrepreneurship in the country;

(b) the allocation made for the same for the current year, scheme-wise;
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(c) the names of bodies and organizations with which collaboration is being made

for the purpose; and
(d) what are the targets for the next five years?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) Government
has launched Pradhan Mantri Kaushal Vikas Yojana (PMKVY) in March, 2015 which
is a reward based, demand driven scheme. The scheme aims to enable and mobilise a
large number of Indian youth to take up skill training, become employable and earn their
livelihood. It has been targeted to benefit 24 lakh persons with training of 14 lakh fresh
entrants and certification of 10 lakh persons under Recognition of Prior Learning (RPL).
The total outlay of PMKVY is ¥ 1500 crore. National Skill Development Corporation
(NSDC) is the implementing agency for PMKVY. As on 30th November, 2015, 5.32 lakh
candidates have been enrolled under the scheme for 328 job roles developed by 28 Sector

Skill Councils (SSCs) across the country.

Besides, Government is implementing Skill Development Initiative (SDI) Scheme
to provide vocational training to the people across the Country for skill development in
order to improve their employability. Training is provided through a network of Vocational
Training Providers (VTPs) registered across the country. VTPs are registered through
States/UTs and at the end of training, candidates are assessed by independent Assessing
Bodies empanelled by the Government. Skills of candidates acquired through informal
means are also assessed on pre-determined parameters and successful candidates are
awarded NCVT certificate. There is no fee charged for training and assessment. Day
boarding and transportation charges are allowed to person living in North Eastern States,
Left Wing Extremism and hilly areas when they come out of these areas for training.
The implementation of the scheme is being done through States and monitored through a
web portal. The scheme is presently approved till March, 2017 and target depends on the

budgetary allocation under the scheme.

Further, the Ministry of Skill Development and Entreprencurship has signed
Memorandum of Understandings (MoUs) with a number of Central Ministries/
Departments for collaborating in skill development. The details of MoUs signed is given

in the Statement.
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Statement

Central Ministries/Departments signing MoUs with Ministry of Skill
Development and Entrepreneurship for Skill Development

Department of Empowerment of Persons with Disabilities

Ministry of Defence

Ministry of Railways

Ministry of Health and Family Welfare
Department of Fertilisers

Department of Chemicals and Petro-Chemicals
Department of Pharmaceuticals

Ministry of Steel

Ministry of Mines

Ministry of Power

Coal India (Ministry of Coal)

National Thermal Power Corporation, Power Grid (Ministry of Power)

Overall key elements of MoUs

Leverage existing government infrastructure to deliver skill training programmes
Mobilize CSR funds of Public Sector Undertakings (PSUs) to support skilling

Upgrade equipment of Industrial Training Institutes (ITIs) and NSDC/SSC affiliated
training providers

Promote and scale up apprenticeship training in PSUs in coordination with

Directorate General of Training (DGT)

Incentivize hiring of National Skill Qualification Framework (NSQF) certified

personnel

Promote adoption of ITIs by PSUs, including provision of technical and resource
support

Introduce vocational courses in schools run by Ministries/PSUs
Establish ‘Centres of Excellence’ for high quality skill training

Align training programmes to NSQF and mobilize workforce for Recognition of
Prior Learning (RPL)
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Constitutional status to OBCs Commission

595. SHRI DEVENDER GOUD T.: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether there is serious consideration of the proposal to grant Constitutional
status to OBCs Commission or set up a new Commission by giving it Constitutional

status like SC/ST Commission and if so, the details of the move;

(b) whether a Constitutional amendment would be required to grant OBCs
Commission the Constitutional status as the word ‘OBC’ does not appear in the

Constitution; and

(c) if so, whether any ground work has been done in this regard and if so, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) A proposal to further empower the

National Commission for Backward Classes is at present under examination.

(b) The amendment in the Constitution would be required to empower the

Commission as mentioned in (a) above.
(c) The matter is under examination.
Policy for conversion of public infrastructure into disabled friendly

596. SHRI K.K. RAGESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:-

(a) whether any comprehensive plan or policy is on the avail from Government to

convert public infrastructure, transport systems into disabled-friendly; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT( SHRI KRISHAN PAL): (a) and (b) For Persons with Disabilities
(PwDs), universal accessibility is critical for enabling them to gain access for equal
opportunity and live independently and participate fully in all aspects of life in an
inclusive society. Persons with Disabilities (Equal Opportunities, Protection of Right
and Full Participation) Act, 1995 under section 44, 45 and 46 categorically provides for
non-discrimination in transport, non-discrimination on the road and non-discrimination

in built environment respectively.
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To successfully operationalize and create accessible environment, Government has
conceptualized a multi-sectoral “Accessible India Campaign (Sugamya Bharat Abhiyan)”
as a nation-wide flagship campaign for achieving universal accessibility for PwDs. The
Campaign focus on enhancing the accessibility of Government and public buildings, and

built environment which includes public transportation across the country.
Scholarships to the students of SC/ST of Uttarakhand

597. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the scholarship fund to be given to the students belonging to the
Scheduled Castes and the Scheduled Tribes in the State of Uttarakhand has been released
by the Centre for the financial year 2014-15 and 2015-16;

(b) if not, the reasons therefor, for not providing fund so far;

(¢) whether State Government of Uttarakhand has requested the Ministry and the
Prime Minister to provide the scholarship for the students belonging to the Scheduled
Castes and Scheduled Tribes; and

(d) if so, the details of the action taken so far and by when the fund will be made
available to the State?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Yes, Sir. The details of Scholarship
fund released to student belonging to Scheduled Castes (SC) and Scheduled Tribes (ST)
of Uttarakhand during 2014-15 and 2015-16 are given as under:

(R in lakh)
Name of the scheme 2014-15 2015-16
Pre-Matric Scholarship for SC students 1626.69 Proposal not yet received
studying in classes IX and X. in Public Finance

Management System

(PFMS) portal
Post Matric Scholarship for SC students 1800.00 1728.00
Upgradation of Merit of SC students 5.00 4.50
Pre-Matric Scholarship for ST students 19.82 107.00
Post Matric Scholarship for ST students 164.00 900.00

TOriginal notice of the question was received in Hindi.
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(b) Does not arise.

(¢) Yes, Sir. Uttarakhand has requested for releasing balance Central Assistance
(CA) 0of % 40.46 crore under Post-Matric Scholarship for SC students (PMS-SC).

(d) Additional Central Assistance of ¥ 4.00 crore has been released on 24.11.2015
to State of Uttarakhand under the Post-Matric Scholarship scheme for SC students.

Review of reservation for Other Backward Castes (OBCs)

+598. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

(a) whether there is a provision of reviewing other backward castes after every
ten years under the Act related to the National Commission for Backward Classes set up
by the recommendation of Mandal Commission and whether it is mentioned to change the

reservation system accordingly to their economic and social status after such review;

(b) if so, dates on which changes have been made under this Act, the details

thereof; and

(c) whether suggestions have been received for any changes in the reservation
policy in the present scenario and whether any such proposal is under consideration of

Government?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT( SHRI KRISHAN PAL): (a) Yes, as per Section 11(1) of the NCBC
Act, 1993 the Central Government may at any time, and shall, at the expiration of ten
years from the coming into force of this Act and every succeeding period of ten years
thereafter, undertake revision of the lists a view to excluding from such lists those classes
who have ceased to be backward classes or for including in such lists new backward

classes.

Section 11(2) of the said Act also provides the Central Government shall, while
undertaking any revision referred to in sub-section (1), consult the National Commission

for Backward Classes.

(b) Till date, no such revision of Central List of OBCs has taken place.

(c) No.

FOriginal notice of the question was received in Hindi.
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Punishments under SC and ST (Prevention of Atrocities) Act

599. SHRI D. RAJA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whetheritis a fact that the Scheduled Castes and Scheduled Tribes (Prevention
of Atrocities) Act, 1989 stipulates formation of special courts, fast trials and enhanced

punishments to prevent and effectively punish crimes against SC and ST persons; and

(b) if so, what are the details of the criminal cases registered under this
Act, pending case in courts, conviction rate and the number of Special Courts set up
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) The Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) Act, 1989 is an Act of Parliament to prevent
the Commission of Offences of atrocities against the members of the Scheduled Castes
and the Scheduled Tribes, to provide for Special Courts for the trial of such offences
and for the relief and rehabilitation of the victims of such offences. Chapter II of the Act
relates to punishment for such offences of atrocities.

Likewise section 14 of the said Act relates to specification of Court of Session in
each district by the concerned State Government/Union Territory Administration with
concurrence of the Chief Justice of the High Court, as a special court for the purpose
of providing for speedy trial of the offences under the Act. Accordingly as per available
information, State Governments/ Union Territory Administrations of Andhra Pradesh,
Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Jharkhand,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Manipur, Meghalaya, Odisha,
Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttarakhand, Uttar Pradesh, West
Bengal, Andaman and Nicobar Islands, Chandigarh, Daman and Diu, NCT of Delhi
and Puducherry have designated District Session Courts as Special Courts. Further to
accelerate trial of cases under the Act, 193 exclusive Special Courts have also been set
up by the States namely Andhra Pradesh (13), Bihar (11), Chhattisgarh (6), Gujarat (26),
Karnataka (8), Kerala(2), Madhya Pradesh (43), Maharashtra (3), Rajasthan (25), Tamil
Nadu (4), Telangana(10), Uttar Pradesh (40) and Uttarakhand (2).

The State/Union Territory-wise latest available data for the year 2014, as provided
by the National Crimes Records Bureau (NCRB), Ministry of Home Affairs (MHA),
regarding number of cases registered, number of cases in courts including brought forward
cases, number of cases disposed of by courts, number of cases ending in conviction and
the conviction rate, number of cases compounded or withdrawn and cases pending in

courts, under the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
{PoA} Act, 1989 in conjunction with the IPC, is given in the Statement .
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Data about abandoned mentally challenged persons

+600. SHRI RAM NATH THAKUR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has any data about the mentally challenged persons in
the country, if so, the State-wise details thereof and if not, the reasons therefor;

(b) the number of the mentally challenged persons who have been abandoned
by their families in the country, State-wise details thereof and arrangements made by

Government for their accommodation and livelihood; and

(¢) whether Government will take initiative to address this problem and will
coordinate with State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) As per Census 2011, there are 1505964
persons with mental retardation and 722880 persons with mental illness in the country.
State-wise population of persons with mental retardation and mental illness is given in
the Statement (See below).

(b) Relief for the disabled is primarily a State subject by virtue of entry 9 of the
State list of the Constitution of India. The Ministry has not conducted any such survey
regarding the number of abandoned mentally challenged persons. The Central Government
supplements the effort of the State Government through its schemes/programmes for
rehabilitation of persons with disabilities in area of education, vocational training, skill

development etc.

(¢) As per the provisions of the Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995, the State Governments are
mandated to develop schemes/programmes for education, rehabilitation, social security,
health care of persons with disabilities including mentally retarded persons. The State
Governments have been advised to frame suitable schemes exclusively to take care of

homeless mentally challenged persons.
Statement

Number of persons with Mental Retardation and Mental Illness as per Census 2011

Sl. No. State Mental Retardation Mental Illness Total

L. Andhra Pradesh 132380 43169 175549
2. Arunachal Pradesh 1264 631 1895
3. Assam 26374 18819 45193

FOriginal notice of the question was received in Hindi.
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SI. No. State Mental Retardation Mental Illness Total

4. Bihar 89251 37521 126772
5. Chhattisgarh 33171 20832 54003
6. Delhi 16338 10046 26384
7. Goa 1817 1675 3492
8. Gujarat 66393 42037 108430
9. Haryana 30070 16191 46261
10.  Himachal Pradesh 8986 5166 14152
11.  Jammu and Kashmir 16724 15669 32393
12.  Jharkhand 37458 20157 57615
13.  Karnataka 93974 20913 114887
14.  Kerala 65709 66915 132624
15. Madhya Pradesh 77803 39513 117316
16.  Maharashtra 160209 58753 218962
17.  Manipur 4846 1459 6305
18.  Mizoram 1585 1050 2635
19.  Meghalaya 2332 2340 4672
20.  Nagaland 1250 995 2245
21.  Odisha 72399 42837 115236
22.  Punjab 45070 21925 66995
23.  Rajasthan 81389 41047 122436
24.  Sikkim 516 513 1029
25.  Tamil Nadu 100847 32964 133811
26.  Tripura 4307 2909 7216
27.  Uttar Pradesh 181342 76603 257945
28.  Uttarakhand 11450 6443 17893




222 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No. State Mental Retardation Mental Illness Total
29.  West Bengal 136523 71515 208038
30.  Andaman and 294 364 658

Nicobar Islands

31.  Chandigarh 1090 756 1846
32. Daman and Diu 176 89 265
33.  Dadra and Nagar Haveli 180 115 295
34.  Lakshadweep 112 96 208
35.  Puducherry 2335 853 3188

TotaL 1505964 722880 2228844

Disability audit of airports and railway stations

601. DR. KANWAR DEEP SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether there is a proposal for disability audit of airports and railway stations

in the country, if so, the details thereof;

(b) how many airports and railway stations have been selected for the retrofitting

in West Bengal; and
(c) what is the deadline fixed for doing so?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c¢) For Persons with Disabilities
(PwDs), universal accessibility is critical for enabling them to gain access for equal
opportunity and live independently and participate fully in all aspects of life in an
inclusive society. Persons with Disabilities (Equal Opportunities, Protection of Right
and Full Participation) Act, 1995 under section 44, 45 and 46 categorically provides for
non-discrimination in transport, non-discrimination on the road and non-discrimination

in built environment respectively.

Disabilities being a State subject, State Governments have been requested to take
necessary action for implementation of the provisions ofthe PwD Act, 1995. To successfully
operationalize and create accessible environment, Government has conceptualized a

multi-sectoral campaign the “Accessible India Campaign (Sugamya Bharat Abhiyan)”
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as a nation-wide flagship campaign for achieving universal accessibility for PwDs. The
campaign focuses on creation of access audit framework and enhancing the accessibility
of Government and public buildings, and built environment which includes public
transportation comprising airports and railway stations across the country. State specific

targets have not been fixed under the campaign.
Working of National Trust

602. DR. KANWAR DEEP SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that a Committee had been constituted to look into issues

relating to the working of ~ National Trust;
(b) if so, when was it constituted and the status about this; and
(¢) whether report of the Committee is delayed, if so, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) A Committee to conduct an
inquiry into the alleged irregularities in the National Trust for Welfare of Persons with
Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities was constituted on
5.12.2014. The Committee submitted an interim report in February, 2015 and subsequently
submitted the final report in November, 2015.

(¢) The work involved examination of voluminous records of National Trust. As

such the Committee could not submit the report within the given time-frame.
De-addiction centres in Uttarakhand

+603. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether all the de-addiction centres run by Central Government in Uttarakhand

have been provided grants for the financial year 2014-15;

(b) if not, the list of those centres which have been provided partial grants for
2014-15;

(c) the reasons for not providing partial grants to other de-addiction centres for

the financial year 2014- 15, the details thereof; and

+Original notice of the question was received in Hindi.
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(d) by when the rest de-addiction centres of the State would be provided grants
for the financial year 2014-15?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (c¢) There are four Integrated
Rehabilitation Centres for Addicts (IRCAs) in the State of Uttarakhand receiving
financial assistance from the Ministry under the “Central Sector Scheme of Assistance
for Prevention of Alcoholism and Substance (Drug) Abuse”. The details of release of

partial grant to these IRCAs for the year 2014-15 are as under:

Sl. No. Name of IRCA Remarks

(1) NIRVAN at Haldwani Partial grant of ¥ 7,80,300/- has been
released.

(ii) NIRVAN at Haridwar Grant in Aid for previous year

2013-14 was released on 24.03.2015.
As per the existing guidelines, the
organization became eligible for

advance grant after 24th March, 2015.

However, the fund got exhausted.
Thereafter, the organisation was not
eligible to receive advance grant in next

financial year 2015-16.

(i)  Himalyan Gramodyog Vikas The organisation had submitted its
Sansthan at Pithoragarh proposal on 16th March, 2015 for the
year 2014-15.

(iv)  Samagra Gramin Vikas Samiti -do-

at Chamoli

(d) To increase transparency and speedy release of grants to NGOs, the Ministry
has started an online system for submission and processing of proposal from the financial
year 2014-15. The Ministry has not received online recommendation from the State
Government of Uttarakhand for release of full grant to the IRCAs for the financial year
2014-15. The grant in aid to eligible IRCAs will be released only after receipt of online

recommendation from the State Government.
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Funds for space projects
604. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) the space projects initiated in the last five years and the details of the projects

pending completion in the last five years;
(b) the amount allocated, disbursed and utilized for these projects, Project-wise;

(c) the total amount left unutilized in the last five years and the amount returned,

and
(d) the reasons for not initiating new projects in the last two years?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) The space projects initiated by Department of Space
during the last five years include six communication satellites viz. GSAT-14, GSAT-
15, GSAT-16, GSAT-17, GSAT-18 and GSAT-19; eight remote sensing satellites viz.
GISAT, Resourcesat-2A, Cartosat-2E, SCATSAT-1, NISAR (NASA ISRO Synthetic
Aperture Radar), Cartosat-3, Oceansat-3 and 3A; continuation flights of PSLV (C36-
C50); Chandrayaan-2, Aditya-L1 and India’s first mission to planet Mars — Mars Orbiter

Mission.

Out of these projects, GSAT-14, GSAT-15, GSAT-16 and Mars Orbiter Mission
have been completed. The projects pending completion in the last five years include
Chandrayaan-2, Aditya-L1, GISAT and Resourcesat-2A.

(b) The details of amount allocated, disbursed and utilized for these projects,

project-wise are given below:

® in crore)

SI. Project Amount Amount Amount
No. Allocated Disbursed Ultilised
(Sanctioned (including (Actual

Cost) BE2015-16) till

31.3.2015)
1 2 3 4 5
1. GSAT-14 45.00 44.99 44.99
2. GSAT-15 (including launch services) 859.50 824.07  659.07

3. GSAT-16 (including launch services) 865.50 865.50  823.65
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1 2 3 4 5

4, GSAT-17 (including launch services) 1013.20 330.00 0.00

5. GSAT-18 (including launch services) 1022.00 507.00 0.00

6.  GSAT-19 94.00 45.00 0.00
7.  GISAT 392.00 163.62 83.62
8. Resourcesat-2A 200.00 100.24 50.24
9.  Cartosat-2E 160.00 25.00 0.00
10. SCATSAT-1 80.00 30.00 0.00
11. NISAR 513.00 50.00 0.00
12.  Cartosat-3 351.16 50.00 0.00
13.  Oceansat-3 & 3A 797.17 25.00 0.00
14.  PSLV C36-C50 3090.00 203.25 0.00
15.  Mars Orbiter Mission 450.00 446.74  440.74
16. Chandrayaan-2 603.00 25245  212.45
17.  Aditya-L1 378.53 42.77 22.77

(¢) The details of total amount for space programme left unutilised in the last five

years and the amount returned by Department of Space are given below:

(R in crore)

Financial Year Budget Amount Amount left
Estimates Returned unutilised
(Surrendered)
2010-11 5778.00 898.00 397.77
2011-12 6626.00 2194.00 647.77
2012-13 6715.00 1835.00 23.75
2013-14 6792.00 1620.00 3.05

2014-15 7238.00 1412.00 2.55
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(d) Does not arise. New projects initiated in the last two years are GSAT-17,
GSAT-18 and GSAT-19 communication satellites; continuation flights of PSLV (C36-
C50); Oceansat 3 and 3A, Cartosat-2E, Cartosat-3, SCATSAT-1 and NISAR projects.

Scheme of building smart cities

1605. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the details of the basic concept behind the scheme of building smart cities

formulated by Government;
(b) whether land would be acquired for this;

(c) ifso, the Governments, views regarding the villages adjacent to the concerned

cities; and

(d) whether the Government proposes to promote the cities that the declared to be

converted into smart cities and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Cities are engines of growth for the economy of every
nation, including India. Nearly 31% of India’s current population lives in urban areas
and contributes 63% of India’s GDP (Census 2011). With increasing urbanization, urban
areas are expected to house 40% of India’s population and contribute 75% of India’s GDP
by 2030. This requires comprehensive development of physical, institutional, social and
economic infrastructure. All are important in improving the quality of life and attract
people and investments to the city, setting in motion a virtuous cycle of growth and

development. Development of smart cities is a step in that direction.

(b) and (¢) The Smart Cities Mission strategy consists of area-based development and
support of smart solutions to improve services and infrastructure. Area-based development
will transform existing areas (retrofit and redevelop), including slums, into better planned
ones, thereby improving liveability of the whole City. New areas (greenfield) will be
developed around cities in order to accommodate the expanding population in urban
areas. Application of smart solutions will enable cities to use technology, information and
data to improve infrastructure and services. Comprehensive development in this way will
improve quality of life, create employment and enhance incomes for all, especially the
poor and the disadvantaged, leading to inclusive cities. No land acquisition is prescribed

in the guidelines.

tOriginal notice of the question was received in Hindi.
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(d) The objective of Smart Cities Mission is to develop 100 Smart Cities which
have been distributed among the States and UTs on the basis of an equitable criteria.
The selection process of smart cities is based on the idea of competitive and cooperative
federalism and follows a challenge process to select cities in two stages. In Stage 1,
Ministry of Urban Development has announced a list of 98 potential smart cities on the
basis of shortlisting done by States/UTs through intra-state completion for participating in
the Stage 2 of the challenge. The list of 98 shortlisted cities is available on the Ministry’s
website (www.moud.gov.in). The shortlisted cities will prepare their Smart City Proposal
(SCP) containing the vision, plan for mobilization of resources and intended outcomes
in terms of infrastructure up-gradation and smart applications for the Stage-2 of the
competition at the All-India level. The finally selected smart cities will be funded under

the Mission.
Metro-rail to all capital cities

606. SHRI  DILIP KUMAR TIRKEY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) Whether it is fact that Government propose to give metro-rail to all the capital

cities of Indian States; and

(b) If so, by when this endeavour will be completed and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) No, Sir.

(b) Does not arise.
DDA flats surrendered by allottees

607. SHRI D. KUPENDRA REDDY: Will the Minister OF URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a number of DDA flats have been surrendered by the

allottees who have been allotted flats in the recent housing scheme of DDA;

(b) if so, the details thereof and whether any review has been done by DDA to

find out the reasons for such surrenders; and

(c) if'so, the details and the findings thereof and the measures taken to rectify the

issues such as poor construction quality, infrastructure, etc.?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO) : (a) Yes, Sir.

(b) Delhi Development Authority (DDA) has informed that as on 27.11.2015,
nearly 8,400 allottees, who were allotted flats under Housing Scheme-2014, have
surrendered their flats. In majority of cases, the allottees have not provided any specific

reasons for surrender. However, some of the reasons, as reported, are as follows:
(i)  Allottees did not like the location/area of the allotted flat.
(ii)) Allottees did not find the built up area of allotted flats sufficient.

(c) DDA has informed that they have not received any complaint of poor
construction or quality.

Projects cleared under AMRUT

608. SHRI RAVI PRAKASH VERMA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has cleared some projects under the flagship Atal
Mission for Rejuvenation and Urban Transformation (AMRUT);

(b) if so, the details of the projects cleared and the name of the States to whom
these projects belongs;

(¢) whether Government has cleared Rejuvenation and Urban Transformation

projects of selected States, if so, the reasons therefor; and

(d) whether Government has approved State level plans unlike the past practice of
appraising and approving individual projects and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir.

(b) State-wise details of the projects cleared are as under:

Sl. No. Name of State Total size of SAAP (in crore) No. of projects proposed

1. Jharkhand 313.36 18
2. Chhatisgarh 573.40 66
3. Odisha 461.30 142
4. Mizoram 73.00 11

5. Madhya Pradesh 1655.81 116
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Sl. No. Name of State Total size of SAAP (in crore) No. of projects proposed

6. Kerala 587.99 88
7. Tamil Nadu 3249.23 39
8. Gujarat 1204.42 43
9. Andhra Pradesh 662.86 80
10. Rajasthan 919.00 44
11. Telangana 408.51 43
12. West Bengal 1104.86 189
13. Haryana 458.02 60
TotaL 11671.76 939

(c) States have been asked to send State Annual Action Plans (SAAPs). SAAPs
received from the States are approved by the Apex Committee. This is a continuing process.

As and when the SAAPs are received , these are approved by the Apex Committee.

(d) According the guidelines, the Apex Committee will approve only Annual Plan

and not individual projects.
Survey to rank urban areas

609 SHRI RAVI PRAKASH VERMA: Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has decided to conduct a survey to rank urban areas
including State capitals on sanitation, if so, the facts thereon and the objectives of the

survey;
(b) the number of cities to be covered under the survey, State-wise; and

(c) thetime fixed by Government for ranking of urban areas under Swachh Bharat

Mission?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) To encourage cities to improve urban sanitation and
achieve objectives of the Swachh Bharat Mission, the Ministry of Urban Development will
be conducting a survey from 1st January 2016, and subsequent rating of 75 cities including
53 cities with population of more than 1 million and State capitals. The ratings would

foster a spirit of competition between cities and act as a trigger to improve sanitation. The
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survey will have data collection at three sources, the municipal corporation, the citizens
and direct observation which will lead to ratings based on an objective assessment. The
areas of evaluation will include Strategy for Open Defecation Free town (ODF) and
Integrated Solid Waste Management (SWM), Information, Education and Behavior
Change Communication (IEBC) activity, Door to door collection, Sweeping, Collection
and Transportation, Processing and Disposal, Public & Community Toilet Provision and

Individual toilets. The Survey will be carried out by the Quality Council of India.

(b) In the initial round 75 cities, including the 53 cities with population of more
than 1 million and remaining State capitals will be in scope of the ranking survey. The list

of 75 cities covered under the survey, State-wise is given in the Statement (See below).

(c) The first survey for 75 cities is planned to be completed by March 31st, 2016.
Subsequently, the survey will be conducted on an on-going basis through the complete
period with the following schedule, 1) Quarterly for 75 cities, 2) Annually for 500
AMRUIT cities, and 3) Biennially for all cities under the mission.

Statement

Number of cities, State-wise which will be covered under planned

ranking survey under Swachh Bharat Mission

SI. No. State/UT Number of cities covered
1. Andhra Pradesh 2
2. Arunachal Pradesh 1
3. Assam 1
4. Bihar 1
5. Chandigarh 1
6. Chhattisgarh 2
7. Delhi 4
8. Goa 1
9. Gujarat 5
10. Haryana 2

11. Himachal Pradesh 1
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S1. No. State/UT Number of cities covered
12. Jammu and Kashmir 1
13. Jharkhand 3
14. Karnataka 3
15. Kerala 3
16. Madhya Pradesh 4
17. Mabharashtra 10
18. Manipur 1
19. Meghalaya 1
20. Mizoram 1
21. Nagaland 1
22. Odisha 2
23. Punjab 2
24, Rajasthan 3
25. Sikkim 1
26. Tamil Nadu 4
27. Telangana 2
28. Tripura 1
29. Uttar Pradesh 8
30. Uttarakhand 1
31. West Bengal 2
GranD ToTAL 75

Increase in urbanisation

610. SHRI K. C. TYAGI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:-

(a) whether urbanisation is increasing rapidly in various States of the country;



Written Answers to [3 December, 2015] Unstarred Questions 233

(b) if so, the details thereof, State-wise;

(c) whether the burden of slums on the cities is also continuously increasing due

to increasing urbanisation and if so, the details thereof; and

(d) whether Government is taking any steps towards town planning keeping in

view the increasing pressure on the cities and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir. As per Census of India 2011, the level
of urbanisation in India has increased from 27.8 per cent in 2001 to 31.2 per cent in
2011. The decadal growth rate of urbanisation in India was 31.8 per cent during 2001-11
as compared to 31.5 per cent in 1991-2001. Many States like Kerala, Tripura, Sikkim,
Uttarakhand, Chattisgarh and Haryana have reported growth rates higher than the national

average. The State-wise details are given in the Statement-I (See below).

(¢) As per Census, the slum population in 2001 was 52.37 million and in 2011,
the slum population increased to 65.49 million. The slum population as a percentage of
the total urban population in 2001 and 2011 are 18.3% and 17.43% respectively. Thus,
while in absolute numbers the slum population has increased its proportion against the
total urban population has declined. The State-wise slum population of 2001 and 2011

census are given in the Statement-II (See below).

(d) Urban Development is a State subject. Government of India has launched
following Programmes/Mission towards Town Planning to support and facilitate the

efforts of State Governments keeping in view the increasing pressure on the cities:

(i)  Atal Mission for Rejuvenation and Urban Transformation Mission (AMRUT)
for 500 cities

(i1)) Smart Cities Mission
(iii) Heritage City Development and Augmentation Yojana (HRIDAY)
(iv) Swachh Bharat Mission (SBM)

(v) Advisory to States in the form of Urban and Regional Development Plans
Formulation & Implementation (URDPFI) Guidelines, 2014
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Slum population of 2001 and 2011 Census

S1. No. India/State/UT Slum Population Difference
2011 2001
1 2 3 4 5
India 65494604 523,71,589 131,23,015

1. Jammu and Kashmir 662062 3,73,898 2,88,164
2. Himachal Pradesh 61312 SNR
3. Punjab 1460518 14,83,574 -23056
4. Chandigarh 95135 1,07,125 -11990
5. Uttarakhand 487741 3,50,038 1,37,703
6. Haryana 1662305 16,81,117 -18812
7. NCT of Delhi 1785390 20,29,755 -244365
8. Rajasthan 2068000 15,63,063 5,04,937
9. Uttar Pradesh 6239965 57,56,004 4,83,961

10. Bihar 1237682 8,18,332 4,19,350

11. Sikkim 31378 SNR

12. Arunachal Pradesh 15562 SNR

13. Nagaland 82324 SNR

14. Manipur NS SNR

15. Mizoram 78561 SNR

16. Tripura 139780 47,645 92,135

17. Meghalaya 57418 1,09,271 -51853

18. Assam 197266 89,962 1,07,304

19. West Bengal 6418594 46,63,806 17,54,788

20. Jharkhand 372999 3,40,915 32,084




238  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
21. Odisha 1560303 10,89,302 4,71,001
22. Chhattisgarh 1898931 10,97,211 8,01,720
23. Madhya Pradesh 5688993 37,76,731 19,12,262
24. Gujarat 1680095 19,75,853 -295758
25. Daman and Diu NS SNR

26. Dadra and Nagar Haveli NS SNR

27. Mabharashtra 11848423 119,75,943 -127520
28. Andhra Pradesh 10186934 62,68,945 39,17,989
29. Karnataka 3291434 23,30,592 9,60,842
30. Goa 26247 18,372 7,875
31. Lakshadweep NS SNR

32. Kerala 202048 74,865 1,27,183
33. Tamil Nadu 5798459 42,40,931 15,57,528
34. Puducherry 144573 92,095 52,478
35. Andaman and Nicobar Islands 14172 16,244 -2072

Note: 'NS' indicates slum not reported in 2011 Census
'SNR' indicates slum not reported in 2001 Census

N.B.1:- The slum data collected during the two censuses are not comparable due to difference in definition and
criteria
N.B.2:- The figures of Andhra Pradesh includes that of newly created State of Telangana

Reason to include NDMC area in smart city

t611. SHRI MAHENDRA SINGH MAHRA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the reasons behind including the New Delhi Municipality Area, which is
already developed, in the list of smart city;

(b) whether other areas of the State are more developed than the New Delhi
Municipality Area;

FOriginal notice of the question was received in Hindi.
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(c) ifnot,thereasons behind not selecting the Shahadara, East Delhi and Daryaganj
of the State and the districts of the North West Delhi, North Delhi and the West Delhi;

and

(d) whether there is a greater chance of wastage of money on account of inclusion

of New Delhi Municipality Area?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) to (d) The selection process of smart cities is based on
the idea of competitive and cooperative federalism and follows a challenge process to
select cities in two stages. In Stage 1, the Government of NCT of Delhi (GNCTD), after
conducting intra-state competition, shortlisted New Delhi Municipality Council against
their allocation of one city to them. On the basis of shortlisting done by States/UTs,
including Delhi, Ministry of Urban Development has announced a list of 98 potential
smart cities for participating in the Stage 2 of the challenge. Shahadara, East Delhi and
Daryaganj of the State and the districts of the North West Delhi, North Delhi and the West
Delhi were not shortlisted by the Government of NCT of Delhi. For the Stage 2 of the
competition, New Delhi Municipal Council is preparing its Smart City Proposal, which

will include the funding needs of New Delhi Municipal Council and the use of funds.
Demolition of flats/bungalows of NCT

612. SHRIMATI SAROJINI HEMBRAM: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government is planning to demolish the very old flats/bungalows

located in various parts of National Capital Delhi and construct new buildings;
(b) if so, the details thereof and the deadline set to achieve the target; and

(c) if not, whether any danger zone of the city has been declared by Government

which is unsafe for the people to stay?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Demolition of very old flats/bungalows located
in various parts of the National Capital Territory of Delhi and permission for construction
of new buildings is done by the concerned local bodies. Delhi Development Authority
(DDA) has informed that they have no plan at the present to demolish old flats/bungalows
falling under their jurisdiction. New Delhi Municipal Council (NDMC) has informed
that it is planning to demolish some old flats in Aliganj, Jorbagh under its jurisdiction.

Further, the Municipal Corporations of Delhi (MCDs),which fall under the administrative
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control of Government of National Capital Territory Delhi (GNCTD), are responsible for

demolition of unsafe buildings in their areas of jurisdiction.

(c) DDA, NDMC and MCDs have informed that they have not declared any

danger zones in the areas under their jurisdiction.
Projects under HRIDAY Scheme

613 . DR. PRADEEP KUMAR BALMUCHU: Will the Minister of URBAN
DEVELOPMENT be please to state:

(a) whether it is a fact that the Ministry is considering to take up construction
of projects under HRIDAY Scheme with an outlay of 31 crores in selected cities in the

country, if so, the details thereof; and

(b) the number of cities selected for this purpose in the country and particularly in

the state of Telangana/Andhra Pradesh, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) The HRIDAY scheme is set to be implemented in
following 12 identified cities viz. Ajmer, Amravati, Amritsar, Badami, Dwaraka, Gaya,
Kachipuram, Mathura, Puri, Varanasi, Valakanni and Warangal. The duration of the

scheme is 27 months starting from January 2015 with a total outlay of ¥ 500 crores.

(b) The city of Amravati from Andhra Pradesh with Budget of ¥ 22,26 crores and
the City of Warangal from Telangana with Budget of ¥ 40.54 crores has been identified
for implementation under HRIDAY Scheme.

Consultants for Smart Cities Mission

614 . SHRI AMBETH RAJAN: Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has engaged many private concerns as
consultants to offer integrated solutions for Smart Cities Mission, if so, the details thereof;

and

(b) the reasons for engaging only private concerns and keeping out Government

Agencies in offering Integrated Solutions for Smart cities Mission?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) The Government of India has empanelled the consulting
firms on the basis of Request for Expression of Interest (REOI) issued on 23rd April,
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2015 for preparation of Smart City Proposal for cities to participate in the Smart City
Challenge. The REOI was opened for all companies, firms, proprietorships, partnerships,
Not for Profit Organisations, Institutions, Universities, Societies registered in India or
under the equivalent in case of a foreign entity. The respective States/Cities have done the
selection by issuing Request for Proposal (RFP). This was to enable to States/Cities who
had the option of appointing a consulting firm outside the panel given by the Government

of India also.
(b) Does not arise.
Guidelines on greening and landscaping of urban areas

615. SHRI DARSHAN SINGH YADAV: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has brought out certain guidelines on greening and

landscaping of urban areas in the country, if so, the details thereof;

(b) whether the State Governments have been asked to comply with the same
and earmark at least 25 per cent of the cost of housing development schemes for the said

purpose; and
(c) ifso, the details thereof and the reaction of the States thereto?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir. Ministry of Urban Development has circulated
the Draft Urban Greening Guidelines, 2014 and Urban and Regional Development Plans
Formulation & Implementation (URDPFI) Guidelines, 2014 to all the State Governments

to ensure that the Urban Green Spaces are retained and conserved in all cities and town.

(b) and (c) Urban Planning is a State subject and all States/UTs have their own
legislation regarding urban planning. The guidelines issued by Ministry are advisory in

nature for States/UTs to consider and incorporate in their legislation.
Target set under Swachh Bharat Abhiyan

616. SHRI C.M. RAMESH: Will the Minister of URBAN DEVELOPMENT be

pleased to state:
(a) the details of each of the target set under Swachh Bharat Abhiyan last year;
(b) whether set targets have been achieved after one year of its implementation;

(c) if not, what are the bottlenecks found by Government and how it is planning

to address them; and
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(d) out of the total investment of * 62,009 crores envisaged, how much has been

allotted and spent and what are the physical targets set and achieved in one year?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The targets under Swachh Bharat Mission upto,
March, 2016 are construction of 25 lakh individual household toilets, construction of 1
lakh community and public toilet seats, achieving 100% door to door collection in 50 %

of the wards and processing of 30% of the waste.

(¢c) Since the implementation of the Mission has to be carried out by the States
and the urban local bodies, hence the Ministry is continuously handholding the states
through teleconferences and video conferences to remove bottlenecks and ensure that
the targets of the Mission are met. The Government has taken a number of measures for
effective implementation of the mission such as notification of solid waste management
linked equipment in DGS&D rate contracts to facilitate procurement, empanelment of
consultants to assist states with project preparation and sharing of model Request for
Proposals (RFPs) on the Swachh Bharat Urban portal for the various components of the
mission. The Ministry has launched an E-learning platform for interactive learning and

exposure to municipal functionaries.

(d) So far ¥ 1361.37 crores has been released to the States and UTs. Against the
target of construction of 25 lakh individual household toilets, upto March, 2016, work
has commenced on around 19 lakh individual toilets and 5.91 lakh have been constructed.
Against the target of construction of 1 lakh community and public toilet seats upto March
2016, work has commenced on 1.29 lakh seats and 28,948 have been constructed. Against
the target of achieving 100% door to door collection in 50 % of the wards and processing
0f 30% of the waste upto March 2016, 42.69% of the wards have door to door collection
and 17.64 % of the waste is being processed.

Proposal to develop Vijayawada and Guntur

617. SHRI MOHD. ALI KHAN: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has any proposal to develop Vijayawada and Guntur
in Andhra Pradesh along with the areas of Nuziveedu, Sattenapalli, Tenali, Gudivada,
Chilakalurlpeta due to its adjoining for the new capital of Amaravati of Andhra Pradesh;

and

(b) if so, the details of the funds sanctioned/spent for these areas and if not, the

reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) For creation of essential urban infrastructure for
the new capital region of the State of Andhra Pradesh, Ministry of Urban Development
had released 31000 crore as one time special financial assistance to State of Andhra

Pradesh for the following projects.

(X in crore)

SI.  Name of Date of Total estimated  Central Funds
No the project sanction cost share released
1 Storm water drainage 3 1st March, 461.04 460.00 460.00

scheme at Vijayawada 2015
City, Andhra Pradesh

2 Comprehensive Under 31st March, 903.82 540.00 540.00
Ground Sewerage scheme 2015
at Guntur City, Andhra
Pradesh

TotaL 1364.86 1000.00 1000.00

Further, Ministry of Urban Development has accorded its ‘in principle’ approval
without any financial commitment on 22nd September, 2015 for taking up Vijayawada
Rail Project in Vijayawada City by Government of Andhra Pradesh. As appraisal of
project is an on-going process, no fund has been sanctioned/released by Ministry of

Urban Development for Vijayawada Metro Rail Project till date.
Urban Development Schemes furnished by Rajasthan

+t618.  SHRI NARENDRA BUDANIA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Urban Development Schemes furnished Rajasthan Government are

pending with the Government, if so, the details thereof;
(b) the number and names of cities of Rajasthan chosen for smart city; and

(¢) whether Government has formulated any plan for development in big cities of

the country apart from smart city, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO) (a) No, Sir.

+Original notice of the question was received in Hindi.
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(b) Based on the intra-State Competition conducted by States/UTs, Ministry of
Urban Development has announced a list of 98 cities including four cities from Rajasthan

namely, Jaipur, Udaipur, Kota and Ajmer for participation in City Challenge.

(c) The Government of India launched another Mission namely Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) with the objective to develop basic
urban infrastructure — water supply, sewerage, septage management, storm water drains,
urban transport and development of green spaces and parks with special provision for
child-friendly components in 500 cities/towns having a population of one lakh and above
and also including States/UTs capitals, HRIDAY towns, some cities on stem of main
rivers and ten cities from Hill States, Islands and tourist destinations under the Mission.
The AMRUT Mission Guidelines are available on Ministry’s website (www.moud.gov.
in)

Shortcomings found in cities hampering development

1619 SHRI. NARENDRA BUDANIA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the shortcomings found in small and big cities of the country including

Rajasthan which are hampering their development;

(b) whether lack of efficient waste management system, adequate infrastructure

for water bodies etc. are the main obstructions in the development of cities; and
(c) if so, the steps taken to resolve these issues?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The major issues in cities which hampers their
development in respect of water supply and sanitation including solid waste management
are inefficient operation and maintenance due to lack of adequate funds and capacity
with ULBs/ Parastatal organization. Also, due to rapid urbanization in India, the need
to develop infrastructure facilities for water supply and sanitation including solid waste
management in urban areas are becoming major challenge to the States/ULBs including

Rajasthan.

(¢) Government of India is implementing “Swachh Bharat Mission” (SBM) since
2nd October, 2014 with the target to make the country clean by 2nd October, 2019. The
Mission covers all 4041 statutory towns/cities as per 2011 census. One of the admissible
components under SBM is solid waste management including collection, transportation,

processing, treatment and disposal of solid waste with Central support up to 20% of the

FOriginal notice of the question was received in Hindi.
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project cost in the form of Viability Gap Funding (VGF)/Grant. The remaining funds have
to be generated through State Government/ULB contribution/private sector participation.
Also, Government of India is implementing “Atal Mission for Rejuvenation and Urban
Transformation (AMRUT)” since 25th June, 2015 in 500 cities. The components of the
AMRUT consist of capacity building, reform implementation, water supply including
water treatment plants, sewerage including sewage treatment plants and septage
management, storm water drainage, urban transport and development of green spaces

and parks.

Ministry is also issuing advisories from time to time on water supply and sanitation
including solid waste management to the States for efficient management of the systems.
The following documents have been published by Government of India for guidance to

the State Governments for efficient management of the systems:
(1) Manual on Water Supply and Treatment, 1999
(il) Manual on Operation and Maintenance of Water Supply Systems, 2005
(iii) Manual on Sewerage and Sewage Treatment Systems, 2013
(iv) Advisory Note on Recent Trends in Technologies in Sewerage System, 2012
(v) Manual on Municipal Solid Waste Management, 2000 (under revision)
(vi) Integrated Plant Nutrient Management (IPNM), 2005
(vii) Report on Technology Advisory Group on Solid Waste Management, 2005
(viii) Guidance Note for Regional Landfill Facility, 2011
(ix) Report of the Task Force on Waste to Energy (W to E), 2014

Land encroachment in Pune

620. SHRI HUSAIN DALWALI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has made any survey to find out encroachment of its
land in cities in different States and if so, the details thereof, State-wise and if not, the

reasons therefor;

(b) whether it is a fact that over 7000 cases of encroachment on Government land

in 13 talukas of Pune have been detected by the State Government;
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(c) if so, what steps are being taken to reclaim the land and prevent further

encroachment in the future; and

(d) the steps that are taken for rehabilitation of encroachers if they are found to be

homeless?

THE MINISTER OF STATE IN THE MINISTRY of URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) to (d) The information is being collected and will be laid
on the Table of the Sabha.

Assessment for persons under DDA Housing Scheme

621. SHRI B.K. HARIPRASAD: Will the Minister OF URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has done any assessment for persons who are benefited
under DDA Housing Scheme to know whether existing policy is benefiting the targeted

people, if so, the details thereof and if not, the reasons therefor;

(b) whether it is a fact that the number of maximum benefited persons have their

direct/indirect property in their native State; and

(¢) whether it is a fact that these DDA Housing Scheme has no separate privilege

for Delhi resident and homeless Delhi resident?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Delhi Development Authority (DDA) has informed that
in order to benefit the targeted people, DDA constructs flats of different categories viz.
Janta, Lower Income Group, Middle Income Group, Higher Income Group, Expendable
Housing Scheme and Economically Weaker Section, based on the people’s requirement

and assessment of their economic status.

(b) DDA has informed that they do not have data regarding properties owned by

the applicants in their native States.

(c) DDA has informed that there is no separate privilege for Delhi residents
in its housing schemes. As per the eligibility criteria of these schemes, the applicant,
either in his/her own name or in the name of her/his spouse or in the name of any of his/
her dependent relations including unmarried children, must not own any dwelling unit

including residential plot, either in part or full, in Delhi.
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Study on the social issues of urbanisation

622 . SHRIMATI RAJANI PATIL : Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has conducted/proposed to conduct a study on the social

issues of urbanisation, if so, the details thereof; and

(b) whether there is any proposal to set up an exclusive research institution to

study such aspect and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) No, Sir.

Criteria for selection of Smart Cities

623. DR. T. SUBBARAMI REDDY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the criteria fixed for selection and number of cities and suburbs selected for

smart cities and rejuvenation in the country;

(b) the amount earmarked for the projects under various schemes including Smart
Cities Mission (SCM) and Atal Mission for Rejuvenation and Urban Transformation, and

Housing for All; and

(c) the number of private players involved and joint ventures in the development

of smart cities, including foreign institutions, with details?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) The selection process of Smart Cities is based on the idea
of Competitive Cooperative Federalism and follows a Challenge (Competition) process
in 2 Stages. In Stage-1, based on intra-State Competition conducted by the States/UTs
in terms of Existing Service Levels, Institutional Systems/ Capacities, Self-financing and
Past track record and reforms, Ministry of Urban Development has announced a list of 98
cities (Annexure I) to participate in Stage 2 of the Competition. Presently, all 98 cities
are engaged in preparation of their Smart City Proposal (SCP) for submission to Ministry
of Urban Development (MoUD) by 15.12.2015.

In the Atal Mission for Rejuvenation and Urban Transformation (AMRUT), the
criteria for selection of 500 cities are - Cities having a population greater than one lakh
(including civilian areas of Cantonment Boards), Capital towns of States/UTs, HRIDAY
towns, towns having a population between 75,000 — 1,00,000 and located on the stem of

main rivers and ten cities from hill States, islands and tourist destinations.
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(b) The Mission Guidelines propose a financial support as Central assistance
under Smart Cities Mission to the extent of ¥ 48,000/- crores for 100 cities during the
Mission period (FY 2015-16 to FY 2019-20). An equal amount, on a matching basis,
will have to be contributed by the State/ULB. The Government of India funds and the
matching contribution of the States/ULBs will meet only a part of the project and as such,
will be leveraged to attract fundings from other sources. The total outlay for AMRUT is
¥ 50,000 crore for five years from FY 2015-16 to FY 2019-20. The total Budget Estimates
of ¥ 4,000 crore have been earmarked for the FY 2015-16 for the project under Pradhan
Mantri Awas Yojana (Urban) Mission.

(¢) The numbers of private players and joint ventures will be decided by the
finally selected Smart Cities. As regards association of foreign institutions, three
Memoranda of Understanding (MOUSs) have been executed between United States Trade
and Development Agency (USTDA); and the State of Andhra Pradesh, Rajasthan and
Uttar Pradesh to support the development of Vishakhapatnam, Ajmer and Allahabad
respectively as Smart Cities. Moreover, the following countries have also shown interest

to participate in the development of Smart Cities:
(i) Spain
(ii)) Canada
(iii)) France
(iv) Germany
(v) China
(vi) Singapore
(vil) United Kingdom.
Details of achievements made by NCRPB

624. SHRIKIRANMAY NANDA: Will the Minster of URBAN DEVELOPMENT
be pleased to state:

(a) the details of the achievements made so far by the National Capital Region
Planning Board (NCRPB);

(b) the number of projects financed in the National Capital Region by the NCRPB,
region-wise;
(c) the details of the financial assistance provided to various infrastructure

development projects undertaken in the region, project-wise; and

(d) the status of each such project and the steps taken by the Board for their timely

completion?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) National Capital Region Planning Board (NCRPB) has
informed that, in accordance with its mandate as per the NCRPB Act, 1985 following

achievements have been made by them:

(i) Preparation of Regional Plan-2001 and 2021 for the National Capital Region
(NCR), which were notified on 23rd January, 1989 and 17th September,
2005 respectively, for streamlined, balanced and harmonious development of
NCR.

(ii)) Preparation of “Functional Plan on Transport for NCR-2032” for systematic
development of transport system for sustainable development, enhanced road/
rail connectivity and mobility in the region.

(iii) Incorporation of National Capital Region Transport Corporation (NCRTC)
on 21.08.2013 with initial equity of ¥100 crores for designing, developing,
implementing, financing, operating and maintaining Regional Rapid Transit
System (RRTS) in NCR.

(iv) Signing of “Reciprocal Common Transport Agreements” for “Contract
Carriage” and “Stage Carriage” among the NCR participating States for
seamless movement of taxis, auto-rickshaws and buses in NCR.

(v) Providing loan assistance for physical and social infrastructure development
projects in NCR and Counter Magnet Areas (CMAs), to the State Governments
and their implementing agencies for the balanced development of the
Region.

(b) NCRPB has informed that till September, 2015, it has sanctioned financial
assistance for 286 infrastructure projects in NCR and its CMAs. The sub region-wise
breakup of number of projects is as under:

States No. of projects Loan released
Total Completed On- (R crores)
going

Rajasthan (including CMA- Kota) 36 29 7 598
Uttar Pradesh (including CMA- Bareilly) 56 48 8 728
Haryana (including CMA- Hissar) 183 148 35 5,310
NCT-Delhi 3 2 1 330
CMA —Patiala in Punjab 2 1 1 46
CMA —-Gwalior in M. P. 6 4 2 133

TortaL 286 232 54 7,145
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(c) NCRPB has informed that it has sanctioned loan of ¥ 9,176 crores for 286
projects till September, 2015. Total loan disbursement up to September, 2015 was X 7,145
crores. Sub-region-wise details of financial assistance provided to various infrastructure
development projects are given the table in part (b) of the answer. Project- wise detailsof

financial assistance are available on the webpage http.//ncrpb.nic.in/status.php.

(d) NCRPB has informed that out of the 286 projects for which loans have
been sanctioned by NCRPB, 232 have been completed and 54 are at various stages of
implementation. Sub-region-wise details of the status of various projects are given the
table in part (b) of the answer. Project- wise details of the status are available on the

webpage http://ncrpb.nic.in/status.php.

NCRPB monitors progress of implementation of projects through periodic progress
reports submitted by the implementing agencies and also verifies the reported expenditures

and general progress on site prior to release of subsequent loan instalments.

In addition to monitoring by NCRPB and the implementing agencies, the progress
is also reviewed for timely completion by Project Sanctioning and Monitoring Group
(PSMG) of NCRPB. The delays in implementation/deviations are brought to the notice

of the concerned State Government(s).
High speed connectivity to certain cities

625. DR. CHANDAN MITRA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government had decided to provide high speed connectivity to certain

cities of National Capital Region through Regional Rapid Transport System;
(b) if so, the details thereof along with the present status of work on the project;

(¢) whether Government has constituted any Special Purpose Vehicle (SPV) for
the purpose and if so, the details thereof; and

(d) the steps taken by Government for early execution of work on the project in a

time bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The Feasibility Reports of the following three
prioritized Regional Rapid Transit System (RRTS) corridors have been prepared:

(1) Delhi-Gurgaon-Rewari-Alwar;
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(i) Delhi-Ghaziabad-Meerut; and
(iii) Delhi-Sonepat-Panipat.

Since the individual corridors have not yet been sanctioned, the physical work has
not yet started.

(c) Central Government has constituted a Special Purpose Vehicle (SPV) namely,
National Capital Region Transport Corporation Ltd. (NCRTC) for designing, developing,
implementing, financing, operating and maintaining RRTS corridors in National Capital
Region (NCR) with the seed capital of 100 crores.

(d) Central Government has assigned the work of finalization of Detailed Project
Reports (DPRs) of the three prioritized RRTS corridors to the National Capital Region
Planning Board (NCRPB) till such time a regular Managing Director of NCRTC is
appointed.

Uniform standards for urban planning

626. SHRI HUSAIN DALWALI: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Ministry is planning to bring legislation for ensuring uniform
standards for urban planning and street design that included safe access and prevention of
road accidents, if so, the details thereof; and

(b) if so, the proposed timeline for the enactment and implementation of the said
legislation and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) No, Sir. There is no proposal to bring legislation
for ensuring uniform standards for urban planning. However, the Ministry has brought
out Urban and Regional Development Plan Formulation and Implementation Guidelines,
2014 which prescribes norms and standards for urban planning and street design and safe
access. The Guidelines are advisory in nature and act as guide to the State Governments
to prepare Master/Development Plans. The State Governments can adopt/modify the
norms and standards suiting the local conditions while preparing /revising the Master/
Development Plans.

Multi sectoral interventions for improving the sex ratio

627. SHRIMATI RENUKA CHOWDHURY : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the total number of gender critical districts in the country, State-wise including
Andhra Pradesh and Telangana;
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(b) whether Government has chalked out any plan to reduce declining sex ratio in

such districts by promoting girls education;

(c) if'so, the details of multi-sectoral interventions by Government for improving
the child sex ratio (CSR); and

(d) the fresh steps taken by Government to sensitize community to act as
community watch groups on CSR issue and enhanced value of girl child?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The Government has identified 100 districts on the
basis of low Child Sex Ratio (CSR) as per Census 2011 covering all State/UTs. The list
of selected 100 districts is given in the Statement (See below).

(b) and (c) Government of India has introduced the Beti Bachao Beti Padhao
(BBBP) scheme for survival, protection and education of girl child. It aims to address the
issue of declining Child Sex Ratio (CSR) through a mass campaign across the country
targeted at changing societal mindsets and creating awareness about the criticality of the
issue. It is a joint initiative of Ministry of Women and Child Development, Ministry of
Health and Family Welfare and Ministry of Human Resource Development. The Sectoral
interventions under the programme include the following:

(1) Ministry of Women and Child Development: Promote registration of
pregnancies in first trimester in Anganwadi Centres (AWCs); Undertake
training of stakeholders; Community mobilization and sensitization; Identify
and involve Gender Champions; Reward and recognition of institutions and

frontline workers.

(il)) MinistryofHealthand Family Welfare: Monitoring for effectiveimplementation
of Pre-Conception and Pre-Natal Diagnostic Techniques (PCP&DT) Act, 1994
includes strengthening PNDT Cells and setting up monitoring committees;
Increase institutional deliveries; Promoting registration of births.

(iii) Ministry of Human Resource Development: Ensure universal enrolment of
girls; achieve decreased drop-out rate; Implement girl child friendly standards
in schools; Strict implementation of Right to Education (RTE); Construction
of functional toilets for girls.

(d) To sensitize the community to act as community watch groups on CSR issue
and enhance the value of girl child an initiative called Village Facilitation & Convergence
Service (VCFS) is being implemented in 100 districts of Beti Bachao Beti Padhao Scheme
(BBBP) at Gram Panchayat (GP) level to generate awareness regarding various schemes/

programmes of the Central/State Government and mobilize the community to create

demand and access/avail such services.
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Statement
List of Gender Critical Districts selected covering all States and
UTs with Low Child Sex Ratio (CSR)

Name of State/UT Districts Census 2001  Census 2011
India 927 918
Andaman and Nicobar Nicobars 937 945
Andhra Pradesh Y.S.R. 951 918
Arunachal Pradesh Dibang Valley 874 889
Assam Kamrup Metropolitan 943 946
Bihar Vaishali 937 904
Chandigarh Chandigarh 845 880
Chhattisgarh Raigarh 964 947
Dadra and Nagar Haveli Dadra and Nagar Haveli 979 926
Daman and Diu Daman 907 897
Goa North Goa 938 939
Gujarat Surat 859 835
Mahesana 801 842
Gandhinagar 816 847
Ahmadabad 835 857
Rajkot 854 862
Haryana Mahendragarh 818 775
Jhajjar 801 782
Rewari 811 787
Sonipat 788 798
Ambala 782 810
Kurukshetra 771 818
Rohtak 799 820
Karnal 809 824
Yamunanagar 806 826
Kaithal 791 828
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Name of State / UT Districts Census 2001  Census 2011
Bhiwani 841 832
Panipat 809 837
Himachal Pradesh Una 837 875
Jammu and Kashmir  Jammu 819 795
Pulwama 1046 829
Kathua 847 831
Badgam 963 832
Anantnag 977 841
Jharkhand Dhanbad 951 916
Karnataka Bijapur 928 931
Kerala Thrissur 958 950
Lakshadweep Lakshadweep 959 911
Madhya Pradesh Morena 837 829
Gwalior 853 840
Bhind 832 843
Datia 874 856
Mabharashtra Bid 894 807
Jalgaon 880 842
Ahmadnagar 884 852
Buldana 908 855
Aurangabad 890 858
Washim 918 863
Kolhapur 839 863
Osmanabad 894 867
Sangli 851 867
Jalna 903 870
Manipur Senapati 962 893
Meghalaya Ribhoi 972 953
Mizoram Saiha 950 932
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Name of State / UT Districts Census 2001  Census 2011
Nagaland Longleng 964 885
NCT of Delhi South West 846 845
North West 857 865
East 865 871
West 859 872
North 886 873
Odisha Nayagarh 904 855
Puducherry Yanam 964 921
Punjab Tarn Taran 784 820
Gurdaspur 789 821
Amritsar 792 826
Muktsar 811 831
Mansa 782 836
Patiala 776 837
Sangrur 784 840
Sahibzada Ajit Singh Nagar 785 841
Fatehgarh Sahib 766 842
Barnala 792 843
Firozpur 822 847
Rajasthan Jhunjhunu 863 837
Sikar 885 848
Karauli 873 852
Ganganagar 850 854
Dhaulpur 860 857
Jaipur 899 861
Dausa 906 865
Alwar 887 865
Bharatpur 879 869

Sawai Madhopur 902 871
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Name of State / UT Districts Census 2001  Census 2011
Sikkim North District 995 929
Tamil Nadu Cuddalore 957 896
Telengana Hyderabad 943 914
Tripura South Tripura 961 951
Uttar Pradesh Baghpat 850 841

Gautam Buddha Nagar 854 843
Ghaziabad 854 850
Meerut 857 852
Bulandshahr 867 854
Agra 866 861
Muzaffarnagar 859 863
Mahamaya Nagar 886 865
Jhansi 886 866
Mathura 872 870
Uttarakhand Pithoragarh 902 816
Champawat 934 873
West Bengal Kolkata 927 933

* Apart from the 100 selected districts additional seven districts of Uttar Pradesh, one District from West Bengal
and one District from Tripura are included in the BBBP Scheme on the request of the respective States. However,

no additional funds are given to the States for implementing BBBP Scheme in the additional districts.
Details of anganwadi-cum-creches

628. SHRI SANJAY RAUT : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of the Aanganwadi-cum-Creches that have been operationalized in
the country, State-wise;

(b) whether it is a fact that Government is planning to open and operationalize
more Anganwadis in this fiscal year 2015-16, if so, the details thereof, State-wise; and

(¢) how much budget is allocated for the same in this fiscal year?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The Integrated Child Development Services (ICDS)
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Scheme is a Centrally Sponsored Scheme being implemented by State Governments/
UT Administrations. Under the restructured ICDS, a provision for 70,000 Anganwadi-
cum-Creches has been made. As on date, 12,661 Angabwadi-cum-Creches have been
sanctioned to the States. This is based on the demand projected by the States/UTs in their

Annual Plan.

(b) Under the restructured ICDS Scheme, 14 lakh Anganwadi Centres/Mini-
Anganwadi Centres were sanctioned by the Government of India. All these Anganwadi
Centres have already been allocated to respective States/UTs and there is no centre

available for allocation at this stage.

(¢) Under the ICDS Scheme, funds are released to States/UTs towards salaries,
honorarium, administrative expenses, supplementary nutrition, construction AWC
buildings, capacity building, etc. for operationalization of AWCs. A provision of
% 15485.77 crores has been made in this fiscal year for the implementation of ICDS

Scheme by Government of India.
Adoption of children with disabilities and special needs

629. SHRI DEREK O’ BRIEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of children adopted in India, year-wise and gender-disaggregated,
since 2005;

(b) the number of children with disabilities or special needs adopted in both in-

country and inter-country adoptions, year-wise since 2005;

(c) whether the Ministry maintains information about the age of the children at
the time of adoption, if so, the age-wise breakdown of adoption statistics since 2005;

and

(d) whether the Ministry received feedback from adoption agencies and other

stakeholders regarding the new adoption guidelines, if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The number of children adopted in India, year-wise
since 2005 is given in the Statement-I (See below). The gender-wise data is available
only for in-country adoption from the year 2012-13 onwards and the same is given in the
Statement-II (See below).

(b) The data pertaining to children with disabilities or special needs placed in
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in-country adoption is not available. However, number of children with disabilities or
special needs placed in inter-country adoption is available from year 2012-13 onwards.
The number of such children placed are 170, 242 and 214 during 2012-13, 2013-14,
2014-15 respectively.

(¢) No such data is maintained centrally.

(d) Ministry had received feedback from adoption agencies and other stakeholders
regarding the new adoption guidelines mainly on adoption procedure, roles and

responsibilities of various agencies and authorities, timelines involved in the process of

adoption.
Statement-1
Adoption data (In-country and Inter-country) from 2005
to 2015-16 upto Sept., 2015

Year In-country Inter-country Total
2005 1541 867 2408
2006 1536 852 2388
2007 1510 770 2280
2008 2169 821 2990
2009 1852 666 2518
2010 5693 628 6321
2011-2012 (Jan., 2011 to Mar., 12) 5964 629 6593
2012 - 2013 (April,12 to Mar.,13) 4694 308 5002
2013-2014 (April, 13 to Mar., 14) 3924 430 4354
2014-2015 (April, 14 to Mar., 15) 3988 374 4362

2015-2016 (April, 15 to Sept., 15) 1513 237 1750
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Reduction in number of OSCs

630. SHRI JESUDASU SEELAM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of operational One Stop Centre's (OSCs) in India;

(b) the reasons behind the reduction in proposed number of OSCs from one in

each district to one in each State/UT;
(c¢) whether Government has any plan to increase number of OSCs; and
(d) if so, to what extent and within what time-frame?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The funds have been sanctioned/released to
31 States/UTs for establishment of One Stop Centre. Till date 6 One Stop Centre one
operational in Raipur (Chhattisgarh), Vijayawada City (Andhra Pradesh), Karnal
(Haryana), Bhubaneswar (Odisha), Jaipur (Rajasthan) and Chandigarh.

(b) to (d) Ministry of Women and Child Development (MWCD) had at the
conception stage put up a concept paper on One Stop Centre on Ministry’s website in
end of June, 2014 to establish One Stop Centre to assist and support women affected
by violence at 660 locations covering all the districts across the country. However, on
receipt of feedback from public, stakeholders and after inter ministerial consultation, it
has been decided to establish the One Stop Centre across the country in phased manner.
The Scheme envisages establishment of 1 One Stop Centre in each State/UT in the first

phase and the further expansion depends upon the performance of these Centres.
Implementation of Dowry Prohibition Acts by States

631. SHRI DILIPBHAI PANDYA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has made any assessment as to what extent the Dowry

Prohibition Act, 1961 has been implemented in different States, if so, the details thereof;

(b) the details of the dowry-related cases registered, conviction rate and the

women died in such cases during the last three years, State-wise;

(c) whether it is a fact that most of the State Governments have not appointed

separate prohibition offices as required under this Act; and

(d) if so, the details thereof and what action has been taken to ensure proper

implementation of the law in the States?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The implementation of the Dowry Prohibition Act,
1961 is the responsibility of the respective State Government in the country. The Dowry
Prohibition Act, 1961 lays down a built-in implementation mechanism in the form of
Dowry Prohibition Officers to ensure effective and efficacious enforcement of the law.
The Ministry reviews with the States time to time for effective implementation of the

Dowry Prohibition Act, 1961.

(b) As per the National Crime Records Burecau (NCRB) data, a total number of
9038, 10709 and 10050 cases have been registered under the Dowry Prohibition Act,
1961 during 2012, 2013 and 2014 respectively. Similarly, a total number of 8233, 8083
and 8455 cases were registered under section 304 B of the Indian Penal Code (IPC)
(Dowry Death) in the country during 2012, 2013 and 2014 respectively. The State/UT-

wise details is given in the Statement-I (See below).

(c) and (d) All the States except Arunachal Pradesh, Sikkim, Mizoram and Nagaland
where the dowry system is not in prevalence, have appointed Dowry Prohibition Officers.
State-wise details of the Dowry Prohibition Officers appointed are given in the Statement-
II (See below). In most of the States, the duty of Dowry Prohibition Officer has been given
as additional charge to existing State functionaries. The Government of India regularly
conducts awareness generation programmes and publicity campaigns on various laws
relating to women including Dowry Prohibition Act, 1961 through workshops, fairs,
cultural programmes, seminars, training programmes etc. Advertisements are regularly
brought out in the print and electronic media to create awareness on laws relating to rights

of women.
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Statement-I11

State-wise details of Dowry Prohibition Officers (DPO) appointed

SI.No.  Name of the State No. of DPO
1. Andhra Pradesh 72
2. Arunachal Pradesh Nil
3. Assam 23
4. Bihar 38
5. Chhattisgarh 19
6. Goa 10
7. Gujarat 26
8. Haryana 66
9. Himachal Pradesh 51
10. Jammu and Kashmir Act is not Applicable
11. Jharkhand 24
12. Karnataka 29
13. Kerala 3
14. Madhya Pradesh 50
15. Mabharashtra 1114
16. Manipur 9
17. Meghalaya 7
18. Mizoram -Nil-
19. Nagaland -Nil-
20. Odisha 51
21. Punjab 77
22. Rajasthan 33
23. Sikkim -Nil-

24. Tamil Nadu 31
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SLNo.  Name of the State No. of DPO
25. Telangana 10
26. Tripura 17
27. Uttar Pradesh 71
28. Uttarakhand 13
29. West Bengal 19

Monitoring and assessment of malnourished children

632. SHRI NEERAJ SHEKHAR:
SHRI PRABHAT JHA:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether real time monitoring and assessment of malnourished children under
National Nutrition Mission has been rejected by the Expenditure Finance Committee, if

so, the details thereof and the reasons therefor; and

(b) how the Ministry would be able to eradicate malnourishment of 38 per cent of

Indian children in case of severe fund crunch for the same?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No, Sir.

(b) There is no fund crunch under the Integrated Child Development Services
Scheme. During 2015-16, an amount of ¥ 15485.77 crore has been allocated for the
scheme including supplementary grants. The funds for providing supplementary nutrition
to the beneficiaries for eradication of malnutrition are released on the basis of the number

of beneficiaries availing the service in the respective State.
Proposals of women security and safety under Nirbhaya Fund

633. SHRI JESUDASU SEELAM: Will the MINISTER OF WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of proposals of women security and safety under Nirbhaya Fund

Scheme received from various Ministries and Departments;

(b) the details of proposals forwarded to Ministry of Finance for financial approval
from Nirbhaya Fund; and

(c) ifso, what is the status of disbursement?



268  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) The details of proposals appraised and

recommended under Nirbhaya Funds are as under:
Ministry of Women and Child Development (MoWCD) :
(1) One Stop Centre with total project cost of ¥ 18.58 crore
(i)  Universalisation of Women Helpline with ¥ 69.49 crore.
Ministry of Home Affairs:

(i) Creation of Central Victim Compensation Fund (CVCF) for supporting the
States/UT Administrations for implementation of Victim Compensation
Scheme of ¥ 200.00 Crore.

(i) Creation of Investigative Units for Crime against Women (IUCAW) in all
police districts of the country of ¥ 324.00 Crore.

(¢) Funds amounting to ¥ 10.71 crore have been released in respect of One Stop
Centre and an amount of ¥ 13.92 crore has been sanctioned for Women Helpline. Ministry
of Home Affairs is processing the proposals as per instructions issued by Ministry of
Finance, Department of Economic Affairs under Nirbhaya Fund for disbursement of
funds

Upgradation of Anganwadi Centres

634. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is contemplating on upgrading the
Anganwadis in the country with a view to increase the efficiency of Anganwadi Centres,

if so0, the details thereof; and
(b) the details of other incentives being provided to Anganwadi workers?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Under the restructured Integrated Child Development
Services (ICDS) Scheme, a provision forupgradation of 2 lakh Anganwadi Centre buildings
during the XII Five Year Plan @ %1 lakh per unit has been made. The upgradation includes
provision of child friendly toilets, water supply, sanitation, upgrading the infrastructure,

etc.

(b) TheICDS Scheme envisages the Anganwadi Workers (AW Ws) and Anganwadi
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Helpers (AWHSs) as “honorary workers” from the local community who come forward to
render their services, on part-time basis, in the area of child care and development. They
are paid fixed honorarium per month as decided by the Government from time to time.
Presently, AWWSs and AWHs are paid honoraria of ¥ 3000/- per month and Rs.1500/- per
month respectively w.e.f. 01.04.2011. Anganwadi Workers of Mini-Anganwadi Centres
are being paid honoraria of I 2250/- w.e.f- 04.07.2013. Apart from these, additional
amount of honoraria is also paid by most of the State Governments /UT Administrations

from their own resources.

Besides, these AWWs and AWHs are also extended benefits such as paid
absence on maternity, insurance cover under ‘Anganwadi Karyakartri Bima Yojana’,
reservation of 50% of vacant posts of Supervisors for Anganwadi Workers, recruitment

of 25% of Anganwadi Workers from Anganwadi Helpers, uniform, badge, etc.
National task force to evaluate Nirbhaya Centres

635. SHRI TIRUCHI SIVA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the reasons, for cutting down the number of Nirbhaya Centres (One Stop

Crisis Centres for Women) from 660 to just 36;

(b) whether Government has details regarding the number of Nirbhaya Centres

that are operational in the country today;
(c) ifso, the details thereof and if not, the reasons therefor;

(d) whether the National Task Force has started its process of annual monitoring

and evaluation of these centres; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Ministry of Women and Child Development
(MWCD) had at the conception stage put up a concept paper on One Stop Centre on
Ministry’s website in end of June, 2014 to establish One Stop Centre to assist and support
women affected by violence at 660 locations covering all the districts across the country.
However, on receipt of feedback from public, stakeholders and after inter ministerial
consultation, it has been decided to establish the One Stop Centre across the country in
phased manner. The Scheme envisages establishment of 1 One Stop Centre in each State/
UT in the first phase.
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(b) and (¢) The funds have been sanctioned/released to 31 States/UTs for
establishment of One Stop Centre. Till date 6 One Stop Centre have been set up in Raipur
(Chhattisgarh), Vijayawada City (Andhra Pradesh), Karnal (Haryana), Bhubaneswar
(Odisha), Jaipur (Rajasthan) and Chandigarh.

(d) and (e) Monitoring is being done at national level. The Centres are at the nascent
stage of operationalisation at the field level. The One Stop Centre Scheme is being

monitored by the Ministry on regular basis.
Atrocities cases against children

636. SHRIMATI SAROJINI HEMBRAM: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is increasing number of cases of atrocities against
children reported in various parts of the country in the recent past, if so, the details thereof;

and

(b) the steps taken by Government to tackle and curb the cases of atrocities against

children?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per National Crime Records Bureau (NCRB), a
total of 38,172 cases, 58,224 cases and 89,423 cases were registered under crime against

children during 2012, 2013 and 2014 respectively, showing a rising trend.

(b) The major steps taken by the Government to tackle and curb the cases of

atrocities against children are as under :

. Under section 13(1) (a) of CPCR Act, 2005, the National Commission for
Protection of Child Rights regularly reviews various laws and policies related

to children and gives recommendations thereon;

. A dedicated/transparent Online Complaint System (ebaalnidaan) has been
functioning since March, 2014. This system ensures timely/speedy redressal

of complaints of violations and deprivation of child rights;

. In collaboration with NCPCR, the Government organizes various seminars/
trainings/workshops on matters of violation of child rights and to sensitize

stakeholders across the country;

. The Government monitors the implementation of provisions of the POCSO
Act, 2012 and RTE Act, 2009 and also gives recommendations to stakeholders
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across the country for effective implementation of laws concerning child

rights.
Insufficient funds for schemes for malnourished children

+637. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to

state:

(a) the details of a malnourished children in 0 to 5 years age group in last three

years in the country and number of children who died in these due to malnutrition;

(b) amount spent on different schemes by the Ministry to address malnutrition in
last 2 years and amount allocated to the Ministry for above schemes vis-a-vis the amount

demanded for these schemes; and

(c) whether it is a fact that insufficient allocation of fund is affecting the schemes
being run for malnutrition and the problem of malnutrition is not, mitigating as a result of
this and the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The data of malnutrition is captured under National
surveys and as per the last National Family Health Survey (NFHS)-3 (2005-06) carried
out by Ministry of Health and Family Welfare, 42.5% of the children under 5 years of
age are underweight. However, as per the Rapid Survey on Children (RSoC), 2013-14,
commissioned by Ministry of Women and Child Development, 29.4% children under
5 years of age are underweight, 38.7% are stunted and 15.1% are wasted, indicating a

reduction in these parameters as compared to NFHS-3.

Malnutrition is a multi-faceted problem and is not a direct cause of death but

contributes to mortality and morbidity by reducing resistance to infections.

(b) The Ministry is providing grants to the States/UTs for Supplementary
Nutrition of children of 6 months to 6 years age group to address malnutrition under
the Integrated Child Development Services (ICDS) Scheme, Under the Supplementary
Nutrition Scheme, an amount of ¥ 12578.60 crore have been released to the States/UTs

during last two years on the basis of their entitlement.

(¢) No, Sir, there is no deficiency of funds under the ICDS Scheme. During
2015-16 a sum of ¥ 15485.77 crore has been allocated for the Scheme (including the

+Original notice of the question was received in Hindi.
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supplementary grants). The funds for SNP are released on the basis of number of

beneficiaries availing the service.
Scheme to construct own buildings for Anganwadi

17638. SHRI RAM NATH THAKUR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has formulated any scheme to construct
own buildings for Anganwadi Centres for the care of the children, if so, the details thereof;

and

(b) the number of buildings constructed for Anganwadi Centres in the country till

date, the State-wise details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Under the restructured Integrated Child Development
Services (ICDS) Scheme, a provision for construction of 2 lakh Anganwadi Centre (AWC)
buildings @ T 4.50 lakh per unit has been made during the XII Five Year Plan. As per
the guidelines, the AWC building should be child friendly with all relevant infrastructure,
sitting room for children/women, kitchen, store, child friendly toilets, space for playing
of children. The total area of the building should be at least 600 sq. ft.

Separately, 2 lakh AWC buildings are planned to be constructed in convergence
with Ministry of Rural Development under Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) in Intensive Participatory Planning
Exercise (IPPE) blocks in 11 States @ 50,000 AWC buildings per year during the next
four years. Construction of AWC building has been included as an approved activity
under the MGNREG Act.  ‘Guidelines for construction of Anganwadi Centres’ under
MGNREGS have been issued jointly by Secretary, WCD and Secretary, Ministry of Rural
Development, on 13th August, 2015.

Under MGNREGS, expenditure up to ¥ 5 lakh per AWC building for construction
will be allowed. Expenditure beyond I 5 lakh per AWC including finishing, flooring,

painting, plumbing, electrification, wood work, etc. will be met from the ICDS funds.

(b) State-wise details of buildings constructed for Anganwadi Centres is given in

the Statement.

FOriginal notice of the question was received in Hindi.



273

Unstarred Questions

[3 December, 2015]

Written Answers to

SY0€ 1808 816¢1 69LS1 170SY yS8¥8 010801 enyseleyeN 91
0 0 90€8  L8VE  OIICI 0TSI  L8¥8 GeIl  Iceel  0seel  08IC s9ce I8IL1 0 8¥CE8 L61T6 ysopeld eAypejy 1
1€91 0 8S611 12s61 0rree Sliee B[BIOD] 4!
0 0 9206 0 ELY1 0 6LEY 0 ¥5601 9898¢ 0 81S¥9 85S¥9 eyejeuIey] €l
0 81t 0 ySI1 0 S66LT 8808 GSoLE 143413 puepreys k!
0 66S6C HWyse3] pue nuief 1
0 0 by 85T ¥69 0 691 0 €L0L S18¢C 801 (124 918 0 el 681 {sopeld [eyoetiy 01
0 0 Lot 0 0 0 9€6T 0 EvLL 0 0 Yoy 0 S06ST 796ST eueAIey 6
681 009¢ 008 199 192¢l 9¥9C 9L16T £€€05 80CS Jerefnn ‘8
0 0 Iy 0 8¢ 0 0 0 09L I 1€l ! 06¢ 0 9¢l 0921 YY) L
679¢ $09S1 LTEYT 0 095€y 17661 yressmeqy) 9
€8ESL 8T8y 11208 LL916 Teylg S
0 0 0 065¢C 139 0 €910C 0 0 0 SLL 0 8YLYE 0 6798¢S €519 wessy b4
0 0 0 920¢ 00¢€ 8209 8209  Usopeld [eydeunly €
133399 euBSUR[Q], K4
0 0 0 0 0 0 (434! 0 0 124539 0 0 16991 0 9198 Y6558 ysopeld eiypuy 1
81 Ll 91 Sl 4! €l 4! I 01 6 8 L 9 S 4 € [4 1

BOONJ BUYOINY] BOONJ BYOINY] BOONG BUINY BOONJ  BUOINY BOONJ  BUOINY  BOONG  eYONY]  BOONg BUOINY  9[qE[IBAR GT0Z 600

asnoy St ejep uo
SHMV UoIym 10y se sHMV

doedg uadp [Eliile) jeAeyoued 100yoS S1Y10 ISMMVY Surping SOMV  [euonerddo

Arunwuo)) pajuay JUSTUUIOAOD) Jo 'oN Jo oN 9eIS ON IS

JuaMAIVYS



[RAJYA SABHA] Unstarred Questions

274  Written Answers to

162€ LVPTL  STES8 969€€  0SITS SHOE 6TTLST  ¥ISS 8TTI9N €TLT9T  8YESS  SPE9L  LIGILE 0 80ISITI 068LYEI V10,
i L1¥ LST 88L 88L Auoyonpng 9¢
0 0 0 0 0 0 0 0 88 0 0 0 61 0 LOT L01 doompeysyye] S¢
S v 0 L1 9L 201 LO1 ni( pue ueweq vE

1[oARH
0 0 0 0 z 0 0 0 0 0 0 621 621 0 09T 8¢ TeSeN pue eIpe( €€
0 0 9T 0 9 0 I 0 SIS0l 0 0 0 6T 0 LLSOT L6801 e 7€
9 0 I 0S¢ vl 621 00$ 00S yresipuey) 1€

SpUB[S] JeqOOIN
0 0 €8 ¥4 86 6 € 0 651 9¢ 11 33 L1 0 01L vIL pue uewepuy ‘(g
LyTL 000ST 0000€ 0008 0001 00081 LYT68  06€911 [eSuag Isom 14
0 YL Tivl LSTE 0 LS9T 8011 7816 6LY61 pueyyerenn '8t
0 0 08¢y 0 196IT 0  €TITTI 0 Sbeee 0 Ly 0 ¥LO9T 0ELL8T  L66LST ysopeld Ten() LT
0 0 0 seg 0 0 0 0 0 95T 0 0 0T€6 0 1166 1166 emndu, 9T
0 0 8€8S 0 0 0 0 0 €IgSI 0 0 0 88TEE 0 6£PbS 6£bYS NpEN [IWe], ST
0 0 0 0 0 0 0 0 0 0 0 0 8YL 0 8L 0621 wiyyIg YT
LS 9ISt 998 S8YTl 1L061 6081  €6€1 453 8S10T 68909 10809 ueysseley €T
0 0 9S8 0 9%r9 0 LE8L 0 €10€ 0 $9T 0 65S 0 95997 9599C qelung ka4
0 0 19601 OFbT  86IL 0  TST8I 0 9798  LSTI 19T 9¢€€ SISLI 0 6¥80L vOTIL BSIpO ‘1T
0 0 0 0 0 0 0 vy 0 110¢€ 0 0 9973 49723 puefeSeN (¢
9T 0 0861 0 vree vree WEIOZI 61
sLe 1S e 666 8 S191 062€ €98¢ eAeeySoN ‘81
0 0 191 vIs 0T € 1€ 0 0 0 8LT  OLLT vTse 0 5086 €886 ndruepy Ll
81 LI 91 S1 vl €1 4 11 01 6 8 L 9 S 4 € (4 I




Written Answers to [3 December, 2015] Unstarred Questions 275

Malnutrition among poor and backward castes

1639. SHRI JUGAL KISHORE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that inspite of various schemes, the
women and the children of the poor and the backward castes have continuously become

victims of malnutrition; and

(b) whether Government is taking any effective steps for them and if so, the

details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) According to National Family Health Survey
(NFHS)-3 (2005-06) carried out by Ministry of Health and Family Welfare, Government
of India, 42.5% children under 5 years of age are underweight, 48% are stunted and
19.8% are wasted. However, as per the Rapid Survey on Children (RSoC), 2013-14,
commissioned by Ministry of Women and Child Development, there is a reduction in
underweight among children under 5 years of age from 42.5% in NFHS-3 to 29.4%,
stunting from 48% in NFHS-3 to 38.7% and wasting from 19.8% in NFHS-3 to 15.1%
in RSoC.

As per NFHS-3, 35.6% women in age group of 15-49 years have BMI less than
18.5. As reported by the National Family Health Survey-3 (2005-06), 55.3% of all women
15-49 years, 56.2% ever married women, 58.7% of pregnant women and 78.9% of under-

five children are anaemic in the country.

. Among Schedule Tribes and Schedule Castes along with Other Backward
Classes, the percentage of underweight children under 5 years of age is 54.5%,
47.9% and 43.2% respectively.

. According to Wealth quintile, 59.9% of under-five children were stunted in
lowest wealth quintile, only 25.3% under five children were stunted in highest
wealth quintile. Similarly, for wasting in under-five children, 25% of children
belonging to lowest wealth quintile were wasted but only 12.7% were wasted
in highest wealth quintile. 56.6% of under-five children were underweight in
lowest wealth quintile, but only 19.7% were underweight in highest wealth
quintile. Though there is clearly a gradient of fall in nutritional status from
highest to lowest wealth quintiles, there is also a large amount of malnutrition

present in highest wealth quintiles.

+Original notice of the question was received in Hindi.
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(b)  Malnutrition is complex, multi-dimensional and inter-generational in nature,
needing convergence of interventions, coordination and concerted action from various
sectors. The causes are inadequate access to food, health services, safe drinking water,
sanitation and environmental conditions, educational levels, income and socio-cultural
factors like early marriage, etc. Situation is further compounded by ignorance about

nutritional needs of infants and young children and repeated infections.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments through
State Governments/UT Administrations. The schemes/programmes include the Integrated
Child Development Services (ICDS) Scheme, National Health Mission, Mid Day Meal
Scheme, Rajiv Gandhi Scheme for Empowerment of Adolescent Girls (RGSEAG) namely
SABLA, Indira Gandhi Matritva SahyogYojna (IGMSY) as direct targeted interventions.
Besides, indirect Multi-sectoral interventions include Targeted Public Distribution
System, National Horticulture Mission, National Food Security Act, Mahatma Gandhi
National Rural Employment Guarantee Scheme, Total Sanitation Campaign, National

Rural Drinking Water Programme etc.

Further, the Food and Nutrition Board of the Ministry, through its 43 regional
field units, is engaged in conducting training programmes in nutrition, in addition to
advocacy towards generating awareness through nutrition education programmes on the
importance of healthy balanced diets especially through the use of locally available foods,

mass awareness campaigns and use of electronic and print media.

The main aim of all these activities is to improve nutritional outcomes and bring

down the level of malnutrition in the country especially amongst women and children.
Variation in gender equality

640. SHRIMATI WANSUK SYIEM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether a recent report by Mckinsey Global Institute has found that bridging
the gender gap will have huge economic impact and could add substantially to India’s
GDP in 2025;

(b) whether the study is based on 15 indicators to measure the progress of each

country related to gender parity in society and the economy;

(c) whether the report found a huge variation in gender equality among India’s 32

States; and
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(d) if so, a summary of these findings?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Yes, Sir. The recent report by Mckinsey Global
Institute (MGI) namely “The Power of Parity: Advancing Women’s Equality in India”,
published in November, 2015 states that by fully bridging the gender gap in the workplace,
$ 2.9 trillion of additional annual GDP could be added in India, which is 60% higher than
business-as-usual GDP in 2025.

(b) Yes, Sir. The study is based on 15 gender equality indicators of societal and
work inequality that cover about two-thirds of the proposed gender-based indicators being
used to measure the goals adopted by 193 countries under the Sustainable Development
Goals framework adopted by the United Nations in September, 2015. These 15 indicators
are grouped into four categories, which are as follows:

. Gender equality in work (labour-force participation rate, professional and
technical jobs, perceived wage gap for similar work, leadership positions and
unpaid care work)

. Essential services and enablers of economic opportunity (unmet need for
family planning, maternal mortality rate, gap in education level, financial

inclusion, and digital inclusion)

. Legal protection and political voice (presence of legal protections for women
in 11 different areas, and representation of women in parliamentary and

ministerial positions)

. Physical security and autonomy (sex ratio at birth, child marriage and violence

against women).

(c) Yes, Sir. There is huge variation in gender equality among India’s 32 States
based on India Female Empowerment Index (Femdex) computed for States which covers
10 of MGI’s 15 gender equality indicators that are available at the state level.

(d) The Mizoram has the highest Femdex (0.70) and Bihar has the lowest one
(0.42). Other States having very low Femdex value (<=0.50) include: Jharkhand (0.46),
Assam (0.47), Uttar Pradesh (0.49), Madhya Pradesh (0.49) and Arunachal Pradesh
(0.50). The Femdex represents how close women are to gender parity. The Femdex equals
to 1.00 means gender parity.

The House then adjourned at

forty-two minutes past twelve of the clock
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The House re-assembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
MESSAGE FROM LOK SABHA
The Carriage by Air (Amendment) Bill, 2015

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the Carriage by Air (Amendment)
Bill, 2015, as passed by Lok Sabha at its sitting held on the 2nd December, 2015."

1 lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: Now, Calling Attention to a matter of

...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, before you

proceed, the Leader of the House would like to say something.
MR. DEPUTY CHAIRMAN: Okay.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): I am grateful to the
hon. Chairman and to the hon. Deputy Chairman for convening a meeting of all leaders to
find a solution to the impasse. All that [ have to say is that in view of Seljaji's statement
that she had made no reference to the main Dwarka Temple in her speech on Monday, and
which she has reiterated now also and yesterday also, the issue raised by me yesterday
doesn't survive. The comments which have been made in the course, I leave it to the
Chair to go through it. The concerned Minister, Mr. Goyal, has already expressed regret
for what he had said.

MR. DEPUTY CHAIRMAN: Regarding the comments, I will go through the record

and take appropriate action.

3ft TR SRTATA (STR TSI ): STFHTRT ST, Bl TSI WX #¥Y b 1MUf &l
it STGUTYF: BiforT I TR?

i} AT STIATE: S| 27, IR U< BT 500 fheAriey HH1 Furel I ol g3 8 3f”
39 AT 9T &) I 9t Hamag 8, ... (@au)... 98 AT 91 @ve g1 39 |99y
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3R 9 TR Fewper foan 1, S o aga diifed Hev B oiR & herd # ofR SR 41 01
BIs U1 919 81 78, A1 981 i1 7eRfl €, S U IR BRI J 9 g8t SRk US¥ A W& T,
fEgw # T8d & 3R T81 1 T&d &1 981 & GRBR I Yalsd R 3e! 8, d AN Jgi Wt
AT HR Y T, T W IRE &, 1 S99 AT 91 W19 87| H 181 § 6 U 801 &
g 9 URed R §, ST IR 91 d 81 91T, S9d 916 39d] of 9l ... (FagH). ..
TAR TGS, 99 drex 9 Tl ...(@auH)...  IfJ gHre a6f Soff JEegR I 9 2
...(FAIM)... S, 981 & RART 98 ©RE gl ...(@quH)... N9 ad 9 981 &
e 3 7RIl 31 Jf¥eR WA fHa1 A1 7, I8 984 Oaroe gl udm Tel, g
facrer i ot syt 81 <&t &2 § ATE % 9! UNTud o) <1 ... (aT). ..

it &. 9t @rft ('R ), ...

MR. DEPUTY CHAIRMAN: Is it on the same subject? ...(Interruptions)...

sft &. . | ST, On the same subject. TR, T f[IgR | S9761 o114 7, I
B IR U< A gl 5! I8 1 ® b 59! Tars 21 fohar Sy 9nfev &k 98t W
SR AT & 5 AdRf AT a8t § 9T a7 I8 oMY 21 a1 I8 1 8k Y <1 forar &1 fawa
g faer 30 AE1e T I8l UR HIG[E &, TR 31k Ul & ofd e I8 €1 3R 81 IR sl
T QAT ATATERTT G7 3T B, 1 A ST 3 DTl TSI H BT ey U VT 6 <,
RTasY YR 3R FuTet & Rl § 3R Wgar 31|

Y 91 3ETer: 39l H AN Sff SR U & Ve dTdt €, fdgR & aR § Ih!
S 81 Bl ...(FFF)..... diex S=i ol el 8l

MR. DEPUTY CHAIRMAN: Tyagiji, do you want it to be discussed or not to be

discussed? ...(Interruptions)...
Y X1 IAATE: ST, TN S T ATl STR Y_¥ F 2 3R I R w81 &l

MR. DEPUTY CHAIRMAN: Nareshji, you made your point. ...(Inferruptions)...
Mr. Tyagi, are you asking we should discuss it or we should not discuss it?

...(Interruptions)...

st &. 9. RTI"ﬂ:YeS, of course. IR Hsﬁﬂgﬁwaﬁaﬁéﬁwﬁ%,aﬁ
feper a1 €1 g1 A1f2Q? ... (@auT). ..

PROF. RAM GOPAL YADAV (Uttar Pradesh): It will be in the national interest not
to discuss this matter at this point of time. Please defer it for some time. It is my appeal

to you and to all the persons, through you, Sir.
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MR. DEPUTY CHAIRMAN: Now, see, I tell you the position. Nareshji has raised
a point. I don't say that it is an invalid point; it is a valid point. ...(Interruptions)... And
Prof. Ram Gopal has supported it. But Tyagiji is saying a different point. The position
regarding the Chair is this. This is a notice by an individual Member. Now, as per the
procedure, the Office has to take the time of the hon. Minister. So, the hon. Chairman
has admitted it. The Minister agreed that this is the convenient time. So, as far as we
are concerned, the Chair is concerned, this is an item which is listed in the Business

according to the order and it is valid.

Now, there is one way. If Shri Pavan Kumar says that he does not want a discussion
and if the House agrees that this discussion can be postponed, that is for the House,
but that is subject to Shri Pavan Kumar's agreement. He should ask that it may be

extended.

SHRI PAVAN KUMAR VARMA (Bihar): Sir, may I speak? I have moved the

motion, Sir.
MR. DEPUTY CHAIRMAN: I will allow you.

37t AT AT : HA b Yoiel H§ AMs IR fde o ft g3 off, I gerg o & fog §
U T2 ATl Bl § FrEdT AT fh HEMS UR 989 B, b M9 AN 7 SHBT ESTHY A
S &, <ifh1 89 o 81 el

S, AT RIS TR A 78] gBT SN2 3R IR J< 27 Hl 4S1d ) IRe 9 731,
d1 ITR U< B BISAT TSI AR 8 31 S I8t 93 Y &, S SR U9 $ G w1
T2 &1 T8 500 freiiex &7 aiex B

MR. DEPUTY CHAIRMAN: Now, let me listen to Shri Pavan Kumar.
i} TR STATE: IR U9 3 3771 (RN 98 TR Bl....(FaEH)....

MR. DEPUTY CHAIRMAN: Let me hear Shri Anand Sharma, and then I will call

Shri Pavan Kumar Varma.
SHRI PAVAN KUMAR VARMA: Sir, I have moved the motion.

MR. DEPUTY CHAIRMAN: No; before moving the motion, we are discussing

whether to move it or not. Now, Mr. Anand Sharma.

SHRI ANAND SHARMA (Rajasthan): Sir, this is the listed Business for the day.
From the Chair, it has come very clearly as to what the rules are and what a Member's

rights and privileges are.
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Some Members have expressed a view that Nepal, as such, borders one State. Now,
India is one country. Our country has borders with many countries. Tomorrow, if there
are developments in North-Western India, whether it is the State of Gujarat or the State of
Punjab, when it comes to our engagement with foreign countries, or the developments in
our neighbourhood, it would be a very dangerous precedent, as has been suggested here,
to have the State Government's veto over foreign policy, which the Constitution also does
not allow, on what to be discussed by the Parliament and what not to be. It should be
the collective decision of this House, in its wisdom, because there are matters about our
engagement, strategic engagement, with India's neighbourhood. We have larger concerns.
So, from a comprehensive discussion on foreign policy, you cannot exclude a country
by name. But, at the same time, there is a need for a discussion because the House is

absolutely in dark as to what has been happening, say between India and Pakistan.

MR. DEPUTY CHAIRMAN: That is another issue.

SHRI ANAND SHARMA: Sir, I am referring to the foreign policy. I am talking
about our engagement with our neighbourhood. Nepal is a neighbouring country; so is

Pakistan; so is Bangladesh.
MR. DEPUTY CHAIRMAN: I am only concerned about this Calling Attention.

SHRI ANAND SHARMA: Sir, I am going beyond that because issues of varied

interests have been raised.
MR. DEPUTY CHAIRMAN: This is not the time for that.

SHRI ANAND SHARMA: So, it is for the Government and the Opposition to

collectively agree to have a comprehensive discussion also.
MR. DEPUTY CHAIRMAN: That is a different subject.

SHRI ANAND SHARMA: It is not a different subject. Sir, I am saying that it is a
question of right of a Member, the rules of this House and the other issues, but what [ have

also said and I think that it is my considered and honest view...
MR. DEPUTY CHAIRMAN: Then you give notice.

SHRI ANAND SHARMA: ...that at any time, pertaining to the foreign policy,
tomorrow, we may have developments in any region in our neighbourhood. Then we

cannot complicate it.
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MR. DEPUTY CHAIRMAN: So, what is your suggestion? Should we proceed

with this motion?

SHRI ANAND SHARMA: Yes, the House has to take a collective view and the

Government has to agree.
MR. DEPUTY CHAIRMAN: Okay; Nareshji, I have no other option.

it R AT : & ISt Bl 9T TET DY Bl (AL T O BT ¥ o M
9 Feolde Bl URTUI X ... (FIH).... T dIcl & IR § T8 BT ... (FGE)....

MR. DEPUTY CHAIRMAN: I agree with you. There was no veto and it was not
the question of a State. One hon. Member, Shri Naresh Agrawal, raised it and he has
every right to raise it. However, since the item listed in the Business is in order and the
hon. Member wants to raise it, and the Minister is ready for replying, I can only go by the

rules. I have no authority to change. I have no right also to change it.

Therefore, we now take up the Calling Attention - Shri Pavan Kumar Varma.

CALLING ATTENTION TO THE MATTER OF
URGENT PUBLIC IMPORTANCE

Situation in Nepal and the state of Indo-Nepal relations

SHRI PAVAN KUMAR VARMA (Bihar): Sir, I beg to call the attention of
the Minister of External Affairs to the situation in Nepal and the state of Indo-Nepal
relations.

fader w30 qen garft YRE HR G (STl gEe @RI AR ST
weIey, § AT 9IS, .. (FaE). ..

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMETARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Mr. Deputy Chairman, Sir, hon.
Home Minister is here. FlﬁlFfFﬂ—g' T, éﬂs‘ 7 d7e H IR H Bl Sl fSwh A B3I AT, SHDT

Rt ...(caam)...
MR. DEPUTY CHAIRMAN: We will have the reply after this.
37 AR AT AHal: A4 g8 PR AT, ISP 918 I8 ...(FaM). ..

MR. DEPUTY CHAIRMAN: No, no. After Calling Attention, hon. Minister can
reply. ...(Interruptions)...



Calling Attention to... [3 December, 2015] ...Public Importance 283

il YR T Al A1 SIP &, I bl BNl ... (FALH). ..
MR. DEPUTY CHAIRMAN: Now, you cannot. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Tomorrow, Sir. ...(Interruptions)... Not

possible. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tomorrow? ...(Interruptions)... No, that is up to you.
...(Interruptions)... ... (Interruptions)... No, no. That is okay. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, that is an important matter.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Now, it is
time for Calling Attention. ...(Interruptions)... Now, it is time for Calling Attention.

...(Interruptions)... ... (Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Deputy Chairman, Sir, it

is a very important issue. ...(Interruptions)...

it &30 @t (B8R ): W=, ¥8 fae 930 &1 e gl ... (@aEH)... 919 9 A
I AN &I 7, Tl ... (aETH). ..

sft Suwwmfa: oMy STl It is time for Calling Attention. No change.

...(Interruptions)... See, no need. ...(Interruptions)...

SHRITIRUCHISIVA: Sir, itisaburningissue. ...(Interruptions).......(Interruptions)...

So what, Sir? ...(Interruptions)... We will also resist.
DR. V. MAITREYAN (Tamil Nadu): Sir, let us have it today. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, the reply by the Home Minister
should be... ... (Interruptions)...

sft &. <8t |t R, MU MY & 91 facer #At L (amawm). .

it YR AT Al AR W, TS H 78 d1¢ & IR ¥ g Hex |ied
STaTd QAT ATES & ... (FGLT). ..

MR. DEPUTY CHAIRMAN: Please sit down. It is Calling Attention time. Why

don't you allow the Minister? ...(Interruptions)...

il YEAR AT TAHdL: AR A, T8 § Sl Gl &, 9T TP DI =11 T2
27 ...(TaE). ..
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SHRI TIRUCHI SIVA: Sir, our issue is very serious. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You please sit down. ...(Interruptions)...
...(Interruptions)... What is your problem? ...(Interruptions)... ... (Interruptions)...

i} AR AR Tehall: IR I IR H §14 AR A8 T 3Med €, Ol Sl
319 J1 32 B ....(HAET)....

MR. DEPUTY CHAIRMAN: Mr. Naqvi, please sit down. ...(Interruptions)...
...(Interruptions)... Mr. Naqvi, please sit down. ...(Interruptions)... ... (Interruptions)...

Mr. Naqvi. ...(Interruptions)...

3l EIR T FHdl: MY AU W Fdi HIAI I ©, odfbd o2 H Sl
...(TAT).... BT FAfRe A18q STt Siel 1 A1 €, S 317 &l Gi1? ... (G ). ..

MR. DEPUTY CHAIRMAN: Mr. Naqvi, please sit down. ...(Inferruptions)...
...(Interruptions)... Please listen. All of you please sit down. I have called the hon.
Minister. Let us proceed with the Calling Attention. Please. All of you please sit down.

...(Interruptions)...
SHRI TIRUCHI SIVA: When will we have the reply, Sir?

MR. DEPUTY CHAIRMAN: After this. ...(Interruptions)... ... (Interruptions)...
Not now. You raise it after this is over. ...(Interruptions)... After this subject is over, you

raise it. ...(Interruptions)... No, no. You cannot.

SHRI TIRUCHI SIVA: Sir, you please ask them. ...(Interruptions)...

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, till tomorrow, it cannot be...

...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, let us first take up that matter. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it is not that we are ...(Inferruptions)... Let us kindly
have the reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Calling Attention is for one hour.
...(Interruptions)... ~ You are encroaching upon others' time. ...(Inferruptions)...

...(Interruptions)... 1am not allowing. ...(Interruptions)...
SHRI TIRUCHI SIVA: Not tomorrow, Sir. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, it should be done today.
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...(Interruptions)... ... (Interruptions)... Mr. Deputy Chairman, Sir, today, let the Minister

make a statement. It is very urgent, Sir.
DR. V. MAITREYAN: Not tomorrow, Sir. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, please listen to me for a minute.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. I have told that. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Hon. Deputy Chairman, Sir...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members from Tamil Nadu, please take
your seats. ...(Interruptions)... Please take your seats. Let me say. ...(Interruptions)...
...(Interruptions)... No, no. Sitdown. You first take your seat. I am not saying that there
should not be reply. ...(Interruptions)... ... (Interruptions)... 1have not asked him to say
that. ...(Interruptions)... Listen, sit down. ...(Interruptions)... ... (Interruptions)... He
has no business to intervene and say that the reply will be now or later. The Chair will
decide as to when the reply will be there. ...(Interruptions)... ... (Interruptions)... Now,

hon. Minister, please. ...(Interruptions)...
SHRIMATI KANIMOZHI: Mr. Deputy Chairman, Sir... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Sit down. Hon.

Minister. ...(Interruptions)... ... (Interruptions)...
SHRI TIRUCHI SIVA: Sir, we seek protection from you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I said. Let it be over. ...(Interruptions)...
Mr. Siva, you are the Vice-Chairman; you know the Rules. ...(Interruptions)... Let
it be over. I will allow you to raise it after the Calling Attention is over. Sit down.

...(Interruptions)...
SHRIMATI KANIMOZHI: But, Sir, he is saying... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Not now. ..(Interruptions)... Calling
Attention has only one hour. You are all encroaching upon that time. Don't do that.

...(Interruptions)... ... (Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Sir, let us have it now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, Mr. Navaneethakrishnan. Please sit down.

...(Interruptions)... Hon. Minister, please.
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sft &t [Tl TR, AR a1 BT HATA B ... (IGET)....

MR. DEPUTY CHAIRMAN: No, I am not agreeing with you. ...(Interruptions)...

3t .90, ®rf: 931 StaTe A1fey {6 F1 [T b1 9T 3T B AT HAT B2
..(TALT)... TR, Y31 L 1Y ... (FALTH)....

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 am not allowing.

...(Interruptions)...

sft &30, @i R, A fager W3 e #l Ao & oy ot fham smuds
MM F 18 UTferamies) srthay fAfex wed € 6 3 =1 aielfl, & #=0 <t drein §
JITIRT FIRAT TS T [ FAT FG BT ATl 31T BNl T HH! ARG HY1? H 39 W)
JITIY T AT G ... (FIET)...

MR. DEPUTY CHAIRMAN: I have given the reply to that. ...(Interruptions)...
...(Interruptions)... 1 have already said that it is the Chair who will decide it.

...(Interruptions)... ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: It is a suggestion from the Members.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have already said. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: They wanted a reply from the Home Minister.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already said. ...(Interruptions)... 1 have
responded to that and said that the Chair will decide it. Sit down. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: The Minister is ready just now.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you, the MoS is not deciding it. The Chair
will decide it. ...(Interruptions)... ... (Interruptions)... Sushma ji, I think, the statement is
already distributed. Then, if Members want to ask questions, you can listen to that, and,

then, reply later.
SHRIMATI SUSHMA SWARAUI: Sir, I will read it out. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is already distributed.

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
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PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, we all agree that

you are presiding and deciding. ...(Interruptions)... Let us move together.

MR.DEPUTY CHAIRMAN: Thatis agreed. ...(Interruptions)... ...(Interruptions)...
At least, thank you for agreeing to that.

SHRIMATI SUSHMA SWARALI: Sir, I will read it out. ...(Interruptions)...

AT SUFHII HEe, H HIEAY Aie A gdd $AR g9l Sff §RT UK
SATTHY U] JRITd OR Ueh ereiedl o1 2Tl

SUHTI(T HEIS, AT 9e 39 91d IR HgHd 81 & YR 3R 91 & 99
Jfedl QR fARre wdy g1 3 ddy gHR AT YT, Sirerd, Awphcl, WINT 901 &9 1)
JenRe Bl 1 <2 P 19 TS rorifd Gee 3R ATIH 3MMfEd TN & TAT AR
AR & I T Bt g1 9Ra Tt @l ffve giarel aRarse 4 e & forg

YU A lUdl Hald Ual+d dXdl %I(W)

MR. DEPUTY CHAIRMAN: Hon. Minister, can I say something? The point is,
we have only one hour for this. At 3.00 p.m., we will have to go to the next subject.
Therefore, since the Statement has been distributed, it can be considered as read and

there may be no need of reading, and hon. Members can ask the question so that you can

reply.

SR AT IR : 3R W3R T YR I Yo PR A<l © Al Gl By [adhd
21, a8 # T2 ugh|

MR. DEPUTY CHAIRMAN: Yes, hon. Members agree. They will ask clarification

and then in the end you may give reply.
ST AT @RI < S 3R Bl SF1 3 wede §e 1 8
it &t @t : i< H T ST B

STl GOt @RI ¢ fowal 6 o 91 8, ot § ff 91 81 3fueh! 98 <R 81 T,
AT iUl fa=<t 3R 3l T4 ° W edie dc TR 81 3R 9ivde N fa-1 e 59 u) ==t
3T PRI T8 & ol g1 PIs MR 21, T YO B Aol o

SHRI VAYALAR RAVI (Kerala): Sir, we have already got the Statement.

..(Interruptions)..

MR. DEPUTY CHAIRMAN: Yes, we can consider it as laid on the Table.

3ft TR IRMETA (STR TR : Sb ... (HAHH)....
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SR AT RIS < 37d §9 R W) &1 9 §1 919 MY, H 91 Héa?

MR. DEPUTY CHAIRMAN: No, no; you have distributed the Statement. It is

considered as laid on the Table.
SR AT RIS « SHD] UGT I FHSAT S| *

S 3D & ST W, STl A, P, R, Rierm, Swpia aur uror v
ARG e § €1 8RY 1950 BT H3A1 A el A1, Jadt smarsie! iR e qen
ISR &6 &3 | AUTell TRTRGT Bl YR ARG B IRE T ITBR TS Bl
Bl 98 91 a1 fufae Jarett # off uTell ARTR®T BT YRR & FHE ISR & o
Tforedgt o1 TremR fem Tar B

B DI B ARRAT 3R 1 & 91 FuTel 3 gl TR A Iorifaed e
BT WIRT BHLT 3 UeTeR J8T 51 B9 FHI-FGHY TR Tl P ISP Tl P ARG TR
< ufspamell # Afsha Wit yer far 81 st | Afer o &) ufbar & SRE
AR H 9 9140 IR SHAT RIS 1freh AEAHT X&! & fob -uret # rifergul, o) 3R waenfie
AThd & foTT YR AL S & TR B 3MfTd qoi Afd Geryar IS &R 91l |
SIRY ITSTAIRI® gRadH! & SR HIRT 9T & A1 e I JT T8T 81 AR - g4
S99 91 BT GAL 51 & 1 Turet # U Fd-F1aeh &R g |iagm Sies 9 Sieg o]
Bl TETTHAT 8 TR AT S 5 9y 2014 H 9+ SH1 9T TS P SR TUTeA! e
®I I e o A fb |fder a1 o "=-77" & e fbar oy o weaiy w®
TR B, 7 P e "ggad" W #RT U (429 & fob Uoh T 3iR Jufaass & 1
21 TS BARY A T8 BHR TSTIfdd Fad= 3R 39 A&+ &l YTa=T $l <207l 2

Hg, 2014 H HRIYR T80 B b MY q1e, BAR] GRDR 7 Tl b |1 AT
TR Y I8 b A1 B AR {61, fa9d g9R Agcaqul deei # 73 AT BT TR
BT STeT gl SR F¥qh o AT H HEcaqul Uil g1 HETTHAT Sff 7 3R, 2014 |
ST 1 ATAT B Sl ISl 17 ATl § FeTTHAT-RIR &1 Ugell [gueflay ara o1 A RieR
T o oY JTH=I STt 1 Fa%R, 2014 H G: T &l AT | H T A AT
DI e -3FEIET B b (oI TS, 2014 H TUT B ATAT B HYaRI AN BI I§ I6H
23 991 & g5 AT DI 75 A ¥, 2015 H SIF AT H IR Yo AT, T
HRA o G Y8l 31X U WaH I 3MUST I8 WA B JBATT DI, T "3iTaver
A" 1 M a1 Tl ST Yai™ 3R YA & fTy Wk - d1aHig H 25 S,
2015 P! T A ST STelR (1! 1/4 IR 3G & wY | 1M BT AR
TRIGET B =T &1, ST T ORI TG 3 A I8 3RS gl HIRd TdTel

* Laid on the Table.
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# wrifer, FRIRAT JoIm ArEIT-3MiEd fAdTd 2 a81 BI ST B AUl & ATAR A
YHR B FSTIAT -1 SIRY [ IR ¥ FRIT 89R 9 Tl & v g9 forar @on
BT ¥ HEgd B 718 firEar o= fvi) o1 wienr T g @

YT ST §RT 3FRA 3R TIHR, 2014 H 9T &Y U1 GH1 AR & SR
g 1R IS 3R fARId Tl b1 Sedr fhar a1 S[H-3F, 2015 H Sig Furel
P ARG &b UIReT DI ST b dier fram-fqeer & forg wwam 1am, 99 qd 3R 996 ala
A1 SR IRPR 7 984 81 €3 3R FRARAT &A1Y T DI U4 59 oW I A
PRIAT Ps JTARN U EH (T 59 FATE DI alevrl, oRe AdigT-guava Sureger
SRTcH e WY @1 Sa, 2015 ATAT, JHIAGA(TH) & GRS -TdT &t JERM 9SS B
AT, 2015 AT, JAGITA(TH) & Aedel 31 g=e Bl Salls, 2015 AT, TUTell BIIF &
RS 7qT &1 TR TBIGR SI4T DI R, 2015 AT AT AT & ATA F =T AN Dl
IATY T 2 §1 H S, 2015 BT 3T YT T P QR 59 AAT8 IR IR B
A YF: g far qem JETHE S 5 SR, 2015 | STl & FeTTHA 2 Gl DISRIT &
{1 RATY TR FTEd & SR W S M1l 59 Al R HIoHArg H 89N Iorgd
ATt IToTiferes qIfEal & T2y |ad a7 A1 o1 fheft ft v & ¥ W f gy
fRfr Tqee 721 ot a1 TRT WS S AT, SHS] D5 IR T8l o

3fTd: ST9 WAL BT UIReY AR 3MTT, 9 U | UTell FHISI & Bs ail iR
IRy IR R OR18 & A A 39 IR-wraeht A 39 39 8 W a9 ) [Rufa S &
s AT 3T, 2015 6 7e I SB[ [aR1Y Y &1 11 b Aeaqul &3l H farargs
rae= — o fated &3 B R, FHS & HHSIR d9hi B FHE IR Ui
Arrelt &1 feiRor — a1 @ fa=7 fonsdt =t oiR a1 -faare & mRes) w7 # 9@ efirat
fopam wram A1 2007 & SFARH Wfagr, fo=rd i a1 9R 2008 TAT 2013 H B D
FAITAl BT AT &1 el AT, ITch HEI YUl HTIeT] Pl TRIETS PR foam 1|

3T Hepe ¥ frges & fory g9 faeer |fera = yam+= & faRiy ga & IR 1R 18-
19 RYdaR @I 9T BT AT B IV ATl IISH(ID -Iged bl Fellg &l b I8
(@) TR MR W= WAl a9 & folg aTdi &g Af¥d 9 <; (&) TuTell 91 &
AEE Tl Bl Id! RIBRId A1 & T4 H AHRIHAD Hhd o; (1) TAN 5 ATheld
TR &I < P IfT 39 F91 7 Iq5T-Td FHETE 8] @roT -7 41 d)T & § 3t
T BT Tl &; TAT (F) ARTS AAT HRA-TaTel ST IR RRART BT iR e 4 7| 791
T g fob 9 Iarafal & AeiReiarst &R foar Tl

B Herdwy, 20 RidaR, 2015 B 3 ARSI B FuTet & M a9 gIRT IR-
JHTIL |1 AT $9 Y 2007 X T BT ST AT ATHINTG Sl Bl Ugel I & SUe
yfaffer o FASR B Tl AT & ©9 F 9 <=G7 W7 ARTS P & H Iq1d F IO I
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EIECIRSCEIRENE]

gl g3, O d IRUTHRERAT SR 4 379 T 55 AN AR STl b & T A AN v1de
BT 21 23 TdaR, 2015 B! 9 Iialad & 100 & R &1 1Y $9 SR Al eATHmdial 7
YRA-AUTe AT IR BN Sl b SMARTHA IR b o717 &1, RTART YR F ATl ST dTed
SO AT 3T SMATH It B M7 7H1fIT g8 2

Ui 3rer ot fé AT &b AR 81 b d1& ATel Bl el bl T SR 7R 4
AT frer qor a8i 2ifigdd ITSTifrd TNad @l Afshar 1 FH19= 81 Fh| 7Y
TfAYTT = 9T BT T FEHIT obdif3d TR P diRk IR W1ud fhar s 89N gRT
faferad wu & Aie B gU A W & TS, Afh 89 59 aRdfdad] dI W ST T8l
PR Fhd [ Tl FATST & 3P 991 I8 A © b $8H I fadi $I &l T8l g o
A HHY Y U HA BT AUTS IR FTET AT IR FHAT S 1Y 39 5 3 I BT foh
ST UIffeed & g2 1 &1 a1 e¥a! | Jad ardraRor H drdi & HA1eqq | A
ST F1EY TA1 39 39 UK ¥ SIiad fHar S arfey 6 a8 dfdam a3 e w®
AR 1 WIBRI 11 02 AHKAR, 2015 Bl AchTel= AT 211 Feid BIERTAT Bl RBR
o 72t URYS gRT ST & IMYR W atae &5 &1 IRUHT TUT HHOR dddi &
FATIE Heel g1 Acaqul HdgTie Wl BT SrJHIe AT AT &A1l 37 HEHl IR
YT Y I3 ARBR 3T T 31T 781 91 B

S AT P SRIGEE A1 H ARTSH a1 §3 8 3R YR A & dTel 91l o &3l
F fUf U ot 8 31 89X Ui Il — SoRiEd, SR uew, fAER, 9feew e qen
fafadms &1 1 & 121 1,751 fhariieR ofdl gad A1 g1 31 SR ARTE B a3l o
YR TR YI& YHE TSl & 2 TdaR Pl YeRild-dRIS] A Dl 91 B drel
HTRTATHINRIT DT FelYdD BCIY ST b T g1 BT GHIAY JANT TAT $HS JLNT 22
FdaR DI TR H A TTTHIRAT & faog ge1 & I I fRAMRT R ff @WR19 81 778 81 59
SR T IR AFTRS W ART 747 fogast 97 @t <19 @t &9 A7 @l 2

RIS ST & MY T AT ¥ Tl b 3fTeb <17l bl Hel IRl SI¥T €l 2
BT, foeH, PR du duT Sga g F Faaeh diu ghead e @l
SATTLI T TAT AT b HIETHT I A el bl

JA R I [3IT §1 S 37Tal, T b A1 IR b Hael FHL 379 YN TR
e T2 € 3R U 3T i SR e foRlg-ueeie & SR ot R 7 FReR a1e &
gcd A WUD IIY W 81 11 3fFCaR, 2015 DI AFII Fer=#3] Sff 71 87 .9, 3fifer &1
T &b FETHAT &b TR IR Gl ST WR TS q8Ts a1l H+7 18 37aeaR, 2015 B U b
Y YYTTHA AT faer H30 #f1 HHe AT BT HSTET BT | JIHT S 7 2 IR, 2015
DI FETTHAT 21 .G, 3Nl A Y IIadid Bl $9d ARIRAT AR qoIgd Aled 37
BRI R IR HYIe! WY H TR g1Y §U B
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9 AIAR R H A G| &b GHET I8 91 W AT A b 39 G IR el
T SR & AU TTel 1 Hofl ST arell ARl &l YA o wRa o fodl ff 7R &
I 71 fpar, S fob 89 IR-aR e f6a1 81 Y Fremd U1 1 3R I AR 9Tl
ST g1 UST 1 91 ¥E! & FOR HIRT SRR S¥<e 81 Hx Fabvell| 39 W8T Bl AR
P ST & 918 9RT | o U $ STl 3§ o Yl 896 gel gs & o i #Y
Il € ofR Sref) ot gU 2, s aRum W9y g9R1 97 @F dTell duf-l 3R giuresl
= A1 9T o HIGR 37T -SI 3 ST a1 GRef Heeh Rieprad &1

I : YR ARBR -1 S8l W A9 81 FebT AT D1 MY B GfALTSTTh 911 81
TIRI T g TITE I WHT IR R golTd § e gY T 897 S8 agf I 3@ & 1
IfE TSl & gerep] | el 1 wifrgdd ger foran ST 2, 1 89 S JUTRiy Jfed B
Heh | TFAIA-ARIS BT G A1 S8l ¥ 8RN ol BRIGR BT I-[8TE SRR BNl 8,
T B 3R ¥ 1 A8 | Y o1 9T 9§ B1 A Ps Al ATTdE® b S TGHIRI
H IR 371-S71 %2 € S Yol §Y & 3MR 761 A YdeT IUA 51 8o P JIao[E §1Sa
3T BIRUNT 7 AATAHT LAY, B MY BT g1 HRA-TdTel AMHT TR TR, 2015
H 400 9 1fdr faferedt WU R g1 89 B3 gU .301L.Ua. ThRi 3iR fFarfehedn G of S
BT MISAT BT 3T ST ST I IR BRI | Wl 7S Bx e &, N9 gdTs 71T I 91T
gaTs WY SRS 8, IR s gg Gl qremg Al €1 59 Aah! FaiiH FHIET IS fd
FHTET 1 8, FT $9 ThrTd 1 §R b Sff Hepl

Pel AR) YT & 39 YLTHHAT iR fa<er w37 sft Her o1 & A1 U SR SuAnh
d3® g5 | I8 q3I MM (a1 fob fqareyqel fqwai uR srieiaar] et & |y ardl 4
TR S 21 SHA I8 ST ST & 6 TUTel & FHel ST IS FHRTAT BT STeg &l
IS FHTYTT TSI ST AHIT| §F T G&il Bl 371 THITRAT BT STea! 8 GIol & v 3=

EIRSIER ARG

HIS[GT SHRTY Bl TTe b R[STfIe Gail SR TTel aiRia] $1 Ge & fqeaa-a g
PHRIR TRID H G AT BN WRA DI THATH B I8 7 o Tu1et ifergul, yavgje qem
fRR 811 09 ddhe & URT AR EfCHI0 IUId: 39 I£ 21 & TJwY &l WRd H I &
oy <TIe FgHg 7 iR gART il o= el IS deafa W I8 81 5 WIRT &
Terd, § WS | 31U Bl [ 98 b ddacid RIeHded gRT uTd &l I3 R fTaR
P AXBR G Bl AT b AFHY BRI B, ggara|

MR. DEPUTY CHAIRMAN: Yes. Now, Members can seck the clarifications.
Because I have eleven names, it is difficult to finish it in this time. So, Members should
restrict to two minutes. Now, Shri Pavan Kumar Varma. You restrict to two three

minutes.
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SHRI PAVAN KUMAR VARMA: No, Sir. I will not speak for three minutes. 1
have raised the Motion. ..(Interruptions).. You allow me seven minutes. You are giving

me three minutes.
MR. DEPUTY CHAIRMAN: We have only one hour. That is the point.

SHRI PAVAN KUMAR VARMA: Please, Sir, be fair. Chair has to be fair. We are

discussing a serious subject.

Sir, I am grateful to you and the hon. External Affairs Minister for responding to
this Calling Attention notice. Sir, I want to begin by saying that foreign policy is a
matter of consensus. It is not a matter of partisan divide. We speak here with a
constructive approach and the atmosphere is not one of political acrimony. We trust
the Government of India to find a solution and we will be with the Government when it
finds a solution. But the present situation, Sir, is — and the hon. External Affairs
Minister is fully aware of it, I am sure — that our relations with Nepal and Nepal itself
are in a crisis. There is acute shortage of fuel, cooking gas, essential medicines and
food items. Our current phase of relations with Nepal is going through perhaps its
worst phase ever. The anti-Indian sentiment in Nepal is growing. Even Indian TV
channels, I am told, have been put off the air. Sir, we are close to handing over Nepal to
China on a platter. I say this because there are serious concerns on which I will come to
shortly. The madhesis are being killed and their legitimate rights are being thwarted.
Now, this is the situation, Mr. Deputy Chairman, Sir, in which this Calling Attention
Motion has been raised. I agree, Sir, that the problem is a complex one. Our relations,
as the Minister herself said in her Statement, are bound by geography, culture, history
and politics. We have a long and porous border. N ®Ed & b AST-aST o1 Redr B
Writing a sustainable, inclusive Constitution that gives due recognition to the country's
social diversity is obviously a great necessity in the improvement of India-Nepal
relations. We accept that. Now, Sir, I have eight or nine questions as clarifications to
ask the hon. Minister through you. Firstly, Sir, when I ask these questions, I want to
assure the Minister and the House, I ask these questions with a constructive approach.
The attitude and approach is to find a solution because the matter is of strategic and

critical importance.

My first question is: What has been the quality of our efforts and the role of diplomacy
in resolving this matter which has been festering now for months? I particularly refer to
three particular interventions that have happened between June, 2015 and September,
2015. In June, 2015, the hon. External Affairs Minister visited Nepal for the international

donors’ conference. We are told, I think, on August 25th, the Prime Minister had a
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telephonic conversation with the Prime Minister of Nepal. On September 18, if I am
not mistaken, our Foreign Secretary went as a special envoy. I want to ask the Minister
that knowing the criticality of the exercise, was there the fullest investment required of
our diplomatic establishment and political leadership. Again, I want to reiterate with a
constructive spirit, what were we doing between June 25 and August 25 between the visit

of the Foreign Minister and the telephonic call with the Prime Minister.

My second question, Sir, is that the visit of the Foreign Secretary as a special envoy
—he is an exceptionally capable officer and has been a colleague of mine — but, certainly,
he was not carrying when he went, he did not have the heft, the weightage of a political
envoy, and his visit took place at a time when two days before the Constitution was to be
promulgated and after it was adopted. My point, Sir, is that if we needed to have a special
envoy, did the special envoy need to go at this late stage and could a special envoy not
have been appointed right from the beginning when we saw the crisis emerging. This is

a suggestion for the future because we want a resolution to the problem.

Sir, I also want to ask the question whether the Prime Minister himself has invested
sufficient attention to this issue. I raise this question because, as we all know, given the
Prime Minister’s activism in foreign policy, a great many initiatives of the Government
emanate from his threshold. I am afraid, Sir, it appears to me that the eye of the Prime
Minister and, therefore, of the foreign policy establishment, was not on the ball. Sir,

please do not look at the watch because ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Five minutes! ...(Interruptions)...

...(Interruptions)...

SHRI PAVAN KUMAR VARMA: What is this, Sir? I cannot finish it in five

minutes. ...(Interruptions)... ... (Interruptions)... 1 have taken three minutes only.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, what to do? ...(Interruptions)...
...(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, I am the first speaker. ...(Interruptions)...

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have eleven names. ...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): He has initiated the discussion,

Sir. ...(Interruptions)... ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: So, what? That is why I gave him five minutes.
...(Interruptions)... ... (Interruptions)... That is why I gave him five minutes.

...(Interruptions)...

SHRI PAVAN KUMAR VARMA: No, Sir. ...(Interruptions)... ... (Interruptions)...

This is not fair, Sir. ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is why I gave him five minutes.

...(Interruptions)...

DR. KARAN SINGH (NCT of Delhi): Sir, I have a submission. ...(Interruptions)...
...(Interruptions)... 1have a submission. ...(Interruptions)... Sir, the Nepal situation is
extremely important and extremely crucial. We cannot rush through a debate like this in

two minutes and three minutes. We have a great deal to say. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is not a debate. ...(Interruptions)...

DR. KARAN SINGH: Some of us have been involved all our lives in Nepal. You

have to give more time, I am sorry. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One second! ...(Interruptions)... ... (Interruptions)...
Dr. Karan Singhji, is a very senior leader. ...(Interruptions)... ... (Interruptions)... No,
sit down! ..(Interruptions)... ... (Interruptions)... Let me say. ...(Interruptions)...

...(Interruptions)...

SHRI ANAND SHARMA: This is not doing justice to the discussion.
...(Interruptions)... ... (Interruptions)... If a Member has initiated, ...(Interruptions)...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, it is not a debate. ...(Interruptions)...
...(Interruptions)... It is a Calling Attention. ...(Interruptions)... ... (Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, I am asking my clarification, Sir.
...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, listen. ...(Interruptions)... ... (Interruptions)...
In that case, the point is, it is not a debate. It is a Calling Attention. ...(Interruptions)...
...(Interruptions)... ~ Only one hour is allotted for that. I have eleven names with me
given by various parties. ...(Interruptions)... ... (Interruptions)... 1want that each should
be given three minutes. ...(Interruptions)... ... (Interruptions)... That is what I am

saying. ...(Interruptions)... ... (Interruptions)...

SHRI ANAND SHARMA: Increase the time. ...(Interruptions)...

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Otherwise, when one hour is over, I will have to stop
it. ...(Interruptions)... ... (Interruptions)...

SHRI D.P. TRIPATHI (Maharashtra): Sir, he is the mover. ...(Interruptions)...

...(Interruptions)...

MR.DEPUTY CHAIRMAN: Mover will be given five minutes. ...(Interruptions)...

...(Interruptions)... Others will be given two or three minutes. ...(Interruptions)...

SHRI ANAND SHARMA: Please increase the time. ...(Interruptions)...

...(Interruptions)...
SR AT RIS « TR, AR U =78 G&7a 2

SHRI ANAND SHARMA: Let us not make this a ..(Interruptions)...
...(Interruptions)... Please increase the time. You can restrict the other Members but not

the mover. ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mover will get five minutes, others will get two or
three. ...(Interruptions)... ... (Interruptions)... That is what I said. ...(Interruptions)...

SHRI JESUDASU SEELAM: Who decided? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chair decided. ...(Interruptions)...
...(Interruptions)... The Chair decided. What do you want? ...(Interruptions)...

SR AT W@RTST: W), $R1 QS (975 i T

SHRI ANAND SHARMA: I am talking to you, Sir. ...(Interruptions)...

...(Interruptions)... 1am addressing the Chair. ...(Interruptions)... ... (Interruptions)...

SHRI D.P. TRIPATHI: Sir, there is a crisis and let us have.....(Interruptions)...

SR AT RIS « AR, AR U (378 Geira 81 § | &1 wraal 4 1 ave
HEAd gl 39 91d B <1 HUi R St 71 ) w21 & 1 98 fawy aga ™R 7, 39-34 fime
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S favy & qIE B9 3N g I SR [P BR Ghdl © 3R § Hel ofad «
FHd! § AT T I3 9Te, TN I T 19 & Fbell gl IR 3 37Tl 8 BT 2,
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BRI CEIRENET
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MR. DEPUTY CHAIRMAN: Hon. Minister is also of the view that it can be

converted into a Short Duration Discussion. ...(Interruptions)...
SHRI PAVAN KUMAR VARMA: Sir, the person who...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me complete. ...(Interruptions)... 1 heard the
views from this side also. I want to know...(Interruptions)... ... (Interruptions)... Don’t

jump...(Interruptions)...

SHRI PAVAN KUMAR VARMA: I am not jumping ...(Interruptions)...

...(Interruptions)... Give me a chance to...(Interruptions)... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, I got up three times. I seek your protection.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I am trying to protect you and preserve your right.
But you are not allowing me. I want to know your view on this. The suggestion is
to convert this into a Short Duration Discussion. But remember, for a Short Duration
Discussion, we have to go only by the Rules. That means there should be a notice.
...(Interruptions)... ... (Interruptions)... It cannot be done now. Give another notice for it.
Short Duration Discussion will be taken up. Mr. Chairman will consult the Minister and
fix the time. The Short Duration Discussion will be taken up later. ...(Interruptions)...

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Why not? ...(Interruptions)...

...(Interruptions)... This is the sense of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot throw all the Rules of the Rule Book...

(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, this is the sense of the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sense of the House cannot convert...

(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, you asked me to speak. ...(Interruptions)...
...(Interruptions)... May I speak? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your view on this? ...(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, you asked the question but then you moved

away to other speakers. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is your view on this? ...(Interruptions)...

SHRI PAVAN KUMAR VARMA: Sir, in my view, the situation is quite
unprecedented. I have raised a motion. That motion has been accepted under the Rules
and it is listed under the List of Business. Hon. Minister has read out a statement and
laid it on the Table of the House and half way through my response a discussion is being
converted into a Short Duration Discussion. Not converted, but you said that I will have
to give fresh notice. Sir, I am guided by the leader of my Party. He has said that he has no
objection to a Short Duration Discussion. But, my real concern is, we are dealing with a
crisis situation. The House wants to discuss it not, as I said, in terms of political acrimony
but to have a consultative process. This is a responsible House. How can we indefinitely
postpone it to see when a Short Duration Discussion will be listed through a fresh notice
in the middle of a Calling Attention Motion which is already underway? I need clarity on

your part also. There are fast moving developments.
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MR. DEPUTY CHAIRMAN: If I go by the rules, I will have to continue with the
Calling Attention. If the House unanimously, including Mr. Pavan Kumar Varma, agrees,

I can convert it into a Short Duration Discussion to be taken up later, but not today.

STl YA W@RIST: ITFHTIRT HE16d, #ff 999 AR T91 S BT $el ¢ $ 54
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MR. DEPUTY CHAIRMAN: I have no problem. I will request hon. Chairman to
fix a time as early as possible. I will convey the sense of the House. I have no problem
with that. We can do that.

sft %M. i ST AEey, 3R FEAT 8 6 e Uiet & qar s IRe g1eq
ST 1 ST geiTg QAT 8, S EHR AT A #ff g gt S A $Y GUR €1 RT3
ST S & o o1 39 UTE SRe H ST AR B 8, Al SHD! Yoa3Td &l ga+ g4 Sff
3 & BRTS STIT and the matter is over now.
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MR. DEPUTY CHAIRMAN: Yes. He can give notice. ...(Interruptions)... Let him

give notice.
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SHRIANAND SHARMA: Sir, it should come from the Chair since the Government
is agreeable to have a Short Duration Discussion. This has been our view —we made earlier
submission and Dr. Karan Singh also said the same thing — as the subject is sensitive and
of strategic importance, we cannot limit it to 2-3 minutes. Therefore, the date should be

announced since the Government is agreeable.
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DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, | have a point.
MR. DEPUTY CHAIRMAN: I cannot allow you. Is there anything new?

DR. BHALCHANDRA MUNGEKAR: I am sorry, Sir. You know the Constitutional
significance of a Short Duration Discussion and a Calling Attention Motion. In the entire

proceedings of the Parliamentary debates, Calling Attention Motion is more significant
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and in this way, in the midst of a Calling Attention Motion where the discussion is half
through, it is unprecedented to convert it into a Short Duration Discussion. I am not

accepting this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... There is some point in
what Dr. Mungekar has said. But, in spite of what Dr. Mungekar has said, the House is,
after all, supreme. House can decide. House has the right to suspend a rule. Here, I see a
unanimous voice and the subject is very important, as a senior leader like Dr. Karan Singh
has said. Everybody agrees that as the subject is very serious, it should be converted into
a Short Duration Discussion. I would request hon. Chairman to fix a date as early as
possible. ...(Interruptions)... You give notice. If possible, on Monday. Mr. Pavan Kumar
Varma himself can give notice. ...(Interruptions)... This is a decision of the House and
not my decision. I am only announcing it after taking complete sense of the House. This
should not be treated as a precedent. ...(Interruptions)... Now, there is nothing more on
this. This should not be treated as a precedent. ...(Interruptions)... Now, the next item
in the List of Business is, reply to the discussion raised by Shrimati Kanimozhi on the
damage caused due to North-West monsoon rain and floods in Tamil Nadu and Andhra

Pradesh. ...(Interruptions)...

2 YER A THd] : WX, RIS 814 AR I de1 T o1 fh 3.30 & arg
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MR. DEPUTY CHAIRMAN: Okay, fine. Till 3.30 we can take up some other

business.

SHRI ANAND SHARMA: Before you take up other business, my submission
is this. Since this particular matter has been settled by both the Government and other
political parties, it was not that you have said that you will convey to the Chairman the
sense of the House, but also the agreement of the Government which has been proposed
by the External Affairs Minister that this will be taken up on Monday. So, we should go

firm on this.
MR. DEPUTY CHAIRMAN: Yes.

SHRI ANAND SHARMA: The second thing is that since yesterday the Tamil Nadu
floods matter was taken up, of course, it required a special consideration because of the
seriousness of the situation in Tamil Nadu. We had listed business of yesterday, that was
also a subject of great national concern on inflation. That must also be taken up on

priority in the coming week.
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MR. DEPUTY CHAIRMAN: Okay, that is noted. Therefore, the hon. Minister was
here and he thought we were taking up Calling Attention motion and it would go up to
3.30, so, he went. He will come back at 3.30. Till then I will take up further consideration
of the motion moved by Dr. Jitendra Singh. I think he has already moved it. Those who

want to speak may speak. Shri Shantaram Naik.

GOVERNMENT BILL
The Prevention of Corruption (Amendment) Bill, 2013 - (contd.)*

SHRI SHANTARAM NAIK (Goa): Mr. Deputy Chairman, Sir, I stand here to
initiate the discussion on the Prevention of Corruption (Amendment) Bill, 2013. Sir, the
original Act which is sought to be amended is the Prevention of Corruption Act, 1988.

..(Interruptions).. Mr. Deputy Chairman, Sir, please hear me.
MR. DEPUTY CHAIRMAN: I am hearing you. Don't worry.

SHRI SHANTARAM NAIK: The original Act which is sought to be amended is
the Prevention of Corruption Act, 1988, was the unique and historical legislation brought

during late Shri Rajiv Gandhi's time.
(THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) in the Chair)

Mr. Rajiv Gandhi, when he was the Prime Minister, brought around 30 legislations.
Most of them were historical. One of the legislation was the Prevention of Corruption
Act, 1988. All these proceedings which have taken place in the last 25 years regarding
corruption were all under the Prevention of Corruption Act, 1988, the law brought by
Rajiv Gandhi, along with certain sections of the IPC. In these proceedings when the
investigation procedure was done several people went to jail, including members of my
party. But this law was effectively amended all this time. We made our Ministers to resign,
the moment allegations were made against them. We made one of our Chief Ministers to
resign. But today what is the scenario? Is the Prevention of Corruption Act, 1988 being
implemented by the present Government? On the contrary, our Ministers and our Chief
Ministers are being targeted. The Chief Minister of Himachal Pradesh is being targeted
to put him in jail. The Chief Minister of Uttarakhand is being harassed. The former Chief
Minister of Goa was sent to jail. Fortunately, after he sought recourse to the court, he
is out of the jail today. This is the scenario as far as our Chief Ministers are concerned,

whereas, in the Vyapam scam of Madhya Pradesh, the name of the Chief Minister as

*Further discussion continued from 6.8.2015.
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also the name of Chief Minister's wife had figured prominently in papers. Sir, 3,000
people were involved; 1,850 people are in jail; about 50 persons have been found dead
in very mysterious circumstances. The Prevention of Corruption Act, 1988 has not been
applied to the concerned people while they move about freely. Is this the way the present

Government wants to tackle corruption?

Similarly, my colleagues would vouch, there was the Gutka Scam of about ¥ 600
crores which again had taken place in Madhya Pradesh where one of the companies
was favoured by the Government. The officers who did not favour the company were
transferred. They wanted to favour a particular company manufacturing Gutka in all

possible manners. This was a ¥ 600 crores scam.

Let us now move to Chhattisgarh. What is the position there? There was a Rs.
36,000 crores scam in the PDS system in Chhattisgarh. But has anybody been questioned?
Sir, there were raids in 36 offices of the Civil Supplies Department and, during one of
the raids, the name of the Chief Minister had figured in a diary. The name of the Chief
Minister's wife had figured. The name of the Chief Minister's sister-in-law had figured.
Yet, the Prevention of Corruption Act, 1988 is not made applicable in their case. 1|
don't know how, in what manner, it was done. Only 12 officers of the Civil Supplies
Department have been arrested, but no person in authority has been touched. Similarly,
there was salt scam, gram scam, kerosene and wheat scam. I want to know whether the
present Government has any intention to implement the original Prevention of Corruption
Act, 1988. What happenedto * ? A big scam had come to light. It was discussed on

all television channels.
SHRI V. P. SINGH BADNORE (Rajasthan): Sir, there was no such big scam.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Mr. Naik, let me
speak. ...(Interruptions)...

SHRIV. P. SINGH BADNORE: Sir, there was no case against * . ...(Interruptions)...

You can't say this. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Let me speak.

Please sit down. ...(Interruptions)...

SHRI SHANTARAM NAIK: The Chief Minister of the State...

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Let me speak.
...(Interruptions)... ... (Interruptions)... Let me speak. ...(Interruptions)...

*Not recorded.
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SHRI V. P. SINGH BADNORE: What is happening, Sir? In the morning, one lady

Member could hold the whole House to ransom! ...(Inferruptions)...

SHRI ANAND SHARMA (Rajasthan):  That issue has been resolved.

...(Interruptions)...
SHRI SHANTARAM NAIK: * should have resigned by now. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRISUKHENDU SEKHARROY): Mr. Minister, would

you like to say something? The Minister would like to speak now. ...(Interruptions)...

SHRI V. P. SINGH BADNORE: The Vyapam case is in CBI. The CBI is doing the
inquiry.

SHRIANAND SHARMA: Mr. Vice-Chairman, Sir, after the Minister, [ would like
to speak.

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTHEASTERN REGION, THE MINISTER OF STATE INTHE PRIMEMINISTER'S
OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, THE MINISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND THE MINISTER OF STATE IN THE DEPARTMENT OF
SPACE (DR. JITENDRA SINGH): Mr. Vice-Chairman, Sir, we are taking a serious
note of all the observations that are being made. My only humble request, if the House
thinks it appropriate, is that we are here to discuss certain amendments to improve the
law. Therefore, we should continue to move in that direction, instead of making it a
case of discussing various scams; then, we would be coming to rather more conclusive

inferences.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Before you speak,
I would like to appeal to all Members not to name any person who is not a Member of this
House. That is the first point. And, no. 2 is yes, I cannot restrict the expressions of the
hon. Members. But, it is true that we are discussing the Bill. So, more emphasis should

be on the Bill. Thank you. Now, Shri Anand Sharma ji. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, my only submission is that first, the colleague from
the other side has referred to a matter which was brought to amicable closure. Today, it
would be ill-advised to refer to it again which will actually adversely affect the smooth
functioning of this House. The second thing on which I want to be clear is that, yes, it

is true that it is an amendment to a Bill which is very important. There are rules of this

*Not recorded.
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House and we respect the ruling which you have given. But, at the same time, on the
right of the Member, within the rules, to speak on a subject, the Government cannot be

prescriptive as to what the Members have to say.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): No, that was a
suggestion. All right.

SHRI ANAND SHARMA: Yes.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): It is all right. Itis
all right. No further, no further. ...(Interruptions)...

DR. JITENDRA SINGH: Sir, I agree with Shri Anand Sharma. I am just making a
humble suggestion. I thought, if we think we could arrive at a more valuable conclusion

by following a direction. Otherwise, as you rightly said, Members are free to speak.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please continue,

please continue. ...(Interruptions)... Shri Naik, please continue.

SHRI SHANTARAM NAIK: I am not speaking outside the scope of the Bill. The
Bill seeks to amend the Prevention of Corruption Act, 1988.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): All right, all
right.

SHRI SHANTARAM NAIK : And, I am pointing out as to how the Prevention of
Corruption Act, 1988 is to be implemented and that is not outside the scope of the Bill.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): All right, all

right. Please continue. Please, please. ...(Interruptions)...
SHRI SHANTARAM NAIK : Certainly, * is not a Member. ...(Interruptions)...

ITAATEAE (31 YEg UG I[) ¢ SNl 5 BI9Y b WK T8 ©, 3T IAD] AMH 7
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SHRI SHANTARAM NAIK : Now Smt. Sushma Swaraj is a Minister. Have you
taken any action regarding the serious matter involving Smt. Sushma Swaraj to grant
passport to a person, a fugitive and who was wanting in India? ...(Interruptions)...
...(Interruptions)... Do not go by prompting. If you want to say anything after prompting,
say it. ...(Interruptions)... ... (Interruptions)... 1 am referring to an action of a Cabinet

Minister who helped a fugitive in getting passport. ...(Interruptions)...

*Not recorded.
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SHRI V.P. SINGH BADNORE : Do not take names. ...(Interruptions)...
...(Interruptions)... You have to give notice regarding the Minister. ...(Interruptions)...
...(Interruptions)... You are a senior Member ...(Interruptions)... ... (Interruptions)... You

have to give a notice that I am raising the matter of External Affairs. ...(Interruptions)...

SHRI SHANTARAM NAIK: Now, I am coming to the Statement of Objects and
Reasons of the Bill.

SHRI V.P. SINGH BADNORE: That is better.

SHRI SHANTARAM NAIK : My humble opinion is this. Whenever we draft a
Bill, during our time also it is used to happen, sometimes there is a habit of ours to refer
to the judicial pronouncement to justify a Bill. Judicial pronouncement cannot direct us
to prepare a Bill. It is our Parliament decides. ...(Time-bell rings)... I am an initiator. I
am an initiator of the Bill. I am initiating. We should not say that because of certain
judicial pronouncements that we are enacting a particular legislation. We should not say
it. That is what I am saying. Certainly, if that is treated as a direction then in future, it
will be dangerous for us. Our powers, whatever they are, to legislate will go if we act
on judicial powers. It has happened in the past. The CVC Bill came because there are
some directions by the Government. Then, these amendments to the Bill seek to amend
the concept of bribery. The concept of bribery is sought to be amended. The question is
that there are certain aspects where bribes are given in very compulsive circumstances.
This has to be taken care of while implementing the present amendment provisions. For
instance, in a hospital the doctor refuses to do operation unless bribes are paid.In the Civil
Supplies Department, ration cards are not given; in the Passport Office, passports are not
given; Birth and Death Certificates are not given; registration of property is not made,
etc. if bribe is not paid. These are compulsory aspects where common man suffers. These
aspects should be considered while dealing with offences of bribery. I am not saying that

I am justifying the bribe being given in such matters.

Another aspect, which the Amendment deals with, is attachment of property,
attachment of property accumulated by virtue of disproportionate assets. When
disproportionate assets are assessed, that property remains in Government offices or
Courts. Such properties should be attached. There is a procedure provided. After following
due procedure, such properties should be attached. Similarly, proceeds of bribery also lie
in the offices of Courts or Departments. So the proceeds of bribery should be allowed to

be attached and there is a provision here, which should be followed.

Another good provision provided here is regarding companies. If a company
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commits an offence, then, no doubt, fines are imposed. But they are exempted in certain
cases. If, for instance, they show that adequate procedure, proper procedure has been
provided for in relation to the company, then, they are exempted from being punished.
But punishment is given up to three years. If the directors of the company connive with
bribe-givers and indulge in bribery, they are not exempted except when they show that we
had no knowledge. Now, these exceptions are good enough but if, under these exceptions,
people are allowed to take benefit of these exemptions, then the whole provisions regarding
companies, which have been properly provided for, in this Amendment will have no
effect. Companies will go scot-free and you cannot say that, "Oh! foreign companies will
refuse to come if you make the provision stringent." No, the law of the land has to be
followed and companies should be held responsible, directors should be held responsible,

if they connive with bribe givers and bribe-takers.

Similarly, in case of habitual offenders, normally, there are provisions in the IPC
regarding habitual offenders. These provisions have been included in this Amendment,
which is a good thing. Sir, I am saying this because I have been the Chairman of the
Committee dealing with Law & Justice Ministry and this Report is based partly on my
Committee's observations. Therefore, | would like to tell you, and without taking much time,
I am trying to analyze maximum provisions. Now, there is what is called State-sponsored
corruption. You will see what it is. We have heard about State-sponsored terrorism. But
what is State-sponsored corruption? When you allow Judges, after retirement, to take up
certain posts, very lucrative posts, that is State-sponsored corruption. Mr. Minister, we
should try to avoid these things and it is the duty of Parliament and the people as such that

we should not allow Judges to take up posts after retirement.

Similarly, about bureaucrats, when they retire, -- today, their salaries are very high
even though they grumble every time -- they are offered jobs immediately after retirement.
The moment they retire, they are on the executive position of renowned companies whose
files they had handled in the past. So, this is a type of State-sponsored corruption which
we should try to exempt.Secondly, in respect of all offences being dealt with under the
Prevention of Corruption Act, there must be a speedy trial. When I say, 'speedy trial', this
should be in the real sense. If speedy trial is being done by appointing special judges for
the purpose, then, the offences will be effectively dealt with. May I know, as a part of anti-
corruption, what happened to the legislation? The Minister may clarify what happened
to the legislation regarding black money. It has been brought into force. But, ultimately,
are you effectively using the legislation? Sir, they could not bring the black money. They
tried to tell people that by this legislation they would bring black money from abroad.
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They cannot do that. But are they, at least, trying to implement this legislation? If so,
so far, have they launched any prosecution under the law governing black money in this
country? Similarly, are they implementing the Prevention of Money Laundering Act
which is a very vital legislation to deal with corruption? Now these two legislations, the
Prevention of Money Laundering Act and the legislation dealing with black money, have
to be effectively implemented if corruption has to be removed from the country. I hope
better sense will prevail on this Government. All the cases, which I have mentioned just
now, involve several Ministers. Now they were forcing our Ministers to resign, but they
are not doing anything now. They are justifying every corrupt act done by their people.
At least now awaken and see to it that they tackle this Madhya Pradesh scam effectively

where thousands and thousands of crores of public money have been squandered.
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W) B B BT ST &1 TR I8 ot fh 39 aRE IV HRWE HRA dTed ANl & RIars
o IR A TR forar STY? BAR Sl YR BT 8, S DI 3 59 THR DI Fave
TET M| FeATST 7 &% AT A T8 FARBTS BIT B b 31T A8 Uedel 9 H BRI B AT
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whistleblower @1 conviction &1 g1 B Ig &1 SIFI Ueh AT B BT SITGI? AT I I8
IR & fop 3119 397 et b bR 1 U efifoTY 3iIR SR 319 YRT D11 1 AT Tel Hd
g, I S DI Pl A DR DI YK ATSY 3R Y B g1 DI YKIG ATSY| &H
9 ATIDHT FHT BT, B 9 18 & b 32 W IR fie| 9g4-9gd g=udre|

sfoeht ST geE (STR U ) ¢ WX, 99 $Ig GAUT 9l I8 8, S 99y 9167 AT
A SIR-SIR A 1 HRd &, Il Sd] d18% ST a1d B! a1feyl 1t is very difficult to
hear the speaker and the Chair. Thank you.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Itis a valid point.

It is accepted.

it &, . @l ([(BR) : STy 7EIey, Adad Siiad § S4i-5a1 g9 e 9
R Y, -1 YR Tl e Sff & wiqged | 3MSIe] & JAigrer 3 G4l dlll & forg
S BUS, IS TETH.... J3 M W AT & AT &b Tol5 a1 BT TR 37T 2,
STg d T Sfl b Huh H 3, Tl SBI AU HUS W Ga 8l Y bR QU G| rdSii-id
Siad # 9 A oY, 98 BHOIR UGS Bl 1947 I DR 39 Th AR WRBR HHAN &,
TTE TATHE AT AA-TTIIE PIcaed B, a8 ST & a Jal IR 96 Y AN 8l, a8
TR BI SI1d B aTel] A3 81, 379 A1 AdI3lTs b gd SRR 31 A 579 9 W&
g, A @ 39 UII-dRwH DT PI HAAT T TM? *is facing CBI inquiry.

...(Interruptions)...
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FERT Fell Mg IR H WR AfRT S B PR I8 8 dl BIYR & Y YA, ITed
ATET I 3R BT 9991 &b Areft 93 7, ol S Hl TR0 8Nl RMSIRM 9T U TR
aRER § UeT gU A1 I ARRRM 9 Fell 751 I GHI Al GHT b <9 A= Bl
AFRIIY Trelt T8 off|
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*Not recorded.
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BT, B Hshedl BId Y, BT Wshed] B gY ST HIRUNT TRMI &I fha-l Agg
B BN, IFH! HIE A TS 21 AR SN S HE T2 ¢ fF o W WS e 2,
G forg ff IS Flfst SISyl ®IE 9 Ao IRed RerR 81 & 10 911 & 3iex
W) Ug UR 8] ST, 39 S HREH 6l JHIC T8 BT, T§ 394 [oIRIU| Sl 9 SIfed
Remr 81 %2 €, S8M I8 o o <1 f6 o R 31 21 a1eirT o § Rerar 78 88|
ST FIT TSNS B2 3T IR Bl HHIL BT IIRHT 97 32 &1 oIt et Sff, § w7t
TR §, H foredl guiae & 721 g W1 g1 A IR BiHeR Bl Wl 157 FHI H TR
A TS I AR IEH GAT b IR I I8d gY Sl ufehar ywifad g gn,
IHPHT X H ST §, HIfh U oD SIS & w0 § R A § &9 g1
3ANT & T&T gah MY &, WSHIY &1 IR G AN ¥ ReRR M & 918 9
SOIaRTT HITLTR TRBIT JATTH g1, fhil UTeT T Gl =11, 39 FHI Bl Sl SHD]
TR B, T8 ST} 1S9 I8! 81§ 31qd & A1 HEl ITedl g1 * o Foold e &
3 H 8 q19 ITP1 A HA F oY 781 e BTl

IR, FATH BT g1 ST U8l AR 3R Hidiang 921 ol 9= S9dhT Toq
o U ls gHaRITel e AT gifdredhet a1 81, ST 1 * 1 STI™T 3 7 &l
Ig Wed P 7 21 IR 3T MM BT * & IRC 78] B 8, 1 MY Ad7 8} 8, 37 3
et A2 €1 39 ST P 3iex gg W Wed 81 1l 319 I * P Sl Il Vel § 3R

SuauTege (31t YE=g AW M) « AT S, TH A7 A

st & @rht T Fera AN gaqd Adiens SRNdeR ..(@auH)...
Iqd FE 3BT 5| T Fdherar SITY, g fFraverar SRTg, aifes § e &1 Frarem

SurTee (ot e AW I[): ATA SN, ey, Afh T A7 Aol

B! S99 ]B] B S g § RT-a7 Fpor, A.aL. B, STH! TsS ArsH
2, 39 3% HE T2 B 3T 30 AT A WRBR Tl B 8, Sl IRHRI 3P 8, STH ShaR
e e 9 Yeacies o1 X8 §! H ST STa1 g2d Sil &1 SURART &1 fefaTst & a1 |
F HRUNT' fhed ST 81 MY TSt BRI 1ol A df g1 BxA1, oifh oI v o 3iRd
P T BT AP BRURT AFeX b AN Bl b 3eX BX-H3] B I8 8, S& sHRA
of%® Tae § 9 I BT

(YRR WL 157417 §7)

*Not recorded.
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[ GRI=g TR W]

T8Iy, "BRURCS' fthed sai @l & foTT 91 B1 39 UhR A TRI & INTIT B A
S-S SPER 3R T$-I AN HRUNC H h¥el Ieaand ol H 9gd RTHERI & 91 39
1T Bl HEl ATEd g [P STa 3 3N Aifri g €, Sfg | GeTell & $8 <Y a4 &, Sl
Y 3R I g8 ol 3R STl heipel SER &1 &, 9 A Dls BIcl-Are] Read 781 «ff
STl 81 I g &1 B g8 TR R T8l §s, ST TR BiUC] STHH IR SidT Bl 78]
feamdreee g1 fay §1 S R amue! g1 714 &ia1 T, <Ifh g9 721 g fegeam
F off a1 e QW €, ot el gfen & w9 59 < | B 81 g9 T B B,
a1 & I [P & HUR, fa= giar § G4 Sa1e1 7 3R 1l UST B+ 61 dos
Repls g1 (A9 Bt €t

JR, 374l A1 g B a1 2 3R 3119 1 oI MY &, JATIeh! &1 gaT b H fdparil o
REICEGIE

IR, 7= Y vurseHe €, S 9 el bl HERRY o, S B R 3 Heesd
ug IR Frgae e fag ST, Sifehe o1y S92 e 91 %2 E

HEIGY, 519 B9 TP A I, A1 47 A1 Hwr sreardt Sit & U, .81y, &
Rysicer dd Y 1 1.8, & SRINGeR &I, el §fed & BfTR o1 RerR 81
& 918 31T F2-T< UGT R e o< 72 21 31mads oY & St wrfedl gwd o 98 £,
M I8 R AR T8 g910? U B 39 <189 UR AT| 31T Ulferfedel ahy Pl Ta=R
TSV, TifhT AT T R o7 o & A1 SITHIRIRT I TR FTG|

HEIGY, TR T, ST. I AAIER AlgdT | WY, I 9T SiY, ALY 397 97 B fopeft
AR TR M T b T Bt T TF Bt S| et 8% & 3iex I8 FHI1d MeH!
7, 911 SATST @ BT 21 MY 'Snapdeal' TT &1, 39 'Amazon’ el {1l ST 78
TR BRI BUY BT AR B: FEIH § 8% 93 &1 47 3R Sl Bl Rear o1, 39 99d e
H MU BRI < 3T 3R O AN & 81U H AU 999 & PR 7 Q) gAioY a9
YR & fo1g anfere Sfai ¥ e €1 3ra: Wd &f W41 o9 9 o7 78] gFfl, a9
TP TR TR G2 1 SIS Bl

HeIGd, 3T RAT TRIT ATGH BT ST I, JTER B AT e b oY FSGR PR
2 87 514 98 9adl Bl Terdr] ToR1 H SEdT 2, Al 3 A7 41 AT & 3R IEH uRTY
B 5201 W SN B

Heed, ool f&Hl U &4 A9 STHeRT 3 31131 fd g a2 @l §fear e w gfers
T FRTIR fhaT S 1R IRIY SI1T 717 fh a8 Ueh o1 ST Bl Terarit 9okl 3 o
T AT TR, H 1 MSAT BT AR ToR| F ST g1 §H Aell S8l W U1 gU &1 89




Government [3 December, 2015] Bill 315

T f=dY & Rac 21 &1 89 31 9§ MR 711 ©, offhd s+l He+d-Hedhd HRT &b 918
f BHRT AT 519 &1 S I AT TAT BRAT 8, Al B AN, S 7 J&T B €, 7 He7a
PR T, I T8 U7 BT 99 IR 1 5, 79 YT 91a=1 UST 891 Wiifass g1 3§91
&1 81 Y81 §, dfcp I a9 & YT A THIA 8, 519 Ueb JATGH AU Uil P STad &b
IR WX 7 RIS BT fAA ST R...

i STGUTIf: TN ST, 319 31T conclude HIRTT

3t .. @R WX, T SR D MSHT AU U b STHIQT IR el Bl U Bl
AT HITERLH WY, S GeT &l e 81l &, a8 i 781 < Tl

fauer & w1 (37 A T oTSE) : AT S, U fAT) W), IB Feolde Igd
SHIce T 3R 3iTRTd THUIST & ST GeiTd o7 72 €, d 9gd Weld ©, 984 3720 ol A1 i
I Ry1iRer gRfl 6 o1roT 591 0R 3fR g 811 =nfey aiife S agd A Q4 wifasia an
T T, YIS SHD! 1 BT TS| S Goia AU S 32 €, 9 987 G oIS 21 S
BIC-HAERIT § T &, U TH] B IR 989 HP 89 aMIH e A1 S| gAY QAT
BT WY TE1 g1 AR 6 8 fdogper U B19I-Ud BIedhR < I8 &l SAY AR =Tl §
S BN AT 7 4T 2, $H U &Y 4 Ugel 39 TR AR B &I 5o ) {1 ST &
HTYOT G |

i ~d e i B i a LB (1 AT e NS Gilin) NS e 28T

o Sfiu Sy sy e o | e g S Dwadl Juol gl o S8 el i
S e s npon 0 ool gl oS B e e ) g
s B S S el 8 el S e ol i ey e o e i e il S
oo o S ol Y S e Speg e g le 0 S
~E S sl o e s i D S e S T e gl pali o8 S
il o | g a8 Siay g gl aads S i Tl e g g
Ol et SO T S S S Ul gl g (g Ll
Rl B S o e a ae Js o e A

e e 8 ke Sy S Sk 5o

tTransliteration in Urdu Script.
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sft rcfter = fIsi (STR UQe ): I MU STeal § 91 feam am

N} T[T T IS : STed] TE] 1T, Y8 MM debicll Dbl IR &1 FER b qDiet &l
g1 TR P qebIel 81, I8 AT AN bl HTH B

Sy S o el 18 LS Gl g Ul G galar A1l pME Gl
=PSB S dSy S Ay
it & 3ft. @l : fhT s e SER & ad Il B SATRT I B B

S} T[T T IASATE 2 3T AN, T &7 R PIUST < 8, MY HA SATET S &
SfeTY T8 SER & IdhIcl 81 T SER & &, I MY AN BT B g1 I R -SLR BT [T
&I 81 S B S 8 3R ST DI -8RI H el &, 31T AT QAT I 7 14 fb
BIY-U1d HICH? 94 < <

R LTS T g FL NS PN ST RPERRE SN I R [ P F R Yy
PSS Rl e S el s JS S e e Wl o ils
S SsS Dy st o e 0l s e e 1S asl ol g L

o e e S S iy g A8 s 3 000 Lt B Gl e g (e

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): No, no; it can't be so...

...(Interruptions)

3t A T STSIE : PRIRE TH IR b IR H & qII9E ©, UG WD
qifffcdma Uit 9adg 8, oifhs VA ga+dg 7 8 {6 g9+ &=+ aren & fieT 7 <@,
gAY §9% IR ¥ STeal 1 H| 980 372w YeId AR THUIS & 371 I8 ©, S8 9gd
e foha 7, §9 forg § 528 qers San gl

S AR ey e e o S 5K AT 8 S AT L aBE iliaT

Wy 08 Dy S O s Oy el S5 o At a Al SRS S
Al gt Sl S sala pa o b Sl Al L A eai ) o
o e 8 Ol o L 0 Sy O e 0 1 S Sred < Uy

o s e

MR. DEPUTY CHAIRMAN: Hon. Leader of the Opposition, I am telling you, not
that I am disagreeing with you. I can agree with you. But the point is that the BAC has

decided three hours and the time is allotted, according to me. ...(Interruptions)...

tTransliteration in Urdu Script.
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SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, with all regards to
the BAC, as far as my understanding is concerned, I think the House is bigger than the
BAC.

S} TR AT : BT IGT AT &1 BT 1T I SITST IST 21 R B8 Bl I
T 1 8139 931 bl Bl

DR. JITENDRA SINGH: Sir, can I make a point now?
MR. DEPUTY CHAIRMAN: Please.

31, fra=s e - agaer%maﬁ@ﬁﬁﬁa@%l What the Leader of the

Opposition has said is well taken, that it is everybody's concern. Certainly, corruption
cannot be any single party's concern, nor even a single party's property or a prerogative.
SIEISESEIGED §?§ g, g8 Wt § 9 g, LoP has rightly pointed out that everybody
should study this, and then talk about it. 3%} T Sil dI §s ©, AAIGT IS ol © [d H
3 #H drerdr, <ifehT 2ATsT A1 fvl 811 o b Seh! Wer 81 b Y, S¥fefy e
gty & 3 Ry Q1 fiere o it I 9ga & a1l g3 &, S faiy eRTg faegper e
@mﬁﬁﬁqﬁgﬁ%lﬂﬁwﬁﬂﬁﬁmﬁﬁ%ﬁﬁﬁﬂﬁ%ﬁIpersonally
believe and I totally endorse what is being stated by Naresh Agrawalji and Tyagi
saheb. SRTHCA S ER Il dd fevma gam 2, it ultimately boils down to the point
that it is not the elimination of corruption for a nation to prosper and progress; it is the
incorruptibility which has to be the target. ST S8+ B8 fdb [T A1 BIA 31T &, T
BIIET §3N? Ul 3Ty, &1 BIIST §a1T? 319 fdedpdl Sl ®e <& | e Sif &1 17 foran
ST g1 A7 4 el S &1 S A1 digeid BT BT AT, SB! T Aer-Jer sy

Gandhiji always said that non-violence is not a virtue of the weak.

MR. DEPUTY CHAIRMAN: Mr. Minister, don't give a reply. The basic question

is,...(Interruptions)...

DR. JITENDRA SINGH: Sir, I am not giving a reply. I am preventing myself to be

held back from giving a reply. So, just give me two minutes.

MR. DEPUTY CHAIRMAN: One second. The question to be decided is, three

hours is the time allotted. ...(Interruptions)... The point is, should we give more time?

DR. JITENDRA SINGH: Okay, I will reply to that, Sir. ..(Interruptions).. The Bill
was already sent to the Standing Committee. It has come back. Then, it was sent to the
Law Commission. I wish and I request, let each one of us go through the amendments
and then talk about it. The morality part, of course, is well taken. But till we achieve that,

I agree, Sir, law can be a means, not an end.I would sum up what everybody has said over
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hear. As the means of corruption evolve into more sophisticated standards, you need to
have a mechanism to check corruption also. So, anti-corruption laws also have to evolve.
It is well taken, as was being said in the beginning, the credit goes to the Rajiv Gandhi
Government. But, then, over the period of time, as we have new means of corruptions,
new means of crime -- you have the cyber crime also, you have cyber corruption also --
you need to evolve new mechanisms. So, we are just trying to evolve further. That is the

only intention. ...(Interruptions)...

it &3, [rht: 9=, 7 7 GA A .. (TIHH)....

MR. DEPUTY CHAIRMAN: Mr. Nagqvi, please.

TS B HATG A AT GAl 9T AN B HATe A oy Gl
(37 IR AT Adhah): TR, AR cie” AT USRI = Sl gorer e g, Sa 89
T Gedd o1 59 IR f$¥he & forg 91041 1 < € &1 993 oTdic fhar gar 81 9
39 &7 g7hHd a1a g3 ot fo5 I8 |1 °< § 81 Sy, ife g9 <1 e WY A4 81 3
ARG AR GIel I8 & 3R AT qHST 3 3fT Top ©eT g1l B8N 99 dall bl Y gUI 37T

THR U g1 €< Tl b 999 8, 39 IR Idi 81 3R 3R STexd gnfl, di 89 8red &l
extend BN

MR. DEPUTY CHAIRMAN: We will continue with that. Okay. All right.

...(Interruptions)... ... (Interruptions)... Tyagiji, please. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, it is 3.30 now. When is the Home Minister

expected to come? ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, when is the reply to Tamil Nadu flood?

...(Interruptions)... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Why do all of you stand up? ...(Interruptions)...
SOME HON. MEMBES: Sir, it is 3.30 and we were told ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: One second. ...(Interruptions)... You sit down.
...(Interruptions)... Mr. Naqvi, when is the Home Minister expected? ...(Interruptions)...

Nagqviji will reply.

2 &R FERT AHa: IR, AR e AR I8f iR I 3R gfifew g9 99
g Raaee o1 oY & siaer 89 AR Rers o=A1 a1ed €, dfdb 3 AR
HEY 7 S W $O ATeoider [T AR el f ugel TuTel uR f$¥h3 8l
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MR. DEPUTY CHAIRMAN: Now when will he come?

2 &R T Tha: A I8 A7y @A 8 8 - 89 S! H¥iol fear gan &, d
ST B W 81, 9 8t UR S| ... (HaUTH). ..

SHRI TIRUCHI SIVA: We were told that it would be at 3.30.

SHRI MUKHTAR ABBAS NAQVI:  After the finishing of this Bill.

...(Interruptions)...
SOME HON. MEMBERS: No, no. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we were told that it would be taken up at 3.30.
...(Interruptions)... We were told that the reply would be at 3.30. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, the problem is this & ¥R, 519 LR
3_*1@ Raawe ot fd a9 fafex & ﬁ"?ﬂ—é B SR, at that time, they objected that
no, we don't allow the reply. Now, 379 JMTeSTdT IR IE T, 3T I75 AT ITQ1 d 31T &
ﬁ?ﬂ'&‘ PN ...("9YT ). q 3T B ﬁTEITio‘ PN We are very much here. q 3T B
Rt SN Today itself, he will give the reply. ...(Interruptions)...

sft dt. . RiE gy RoRe): R, oS &€ Rws 81 a1f@ul That is more
important. I 3R H FIT b I ST ... (FILH)... Heaven is not going to fall.

...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: See, Mr. Minister, the point is that reply has to be
today itself. When would it be? ...(Interruptions)... BTIT{?*I}I"TQE%QI ...("9YT)... See,
number one, the reply has to be today itself. Then also say when the Minister will come.

You give an assurance that when the Minister will come.
i} AR AT Aha: TR, [t &b fSwHeH & qrg 9 Reeqrg |

MR. DEPUTY CHAIRMAN: No, not like that because .... .... (Interruptions)... No,

please. ...(Interruptions)...
SHRI TIRUCHI SIVA: At 3.30, we were ... ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Then why were you opposing the reply?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me do it. ...(Interruptions)... Let me do it.
...(Interruptions)... Naqviji, please don't get angry. ...(Interruptions)... Naqviji, please
don't get angry. ...(Interruptions)...
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SHRI TIRUCHI SIVA: Don't command us. ...(Interruptions)... ... (Interruptions)...
We were told that it would be at 3.30. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Mr. Tiruchi Siva, please. ...(Interruptions)...
Mr. Naqvi, it is already committed, you already promised that the reply would be today.
When 1 started the discussion, I said, it would be at 3.30. ...(Interruptions)... Listen,
please ...(Interruptions)... 1 said '3.30' without asking the Minister. 1 know that.
..(Interruptions)...

AN HON. MEMBER: One hour.

MR. DEPUTY CHAIRMAN: Agreed one hour, I said that. Now, what | want to say
is only this. My first direction is, the reply should be today. But, now, you have to say
at what time the reply will start. Till then, we will discuss it and then have the reply, and,

after that, we will continue the Bill. At what time? That is what they want to know.

SHRI MUKHTAR ABBAS NAQVI: Sir, as I told you, the reply is today. This is

one.

MR. DEPUTY CHAIRMAN: At what time?

3} EIR 3T AHal: iR 8 AR A 89 ITd] convenience D BRI
&, ST 1 81T, <ifepT a1ToT Rt BN, U8 89 SMMUH! UTAR Bl &1

MR. DEPUTY CHAIRMAN: Now do one thing. You contact the Minister and

come back to us.
SHRI MUKHTAR ABBAS NAQVI: Okay. I will get back to you.

MR. DEPUTY CHAIRMAN: Okay. He will contact the Minister and come back.
...(Interruptions).. Don't worry. The reply is today. He will contact the Minister and come

back. ...(Interruptions)...

SHRI TIRUCH SIVA: At what time? ...(Interruptions)... Then it would be at 6

o'clock after the discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: For that he has to contact the Minister and he
will come back. ...(Interruptions)... No, no. ...(Interruptions)... Let us cooperate.

...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): If the Minister is available now, he can come and

reply. We could then continue our discussion on this Bill. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That is what I am saying; we are continuing.

...(Interruptions)...

SHRI D. RAJA: The House is ready to discuss the Bill. Let the Minister come and

give the reply. It is a serious subject. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All of you, please resume your seats.
...(Interruptions)... Now, we would continue the discussion. Hon. Minister, Mr. Naqvi,
will contact the Home Minister and come back and tell this House the exact time when
the Minister would come and reply. And it has to be today. Okay? ...(Interruptions)...

Now, please.
SHRI MUKHTAR ABBAS NAQVI: Yes, Sir.
SHRI K.C. TYAGI: Sir, let me finish.

MR. DEPUTY CHAIRMAN: Tyagiji, your time is already over. You are my friend,
but you cannot take too much liberty like this. Take two minutes more.

it & 3. Pl : IR, IR ART G A1 34 H I TR R, S Y W &, 39 Uk
P FATSHT Tl TR 9] PR I8 8, <l[bT SAdT P IR STl OId P G BT Fellghe Aol
BN T, ISP IR | MY T 77 &2 FH Ag 7 7RGy | I qul aredl g 6 S
WA FHT BT AT Sl 8- H Ugall g1d 1984 H 1 3R H f579 Urct &1 G o1, 98
AP g1 UICT 9gd go! A1 AT BM I== & U4 | 81 731, 1 7a & fohami = fam o
9 § 2004 H ARE GG TS & foIY ¥R 1, A ST prominent FHER U &, 9 A
fe=l T #R Raerres forad ¥8, g1 1 oo qqsi 4 81 718l a7 fob a1 a1 82 § d.ondh.
& Y AT, I AT ARI CH1b S 5, S7Bi- oI 9T 3 Toihdl Udholst Ie X8 & | H
PET, ‘What is this package’? S BT, TSl & T 4 RIER &, 9B earnest money
IR’ | §9 B2T, ‘For what’? SA- HEl, 9 NMTH RIeT® Wax BY § 80 3R afe
3 AR &f W BYAT! &, I ST el Yhel 271

N, ¥ 3R £t 3RS A1 S ESIE % dTe Chief Election Commissioner <& BISEIN
31T I8, Seiag e Hifean 81 a1 fie Hifsar 81, 5 vaR g8t SR ot § 93 gU &,
g 91 S1d fo1T 18T 8, A 9% 7Ifedds & iR 71ferss Y aR-uia 81 Y €, Sa1eT Ja) 99
21 519 §H TSI Y b &Y, AN §77eb &1 GO AT &, i 3d AR $B ANl o o
o1 gafery R, sl Hifsar 8l a1 fiie Hifsar 8, 3 g o1 e €1 9 ois
TRg a1t @1 8), AR B VIS 431 TSt &1 8- W, § i & Rers w8 w1 ¢ fo
Wﬁmmwﬁ, if I am notwrong@ﬁ?ﬁfﬁﬂﬁgzﬁmwﬁﬁ
IR gTST ¥ fHell 81 3R HR s TTerd 781 & a1 J JAids 3AqP 81 3T gU &1 319! 1
e T, <feh I it SRl & ifédi €, 7! BIF <m? A S gEl H uIfei 8, $a]
P19 <2 A ST under-privileged B, dferd THTS & AT &) gifeai €, S9dT Bi U1 <12
G U1 ST AT &, ST I interests H watch R &, 89 Al watch Tal Bl 8H
A1 I IRI-TRE B watch BRI &, ST T &9 8, 7 814 8 3R & € 2
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[sft .31, @ri]

TR, faER & g1 4, H {6 urci &1 AW T8 of W81 g, 40 BRIS ¥UY Bl Thal
THS! TS| ... (T B °).... H ST 181 € b Tohd! foasd ur 3 udhe! 1572 o9 &l
A aTeT g afferTg W gATd gV Y, 79 H agl w1 o1 § g8i R a1 faT 1 o1 98l )
0t 60-70 FRIS BUT BT THS! bl Ts | T 99 Th W 8l AR g 7 o9 T®E
TS, T TSl W& €, 3 99 TRY @i gl g1 U7 flt &R @ # s, g¥fiferg
SRIHTET ST & 3f&Te § dRGS HHTST a1 Tsarolt St 71 2001 § &g HHCAT 13 |
S QY o 37X 31T A1 A8 < &1 Aol Bl Sl ATIIBIGR ITHT BT TSh] &, T8 a8
RN BT G BR AT ATI $71 IS 7 ST [T AT, D! AT © IT Yol TY?

MR. DEPUTY CHAIRMAN: Tyagiji, please conclude.

2 B IR W), I8 wEEql S 81 AR AT ufhar o geidfaal & g1y
T 37 7S & 3R Y FoiT Y greT ;T 9T 7] b SHegR W B8 HRd 8, dl TR
el 39 e H B Y2 379 A G3T AB BT, H SI-IR W A A &91-araT b
1l HET ATed] § b X157 G491 H 1 WS -HRI 81 R8] 81 $feuse el & Sfia &1
TS AT § T Adod ®, STal o) ot WSt 81 3iR B ft Wt 811 fstise a i Sfiaan
82 S U Tefd &1 UTET &b T S bR 31Y, U arel Sfidt o 314, 31 534 by bt
T8 51 IFH W ¥ 9941 =12y, oy I fofReay fob uie aret da St fopedt uret ot weR
TEI &, SHBT IS FHT BT 31 Bl Ut T8l <7

39 98 BT a18%1 HH § HH UIST & IHY BT dl 9ol 81l FAfY STd I MY
TG & e G DI UM TF T8l B, THB IRT Tal FhTell, T9 TP SADI 8 T8l
e, S 31 g1 H Sl YRER 8, 98 T4l IR B S 8| < BT Sl T4
giferfeae 3R AIRTd ¥aaR 7, 519 T MY IHDH] Tal JoNaT, I i 373 iR Fa=l &
Wd 8, YCTOR 8, 99 IR 989 BT 99dId g1 39110 X, N 39+ 989 BT A &Y
B R ..(I9 Bt Eeh... 31T g2 Y &, S0 forg aimve e=rara .

MR. DEPUTY CHAIRMAN: Now, Shri Vivek Gupta ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, [ have a point of order.

R, 37T 39 8BTS & custodian ¥ 3R MYHT I8 T ¥ 5 R wifkeegz™ &
T8 TBT W oath off 1 3R ST 347 BTSW # I &7 entitled &1, I8 39 BTSN ¥ 96 Wbl
¥, IR 98 39 8IS H entry 81 of Gl 31 ifp 39 9 T8I U AfRT TH 8, ST
99 1Y entitled T&1 X8 T &, AIh S8I PINSTIIM DI oath I & d1& PIRSSII
BT violation fHAT &1 I F301 & 3R T 31} T&T R entry BRP BTST b A< AT R I8 —
1 1., Rrg1 # 9 W 1 &1 § [ 3 $9F Y entitied 721 € 6 3 39 8199 H U fe
ff 93 Wb, Hifes I=81+1 AfIETT BT A b1 51 HI F Ted A o+ & aSE
I8 human beings @1, AN &I ...(FAHM)...  3MIHI Ig Tdb Tl ATH b Hd
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address 3T STTAT 82 3170+ Sfefdi & IR # B¥ o1 YA fhy €7 ...(aem)... 3
PIRCSYIT B oath &l Bl ...(AUM)... NI HIRCSYIT F T8d I8 oath ol Bl

..(TAT)....
it . 9. R 94 : 319 U1 81 8 Ahd ©l...(FaEH). ..

it Titer s RisT : BiReeye H 1. 991 |9red red) 1 I8 ifdor fear g fe
...(GYT)...  Every human being is equal. There is an equal right and nobody can

abuse and nobody can use the name of an animal while referring to a human being and,
therefore, he is not entitled to sit inside this House. ...(Interruptions)... He should be *
of this House. ...(Interruptions)... He cannot sit here for a minute. ...(Interruptions)...
He has no right to sit in this House. ...(Interruptions)... He should leave the House on

his own. ...(Interruptions)...

it .. R 9g=iR : 98 Tod B ...(HIU)... I8 IR & forg 81 38T Bl
...(TAHH)....

o} Jaiter IV f8 : 3R 9 8199 T8l Bied 8, Il MTUd! 319+ BRI BT STIN
BB ST B A1 6 I 39 B89 ¥ 918X SN ... (FAYH)... ST6] 39 &89 I
&R ST A1RY| ... (HILH). .. SR JIBT Ib &1 AT, .. (FLH). .. FIBT A1 I 6
ITD! Gl el (eI, (e ). .

MR. DEPUTY CHAIRMAN: I cannot ask a Minister to go. ...(Interruptions)...

it wchter o s : 39 2 59 ORE F SIoPIS SRS 6T T ...(haem ). ..
R TS A $=H ...(ag™)... s 9.6, RGg, S 91 & 37ege o, STH! MSH! & aN
#H, human beings & X ¥ &1 AT(H b g8 QAT U f&AT?....(FAET). .. SR A1 §
S fBa1 B1...(@aU)... T A B I . (EU)... S8 F T elect 8T F,
MRAETR, ...(@a8H)... I T$® ST A 81 S 81, I Tell BT T/ T&l S 811
..(TaYTH)..... A A elect 81 Y1 Elect B9 & 91G S8 14 abusive language use @1 2l

MR. DEPUTY CHAIRMAN: Misraji, please listen to me. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Please give a ruling on this. ...(Interruptions)...
He is no longer a gentleman. ...(Interruptions)... Give your ruling whether he has violated

the Constitution. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Misraji ...(Interruptions)...

i eiter o= ST : PR S8 19 BIRE ST Bl violation [T &, AT $TI BIS right
T ¥ 5 3 gsr 93 ... (9T T)... A human beings ®I respect Tl B bl
...(TGHT)....

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Misraji, you are a senior advocate. ...(Interruptions)...

Misraji, please. ...(Interruptions)...

sft welter o fysn : <ford @ g1 €1 718, 91U FEd © ...(AHF)... 3 39 INE
F 3BT HT SWHTA HaT ¥ 3R 37 I8T 98 I) q¥HT I T, 37 B9 W B
...(a¥9)...He is feeling very proud while sitting here and giving his expression of

happiness. ...(Interruptions)... 1 want your ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Misraji, he is a Minister. ...(Interruptions)... 1 am

nobody to tell him whether he has violated the Constitution or not...(Interruptions)...

it ehter T fy8I : * &% AR 9! * A1V IR SRT 39 e § Hel 31HT A1y
(TAYT)... R o R 8 fF 3% R H o7 wferm RYI...(@aem)... He

has no right to sit in this House. ...(Interruptions)... He has taken the oath of the

Constitution. ...(Interruptions)... He has no authority to sit here and that too as the

Minister. ...(Interruptions)...

37 YRR ST AHA : AT Y AT HRR BT THA PR 8 & ... (TIEM)....

it wchter o s : A 39 9T & wew ff T8l £1...(»au)... He is not a
Member of this House. ...(Interruptions)... He has lost his rank. ...(Interruptions)... He
should go back to his House. ..(Interruptions).. He should not sit here.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Misraji, please take your seat. ...(Interruptions)...
Now, listen to me. ...(Interruptions)... 1 heard you. ...(Interruptions)... Now, listen to
me. ...(Interruptions)... See, that is your view only. Misraji, I want to make it clear that
I am nobody to decide whether somebody has violated the Constitution or not.Number
two, he is a Minister and he has a right to come and sit here. I cannot ask him to go.

...(Interruptions)... 1 am nobody to decide that. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, you are the custodian of this House. You

are sitting in the Chair. ...(Interruptions)... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: He is a Minister. He has a right to be here.

SHRI SATISH CHANDRA MISRA: He has no right to be a Minister.
...(Interruptions)... ...(Interruptions)..Jgl WX Joq B AP PIs AR & B

3} JEIR A Thal: TR, I |V Sl 78] &1 5 |19 DI FebTel fadm Sg1 We

request you to expunge such language. ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Let us continue with the discussion. Shri Vivek
Gupta...(Interruptions)... ... (Interruptions)... ~ Let us continue with the discussion.

...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I have a point of order.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Not on that subject. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, he should respond to it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can I do? See, I told you that I cannot decide
whether a Member has violated the Constitution or not. ...(Interruptions)... 1 am nobody

to rule that. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, he has to respect human beings. He
cannot say & 31T SR 1 Y SR &) 91 BR I8 &1 7] RTIIIC 872 ... (FALH). .

MR. DEPUTY CHAIRMAN: That is a different matter, but how can I pass a

judgment on that? ...(Interruptions)... ... (Interruptions)...

st refter = fsi: 3 oMU e+ H AT B1 SR 39D e+ | 9I9 fhan g1 3 a8t
P TR 2| fr BRTIa | ey 82

MR. DEPUTY CHAIRMAN: No; as far as I am concerned, he is a Minister, and,

therefore, he can be here. ...(Interruptions)...

sft rchter == fysm: #30 €, 1 w1 S9! H3A B A1 ITHER B2 L.L(aET ). L.
MR. DEPUTY CHAIRMAN: That is a different matter. ...(Interruptions)...

DR. JITENDRA SINGH: Mr. Deputy Chairman, Sir, we can resume the discussion

because we are going through an important discussion. ...(Interruptions)...

SHRI V.P. SINGH BADNORE: Sir, this is an insult to the Minister. It should be
expunged. ...(Interruptions)... He has every right to sit here. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, it is a matter of privilege.
...(Interruptions)... ... (Interruptions)... It is a matter of privilege. ...(Interruptions)...
...(Interruptions)... It is an insult to the hon. Minister, an elected representative of the
people. ...(Interruptions)... A3, I8 IRV ﬂﬁ[ gy S-S &1 39| 8, T ZIERFT
e &1 W Bl ...(@@agM)... WX, § 3Rad W9 ¥ i HAT el

%...(FagH). ..
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SHRI SATISH CHANDRA MISRA: He should go out of the House.

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I have a point of order. Sir, in the
Constitution of India, T, BRI 3iTh ReTT &1 fEame 88 "wa=i & IR # Al
HETATIATE] BT I8 AMBR 8RN fh g el Wi e 4, wai ol ([l ff Iyad 9ob 7
3R e ! foreft Afafar 7, R Sa@T M 93 & 9 H a1 191 8, 9iel 3iR Sqa!
FHTIATEAT H SIAT UFT A" | TR, TE BRI T AMfEH 88 Bl ...(FAYM)...  Sir,
Article 88 of the Constitution is very clear. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; I have already said it. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Sir, we want your ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already said that a Minister has a right to be
here. I have already said that. ...(Interruptions)... 1 have already said that as a Minister,
he has a right to be here. ...(Interruptions)... 1 have no problem. I have already said that.

...(Interruptions)... The House is adjourned for ten minutes.
The House then adjourned at fifty-four minutes past three of the clock.

The House reassembled at four minutes past four of the clock
MR. DEPUTY CHAIRMAN in the Chair.

st welter o= s - @R, 59 #=5 7 PiRceR™ & d8d oy o 81 f5 3
PINC YT Bl 3TBIcS B, IAP d1& AMfChH 15 S WA BT openly violate b,

d g9 IRE B 91d BN, SEEI B T STHARI F B, QA 73] BT 39 81SH H 90+ Bl
DI AIHR T ... (TFET)....

MR. DEPUTY CHAIRMAN: I have already given my ruling on that.

...(Interruptions)...

7} wctrer ==s s« 51 81 721, 9 721 Sff ugel 1% 90 gU 2, bR ISR d A 31
Y 3R IHP 918 d IGRI T &, 89 I8 © ..(FAUF)... AT * F SR I I8 G
El...(FIHM)... 3R A BioT b ATeel B T ... (L. ..

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Deputy Chairman,

Sir, it should not go on record. ...(Interruptions)... It is totally ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I have already given my ruling on that.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: This is competitive caste politics.
...(Interruptions)... Sir, this is competitive caste politics. ...(Interruptions)... This is
nothing but competitive caste politics. ...(Interruptions)... Constitution is very clear.
Rules are very clear. ...(Interruptions)... The hon. Minister has not made any
objectionable  statement. ...(Inferruptions)... Anyone can go through the
...(Interruptions)... There is nothing like that. ...(Interruptions)... The Minister is also
the former Army Chief of India. ...(Interruptions)... He is a man of integrity and hard
work. ...(Interruptions)... It is the prerogative of the Prime Minister whom to appoint a
Minister, which portfolio is to be given. ...(Interruptions)... It is very clear.
..(Interruptions)... 34 very clear ruling ¥ &7l 9% q18 Yt Uiferfeay &= 3R DT
qifefehe $9g I ML...(@AYM)... Sl I &, |l 8% 9918Y, difdfead aar g, dl
IER FARYL...(TAIH)... ...(FAH)... B3 H ex-Army Chief & IR H VAT HEAT
& Teld MR Bl...(ae)... [ il 3 SfT & <MaR R o, (@aum)... &
TP ST & HUR STl ST 82...(FGEM).... It is not fair. ..(Interruptions).. Please
try to understand. ...(Interruptions)... qdTl &1 T8} B ...(GYM)... This Government

has been given a mandate ...(Interruptions)... V.K. Singh has come to stay and he will

be there only. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, hon. Members, ...(Interruptions)...

sft wcirer a5 fAism: 39T Aese Bl § ...(59YT)... There is no mandate to
abuse. ...(Interruptions)... Waﬁﬁﬁ?@?ﬁ%ﬁ?(mﬂﬁ)

MR. DEPUTY CHAIRMAN: Misraji, as a Minister, he has a right to be
here. ...(Interruptions)... As a Minister, he has a right to be here; kindly understand.

...(Interruptions)... We cannot ask a Minister to go back. ...(Interruptions)...

it e fErt: W, ..(@aum)... YRd & |SREE w S S A 9@ 99t g,
...(STFET)...

MR. DEPUTY CHAIRMAN: As a Minister, he has a right to be here. And
we are not the people to judge whether someone has violated any provision of the
Constitution. Court will take care of that. It is not our job. That is for the court to take
care of. ...(Interruptions)... Article 88 is very clear. ...(Interruptions)... Article 88 of the
Constitution is very clear. "Every Minister and Attorney General of India shall have
the right to speak in, and otherwise to take part in the proceedings of either House, any
joint sitting..." ...(Interruptions)... Misraji, you are an advocate. Article 88 is very clear.

..(Interruptions)..
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SHRI SATISH CHANDRA MISRA: He has taken the oath of this Constitution.

...(Interruptions)... He has no right to violate ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he has violated it, the court has to decide it. How

can I decide? ...(Interruptions)...

e, oY AR A I AT (30 BTt fAsn): W, ..(@ag).. I8 9 |fqgE
RN .. (aum™). . G R UG URE S gUUEHHA b aRH S AR E BTR THY
for a1d o1 |1fad &A1 918 TR B2...(FaE). ..

SHRI M. VENKAIAH NAIDU: Sir, whatever has been said about the hon.
Minister should not go on record. ...(Interruptions)... It is totally against the Constitution.
...(Interruptions)... Sir, please take care ...(Interruptions)... The Minister is an hon.
Member of Parliament. ...(Interruptions)... Whatever has been said against him, should

not go on the record. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will go through the record. ...(Interruptions)...

SHRIKALRAJMISHRA: Sir, we can carry on with the debate. ...(Interruptions)...

We can carry on with the discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mishraji, it is not possible. ...(Interruptions)... It is
not possible. ...(Interruptions)... What to do? ...(Interruptions)... ... (Interruptions)...

it weTet fs1: B89 A1 go SITTL... (agT). ..

MR. DEPUTY CHAIRMAN: [ am adjourning for another ten minutes.

...(Interruptions)... ... (Interruptions)... 1am adjourning for another ten minutes.
The House then adjourned at eleven minutes past four of the clock.

The House reassembled at twenty-one minutes past four of the clock,

MR. DEPUTY CHAIRMAN in the Chair

SHRI SATISH CHANDRA MISRA: Sir, I made a request earlier. 7 39 BHaT
for R afes @1 g 78 w1 81 f& a1 & ®ex 1 B €, SAfad /g g,
IR T SAMI B AT SIARI I BRAT B..... BAR H31, J&IR JERT Thd] A8 I
TifasT faar %2 € & Afders 7 ¥ foman 8, $97@1 I8 AfPR 2, 9fd =8I oath o ol
&, A1 d 93 ehal 81 Oath I BT AId I8 T8I & b I8 TSR PR Al &, BIS (hHel
Qe B Al 8l IR PIs oath il 8, AT g8 AU & T8 oath off &1 3MD! FAT
ST TAT 1 39 39 AL, S &9 AN &) Holy Bible §, 395 Udh-Tdb MIfAST Bl
3UBles BNl Article 15 H ATh-AT% foaT garm 81 HfAeme & AR Jrgewal ®I e §
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G BN AT B BT, 7 P 37 Hg < b 89 I‘Rﬁﬂ et T3, licence to kill because [
have been made a Minister. Thdl AT8T & T argument bl PIs AdAd T8l B
...(TGET)....

sft rfamTeT YT W (U9 ¢ MU WY AT FEl B (HAUH). ..

ot wefter o fsn : O @fd &1 o 5 g7 Sear 9T 81 5 B g9 @
..(TAI)... U e & |UIS H Sl Al WS 8138 &, 9 oI, ATA I$ 81 § & =2 @t
TRE &I ARG TG 2 ... (IGET)....

sft arfaaTer I @ = 3ru ot WA BETR .LL(FDHM)....
sft wchier s RIS : 319 o= ARYSHAT g&felyl ... (Iag™). .

MR 3T AT GHRIBAT A8 g, a Je! 8NNl 59 dxld A =&l Tl
...(TIT)....

sft rfamTeT T @ = 37U ot YT HET R LLL(FAHH)....
it forora Mige RO 91 (9. .

it wchter =vs fism o * Q4 oW TE o (@), 39 TS 7 SRl
...(GET).... 319 AT H I3 &, A G9! A SIY| ... (QHT)... 9 -1 3 Tal ST
...(IGHT). .. T 37T AN 7 TTTell g6 BT ShT o1 872 ... (AGLT). .. FIT MY A Bl
ST T2 T2 ... (FGE)....

sft gt foar : ) L (@aam).. s aafed 7 dreds o aftr fear &, e
MY ATS! & ... (FET)....

SHRI D. RAJA: Sir, ask the Home Minister to come and reply. This is the
subject matter of the Home Ministry. He can reply on Tami Nadu flood situation.

...(Interruptions)... He can reply on this also. ...(Interruptions)... ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Without giving a notice, you cannot make an
allegation against the Minister. ...(Interruptions)... ... (Interruptions)... It is totally
political. ...(Interruptions)... ... (Interruptions)...  Let them do it outside, not in the
House. ...(Interruptions)... ... (Interruptions)... They are playing caste politics, not we.

...(Interruptions)...
sft rchter = fysm : S e o) D13 MagIdHal 71 21 ... (GET)....
st Syt : s ST, $uan o9 9fSyl...(@ae)... 1 will go through the

records. If there are allegations, I will expunge those allegations. ...(Interruptions)...

*Expunged as ordered by the Chair.
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EISEREIRIS]
...(Interruptions)... ~ Without  informing  the  Minister  ...(Interruptions)...
...(Interruptions)... Two, ...(Interruptions)... ... (Interruptions)... Please listen.

...(Interruptions)... Please listen to me. ...(Interruptions)... You are making a demand
which the Chair cannot implement. ...(Interruptions)... ... (Interruptions)... 1 have told
you that as a Minister, he has every right to be in this House. ...(Interruptions)...
Nobody can take away that right. ...(Interruptions)... ... (Interruptions)... ~ Misraji,
Tiwariji, you are all senior advocates. Constitution allows him to be in this House.
...(Interruptions)... ~ Therefore, I have no authority to ask him to go out.
...(Interruptions)... Therefore, please cooperate. ...(Interruptions)... Let us start the
reply.  ...(Interruptions)... The Home Minister is here. Let us start the reply.
...(Interruptions)... Misraji, I heard you. I gave my ruling. I am not able to comply
with your request because the Constitutional provision is very clear. ...(Interruptions)...
Why do you talk when I am talking? ...(Interruptions)... Don’t you see that I am
speaking? ...(Interruptions)... Please stop. ...(Interruptions)... It is not going on record.
...(Interruptions)... 1 am standing and speaking. ...(Interruptions)... What is this,
Mr. Tiwari? 1 am standing and speaking. You are interfering. What is this?
...(Interruptions)... 1t is not going on record. ...(Interruptions)... Misraji, I am not able
to implement the request that you have made because I have no authority to do that.
Constitution is very clear. It allows a Minister to be in this House to participate in the
discussion. Therefore, your request cannot be considered. My humble request to you is,
please allow the reply by the Home Minister on the Tamil Nadu issue.
...(Interruptions)... That is my request. ...(Interruptions)... Sit down. Let me deal with

this. ...(Interruptions)...

Y fRETe W - W, T gy 5 A Afu™ @ wea € ar T8
..(TIET)....

sft wrehter aes fis : W=, SRIT A T AR B ... (gam)....

st faora MR IR, PR s S el af g6 Y 9iem & fofv eng or fiEe
ITTT .. (AT )....

sft STAHTIRY : 319 BT IS ... (). ..

sft Tchter o s« 7, 790 98 Redwe € o o119 Sl 68 = ©, 31 &8l fb g8l
Constitution @1 oath of off ¥ 3R I ey o9 v €, s9fiiv ey § s Y8+ &7
PR B Sir, with humble request sﬂfﬁ PR T8 7, AfeT e T qHI M
AR ATE9 I8T U= 31T §Y ¥ 3MR Ueh erTel $hol¥ie] & |de H I 3= 93T < o7 X
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g1 9P 9 P AT §H T Y81 IR 93 I8 ¥, AfhT 3P 915 89 AT d1.%. R7g it &1
BT IR T2 o1 S, &H AN fhv | @ B, I8 91 &9 $E 72 & ....(FaEM). ..

# T %A g : N5, g SN 9ra A1 L9, MBI BT 8, el B ©
.. (TTET)....

MR. DEPUTY CHAIRMAN: All right. Now, Shri Raj Nath Singh to reply.
...(Interruptions)... Sit down. ...(Interruptions)... Nothing else will go on record.

...(Interruptions)...
SHRI MADHUSUDAN MISTRY (Gujarat): *

MR. DEPUTY CHAIRMAN: That is not going on record. Nothing else will go on
record. ...(Interruptions)... Mr. Raj Nath Singh, you please start. ...(Interruptions)...

SHORT DURATION DISCUSSION

Damage caused due to North-East monsoon rain and floods in
Tamil Nadu and Andhra Pradesh — Contd. +

T w3l (30 JToret RiE) : Sugwafcr Aeley, 9gd g1 TR qe IR 39 Jad | T
TS Bl ...(au™)...

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, please provide a copy of the

statement.
MR. DEPUTY CHAIRMAN: It is reply to the discussion, not a statement.

it 3ot e« T TR 2 o) It 9= gE 7 &fR e STk < & forg # gst
Tl g3l f;', qg el 2 - flood situation in different parts of the country. I P&l I
Ha¥ TR AT & 1 98 TG & d=s Bl Bl

§ g goar §u f& flood situation in Chennai is very alarming and very critical. I8
fRafr 81 afe § g wr=sl 4§ &g, 1 ST flood situation $H 9T 9918 @l §, 998 T
TIVE W U 3Mgers 9 77 2, V! BT 21 718 21 o 1R vy R g9 9eq # 7491 g8
T 3R AW 28 eI 71 g9 4 # 9T foran 1 wEiey, # w93 1 SufRya 7€ o, afe
T wewl & 1 faaR ¥R €, 1 9 el 3w © ok § e =nedn € % wit A
FERIT 71 95 310 fIaR @rad {6y €1 § Fe1 amed g & agt ot ik fRufa &1 <wd
BU AR e #3A1 St 71 1ol ITa:dTdl &1 Heel fohar fs @ 99 ST 8iiR 12,00 a1

*Not recorded.

+ Further discussion continued from 2.12.15.



332  Short Duration [RAJYA SABHA] Discussion

EINERICINE

IR =g P [olQ IR fohaT I Ggat 1 SIGI 3R A1er B A1er 317ef Feer i S| g
Y8 TFHRI T gs §l il 741 §s ©, S &1 H 35 gy, § Afarg &1 e S Rafa
2, ISP HY H FET DI MG BRI MR A1 T A1 38T T2 3R Jga! Bl &
fRufer 8, Sweh ar A At gardm

ST ARG, ARG H A1-53¢ AT BT JdeT 28 TERIER, 2015 BT FaTl
T DY @'I@ﬂ H Low Pressure Area 1 formation & BRI Cuddalore, Chennai, Tiruvallur
3R Kancheepuram Tl # 08 Ta%R, 2015 ¥ WIRT IIRTT 1 3B A1 & AMSAIG &
31 fo7ett SR a1ier Trarer & fAf¥ve 9l # i) 9 q1iRer & PR BT &R g8 21 U short
period of normalcy & gaTd fUse 2-3 feai & g WY FTRST URTT B 113‘ =

Heled, fadi® 01.12.2015 & 08.30 g1 | fa=Td 02-12-2015 & 08.30 T AP, 24
Hel § gt 330 L. iiRer g21 37 24 €&t 3§ a1er, 998 § R AR wg # 89 areft
aut 252 AL, & 1fdre g51 89 I 7 fset 100 ATt &1 Rt drs faan 2 &k sw9
ﬁﬂﬁﬁ@ﬁ’ﬁ'@%ﬁﬂﬁﬁ%l%WﬁﬁWreservoirﬁsafetyﬁm
U B Dl gole | 1Y H 25,000 TGAD T BIST W11 I8 U ISAR el § 30 |
IADT SRR 3R 9¢ 771 fIser 24 €ei § 998 # AT FH g8 7, Wy AFUETH |
Cuddalore T 45 .41, 4 133 Fr.H1. 9RwT g3 81 3Tl S1-41 &1 3 Y #iew fawmT 3
heavy rainfall I 100 .31, TfIfe & I d AT BT TRITIT I B B

By, YIfAd St H IR a)ATd 81 Yal 81 I¥1d BT RIeRie SIRT § &R
T Y 9T €1 <9Ts B1 SIS dTel dTe SeIIcl 81gd 81 312fal & e glsd, 9l 1 ke
¥ g5 B U T, 3AfelY 39 TG TEd U 984 B ST B AT gl I8 BiSATS
formie connectivity adversely affected B & BRI El%?ﬂ oI 37T e Bl STHIT g foe
40% HETEA 3iR 20% landline connections &TH &1 HR I &l U DI AfTH AT Bl
T@d U P WM W fISTell FT connection W HTEAT TSI Bl 37 Rl ®I BISHY
AT ARBR 7 power BT BT T T T81 TS B

HEIGY, 4! T T G P AR 59 season H AT 3 269, AT H 02 Td
31T U<=T 9 54 human lives TS &1 S+ W1 3§ ART &1 4 §8 &1 b TRBIR AT Bl
9 TS H IS WRPRI Bl 8 {9 FSIAl < &1 81 NDRF &l 28 S, RT3 944
personnel with 102 boats g qd 3T & 02 columns (124 personnel) Eal ?Iﬁl?ﬁ'l‘g’ # relief
& rescue operations b fIT I RIT 71T ©1 31T O 19T WRBR Ud NDRF B Sl gRT
40,432 FfERTIT BT FRIGT WA IR IFATIT AT &1 NDRF &1 &1 S 54 70 personnel
with 08 boats &, JGaRI H deploy B! TTg &1 NDRF T 06 S, fT7H 211 personnel with 21
boats T 3TieT 9T H relief and rescue operations P ﬁvﬂ;’ TIIIIT 137 21 NDRF SIRT 11291
EIEspIiE ﬁ?ﬁﬁ I TR EEEIRIRR 2l Army & 07 columns, TSTFTH 434 personnel
3 %, I relief and rescue operations e ﬁvm SRIBIRSIRC 21 4 IR columns JATST
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TEIETG ¥ airlift FHT ST EHIRT 31T 2 f&aell 04 31R columns T airlift B &7
I I V8T gl 741 BT 12 1d 3R 255 personnel ST fhy ST g &1 5 Aamar
JMSUATE WRTAd, 20 ST, TIF T4, U AfSdhol S 3R Th Boillblex didh dIgoiiT A
R B AT AT AT 3R 39 TP I8 dels Ugd A7 S| R QARG 7 59 [
BRIATE] § QRT YN T 81 GTSIARYE Bl 14 SH el QIARTATE BT T &, 31T AT
P ST BIeTRT TARFTFE fhU ST ¥R ¥, BelldbIex §RT 19 sortie X 22 AT BT ST AT &
311X 800 P ITHT Fers Y d Al faaRd g 14 81 &t e 37 ¢+ Ry &1 o1 g 2|
TS UT: IR fIST IS 0 U & S¢ Bie db I R T 8, Forasy I9fs w9 i) A1
DI ATATSTE T IRE A 98 81 A B $H1 BT TS B TSNS el dF Al S el T,
g VST 31T YeTd fIHTT g7 Ifs TIRUIE WX stranded 1,500 § & 1,200 ISR &1
IS A evacuate THIT AT 81 A9 g1 300 YJSTH BT 3197 evacuate B BT YA SIRY B
24 FTR, 2015 PI AATTG 5T THR 4 8,481 BRI$ HUYY Bl fI<ia Feraar & foy
memorandum &H VT &1 TRIT 81 YR WRBR B Inter Ministerial Central Team ¥ 25
29 TR, 2015 b [T BT GHU BRp T &1cl §s 2, SAD] JAFHC [T 81 Yo A8
% WIaR g8 S 3rae RUIE 997 <70, f5%9 4R National Executive Committee & gTRT faR
PR & 918 I8 High Level Committee b THET T, FTaeT R w3 H g 3lR 39 1)
High Level Committee JT=TaITdT BTl [SATST oI i

SUFHTART He1ed, § I8 Far1 arg & TG DI S FETIT & A=< Iy
2015-16 % oIT 940.42 HRIs BUY U 70 8, fo7d 3T 552 HRI$ $UT Special Plan
Assistance & IFdId QU U Bl 39d AfARTT BRI IR 2014-15 & IFdd
THSIRIRYE HIY 4 fFeiig fhed & w4 # 133.795 FRIe BUY Al 23 TIw=R, 2015 BT SIRT
PR AU Y 21 e Jwre § 93 afeTg &1 938 9301 iR a8 & qe e, g1 4
a1d &1 oY iR AT &1 S forar el enft <1 kT ugel AR wae w3 Sft 9
AT B GEHA! S ¥ a1 R AR B TSR 9T B 21 59 frRad 37
ORI & JEIHA! A 41 10 B & MR T81 P BT b qR A ORI SR 9Tad B 81 37
I g Al ST B IR B ® b foh TpR 1 IR 3aap! o1} @ik 3aedss 2,
P IR D1 3R TR ATTD] s TRBR & §RT ARV I8 STHR] BT b T §
3R I8 $© FETIAT G& Il BRI 91 T 81 A Ua¥ & 1% MAfRex &t Twdrg g
ST <1 oft B 919 €8 © iR SR ot 3 RURT o S fora 1 1 U ISy WRaR
H 1,000 BRIS BYY BT Yob JAARH HHINSH &H YT g7l &1 THATT P Mol B b o7
Seg B YRd IRBR BI U S 37 YS9 ST Uh Aol S 8 Sleal o Sfeal I8f
o, T1-0H &7 & 3feR 81 89 I 9 B Woill d1f a8 3fuel RUI IR HR Febl
G ARTRET T 2015-16 F 3T MY U< 5T & olT 330 BRI BUY DI hsiig
BT SUAE BT TR 21 §9P ARG a9 2014-15 & G F Fges & forg av
2015-16 ¥ 181.63 BRI HUY Al TASIIRUD ¥ 3MM% TS WRBR Bl ST HRIQ ST b
gl
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EIRERERE

AR, H I8l WR NS B =i gAY PR BT § Hifd q3I SIBRT U< g8 © (b
JNTSe & Hdg # ff T8 W =4l g3 §1 NS & Y v 2015-16 F A=< 280 PRI
BT SR R AU 1Y 1 e # elle & BRI S &fd g5 oY, S9! aois 4 H I39!
=l PR BT g NS BT 399.83 BRIS BUY 2014-15 3R 2015-16 BF TASIARTG & I
PR oY STeal 8l ITFART &1 ff &1 21 § §HeraT g & al-a a7 & afex &1 98 srgafd
forer e

o) 9T 7 9¥ 2015-16 H THSIIRTS & I 10,705 BRIS DU P 3iffRad
o<t weTaar & /i &1 81 & ufTa it §71eT H Wge < Folt off 3R 39 & @t Ruie
T B IR GFRIRT SR - & IR H HIRIATE! BT SIgait| 39 a9 & T HT 387 IRl
BU BT B fAi TETRIT ufgasl §97el Bl UeT &R o B

H |G DI Y8 AMIIR] HRAT AT & (b b ARBR HIG[G] BT IR ToR 7 §U
g 3R ISAl BT BN Y Gerdl U] BRIV FH-1T FETEHAT S ST d9s |
FIRITT T A SR Reflth 3R IERY ATIRTA BT FHIET PR I8 81 59 Hhe Bl gl 3
..(TALT)... B9 YHIAT 1T B H HT FATHR BT B DI TeR & AR 39 §@S
T ITE SMUST BT TS H & GAD! b YRSTAT Bl Ui U TG HAGT Jhe R gU,
Tl o IS TR BN DI BT BRA & U4 g1 P FAK ANRDI b URT gag Bl
TTERTS AT W U TG B IFefaT Bl &1 37 H, H : U TR | SR BT
T g b 18 59 <8 BT DI A 7Y 81, IR I8 Hbe &l gl H 81T, Al 75 TRBR
O QT b AT, S AT b A1 Tl BT

SHRI DEREK O’BRIEN (West Bengal) : Sir, ...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Deputy Chairman, Sir.

...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, wait, wait. ...(Interruptions)...

SHRI DEREK O’BRIEN : Sir, we completely endorsed what the Home Minister
said. When it comes to giving relief to Chennai, our thoughts, our prayers, may they
give to Tamil Nadu and Chennai and be very-very generous in this hour of need. Sir,
there is one point that we have to make. Hundred days ago a Central team was sent;
in West Bengal there was a huge calamity. The number of deaths was low because the
preparedness was high. The question is, as the Home Minister has himself said in his
statement. What is this arbitrary way of giving out funds? Out of Rs. 10,700 crores, we

have received Rs. 300 crores in Bengal. Sir, are we begging for funds? ...(Interruptions)...
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Sir, are we begging for funds? ...(Interruptions)... ... (Interruptions)... Sir, Tamil Nadu
must be taken care of now. Give everything to Tamil Nadu now; give everything to
Andhra Pradesh now. But what about Bengal? The Central team comes and then why is
Bengal deprived? This is a calamity in Bengal which happened. ...(Interruptions)... Sir, 1
am sorry to say ...(Interruptions)... One point, Sir. ...(Interruptions)... ... (Interruptions)...
Sir, we have met the Prime Minister. ...(Interruptions)... ... (Interruptions)... Sir, we are
with Chennai. ...(Interruptions)... We are with Tamil Nadu. ...(Interruptions)... People are

dying there. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. You made your point. ...(Interruptions)...
SHRIMATI KANIMOZHI. What is this? ... (Interruptions)...
SHRI D. RAJA: Sir. ... (Interruptions)...

SHRI DEREK O’BRIEN: Sir, one second. ... (Interruptions)...Sir, please, Chennai

and Tamil Nadu is the need of the hour, but do not ignore . ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay fine. Now, Shrimati Kanimozhi.

(Interruptions)...
SHRI DEREK O’BRIEN : We have complained with a heavy heart.
MR. DEPUTY CHAIRMAN: Agreed ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, one minute.

...(Interruptions)...

SHRI DEREK O’BRIEN: We complained with a heavy heart. We walk out in
protest for the funds not being given to West Bengal. ...(Interruptions)...

(At this stage some Hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: Yes, Shrimati Kanimozhi. ...(Interruptions)... 1 will

call you. ...(Interruptions)... ... (Interruptions)... 1will allow you. ...(Interruptions)...
SHRI D. RAJA : Sir, I have given in writing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Shrimati Kanimozhi. I will call you after her.
..(Interruptions)... No, I called Kanimozhi. ... (Interruptions)... 1 called Kanimozhi. ...

(Interruptions)...
SHRI D. RAJA: Sir, I will. ... (Interruptions)...

SHRI JESUDASU SEELAM: Sir, after that. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: It is not good, sit down. ...(Interruptions)... 1 will give
you a chance. ...(Interruptions)... ... (Interruptions)... 1 called Kanimozhi; then do not

talk. ...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ... (Interruptions)... 1 called Kanimozhi,
she is the initiator of the discussion. ...(Interruptions)... ... (Interruptions)... If she has
clarification, I have to ask her. ...(Interruptions)... ... (Interruptions)... You sit down, I

will allow you. ...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Sir, one minute. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will come to you. ... (Interruptions)... Now,

Shrimati Kanimozhi. ...(Interruptions)...
SHRI C.M. RAMESH (Telangana): Sir, after that I will speak. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)...

SHRIMATI KANIMOZHTI: I thank the Minister for giving us the clear picture about

what the Government has done.
MR. DEPUTY CHAIRMAN: Ask your clarification?

SHRIMATI KANIMOZHI: But, I would like to know that he has mentioned that
12 boats of the Navy and one medical team have been sent. Sir, taking into consideration
the seriousness of the issue and the entire city is under water and places are completely
under water. Lakhs and lakhs of people are stranded and marooned. I really like to
ask the Minister that whether 12 boats of the Navy and 20 divers and one medical team
are enough because we are all worried that water-borne diseases and epidemics will be
breaking out. So, we need a lot of medical help. We need medicines. We need doctors.
We need medical assistance from the Central Government to start preparing for what is
going to come. Once the crisis is over, it is not going to end. Once the water recedes,
there will be a lot of other issues which have to be attended to. This is not going to be
enough and even at this moment, it is not enough.I would really like to bring it to the
attention of the Minister to know what are they planning to do and what are the other
things by which they are trying to reach to the people. I would also like to know -- the
Minister, in his speech, has said that there is going to be more rains for another 2 or 3
days -- what is the preparedness for that? Like, till now, the help has come but it has come
a little late. So, I would like to know if there is going to be a continuous rain, what is

the Central Government planning to do? Are they going to reach to them and will more
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help be sent? Sir, there was a meeting of the National Crisis Management Committee
yesterday. I would like to know what major decisions have been taken in that meeting.
And is the Government — a lot of media houses and citizens are trying to use social
media to reach out to people — also taking that into consideration and are they trying to
use the social media to reach out to people because there are people who are prepared to
help but they don’t know how to reach the people, who live close by, and who need help?
So, is the Government also considering taking their help and becoming a part of social

media group?

One more thing I would like to ask, Sir, is this. We all know that the telecom
service providers have cut off the services. That was only way of communication to find
out about people and also to get help. So, what are their plans and how are they going to

make sure that this disruption is going to be overcome?

SHRIA. NAVANEETHAKRISHNAN : Mr. Deputy Chairman, Sir, I thank the hon.
Home Minister for having made this statement, but, considering the huge damage caused
to Chennai and Tamil Nadu, the amount so far released is very, very meagre. I humbly
request the Central Government, as demanded by the Chief Minister, hon. Amma, that
Rs. 2000 crores may be immediately released because it is on record in the Memorandum
dated 23.11.2015. Subsequently, more damage has been caused to Chennai and other
parts of Tamil Nadu. So, more infrastructure in the form of medicines, boats and other
things required by the people of Tamil Nadu must be immediately provided for. It is my

humble request.

SHRI C.M. RAMESH : Sir, I thank the Home Minister for this statement. My Chief
Minister had spoken to the Home Minister ten days back and, we, all the MPs from
Andhra Pradesh, also met him given the fact that he is our Home Minister. He assured
us on that day that he was sending teams immediately. Till now, teams have not reached
Andhra Pradesh. Again, when rains started in Andhra Pradesh, I requested the hon. Home
Minister to send the teams immediately as only then can they give a correct report and
lives can be saved. We requested for the release of ¥ 3,800 crores last week. But again,
the rains have started. Immediately, the Chief Minister wrote a letter that ¥ 1000 crores
has to be released immediately. I would like to know, after the Prime Minister comes back
tomorrow, what the situation is going to be and in what way they are going to help the

State. We request the Prime Minister also to give a statement in the House.

SHRI BHUPINDER SINGH (Odisha): Sir, specifically, the hon. Home Minister
has already replied to this. I would like to request one thing here. As he mentioned, a team

has gone to Tamil Nadu. I would like to know whether a team has gone to Puducherry
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and Andhra Pradesh or not. Sir, I have requested that it should be declared as a national
calamity. Sir, to remind you, in 1999, when Odisha faced such a disaster, the cyclone
which was a massive disaster of the century, at that time, the NDA Government did not
accept the request of the Odisha Government to declare that as a national disaster or to
declare a national calamity. But, Sir, in 2001, ...(Interruptions)... ... (Interruptions)... This
is a serious thing and all of us are concerned with it. The NDA Government did a good
thing that at Ahmedabad, when there was an earthquake, immediately, the Government
of the day declared it as a national calamity and all the income tax payee of this country
had to pay one per cent of their income for the Ahmadabad cause.But, Sir, past is past.
Now, I thank the hon. Home Minister for writing a letter to our Chief Minister, Shri
Naveen Patnaik, on 27th September, 2014 stating that out of Rs.399.83 crores have
been sanctioned. But, till now, we have not received it. The Finance Minister has also
promised in this House in the budget session to pay soon. I would like to know by which
date the Fund will reach there and also whether the Government of the day would declare
the disaster in Tamil Nadu and Puducherry as a national calamity, just like it was done
by the NDA Government in the case of Ahmedabad in Gujarat.

SHRI D. RAJA: Sir, at the outset, I appreciate the Prime Minister's visit to Tamil
Nadu. It is a good gesture at this point of time when people are passing through
unimaginable and unprecedented sufferings. The Prime Minister had agreed to go and he
has gone. It is a good sign and I appreciate that. Secondly, I appreciate the statement of
the hon. Minister. It gives a comprehensive view on the damages and on the efforts made
by the Central Government and the State Government. Having said this, I must tell you,
Sir, that the Chennai city is totally cut off and people cannot move out of Chennai. This

must be taken note of.

Mr. Minister, you have deployed about 200 Army personnel. Do you think that this
many number of personnel is adequate for Tamil Nadu, or, for that matter, for Chennai?
I am asking you, Sir. In fact, the Central Government, in coordination with the State
Government, must see to it that the East Coast road is repaired without any delay. That
road goes via Puducherry to Rameswaram. Only then can people move out of Chennai.
Also, the Bangalore National Highway should be repaired immediately. So, you will
have to make way for people to get out of that distress because water will have to recede
and water will have to be removed. Till that time, what will the people do? For this,
the road connectivity is very important. Now, you are operating the Arakkonam airport,

some 70 kms from Chennai. But I don't think that the airport has enough capacity. So,
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you will have to give priority to clear water in the Chennai Airport. Also, the Navy has
pressed into service 12 boats. I don't think 12 boats are enough. Mr. Minister, you also
think over it. For such a gigantic damage which has been caused, do you think 12 boats
are enough or, for that matter, so many number of Navy personnel enough? At the Central
level, you must review that. You must send more Army personnel, deploy more Navy

boats and personnel, and this is very important.

Finally, drinking water, safe drinking water, and food to the people, have become
major problems. People cannot cook food. How is the Government going to manage
to deliver safe drinking water and food to the people? You will have to deal with it in

consultation with the State Government. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh):  There is no

communication system. You mention about that also.

MR. DEPUTY CHAIRMAN: That has already been said. You only seek

clarifications and not make a speech.

SHRI D. RAJA:  The Tamil Nadu Government has asked for around ¥ 2,000
crores as interim relief, and the Central Government should not take time to deliver that
money. Otherwise, the State Government will have problems, and they will face the
handicap. The Government should release the money as early as possible. And after the
Prime Minister's return, they will have to review the situation and a Central team should

be sent once again to assess the damages.

MR. DEPUTY CHAIRMAN: It was just clarificaitons, but you made it a speech.

Now, Mr. Seelam.

SHRIJESUDASU SEELAM : Sir, I totally agree with my friends from Tamil Nadu.
We all pray to God to see that further damage is minimised and we appreciate the hon.
Home Minister's Statement. I would only like to make two comments. Now, at this very,
very critical juncture linking it to State Disaster Relief Fund will be very unfair because
they should immediately release the money as per the request of the concerned State
Governments because if you get into these statistics, it will take a long time. So, I would
urge not only to release immediate relief of ¥ 2,000 crores to Tamil Nadu but also help in
providing the medical relief, communication, food and drinking water facilities. Sir, it is
said Vizag has so much Navy power. I think, more and more Navy can be immediately
deployed. Sir, I read in the newspaper that the Army has a standby airport at Vellore.
There is a possibility of using that to evacuate the people stranded there. And also, for

Andhra Pradesh it has given from the SDRF % 330 crores and T 181 crores, as the hon.
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Minister said, but the immediate interim request made by the Chief Minister is ¥ 1,000
crores. We urge upon the Government of India to release ¥ 1,000 crores. Unfortunately,
Sir, it was a promise. Only ten days back, when the representatives from Andhra Pradesh
met the hon. Prime Minister and the hon. Home Minister, the team was supposed to be
sent immediately. Even now, the hon. Home Minister said that it would be sent in a day
or two. I would request a categorical reply from the hon. Minister that is he immediately
willing to send a team to assess the damage because assessing is one, giving report is one
and, without any condition, release T 1,000 crores as requested by the Chief Minister of
Andhra Pradesh.

MR. DEPUTY CHAIRMAN: Okay, now, please sit down. Now, Shri Tarun
Vijay.

it Tou1 faoTg ([STRIES): AT ITFHTIRT ARIGY, FE¥ Ugal dl H A1 TeT
HAT S IR A T8 H31 ST BT I8-984 AR A BT §, 81 9gd 8l Hdad
& A1 ﬂ'&lﬂ?l—g’ BT ST IRT Y < 3R Rywefisr 1 &1 1 fully support and appreciate

hon. Home Minister's statement about Tamil Nadu, but I would like to have a

clarification on a small matter; that has a big impact. Is the Government thinking to
restore the communication systems immediately? What are the Government's plan?
Even to avail of any emergency help, any medical help you have to have mobile phones
working there. 1 appreciate the Telecommunication Minister, Shri Ravi Shankar
Prasad's gesture that for one week they have given it free, but what about the private
operators? They make huge sums of money, huge profit. Will the Government also ask
them to give free communication, not for one week, but for 15 days at least, and also to
give instructions to the airlines? Sir, we have seen the last cloud burst in Ladakh. The
private airlines had increased their airfare astronomically in that hour of distress. Will
the Government of India also ask the private operators, private airlines and Air India
that the air fare should remain static and they should not increase in this hour? And

secondly, can they also give some discount to the Tamil people?

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Hon. Deputy Chairman, Sir, in the
hon. Home Minister's Statement he has mentioned only four districts of Tamil Nadu,
Chennai, Kanchipuram, Tiruvallur and Cuddalore. I would make a suggestion before
the hon. Home Minister that within seven days the Southern District of Tamil Nadu
i.e.Tuticorin, which is mostly affected, may be included in the list. Thank you very

much.
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5.00 p.M.

SHRISUKHENDU SEKHAR ROY (West Bengal): Sir, I have only one clarification
to seek. Since the hon. Home Minister was pleased to mention in his reply about the
financial assistance sought by the West Bengal Government, which was to the tune of
% 11,000 crores, whereas the Central Government has sanctioned ¥ 300 crores plus. The
clarification that I would like to have from the hon. Home Minister is whether I 300
crores has been given as an interim relief or it has disposed of the financial claim from the
State Government, of ¥ 11,000 crores, because for the past 100 days the matter is pending
and the hon. Chief Minister of West Bengal is sending letters after letters to the Central
Government without any result. Therefore, I would request the hon. Home Minister to

clarify this position.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the only consoling news now is that the
Prime Minister has gone over there. It is a good sign, but the Statement or the reply of the
Minister only gave us information which we already know. I would like to know whether
the hon. Home Minister is updated with the prevailing situation. Everyone is insisting
that communication connectivity has to be restored, but we have to keep in mind that

there is no electricity in Tamil Nadu. It is nowhere in Tamil Nadu.

So, people are stranded. They don't have even candles or anything. So, what are you

going to do immediately?

Secondly, Sir, rescue operations are fine; but, the rescue force is not adequate. The
damage is so bad that it is not proportionate. Yesterday also I suggested that they have
been starving for the past three days without food and water. What have you done in that
respect? Children are deprived of milk. When you supply food packets, kindly supply

milk powder along with them which will enable the children to survive.

These are very, very important things to be undertaken immediately. And, only the
Army can construct temporary bridges to rescue the people caught between two shores.
That should also be directed by the hon. Home Minister.

3t &9 TR (RER) : W, T8 430 7816y 7 AT 3R SR WIHI & IR H Sl
SIHIRAT &1 & 3R I8 & IR § I Sl FI &, ST W Bl TG B gU H 371
I BT AR E1 Dol 7 Yo ATl SSIAT o, & Al AEIGT & I SqHT Raprs ot
BT A DI I FESRER AASHE BHT 8, I BIB] o+ Ul g ®I gav Tw=R
TR B, UTPIcd UGS, STl H 3T o AR Tl Wak| & G 3§ qad 91
P AT 1 G A UEel ¥ 1 g9 fory Fad fman ga ® 5 gRT i 7,000 fhatifier &
Y 31fSrep T BIRee URAT B, T87 Bt 39 av8 &1 ATIS] 3 Fhdl &1 IRBR & FH)
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[57t & =f. =]

TR 1 TRIB B §Y H I o1 A8 g (b o1 TgaR d 61 31 I8 & oM 8H? I8
PIS Ahell AT T8l 8, T & fhe- B SolTh e WIF AH TV & iR fhaw &) Sivret
U 99 7Y &, ST&T B4l ) 31T & |ehell Bl 37 I8 WAl #gIed 4 I8 e 2 f 59
fer=IT 4 31157 SN 81 %@ &, 9% ol 37<s €1 81 ]8T 8, oifdb Ugdl U 39 W Hls BRI el gail
2l

W, S FSoIRe Hoioiic 8, 99 931 #EIed, ...(99d & €el)... X, 99 § 37y
foreTe | 319l a1 AT DR 8T §1 Sfd H3il Heled Tdbear MR 9, 59 99y I7h
3TER 7 Ud el 3MTT T, Hfh 319 U8 1R 81 M) & 3faeid €1 31 T Bl ST U8
BT 37B] 81 I8 8, H STP B BI AT T&1 PR & §, clfch W1 bl (b I8 &
o 19 TRE & FTHIP, ATgdail= 3R STl § 3T 9 & Wax 31ToT W) TSR R 38
S, 9T WA ¥ fT aTefl STIETai B €T H IEd gU ARPR Bl IRE F SasHId R
RE! 87 9™ & fIY ! a1 IS¢ 82 8 A3l Heley WIS Bl & H IGHR DIy

RS AT RATHT AT F1¢, UaT § 9197 FHaie T vl gl

fraer & a (3ft A T AET) < TR, Bl A DM A I8 W] IeHT
a1, 59 oy § IT! 9918 <1 E1 IHeTg 9 SIUAS & e} ded © (4 39 99T 8F
TIATSTSITHS Bl GRPBR & 1 &, U (o7 H SIUHS BI Ard IR g 9918 <l gl I8l
A TS ogdl WR Al 1 8 SR I8l wed # A 99 uifdtfedd urdist afierg sk
3IT1 I el & |1 & |1 Wl 2

2, Y™ 3T & AT HYHR AT DIs TS 81 S &, Al AT, 74T 3R TIRBIY Fa9
RITET B B &l $HF AT EHM &H SdT WRTEAT HRAT ALY HIHR & 3r<x or
TRE A QIR 31X 3T 7 1 b, a8 g8 a1g foar sirar g

HEIed, § T8 #3159 I8 G 81 A1 {F 981 W 12 794 aIed Aol T8, SR 8
BT dicd T8l €, 991 9IcH B, 1 & B 1 31T TRie WY 9 Y AR, TR ot el
H 91 A1 1Y, I IADI SIdh B & forg & 31 AW o 11 g1 89 T d-kw o
D! 954 I 3MYST 91l X% &, urferamrie # 7l 81 7& 8, 91 31 WReR ¥ fFrde grm
5 R ff T B STHRd IS, TIR BN B STHRd g, 3T Bf oiexd g9, 99
<, FIf5 I8 A1 IR ORI 181 7, 9T8T 849 died dal ¥ i, 7] hal 3 ard| I8
Al f[depdl PREA TRAT B, B, Y T2, Fd S8 4 I AR S Febell 81 3R §R S,
a1 aNfeen ok ufeadt dret T@ @et o4, Afe AR ed § 3 T9H el U &
Hh &1 A G REFITT IE &, ST BT Sff = Ia71, S9! W1 98 B 8, S|
EERIEIR]

SURI, AIADMK & ST ofls¥l g9 8199 ¥ &, S84 Udh d1d ol 81 I8 ¥ 31a



Short Duration [3 December, 2015] Discussion 343

3T P MR TR Bl gl HIHR P SR M 19 110 AT F 15 fUSel ATl 3R 3R
AT ¥ el 31T, I 89 99 dad I A1 & 3R WRBR B aRB J Te! Bl STl 2T,
S 37751 ARTETg BT H'T ST 2 f5 89 oMU 91y @S €, dfehd 9 39 o # 8 Us
ATl 3R T HEAT @, 13 HEI o1l 37T 3R 3 efied AN 32 &, 1 A1 381 8-
9,000 BT, A1 Rt 900 BRTS fa ST €1 gAfory S fiheteTal T 2,000 BRIS AN &,
BH A HH 92,000 IS I G SIR—IT - Tg A M9 AT &

H T 919 T8 & AR IR SR T9d & AR IR I TR 6 HIHR 3 O1F Fol'S
o1, 1 X1 TSR e, TaHe 3iTh S iR e Tawivie, a4l Y&y JITuNe & HH
H o A1 TH 37 BICT W AT TR B H BR Fehdl U, IAY B PR A U AR
&M fean 9fe $© AR Ugd 8§ W #A1d BT A1, A1 § o SR 98
Rl &l #9 I 99 Sulicd SR gav1a1e & O Slaed 1 § S« o1, I
TP 30 TH SR H R, garsar ff 7S, O 9 T TaHE W 918 T8 0],
Ifh T MTHE &b AN BIIced Ui H §d §T 1 §9 ORE F 30 7 o T4 3R
STH THIT 50-60 BIR AT IITHRET # 5T 17T A1 AN AR TP G2 I8 & {6 519 39
T T TAHE IR Hgel Ta-ie IR 3R Refl sifaverd 3 offl &, 91 59 v | 3
S < ERAT TTd 31y USY, HUed 3R HRd &, ;& 50 Frerd AfSdhel dBicorst
ARYTg BT ddh g8l IR I A T, Sy 919 H oFR Bl 31 o St ol %
31Tet 2-3 A1 T, STd I UTl B BId1 &, SIaeH B IR iR TaTgAl TR I AR ST
21 g Refie 81 93, A1 3 Siaes AaiaT ST 1T U ST, AT, BUlied iR el o
A Ugd S 3R g81 ¥ oI, Rilfd dAlbd Sided Bl 3¢ sluced a@ 4,
SfAquHed S | 379l 9gd <159 TR, Fifd (BT T T 819, a1 98 a1 81|
SR Y] A S ¥l Febell 81 IS ART JeITd &1 9g<-agd g=IdIa |

o) D e el ey 8 S 6 ) A1 e aBE il (NI o e 20T
=S =5 il (55 Lpe 535 Bl e 153 LS Jle 9SO ae b S el s SaSEL
cob e P S 1S e S S b (65 e ) o T ey By el AS e 5 LA
PYRS P N i RN PPN LTE I FACT I IR VORI S -t R S PO, R
colian g pa ol b 550 JalS 55l SN gt Lot e Dt Ul b o o et
- 5 S T S Tl S
o e el mole WS S Tl T o S e DlSle T o
T Y = = ey PV PN QTN . - L S PN R
el gl eed il e el G plS TS e el S ) B e Ol S
Lt o (8 o Tule eSS 03 ges g sde e e 88 S b e ) 3 alS LS
oy ~tgar Ay LS W o, 18
te dgra e 08 s Tie lem e Dee L Led RS s s os sl e i

e conB il oo e LB L s 5 LD e s T e 425 g

tTransliteration in Urdu Script.
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P NPT NE YT I RPN S PV P T e O T T
S ) e el iy S S ) Al jua S e e BIE pS e e ™
L5 Ol S Lo i 30 Cnadl B e e e il ) 90 e sl e 9 Ll S
sl ;a8 W Gnd e oy St WS S S 8 ol S iy
e S e gt B0 7ok S 30 psgaS 8 S 5 o e Ly R 60
50 S Bsl i e D30 I et B e S g g o S a4
iy Suftd Suiai g€ gl J e Sugad 9 8 Sy gl il Sl e S
com 8 O ke SO O g e e Sl - ot g oaal SIS S ) JLS
Gl som =S B0 2 SN0 allS Lo G0 & T 8 el e sl ke L
o 3 e S € Sl S B 5 I8 352 e S5 e S5
oS Vg s o SIS S el gl 03les S s S LS ) L o o Baay
bt ¢ e SIS Byt AL ) el s g o ndBG S5 S ) JS
oA g orfle oyl U S Gl a8 S JS S S Jids S )
e Oipag ST S e igSn LS K€ B Bl A i g Su LS U AR
et s | g e e 2 Sl S LRy Ll il

MR. DEPUTY CHAIRMAN: I think, now the Minister.
Y TR IR (SR IR ) = I, G W e 2
MR. DEPUTY CHAIRMAN: There is no flood in Bihar!

SHRI NEERAJ SHEKHAR: Sir, I am from Uttar Pradesh. ﬂ—ﬁ 99 Udh
FIRfhep e TR Tl

MR. DEPUTY CHAIRMAN: Okay.

it FRST @R : IT[UMRT ST, $6 §ES TS! H 89 |G AN AiTerg iR A9 &
AT % e B H A W S 9 R v daRfheer arear €, § B1g Hwer e <
TATEAT G 3ATST S8 SIl BHEl 200, Hel 300 IS JASTIC BT 7, A1 § AN 74 Sft
H ST AR {6 a1 S S1eT Yool f3am SRm?. #R &I1e 9 foiex & folg &%
1t I I o oI €1 3R =t 9 3 Oy 3nueT & fore A8 < 7 E, 9 A e 81 Y
I aftrerrg @1 99 W e, R 98T STTYeT Tl Al S TS &, AT Fa¥ & AT
et 9Tl & AT AT €, S STeT—aifd Jo Sl SITSRI 8 A1 37 Sl Iall Iell &
o 317 U<eT # ST S¢ ATdl Ugel MUGT MY off, AT Werm #37) Sft 71 1,000 BRI U




346 Short Duration [RAJYA SABHA] Discussion

[ RS 2R ]

BT Yol TS fhar &1l I8 U7 ISt I A8l fHar 81 AfeT § I8 FolRfthdh ™
TS § [ AT I8 U1 I A1 bl Freim? gems w201 Sff Uehs &l SIvol &R 311 &, 98
forerdT & a1 121 fierdT 8798 1 8% 9Td 9 T &1 TR g1 IS AeTdl Yol H T
TS T2 €, 3D IR H #A Sff garg)

DR. V. MAITREYAN (Tamil Nadu): Sir, the request of the Tamil Nadu Government
for ¥ 8,000 crores as initial estimate and ¥ 2,000 crores as interim relief, and sanctioning
of % 934 crores by this Union Government were as on 24th November. That was for the
first spell. From 30th November till now, this is the unprecedented second spell. So,
you have to take into account this spell and the damage caused by that. So, ¥ 934 crores
is now a closed chapter. Now you have to take into account the present crisis, which is
unprecedented, and you have to evaluate that and announce more interim relief for this

again.

MR. DEPUTY CHAIRMAN: That is enough now. ...(Interruptions)...
...(Interruptions)... That is enough.

it faor Mae RIORYM) @ ¥R, AfETg @ 39 gEg gs! H 89 99 IS¢ A1y
El...(aagm ). .

MR. DEPUTY CHAIRMAN: You express solidarity with Tamil Nadu; that is

enough. ...(Interruptions)... Express solidarity with Tamil Nadu.

it farora Maa : fwg H ST =rean § & afiemrg # f$Siier Aorie & oy
HT SIS & 3R I ¥ fhad SRR g gU? U Bl s WRBR 1 WSS

HoTHT & Sl U Y 2, I 9 fhae SRR g 8T R 3 IRBR a7 Had 3ol
e 8?

MR. DEPUTY CHAIRMAN: Okay; all right. That is enough. ...(Interruptions)...
...(Interruptions)... Now, why ...(Interruptions)...

SHRI K.N. BALAGOPAL (Kerala): Sir, people are stranded in Chennai railway
station; trains are not running. So how to rescue these people? There is no telephone.

Yesterday night ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is already said. ...(Inferruptions)...
...(Interruptions)... Mr. Balagopal ...(Interruptions)... Mr. Balagopal, all those points

have been raised. What is there?

SHRI K.N. BALAGOPAL: Sir, that is the issue. ...(Interruptions)...
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...(Interruptions)...  Sir, because Kerala and Tamil Nadu, we are ...(Interruptions)...
...(Interruptions)... That is the issue, Sir. I am not saying anything. What is the
Government doing? How will they be rescued? There are 100 Navodaya students with
teachers; nobody knows where they are. Then, I consoled their parents. There is no
telephone, no electricity. ...(Interruptions)... ... (Interruptions)... Hundreds of people
like these are there. How will the Government, the military, the police, the Central

Government forces help them? That is the issue, Sir.
MR. DEPUTY CHAIRMAN: Okay; all right.
SHRI K.N. BALAGOPAL: What are they doing to rescue them?

MR. DEPUTY CHAIRMAN: See, this is clarification. ...(Interruptions)... s it
that every Member who has not participated, is to ask clarification? How can we extend
it like that? ...(Interruptions)... ... (Interruptions)... See, clarification is for those who
participated. Okays; still I was liberal. ...(Interruptions)... ... (Interruptions)... Have you
participated?

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, excuse me. [ did not participate,

but my notice was there. As you said ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Then, why? It is not the time to speak.

SHRI PRAMOD TIWARI: Sir, I will not speak. I just have a clarification, for
just half a minute. ...(Interruptions)... i g8d =91 | U 91 FE Y&l § % & A
T8 WA Sl W Ueh WD AT &, Sh] TS felred g foh IR J<el ... (aegm)....

MR. DEPUTY CHAIRMAN: Why Uttar Pradesh?  ...(Interruptions)...
...(Interruptions)... No, no. ...(Interruptions)... ... (Interruptions)...  On this issue.
...(Interruptions)... ... (Interruptions)... This cannot be done like this. ...(Interruptions)...

...(Interruptions)... Why do you bring Uttar Pradesh now?

2 e forarY : STR wawr H ol T 4RI AT € ... (AGL).... PEl U 7 Bl
ARG # 1 Q4T §1 B ... (aET). .

MR. DEPUTY CHAIRMAN: Hon. Minister will not reply to the issue on Uttar
Pradesh. ...(Interruptions)... ... (Interruptions)... Do you want to ask on Tamil Nadu?

...(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I have only one
question. Sir, actually, the National Disaster Management Authority was created for the
purpose of preventive measures also. One month before, NASA from America has given

a report that Chennai will be submerged historically; it has not happened like that. That
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was the report of the NASA. Have you taken any preventive action and helped the State
Government and also the local corporations to undertake the preparatory work? How

much money has the Government of India spent for that purpose?

MR. DEPUTY CHAIRMAN: Okay. That is enough. Now, Mr. Minister.

(Interruptions)... ... (Interruptions)... No, no. How can I allow? ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu) : Sir, yesterday, in the Rajya
Sabha Television, while the deliberations were going on, in the scroll, they mentioned
that these rains were due to the North-West Monsoon, which had hit Tamil Nadu and,
specially, Chennai. Actually, it was the North-East Monsoon and the whole day, during
the deliberations in the Rajya Sabha Television, we found that it was only due to the
North-West Monsoon.

Another thing is, we also immediately need choppers for dropping food packets and
drinking water. So we need additional choppers and we also require fully modernised
boats for evacuation of people from one place to another. Thank you, Sir.

SHRI JESUDASU SEELAM: Sir, they have not released any money so far.

...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: See, you already spoke. ...(Interruptions)...
What Seelam says will not go on record. ...(Interruptions)... You already spoke.

...(Interruptions)...
SHRI JESUDASU SEELAM: *
MR. DEPUTY CHAIRMAN: Mr. Rajeev Shukla, there is no... ... (Interruptions)...

SHRI RAJEEV SHUKLA (Maharashtra): Sir, I would like to make a suggestion
for the benefit of the hon. Home Minister which he can suggest to the State Government.
Sir, in most of these metropolitan cities, it has been observed that if there are heavy rains,
there is massive water-logging in the city. The reason being that the sewage system in all
these metropolitan cities is completely redundant.

MR. DEPUTY CHAIRMAN: That is very correct.

SHRI RAJEEV SHUKLA: In Mumbai also, we face the same thing. So, he can

always advise the State Government that the sewage system should be re-looked into.

MR. DEPUTY CHAIRMAN: That is very good. Now, the hon. Home Minister.

*Not recorded.
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it 1o g« ST Heled, AR §RT Sl f$¥he @ reply a1 1 2, S9
de 3 . N TS, ST BIHISH, &1 T, Ta- e, o 1. . 3379, 3 4fuex
e, =t SN 79, S YAE 6 SAreTe dred, 2 qoor oo, { dem, [ .
Tbowd, M. gua=g eraR 3, M. foredt Rran, M. &, <. <rh, {1, R e, =, 41,
2=, oft faorg e, it . UF. arerare, off yHIe e, S, Arediae iR oft I7ofia
Y, ST AR I ST T clarification seek [T 8, Wi ugel wew, e
clarification seek fFaT &, 1. SX& & 7o 1 H IR 1 A1ET § (b Ufeed darer |
HRA ARBR BI S 7 fafdte o foram g 3iR 2y &1 SHa! RUIC gH4d! UTel 81 Se
3R RUIE U<l 81 & 918 818 el &I AT Bl 96% A & 918 59 49 H 3ifcrH
et B forar Sge ufeedt durer § < A fafsie @1 o 9R1 AR foran 2, I8 H ugd
B g, 3T BH AT Bl T A1 U1 el g3 ©, 3l BRI 99 uR 3ifay oy gl
B 9P B

§ AfrerTg & IR H F 1 It HAT AR AN A BT {6 S $B W g ARBR &
ER1 31 T% AGS Bl T8 ¢, I8 AT g1 § I8 T BT 18 § (& Iod WRPR
U TR R T AfIBaH T 81 Fehell ©, I8 37T R I YIS PR I8 8, S04
BIS I AT T8l 81 AHT-374 ST oee BRI &4 U 8 &, el 9P D Sl a1 8AR
ur oY, § U8 WS Bl I ATEAT g, S SHS F IR H TET A ATBRI I §S 8, "The
State has received an average rainfall of 570.4 mm against the season's average normal

of 440.4 mm, which has a departure of 58 per cent. 2,677 heads of cattle have been lost

throughout the State. Damage of 1,09,604 huts has been assessed so far. 4,327 relief
centres have been opened; 9,39,000 persons have been accommodated in the relief
centres. 300 boats have been mobilized. 44,50,247 food packets have been distributed.
21,908 medical camps have been conducted; 17,50,253 persons were treated in these
camps. 1,451 animal husbandry camps have been conducted, and 1,50,369 animals have
been treated. Nine columns of Army, 27 NDRF teams, 3R H Ig I TR é,
SUAATYRT ARG, fh B TTSIRIRYG f 9 § &H A HH 5 919 &Il 8, so, 27 NDRF
teams, 200 Navy personnel, four helicopters from Indian Air Force and two helicopters

from the Coast Guard have been deployed for relief operations".

I A WY B AN 7 TSI TRBR Bl g e (a1 2 6 afs a8i iR fhdl 7R
@1 medical assistance &I SR B, g8 YR medicines gaTil B8, T8 BS Ubcq
g B, 1 A 9 ART RIARIA b5 TRHR P gRT W el 81 8, b AT S At
JAMITISHAT BT, T8 I AXDHR SUAL HI & folg g e | TIR 21 I8 § ugal ot
AT BT IR F MUt 39 910 1 YH: T81 WX 16T I8 1 I8 H ugel o 91 gabT § &R
9 1A B F: § I8T R ST BT g1 H 0T B g Wl M9 PRAT el g (b o
<ol % weT 98T uR a9l 81 XET ¥ 3R IS H O BTl U1 gY €, 99 I a8l Wi %
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Al IS FERT W i1, &A A § uri ot ggan, f$fde afex @t ff wraven
Heot TaTHE §RT I8T @l RIgUer ol axTex Reg fram i 81 8, 39 0R &9 Al @l 9%
& 3fR H Foera § o 9t G Al Pl 1Teawet Y& ATyl

ITFHTIRT AR, ¥ A1 FRMBH 9gd 9R €1 SR, FRS 3R Sff 7 U 7
JBT 31R HET b Sl TASIRYG ol 1 fear 721 8, S 0 S AfdR s8I 2, U1 o
foram var 721 81§ 921 ST foh 99 WR SIfYPR g WRBR 6T § IT $vs IRBR B B,
SAfHT g8 ST &1 91 g1 H T2 A g 5 el & iR 8, ofd § s SR
AT TS g, 1 Y=Y BT ST IR BILAT & -- gl TaTHE BT SIl NI 2, AT IHDT TR
fEarsss © fb 99 e Ta-He BT 31 BITN, Mo TA-He BT ST BI, oifhT STal
T THSIARYD, I T feoier Redrd 4 &1 U9 2, A S 75 TRUC Pligege
Hg ol TITHC BT BIAT & 3IR 25 TRUT DI T TITHC BT 81T &1 59 BHIdD Pl
B FHSAT AN s TRBR AT A PIs FETIAT ST PRI & a1 H FHSIAT G (b I8
Il & HUR DI IS Tl Bl 81 T SADI A el A | Tg b AXBR Bl
¢ B, T8 75 IR B RIFATRI B I IRGR 9+ Reuififaferct o1 fate el €,
TH D! I B

SUFHTIRT WRId, § ST g 16 519 91 1 {6t uropfras e &l fRIfT et
BNl 2, T 1E Va1 TR Hpe HEl W YT I & 1 BN e o sy g € —
F 919a1 § o6 89 9R Sy wdeTeiid § — 99 el 3 R 31 qwax, dae
3! R I @D 4 A1 faaferd 8ld &1 H1 oW-59) @1 8- (U 15y Bl (AT &
e 7 STSHRI I §Y S 3SR Yo SAMHIRT, U ARTST §HD! &g b el 1 9
feY 1 ot e o1 A1 U8 I et 1 < 8, Foraa! arfdveafat 3 a8l w dxad
g1 T8I d% HSTId Bl U &, ST B BIs AT MU 31T B A1 B AXPIR FdT
T WRPR AT Bl Wi eI a1 7 1 BRI <, S G 781 Pl ol Foball &, H
EERIEGIE|

3ITSITE |IEd - $B a1 el o, g #9 Hel Ale fBar a1l ...@aem)... Afsdd
T 1 BT B T B, H D] STBRI 3MMID! < &1 81 31 91 ¢ b 9iey & 721 B
A S A D1 9 B TUET A8 B 81 39 ST Ad1 & 91 9igd o il §, D!
SICYT SHERY 31 &HH! UT T2l g8 21 Sl U8el &t TR oY, a8 H9 918 81 T8
TP o= I U e &1 9% 2, A1 Q1 81 81 8l Gl & [ ATST-98a 99 & Sl |
ff A frfrex 71 § &R o it 32 21 oy 9 € 6 af s aeR @ e |
faeme g1 8, A I8 WRBR F I B | HH a1 1S BIdT & 3R I8 g 3R Refis
& % oIT U= 5T & GOl A Wd Bl 2 g1 9 ehidhd o Y H yRfd g 3k &4
ff gRfT &, AT BRI WRBR M & d18 H ST B8 Fhdl § 1b &H Al 7 DI 984
a1ferep faera T2l {1 81 81 |wehdT © o oiTeT-9gd 9HY o 11 8l
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STET A% HYHR BT FaTd B, FB AR 8H RN 7 ggel <1 2| a1g 3§ g9 amii A
HIR & U S AT SU] TRTS 8, T8 U el AT 81 39 IR U8l ¥ =l
Tl 3T RET o 3R Ps IR W e & A1 Y {$3herd gy 9 & f5a-f5 R a1
IR BT 3R SR §1 &1, 98 A g T &1 Refist & o o, R fa g
S Y

sidifeds TE AT §1 99, S gan ot Wfewr & wewH | U g3 ¥, IS et
gToTd 81 STFHTIRT FRIGd, A1 § IS oo HIA1 A1edl gl FeTat ot 7 =998 ¥
SR 1000 BRIS BIT &b BT IR B 1ft-314) 9Iyom & 81 s2f 9] &
A1, § G [ T G Pl ATRART HRAT gl....(FIHTH)....

MR. DEPUTY CHAIRMAN: Okay, thank you, Mr. Home Minister.

...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, only Rs.630 crores were released.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, we continue with the discussion on the Bill to
amend the Prevention of Corruption Act, 1988. Shri Navaneethakrishnan, you continue

with the discussion.
SHRI A. NAVANEETHAKRISHNAN: Thank you, Sir. ...(Interruptions)...

it wrchter o s (SR QY ): AT SUHYRT HeIed, S 31 T ofd) next
day ol 7| ...(@EM). ..

MR. DEPUTY CHAIRMAN: That is the agenda. ...(Interruptions)... Up to 6.00
p-m. only. ...(Interruptions)...

ot |ehter = s A Sugaufd 98Iy, 59 fawy o 3 9 od} 3FTe feT
XY o, ORI &9 3101 a1 faRIR A &8 Ah| Y8 BIcT AR 78] &, dieth 984 important

matter g1 This Bill is very important. On this, we may make our submissions on the

second day. Today, it is already 5.30 p.m. In any case, it will not conclude; so it may

continue for the second day.
SHRI GHULAM NABI AZAD: Sir, we are also for that.
SHRI D. RAJA: Yes, Sir.

SHRI GHULAM NABI AZAD: The House could be adjourned and we will take it

up some other day.
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MR. DEPUTY CHAIRMAN: Pardon.
SHRI D. RAJA: The House can be adjourned.

SHRI GHULAM NABI AZAD: We will take up this Bill some other day. As I said

in the beginning, it needs to be gone into.

MR. DEPUTY CHAIRMAN: As far as I am concerned, there is time up to 6.00 p.m.

Let the Government react.

SHRIMATI RENUKA CHOWDHURY: That is the sense of the House, Sir.
..(Interruptions)..

ITHE R BRI TATAT F IS HIAl; 9AT G B €A™ H o G
(3 IR IR AT : ST Aeld, a1 vl fewper 3 7 3fiR 3mue ot Ush

AT We Bl fdel UR Gl & oY $e1 51 g3t a1 & 6 89 @l 7.00 a1 @b A1
ATST 3R oI Jod 39 91 B dieilc IR of, Al d8ax a1 #-) I8 Rae Bl

SHRI SATISH CHANDRA MISRA: Sir, we will come back to our original
demand. &R, ¥ Sl RecRe w1 =redl § 6 39 f9va &1 &er a1 forefl ok a7 o
foram Sime | A=Y ooy R Rk & o afe g s g ared €, 4 ...

37t [T T} SIS : SUHTIRT A 183, H $719 WY &g 381 o1 ... (@), ..

it ye oAt STFYIfT wHEley, RGR Fe a8l Il ared! 8, Riifd a8 S+
I WIS D1 9 I8! & [ 519 a0 g8 i, e |fagm dret 81, o sfedi
B * HET 81, A TFHSHRI B * I o1 B 81 R o g dIc 3 * a1 81, 395
TEd e el Il AhdTl ... (TILTH). ..

SOME HON. MEMBERS: Yes. ...(Interruptions)...

Y wcfter s fvsm: STvafcr Aeiew, § : o T R T E fr s faa o
foreft 3fR fos1 & foru <=9 <f1 99 o1 39 R fh e av1 <l

MR. DEPUTY CHAIRMAN: Now, it is for the Government to react to that.

it srclter =g frsm: =), ) T9-He b1 A1 1 don't know I8 &IT AT ©, RPN
BT A IS QR ... (FAH).....

MR. DEPUTY CHAIRMAN: Misraji, these are important Bills. ...(Interruptions)...
We have to pass these Bills. ...(Interruptions)...

Y welter o fsm: SwRrwIfy wRiIGw, | w98 9% 919 381 § ok &8 @1 § {5 I8
9gd important [ &, <Ifh1 I8 59 AR # A1 T8I 81 UTQINT| AT H MUY TE request

*Expunged as ordered by the Chair.
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PR BT § 3R 3T humble request & fdh 31T 39 fHT 3iR & o <f| 19 S next week ¥,
Monday 3T Tuesday B o of| S faWNT & AT H31 ST S19 available B, T9 o <l 3T
S 3T 7 <l ... (HAU)....

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): Mr. Deputy Chairman,
Sir, as far as we are concerned, we are ready to go ahead with the discussion. You can

take a decision.
MR. DEPUTY CHAIRMAN: Don't put it on my head. ...(Interruptions)...

DR. JITENDRA SINGH : Sir, we want to continue with this discussion. That is what

I am saying. ...(Interruptions)... 1 am not saying for adjournment. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, hon. Minister's statement
is very clear. You can take the decision. ...(Inferruptions)... See it and adjourn!

...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, before me, there is half-an-hour more, up to
6.00 p.m. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, hon. Member Shri Navaneethakrishnan is
ready to speak. You have already called him. Let him speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Vivek Gupta, you did not complete your speech.

SHRI VIVEK GUPTA (West Bengal): I did not start even, Sir. The House was not

in order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; then, Mr. Vivek Gupta will start.

SHRI MUKHTAR ABBAS NAQVI: Sir, what is the suggestion of the Leader of
the Opposition?

SHRI GHULAM NABI AZAD: My submission is, adjourn the House and we will
take up this Bill on some other occasion. ...(Interruptions)... We are not saying that
we will not take up this Bill at all. But other hon. Members will speak on some other

occasion, when the date is fixed. ...(Interruptions)...

it YR AT Ahdl: TR, §H AMUD suggestion W DI AU 81 &, DT B
DI Y 3R PIg B &6 319 SRS (AaTigeT) d1.%. R 31 88y, a9 84 fSwmee
aﬁﬁ,ﬁa@ﬁpossibleﬁmsﬁ??agﬁwgl3Wﬁ§,ﬁ?ﬁlﬁaﬁﬁﬁ
TEel AR BY AL, (). ..
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SHRI JESUDASU SEELAM: No guarantee. ...(Interruptions)...

it gHTE far) : STFHTIRT Al 950 Wt [RART g1 I8 BIs ygell IR 81 8l 8T
2l...(FAU)...q&1 § I8 Ugell IR T8l 81 38T © & IRt #3331 & &t e 721 gel
Bl...(TGET). ..

sft rfaeITeT <1 W= (doTE) < yEIE Sft, U 919 7 R, (@aHH). .

MR. DEPUTY CHAIRMAN: It is okay. 1 have called Mr. Vivek Gupta.
...(Interruptions)... ... (Interruptions)... Does the Minister have to say anything? Naqviji,

are you going to say anything?

4} AR AT FH! : TR, AT <lISx 31 & ISR 7 it worer e g,
H ITP FOI BT FHTE HRAT &1 BRI 5281 I8 © [ I8 [l 9gd sHIce 31 39 [N W)
3t =t 81 W@ ¥ IR I9F 918 I U BT A1 Y, ifdh 3R g 3Tl ofisx 3t
& SITIfSTer o1 7d iR A 3ifw X BTSH © T7 319 7R VAT &I il o € 1 U
ot T3 B A1y o g fat WA & 81y 3R 39 fdal & 1 St ok fda1 €, 9 U
i1 I8 9gd sWice [Ad gl

MR. DEPUTY CHAIRMAN: Okay. That means this being the most important Bill,
you will be putting it on Monday as the first Bill, and it has to be discussed and passed on

that day. That is the sense of the House. We take that decision. Now, on Monday, with
regard to that Bill, there is no other objection. ...(Interruptions)... So, the decision is that
on Monday, we will take up this Bill and pass this Bill. That is the decision and, therefore,

I now move to Special Mentions. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: You say, dispose of the Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. I am sorry. Tapanji, I am sorry. I withdraw
that comment. I say, 'dispose of the Bill.' You are absolutely correct. The Chair has to
dispose. You may pass. Okay. Thank you. Now Special Mentions. You can lay it on
the Table. But those who want to read can also read because Badnoreji is very liberal in

that.

(THE VICE-CHAIRMAN, SHRI V.P. SINGH BADNORE, in the Chair)

SPECIAL MENTIONS

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Only Special Mentions,

please.
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Demand to extend the Chennai Beach-Tambaram

Unit Train services upto Villupuram*

DR. R. LAKSHMANAN (Tamil Nadu): Sir, Villupuram is strategically located
Railway Junction in the trunk route of Chennai-Kanyakumari main line. People living in
and around Villupuram in order to fulfill their various needs, viz., employment, business,
education, etc., visit Chennai frequently. The distance between Chennai and Villupuram
is just 159 kilometres. The time taken to reach Chennai depends upon the different modes
of transport available that are taken by the people. People from Villupuram can reach

Chennai by train within two-and-a-half to three hours.

At present, Unit Trains are being operated from Chennai Beach to Tambaram.
People in and around Villupuram are demanding to extend the services of Unit Trains till

Villupuram. This is their long-pending demand, which is also a genuine demand.

The Railways can operate Unit Train till Villupuram as the Chennai-Villupuram
section is fully doubled and electrified. The train occupancy on this route is 90 per cent
to 100 per cent, because of which the Southern Railway earned a revenue of Rs.2,367
crore from passengers in the first half of financial year 2015-16, which is an 11.3 per
cent increase in comparison to the corresponding period of the last year. Hence, the
extension of services of Unit Trains till Villupuram will further augment the revenue of

the Railways.

Therefore, 1 urge upon the Government to take immediate steps to extend the
services of Unit Trains up to Villupuram in order to meet the demands of the people in

and around Villupuram.

Demand to grant sanction for doubling of Madurai-Kanyakumari railway project

and expedite completion of other pending projects in Tamil Nadu*

SHRI S. THANGAVELU (Tamil Nadu): Sir, the Government sanctioned 77 projects
covering 9,400 kilometres of doubling/tripling/quadrupling works along with their
electrification at a total cost of ¥ 96,182 crores in the Railway Budget 2015-16. Madurai
- Kanyakumari doubling project, which is a part of Chennai - Kanyakumari trunk route
(741 kilometres) is one among them. It was proposed to complete the same in two phases,
that is, Madurai - Maniyachi - Thoothukudi (159 kilometres), and, Maniyachi - Nagarcoil
(100 kilometres) at the cost of ¥ 1,200 crore and ¥ 800 crore, respectively. Detailed
Project Report (DPR) was prepared and sent to the Railway Board for its approval three

months back and nothing has been heard from the Board since then.

*Laid on the Table.
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Chennai - Kanyakumari trunk route is a major source of revenue for Railways.
Train occupancy on this route is 100 per cent. Due to this, Southern Railway has posted
higher passenger revenue earning during the first half of this financial year, which is 11.3
per cent increase over the previous year. In spite of positive revenue earnings, many
projects pertaining to Tamil Nadu are not given due priority. Madurai - Thoothukudi
new line, Madurai - Bodi gauge conversion project, Sengottai - Punalur gauge conversion
project, halting of Silambu Express for many hours, in Mana Madurai spite of the repeated
demand from public to operate the train continuously without break till Sengottai, are few
to mention. There is no dearth of funds for the projects. The need of the hour is to take

quick decision.

Hence, [ urge upon the Government to take immediate steps to approve the Madurai

- Kanyakumari doubling project and expedite other pending projects.

Demand to take effective measures to promote research in

unviersities in the country

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, it is a matter of urgent national

importance that Indian graduate students are not receiving adequate research support.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Silence, please.

PROF. M.V. RAJEEV GOWDA: This was highlighted when students and teachers
rose up to protest the University Grants Commission's decision to scrap fellowships for
some M.Phil. and Ph.D. students from Central Universities. The decision was perceived
as an assault on social science and humanities research. The fellowship programme was
allegedly curtailed due to complaints of misuse and non-transparency. Sir, such problems
can be fixed without destroying crucial fellowship support, which will deny opportunity

to many students, particularly, the poor.

Sir, India's research productivity is poor. We have very few globally top-ranked
universities. Universities are typically graded on 12 indicators, including number of
academic research publications, citations and PhDs awarded. Research universities in
developing countries have crucial roles to play in enabling countries to join the global

knowledge society and generate locally relevant research.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): 1 think, you have

mentioned very important points. Thank you very much.
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PROF. M.V. RAJEEV GOWDA: Thus, instead of curtailing research fellowships,
the Government must expand the programme to include State and even non-Government-
run universities in order to promote a national research and innovation culture across
disciplines. The UGC should also invest in strengthening an ecosystem to support
research. It must nurture and support conferences, journals, knowledge exchange
frameworks, travel fellowships, field and experimental support, scholar exchange, and
numerous other proven measures that strengthen research capabilities and outputs. Such
wise investments will eventually enable India's rich talent pool to unleash its potential

and mark India's presence on the global research stage. Thank you, Sir.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

Demand to take steps for payment of arrears to the employees of IISCO
Steel Plant from the Steel Authority of India Ltd. (SAIL)*

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, today, I would like to draw the
attention of the Parliament towards the issue of non-payment of arrears to IISCO Steel
Plant employees from 01.01.1997 to 31.03.2005. The issue of non-payment of arrears
to the IISCO Steel Plant employees has been pending with SAIL for 18 years and has
affected approximately 19,000 employees. It is also stated that till date only the first
instalment to the present employees of IISCO Steel Plant has been paid and none of the
arrears pertaining to the salaries of the employees who have retired or died has been
released. It is pertinent to mention that the payment of arrears to the IISCO Steel Plant
employees has been continuously delayed due to imposition of a new contingency on
numerous occasions. Presently, as the integrated commissioning of the new plant has
been successfully completed at Burnpur, it would be in the interest of justice that the ISP
employees are given the payment for their arrears as decided in the 369th meeting of the
SAIL Board held on 29.03.2011.

In this regard, I request the Minister of Steel to look into this matter with
immediate effect as it involves the payment of arrears of ISP employees who have already

gone through severe mental harassment on the issue of non-payment of their arrears from
SAIL.

Demand to restore supply of allocated foodgrains under

various schemes to Tamil Nadu*

SHRI T. RATHINAVEL (Tamil Nadu): Sir, Tamil Nadu has been successfully

implementing Universal Public Distribution System for the last several decades. The

*Laid on the Table.
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State has won accolades from several domestic and international institutions, including
the Supreme Court of India. Through this system, the State under the admirable leadership
of our hon. Chief Minister Dr. Puratchi Thalaivi Amma has been able to address the issue
of food security for all without exception. The PDS in Tamil Nadu is unique because it
is not based on the income of the people, but it covers all families without any exclusion.
As on 31.03.2015, the State has 34,214 Public Distribution System outlets. That is why
our hon. Chief Minister has been demanding that the level of allocation of foodgrains
for Tamil Nadu should be maintained unchanged at the present level and at the present
issue prices. This allocation includes 65,262 metric tons per month for Antyodaya Anna
Yojana families, 1,04,936 metric tons per month for BPL families and 1,26,255 metric
tons per month for APL families. It has also been demanded that the additional allocation
0f 27,969 metric tons of rice and 3,108 metric tons of wheat per month at BPL rates being
provided since April, 2015, may also be continued to be supplied to fulfil the needs of
the poor and vulnerable groups of the society. Because of the unprecedented rains and
floods, Tamil Nadu has mobilised all its resources to safeguard the interests of the people
of the State. Therefore, I appeal to the Government to provide foodgrains under various

schemes and demanded by Tamil Nadu at the earliest.

Demand to give adequate compensation to farmers

affected by drought in the country

27} fremR ge feTe (SR U=en): Suhwreel HEIey, qR <% H A Bl Bl A
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Minister.

Demand to take necessary measures to strictly implement the provisions of
the Food Safety and Standards Act, 2006 to regulate

road side eateries in the country

SHRI AMBETH RAJAN (Uttar Pradesh): * Sir, our ancient society inculcated the
habit of taking food from medicinal perspective. But today the exact opposite is happening.
The variety of diseases that are affecting us and the number of persons affected with
major diseases like diabetes and heart ailments are increasing every year. India is home
to 61 million diabetics. The reason is adulteration of food items and availability of food
in an unhygienic condition. When we say unhygienic condition, we cannot forget the
situation prevailing in road side eateries/hotels/restaurants located along roads which run
into length and breadth of the country and the same is the condition with the food served

by vendors at Railway platforms.

The roads/railways are considered as arteries of trade and commerce. But eateries/
hotels/restaurants located on both sides of the road are sources of diseases. These eateries
use adulterated raw material and contaminated water for preparing food. They also
provide drinking water which is not fit to consume. Harmful colours/preservatives are
also added to food.

Section 3 (1) (zz) of the Food Safety and Standards Act, 2006 prescribes 12 ways
in which food can be injurious to health. Section 4 of the Act establishes the Food Safety
and Standards Authority of India (FSSAI) for effective implementation of the provisions
of the Act. There is also a provision for establishing scientific panel under section 13 to
inspect whether there is adulteration, contamination, etc. But it is rarely implemented in

letter and spirit.

Therefore, I urge the Government to take necessary steps to implement these

provisions strictly to ensure that quality food is served in eateries/hotels/restaurants.

Demand to take urgent steps to strengthen the Indian
Rare Earths Ltd. at Kollam in Kerala*

SHRI K.N. BALAGOPAL (Kerala): Sir, the Indian Rare Earths Limited is a

Government-owned corporation in India based in Mumbai. It was incorporated as a

*Laid on the Table.
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private company and jointly owned by the Government of India and the Government of
Travancore, Cochin. The Government of India took control of IREL in 1963 under the
administrative control of the Department of Atomic Energy (DAE). It was incorporated
with the primary intention of taking up commercial scale processing of monazite sand
at its first unit, namely, Rare Earths Division (RED), Aluva, Kerala, for the recovery of
thorium. Later, more units started. Today, IREL operates four units with corporate office
in Mumbai. Corporate Research Centre is located at Kollam, Kerala. Total turnover in
2013-14 is ¥ 456 crore. Now, Government is taking negative steps towards Kollam IREL

unit. So, it is requested to take some initiative to strengthen Kollam IREL unit.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Shri Motilal Vora,
absent. Shri Palvai Govardhan Reddy.

Request for immediate appointment of Vice-Chancellors in

universities in the country, particularly in Telangana

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, a university without the
Vice-Chancellor is like a ship without the captain. There are ten Central Universities
which do not have Vice-Chancellors. Some vacancies have been there for two years. The
University of Hyderabad is one of them. It is not only the case relating to universities
administered by the Government of India, but also to the universities that are run by various
States, including Telangana. For example, in Karnataka, six universities do not have the
VCs. There are ten universities in Telangana. The B.R. Ambedkar Open University,
Kakatiya, the M.G. University, Osmania, Telangana, INTU, JNAFA University, Palamur,
Satavahana and Potti Sriramulu University do not have regular VCs, thereby, crippling
academics, research and administration of universities. Research in almost all the

universities has stopped and there are not enough Professors to guide the students.

The post of the Vice-Chancellor of Dr. Ambedkar Open University is lying vacant
since December, 2013 and, the Osmania University, one of the oldest universities, which
was granted the 'University with Potential for Excellence' title by the UGC, also does not

have a Vice-Chancellor.

In undivided Andhra Pradesh, the earlier Chief Minister had amended the
Universities Act and transferred all powers vested with the Government for appointment
of Vice-Chancellors to the Governor, based on the recommendations made by Search-
cum-Selection Committee. But, the present Government of Telangana wants to amend

the Universities Act again to bring in Government control, which is not a good sign for
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academics and research. It has resulted in delay in the appointment of Vice-Chancellors.

Hence, I would request the HRD Ministry and the UGC to direct States for immediate
appointment of Vice-Chancellors, particularly in Telangana. If States fail to appoint
full-time Vice-Chancellors within a fixed time-frame, the UGC should stop funding and

providing grants to such universities.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Minister.

SHRIHUSAIN DALWAI (Maharashtra): Sir, I too associate myself with the Special

Mention made by the hon. Minister.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I too associate myself with the
Special Mention made by the hon. Minister.

Demand to release special financial assistance out of funds allotted to NITI

Aayog for various programmes in the State of Odisha

SHRI BHUPINDER SINGH (Odisha): Sir, the National Institution for
Transforming India, (NITI) Aayog, has been set up to replace the Planning Commission
by the Government. Do we understand that the Planning Commission could not transform
India as per the expectations of the erstwhile governments? If so, what are the salient
features of the NITI Aayog, and how are they different from those of the earlier Planning
Commission? Would they benefit the tribal and backward regions of the country,
particularly in the State of Odisha? We understand that the formation of the NITI Aayog
has resulted in the closure of several Centrally-sponsored Schemes including Backward
Region Grant Fund, Integrated Action Plan for Left-Wing Extremism, Modernization of

Police Forces, Rajiv Gandhi Panchayat Sashaktikaran Abhiyan (RGPSA), and so on.

Is it a fact that more than 24 schemes are to be run with the changed sharing pattern?

If so, the details of these schemes, with funding pattern, may be given.

I believe that the loss on account of reduction in Central assistance in spite of the 10
per cent increase in devolution would be quite huge, and my State of Odisha would have
to bear an additional liability of ¥ 2,148.83 crores for 2015-16. The hon. Chief Minister
of Odisha has written to the Prime Minister, asking him to provide a special assistance of
¥ 3,500 crores out of funds allotted to the NITI Aayog for the ongoing programmes in the
State. I understand that there are untied funds to the tune of ¥ 20,000 crores with the NITI

Aayog to mitigate the anomalies in devolution.
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I demand ¥ 3,500 crores to be released immediately to the State of Odisha.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Minister.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I too associate myself with the
Special Mention made by the hon. Minister.

SHRIANUBHAV MOHANTY (Odisha): Sir, I too associate myself with the Special
Mention made by the hon. Minister.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I too associate myself with the
Special Mention made by the hon. Minister.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shrimati Viplove
Thakur, absent; Dr. Sanjay Sinh, absent. Shri Shadi Lal Batra.

Demand to set up an enquiry into alleged scam into the

procurement of paddy crop in Haryana
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Demand to take urgent steps to decontaminate the site of

Bhopal gas tragedy and rehabilitate the victims

SHRI HUSAIN DALWAI (Maharashtra): Sir, today, 3rd December, 2015, would
mark the 31st Anniversary of the deadliest gas accident India has ever seen. Even in
these 31 years, we, as a society, have failed to deliver justice to the innocent victims of
the gas disaster. Not only did the disaster left many dead and thousands injured, the effect
of the disaster can be felt even now with many children born with abnormalities like
acute breathlessness, TB, brain damage, loss of immunity, etc., due to exposure to toxic

chemicals which leaked from the Union Carbide plant.

The compensation paid to the victims is no match for what they have continued to
suffer over the years. Successive Governments in Bhopal have failed to decontaminate
the site as we are not aware of how to handle the extremely toxic waste which lays
strewn across the now abandoned plant. There are various estimates which say that
waste between 1000 to 5000 tonnes is still lying at the vacant plant. The waste blows
with the air and seeps into the water supply for the surrounding areas and has become a
major health hazard. Not only the amount of compensation was insufficient but over the
years it was realized that the number of victims was much more than what was originally

anticipated.

Amidstall this, itis imperative that the Government takes urgent step to decontaminate
the site and provide rehabilitation to the victims, many of whom have died in the hope of

justice.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): The House stands
adjourned till 11.00 a.m., Friday, on the 4th of December, 2015.

The House then adjourned at forty-four minutes past five
of the clock till eleven of the clock on Friday,
the 4th December, 2015.



	a
	b


<<
  /ASCII85EncodePages false
  /AllowTransparency false
  /AutoPositionEPSFiles true
  /AutoRotatePages /None
  /Binding /Left
  /CalGrayProfile (Dot Gain 20%)
  /CalRGBProfile (sRGB IEC61966-2.1)
  /CalCMYKProfile (U.S. Web Coated \050SWOP\051 v2)
  /sRGBProfile (sRGB IEC61966-2.1)
  /CannotEmbedFontPolicy /Error
  /CompatibilityLevel 1.4
  /CompressObjects /Tags
  /CompressPages true
  /ConvertImagesToIndexed true
  /PassThroughJPEGImages true
  /CreateJobTicket false
  /DefaultRenderingIntent /Default
  /DetectBlends true
  /DetectCurves 0.0000
  /ColorConversionStrategy /CMYK
  /DoThumbnails false
  /EmbedAllFonts true
  /EmbedOpenType false
  /ParseICCProfilesInComments true
  /EmbedJobOptions true
  /DSCReportingLevel 0
  /EmitDSCWarnings false
  /EndPage -1
  /ImageMemory 1048576
  /LockDistillerParams false
  /MaxSubsetPct 100
  /Optimize true
  /OPM 1
  /ParseDSCComments true
  /ParseDSCCommentsForDocInfo true
  /PreserveCopyPage true
  /PreserveDICMYKValues true
  /PreserveEPSInfo true
  /PreserveFlatness true
  /PreserveHalftoneInfo false
  /PreserveOPIComments true
  /PreserveOverprintSettings true
  /StartPage 1
  /SubsetFonts true
  /TransferFunctionInfo /Apply
  /UCRandBGInfo /Preserve
  /UsePrologue false
  /ColorSettingsFile ()
  /AlwaysEmbed [ true
  ]
  /NeverEmbed [ true
  ]
  /AntiAliasColorImages false
  /CropColorImages true
  /ColorImageMinResolution 300
  /ColorImageMinResolutionPolicy /OK
  /DownsampleColorImages true
  /ColorImageDownsampleType /Bicubic
  /ColorImageResolution 300
  /ColorImageDepth -1
  /ColorImageMinDownsampleDepth 1
  /ColorImageDownsampleThreshold 1.50000
  /EncodeColorImages true
  /ColorImageFilter /DCTEncode
  /AutoFilterColorImages true
  /ColorImageAutoFilterStrategy /JPEG
  /ColorACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /ColorImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000ColorACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000ColorImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasGrayImages false
  /CropGrayImages true
  /GrayImageMinResolution 300
  /GrayImageMinResolutionPolicy /OK
  /DownsampleGrayImages true
  /GrayImageDownsampleType /Bicubic
  /GrayImageResolution 300
  /GrayImageDepth -1
  /GrayImageMinDownsampleDepth 2
  /GrayImageDownsampleThreshold 1.50000
  /EncodeGrayImages true
  /GrayImageFilter /DCTEncode
  /AutoFilterGrayImages true
  /GrayImageAutoFilterStrategy /JPEG
  /GrayACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /GrayImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000GrayACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000GrayImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasMonoImages false
  /CropMonoImages true
  /MonoImageMinResolution 1200
  /MonoImageMinResolutionPolicy /OK
  /DownsampleMonoImages true
  /MonoImageDownsampleType /Bicubic
  /MonoImageResolution 1200
  /MonoImageDepth -1
  /MonoImageDownsampleThreshold 1.50000
  /EncodeMonoImages true
  /MonoImageFilter /CCITTFaxEncode
  /MonoImageDict <<
    /K -1
  >>
  /AllowPSXObjects false
  /CheckCompliance [
    /None
  ]
  /PDFX1aCheck false
  /PDFX3Check false
  /PDFXCompliantPDFOnly false
  /PDFXNoTrimBoxError true
  /PDFXTrimBoxToMediaBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXSetBleedBoxToMediaBox true
  /PDFXBleedBoxToTrimBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXOutputIntentProfile ()
  /PDFXOutputConditionIdentifier ()
  /PDFXOutputCondition ()
  /PDFXRegistryName ()
  /PDFXTrapped /False

  /CreateJDFFile false
  /Description <<
    /CHS <FEFF4f7f75288fd94e9b8bbe5b9a521b5efa7684002000410064006f006200650020005000440046002065876863900275284e8e9ad88d2891cf76845370524d53705237300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c676562535f00521b5efa768400200050004400460020658768633002>
    /CHT <FEFF4f7f752890194e9b8a2d7f6e5efa7acb7684002000410064006f006200650020005000440046002065874ef69069752865bc9ad854c18cea76845370524d5370523786557406300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c4f86958b555f5df25efa7acb76840020005000440046002065874ef63002>
    /DAN <>
    /DEU <>
    /ESP <>
    /FRA <>
    /ITA <>
    /JPN <FEFF9ad854c18cea306a30d730ea30d730ec30b951fa529b7528002000410064006f0062006500200050004400460020658766f8306e4f5c6210306b4f7f75283057307e305930023053306e8a2d5b9a30674f5c62103055308c305f0020005000440046002030d530a130a430eb306f3001004100630072006f0062006100740020304a30883073002000410064006f00620065002000520065006100640065007200200035002e003000204ee5964d3067958b304f30533068304c3067304d307e305930023053306e8a2d5b9a306b306f30d530a930f330c8306e57cb30818fbc307f304c5fc59808306730593002>
    /KOR <FEFFc7740020c124c815c7440020c0acc6a9d558c5ec0020ace0d488c9c80020c2dcd5d80020c778c1c4c5d00020ac00c7a50020c801d569d55c002000410064006f0062006500200050004400460020bb38c11cb97c0020c791c131d569b2c8b2e4002e0020c774b807ac8c0020c791c131b41c00200050004400460020bb38c11cb2940020004100630072006f0062006100740020bc0f002000410064006f00620065002000520065006100640065007200200035002e00300020c774c0c1c5d0c11c0020c5f40020c2180020c788c2b5b2c8b2e4002e>
    /NLD (Gebruik deze instellingen om Adobe PDF-documenten te maken die zijn geoptimaliseerd voor prepress-afdrukken van hoge kwaliteit. De gemaakte PDF-documenten kunnen worden geopend met Acrobat en Adobe Reader 5.0 en hoger.)
    /NOR <>
    /PTB <>
    /SUO <>
    /SVE <>
    /ENU (Use these settings to create Adobe PDF documents best suited for high-quality prepress printing.  Created PDF documents can be opened with Acrobat and Adobe Reader 5.0 and later.)
  >>
  /Namespace [
    (Adobe)
    (Common)
    (1.0)
  ]
  /OtherNamespaces [
    <<
      /AsReaderSpreads false
      /CropImagesToFrames true
      /ErrorControl /WarnAndContinue
      /FlattenerIgnoreSpreadOverrides false
      /IncludeGuidesGrids false
      /IncludeNonPrinting false
      /IncludeSlug false
      /Namespace [
        (Adobe)
        (InDesign)
        (4.0)
      ]
      /OmitPlacedBitmaps false
      /OmitPlacedEPS false
      /OmitPlacedPDF false
      /SimulateOverprint /Legacy
    >>
    <<
      /AddBleedMarks false
      /AddColorBars false
      /AddCropMarks false
      /AddPageInfo false
      /AddRegMarks false
      /ConvertColors /ConvertToCMYK
      /DestinationProfileName ()
      /DestinationProfileSelector /DocumentCMYK
      /Downsample16BitImages true
      /FlattenerPreset <<
        /PresetSelector /MediumResolution
      >>
      /FormElements false
      /GenerateStructure false
      /IncludeBookmarks false
      /IncludeHyperlinks false
      /IncludeInteractive false
      /IncludeLayers false
      /IncludeProfiles false
      /MultimediaHandling /UseObjectSettings
      /Namespace [
        (Adobe)
        (CreativeSuite)
        (2.0)
      ]
      /PDFXOutputIntentProfileSelector /DocumentCMYK
      /PreserveEditing true
      /UntaggedCMYKHandling /LeaveUntagged
      /UntaggedRGBHandling /UseDocumentProfile
      /UseDocumentBleed false
    >>
  ]
>> setdistillerparams
<<
  /HWResolution [2400 2400]
  /PageSize [612.000 792.000]
>> setpagedevice



<<
  /ASCII85EncodePages false
  /AllowTransparency false
  /AutoPositionEPSFiles true
  /AutoRotatePages /None
  /Binding /Left
  /CalGrayProfile (Dot Gain 20%)
  /CalRGBProfile (sRGB IEC61966-2.1)
  /CalCMYKProfile (U.S. Web Coated \050SWOP\051 v2)
  /sRGBProfile (sRGB IEC61966-2.1)
  /CannotEmbedFontPolicy /Error
  /CompatibilityLevel 1.4
  /CompressObjects /Tags
  /CompressPages true
  /ConvertImagesToIndexed true
  /PassThroughJPEGImages true
  /CreateJobTicket false
  /DefaultRenderingIntent /Default
  /DetectBlends true
  /DetectCurves 0.0000
  /ColorConversionStrategy /CMYK
  /DoThumbnails false
  /EmbedAllFonts true
  /EmbedOpenType false
  /ParseICCProfilesInComments true
  /EmbedJobOptions true
  /DSCReportingLevel 0
  /EmitDSCWarnings false
  /EndPage -1
  /ImageMemory 1048576
  /LockDistillerParams false
  /MaxSubsetPct 100
  /Optimize true
  /OPM 1
  /ParseDSCComments true
  /ParseDSCCommentsForDocInfo true
  /PreserveCopyPage true
  /PreserveDICMYKValues true
  /PreserveEPSInfo true
  /PreserveFlatness true
  /PreserveHalftoneInfo false
  /PreserveOPIComments true
  /PreserveOverprintSettings true
  /StartPage 1
  /SubsetFonts true
  /TransferFunctionInfo /Apply
  /UCRandBGInfo /Preserve
  /UsePrologue false
  /ColorSettingsFile ()
  /AlwaysEmbed [ true
  ]
  /NeverEmbed [ true
  ]
  /AntiAliasColorImages false
  /CropColorImages true
  /ColorImageMinResolution 300
  /ColorImageMinResolutionPolicy /OK
  /DownsampleColorImages true
  /ColorImageDownsampleType /Bicubic
  /ColorImageResolution 300
  /ColorImageDepth -1
  /ColorImageMinDownsampleDepth 1
  /ColorImageDownsampleThreshold 1.50000
  /EncodeColorImages true
  /ColorImageFilter /DCTEncode
  /AutoFilterColorImages true
  /ColorImageAutoFilterStrategy /JPEG
  /ColorACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /ColorImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000ColorACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000ColorImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasGrayImages false
  /CropGrayImages true
  /GrayImageMinResolution 300
  /GrayImageMinResolutionPolicy /OK
  /DownsampleGrayImages true
  /GrayImageDownsampleType /Bicubic
  /GrayImageResolution 300
  /GrayImageDepth -1
  /GrayImageMinDownsampleDepth 2
  /GrayImageDownsampleThreshold 1.50000
  /EncodeGrayImages true
  /GrayImageFilter /DCTEncode
  /AutoFilterGrayImages true
  /GrayImageAutoFilterStrategy /JPEG
  /GrayACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /GrayImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000GrayACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000GrayImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasMonoImages false
  /CropMonoImages true
  /MonoImageMinResolution 1200
  /MonoImageMinResolutionPolicy /OK
  /DownsampleMonoImages true
  /MonoImageDownsampleType /Bicubic
  /MonoImageResolution 1200
  /MonoImageDepth -1
  /MonoImageDownsampleThreshold 1.50000
  /EncodeMonoImages true
  /MonoImageFilter /CCITTFaxEncode
  /MonoImageDict <<
    /K -1
  >>
  /AllowPSXObjects false
  /CheckCompliance [
    /None
  ]
  /PDFX1aCheck false
  /PDFX3Check false
  /PDFXCompliantPDFOnly false
  /PDFXNoTrimBoxError true
  /PDFXTrimBoxToMediaBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXSetBleedBoxToMediaBox true
  /PDFXBleedBoxToTrimBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXOutputIntentProfile ()
  /PDFXOutputConditionIdentifier ()
  /PDFXOutputCondition ()
  /PDFXRegistryName ()
  /PDFXTrapped /False

  /CreateJDFFile false
  /Description <<
    /CHS <FEFF4f7f75288fd94e9b8bbe5b9a521b5efa7684002000410064006f006200650020005000440046002065876863900275284e8e9ad88d2891cf76845370524d53705237300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c676562535f00521b5efa768400200050004400460020658768633002>
    /CHT <FEFF4f7f752890194e9b8a2d7f6e5efa7acb7684002000410064006f006200650020005000440046002065874ef69069752865bc9ad854c18cea76845370524d5370523786557406300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c4f86958b555f5df25efa7acb76840020005000440046002065874ef63002>
    /DAN <>
    /DEU <>
    /ESP <>
    /FRA <>
    /ITA <>
    /JPN <FEFF9ad854c18cea306a30d730ea30d730ec30b951fa529b7528002000410064006f0062006500200050004400460020658766f8306e4f5c6210306b4f7f75283057307e305930023053306e8a2d5b9a30674f5c62103055308c305f0020005000440046002030d530a130a430eb306f3001004100630072006f0062006100740020304a30883073002000410064006f00620065002000520065006100640065007200200035002e003000204ee5964d3067958b304f30533068304c3067304d307e305930023053306e8a2d5b9a306b306f30d530a930f330c8306e57cb30818fbc307f304c5fc59808306730593002>
    /KOR <FEFFc7740020c124c815c7440020c0acc6a9d558c5ec0020ace0d488c9c80020c2dcd5d80020c778c1c4c5d00020ac00c7a50020c801d569d55c002000410064006f0062006500200050004400460020bb38c11cb97c0020c791c131d569b2c8b2e4002e0020c774b807ac8c0020c791c131b41c00200050004400460020bb38c11cb2940020004100630072006f0062006100740020bc0f002000410064006f00620065002000520065006100640065007200200035002e00300020c774c0c1c5d0c11c0020c5f40020c2180020c788c2b5b2c8b2e4002e>
    /NLD (Gebruik deze instellingen om Adobe PDF-documenten te maken die zijn geoptimaliseerd voor prepress-afdrukken van hoge kwaliteit. De gemaakte PDF-documenten kunnen worden geopend met Acrobat en Adobe Reader 5.0 en hoger.)
    /NOR <>
    /PTB <>
    /SUO <>
    /SVE <>
    /ENU (Use these settings to create Adobe PDF documents best suited for high-quality prepress printing.  Created PDF documents can be opened with Acrobat and Adobe Reader 5.0 and later.)
  >>
  /Namespace [
    (Adobe)
    (Common)
    (1.0)
  ]
  /OtherNamespaces [
    <<
      /AsReaderSpreads false
      /CropImagesToFrames true
      /ErrorControl /WarnAndContinue
      /FlattenerIgnoreSpreadOverrides false
      /IncludeGuidesGrids false
      /IncludeNonPrinting false
      /IncludeSlug false
      /Namespace [
        (Adobe)
        (InDesign)
        (4.0)
      ]
      /OmitPlacedBitmaps false
      /OmitPlacedEPS false
      /OmitPlacedPDF false
      /SimulateOverprint /Legacy
    >>
    <<
      /AddBleedMarks false
      /AddColorBars false
      /AddCropMarks false
      /AddPageInfo false
      /AddRegMarks false
      /ConvertColors /ConvertToCMYK
      /DestinationProfileName ()
      /DestinationProfileSelector /DocumentCMYK
      /Downsample16BitImages true
      /FlattenerPreset <<
        /PresetSelector /MediumResolution
      >>
      /FormElements false
      /GenerateStructure false
      /IncludeBookmarks false
      /IncludeHyperlinks false
      /IncludeInteractive false
      /IncludeLayers false
      /IncludeProfiles false
      /MultimediaHandling /UseObjectSettings
      /Namespace [
        (Adobe)
        (CreativeSuite)
        (2.0)
      ]
      /PDFXOutputIntentProfileSelector /DocumentCMYK
      /PreserveEditing true
      /UntaggedCMYKHandling /LeaveUntagged
      /UntaggedRGBHandling /UseDocumentProfile
      /UseDocumentBleed false
    >>
  ]
>> setdistillerparams
<<
  /HWResolution [2400 2400]
  /PageSize [612.000 792.000]
>> setpagedevice


